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LEGISLATIVE ASSEMBLY. '

Thursday, 17th September, 1936,

- The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr, President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN.

Major-General Sir Cuthbert Allan Sprawson, Kt., C.I.E., K.R.P.,
M.L.A. (Governmént of India : Nominated Official).

QUESTIONS AND ANSWERS.

InsurrICIENCY OF LATRINES IN THIRD CLASS COMPARTMENTS ON THE EAST
INDIAN RAILWAY.

442, *Mr. 8Bri Prakasa : (a) Is it a fact that on the East ludian
Railway only one lavatory is provided in third class compartments meant
_to earry from 40 to 52 passengers {

(b) Are Government aware that this is inadequate !

(¢) Are Government prepared to insist on Railway Administrations
supplying at least one lavatory for not more than 15 passengers !

The Honourable 8ir Muhammad Zafrullah Khan: (a) Yes, in a
number of the older coaches. The accommodation provided in all third
class carriages built since 1930 is as follows :

One compartment to seat 52 with one latrine,
One compartment to seat 30 with one latrine.
One compartment to seat 20 with one latrine,
One compartment to seat 12 with one latrine.

(b) The adequacy depends on the services on which the carriages
are utilised.

(e) No.

Mr 8ri Prakasa : Do Government intend to take any steps to put
in additional latrines on the older type of coaches still in use {

The Honourable 8ir Muhammad Zafrullah Khan : I will send down
the suggestion to the Acent of the East Indian Railway for his con-
sideration.

( 1207 )
L284LAD L



1208 LEGISLATIVE ASSEMBLY. [17Tr SEPT. 1936-

RuLEs PERTAINING TO THE NUMBER OF LETTERS TO BE SENT IN THE
SaME COVER.

443, *Mr. Sri Prakasa: (¢) Is it a fact that, accordiug to the
post-office rules, letters addressed to different individuals cannot be sent
in the same cover {

(b) If so, does the rule also apply to letters addressed to difierent
members of the same family by a friend or relative ?

" (¢) Can more than one letter pertaining to different subjects, be
addressed to the same individual in the same cover by a single person,

and can a number of persons enclose their separate letters addressed to
the same individual in one “cover {

(d) What is the process adopted by Government to see that the
rules pertaining to the number of letters in the same cover are fulfilled ?

(e) Is it eommon for Government to ‘open letters to make sure ?
If 80, under what rule do Government open such letters ?

(f) What is the sanction in case of any violation of the rules 7 Have
any sanctions been so far applied ¢

(g) Is it true that some Government Departments have been eaught
sending a pumber of letters meant for different individuals in the sawe

cover, and thus attempting to defraud the post-office ¥ If so, what, if any,
action has been taken against them ?

The Honourable Sir Frank Noyce : (a) Under section 4 of the
Indian Post Office Act, the Governor General in Council has the exclusive
privilege of conveying by post, from one place ‘to another, all letters,
with certain exceptions, and has also the exclusive privilege of perform-
ing all the incidental services of receiving, collecting, sending, des-
patching and delivering all letters. As the sending in one cover of a
number of letters intended for persons living at different addresses must

ipvolve distribution and delivery at the place of destination such a
practice is illegal under the Aect.

(b) Yes, but not if the members of the family are living with the

addressee. It is immaterial whether the sender is a friend, relative or
a stranger.

(¢) The reply to the first part is in the affirmative. The reply to

the second part is in the negative if a collection of letters from different
addresses is involved.

(d) Postal employees have instructions to be on the wateh to
prevent all illegal practices.

(e) The reply to the first part is in the negative. The second part
does not arise. .

(£ I do not understand what exactly the Honourable Member
means by the word ‘‘ sanctions ’’ but I may inform him that any breach

of the provisions of section 4 of the Indian Post Office Act is punishable
under section 58 of that Aect.

(g) Certain practices adopted in some Government offices which
came to the notice of the Postal Department appeared to violate the
provisions of the Indian Post Office Act ; but there was no intention to
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defraud the Post Office. The offices were asked to discontinue thé
practices.

Mr. Sri Prakaga : With reference to the reply to clause (b), ma
1 take it that letters to different members of the same family living a
the same address cannot be enclosed in the same envelope ! I gould
not exactly catch the Honourable Member's reply.

The Honourable 8ir Frank Noyce : The answer to clause (b) was !
‘¢ Yes, but not if the members of the family arve living with the addressee. It is
immaterial whether the sender is a friend, relative or a stranger.’’

Mr. T. 8, Avinashilingam Chettiar : With reference to- the answer
to clause (d), what is the process adopted 1t

The Honourable 8ir Frank Noyoce: The only process adopted

at present is that if the packet looks suspicous, the post master asks
for it to be opened.

Mr. T. 8. Avinashilingam Chettiar : Or he can open it himself ?

.The Honourable 8ir Frank Noyce : He can open it himself, but I
understand that is seldom if ever done.

Mr. 8ri Prakasa : With reference to the-answer te clause (g), if it
was not the intention of the particular Government Departments con-
eerned to defraud the Post Office when they sent out letters sddressed

to different individuals in the same cover, what other intention could
they possibly have had ? ' '

""" The Homoursble Bir Frank Noyce: To save money. (Laughter.)

Mr, 8ri Prakasa : Then, would the laudable desire to save money
exempt us, private individuals, also from the penal sections of the. Post
Office Act, or only a Government Department ?

The Honourable Sir Frank Noyce : I imagine private individuals
have also the same laudable desire to save money and that the Post Office
is equally justified in trying to defeat it if they can. (Laughter.)

CATCHES SUPPLIED IN Ratnway CoMPARTMENTS FOR *‘ Lirr-Uup”

WiNpow
SHUTTERS.

444. *Mr. Sri Prakasa : (2) Are Government aware that insvfficient
catches, or such catches as are not easily adjustable, supplied in railway
compartments for ‘‘ lift-up ’’ window shutters, have been responsible for
many serious hurts to fingers of passengers, specially children ?

(b) Are Government prepared either to insist on railways supplying
proper and strong catches, or have only *‘ let-down ’’ window shutters ?

The Honourable S8ir Muhammad Zafrullah Khan : (a¢) Government
are aware that there have been accidents caused by the manipulation of
window shutters, but these are in most cases due to want of sufficient
care on the part of the passengers,

(b) Government are considering the adoption of improved designs
of window catches which it is hoped will afford further protection to
passengers against accidents.

'Mr, 8ri Prakasa: Is my Honourable friend really sure thli;‘j:

accidents are due to carelessness on the part of passengers ! Are they
L284LAD A3



1210 LEGISLATIVE ASSEMBLY. [17TE SEPT. 1936.

not due to the inadequacy of the catches ag well ¥ I have had some
experience of that.

The Honourable 8ir Muhammad Zafrullah Khan : I think they are
sometimes due to the latter, but very often to the former.

Mr. 8ri Prakasa : What may be the ratio ¢ Fifty-fifty ¢
(No answer.)

TRADE AGREEMENT BETWEEN INDIA AND CEYLON.

445. *Mr. 8. S8atyamurti : Will Government be pleased to state :

(a) whether any steps are being taken for a comprehensive trade
agreement between India and Ceylon ;
(b) whether they have received any communication from the Ceylon
Government on this matter ; and
(¢) whether the question of introducing new trade relations
between Ceylon and India is being considered in view of
the repudiation of the Ottawa Pact ?
The Honourable 8ir Muhammad Zafrullah Khan : (a) to (c). The
Honourable Member’s attention is invited to the replies given by me to
his previous questions Nos. 124 and 175 in the current Session.

Mr. 8. Satyamurti : May I take it that until this question of
replacing the Ottawa Pact is settled one way or the other, the questionx
of separate trade negotiations between Ceylon and India will not be
taken up !

The Honourable 8ir Muhammad Zafrullah Khan : That is the posi-
tion.

ExqQuiry iInTo THE CoONDITION OF RATLWAY FINANCES.

446. *Mr, 8. Satyamurti : Will Government be pleased to state :

(a) whether it is a fact that Lord Ashfield has been approached
in connection with the enquiry into the econditions of
Railway finances in India ;

(b) whether they have come to any conclusion with regard to
the appointment of an expert ; and

(¢c) whether they have exhausted all available Indian talent in
the matter before proceeding to import foreign experts $

The Honourable 8ir Muhammad Zafrullah Khan : I would refer the
Honourable Member to the reply I gave to Mr. Ananthasayanam
Ayyangar’s question No. 84 on the 2nd September, 1936.

~ Mr B Batyamurti : What is the answer to clause (c) of the ques-
tion ¥ So far as I remember, that has not been answered so far,

. The Honourable Sir Muhammad Zafrullah Khan : The reply I have
given to this part of the question is that the whole matter is under
eonsideration.
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Mr. 8. Satyamurti : May I take it, therefore, that ‘' the whole
matter ’’ includes the examination of all available Indian talent and
the exhaustion thereof, before proceeding to import others ¢

‘The Honourable S8ir Muhammad Zafrullah. Khan : The whole
matter *’ means getting a suitable man with the necessary experience to
look into this question,

Mr. 8. Satyamurti : Even if he is an Indian ?

The Honourable Sir Muhammad Zafrullah Khan : If an Indian, so
much the better.

Mr. T. 8. Avinashilingam Chettiar : Am I to understand that it has
been decided to call for an expert, or only the question of the man that

has to be got is under consideration,—or the very question of calling
for an expert is under consideration {

The Honourable 8ir Muhammad Zafrullah Xhan: It has been
decided that there must be an inquiry into this matter.

1447*,

APPLICATIONS FOR NOMINATIONS TO THE INDIAN CIVIL SERVICE IN
ENGLAND.

448. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the faet that 100

applications have been received in England from DBritish

PR young men for nomination to the Indian Civil Service ; and

(b) whether they have ascertained or will ascertain the educational
qualifications of these applicants ?

The Honourable 8ir Henry Oraik : (6) The number of eandidates
who applied for appointment to the Indian Civil Service by selection

was about 260.

(b) As I have already explained, candidates for selection must have
qualified by examination for a good Honours Degree in & Final Honours
School of an approved University.

Mr. 8. S8atyamurti : May I know how many of those, who ought to
be selected, have been selected, this year ?

The Honourable 8ir Henry Craik : I think not less than one-ienth
of those who applied.

Mr. 8. Satyamurti : May I take it that the tests for them are over,
or are they going to be held afterwards, such as, vive voce, ete. ?

' The Honourable 8ir Henry Craik : The tests havs been conducte.

Mr. 8. Satyamurti : Has the selection been made ?

The Honourable Sir Henry Oraik : Yes, provisional selection has
been made in some cases. They still await the resnlt of their
University examinations.

t This question will be put and answered later.
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Mr, T. 8. Avinashilingam Chettiar : May 1 know whether thJs
selection is to cover the excess of Indians that have been selected in
previous years !

The Honourable 8ir Henry Craik : 1 do not follow that question.

Mr, T. 8. Avinashilingam Ohettiar : Is this selection of the British
element to the Indian Civil Service made to make up for the excess of
Indians that have been recruited in the previous years 1

The Honourable 8ir Henry Craik : There is no question of an
excess of Indians but of a shortage of British candidates.

wel

7449*.

1450*.

Fiscar ReErorM, StatE HELP FOR INDUSTRIES AND DEVELOPMENT OF THE
RESOURCES OF THE COUNTRY. :

4561, “BIr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they propose to take any steps in the direction of
fiscal reform, State help for industries, and development of
the resources of the country ; and

(b) whether they propose to take a comprehensive view of this
question and come to far-reaching decisions thereon 1

The Honourable 8Bir James Grigg : (a) and (b). This is not a sub-
jeet which can be dealt with adequately in reply to a question. In so
far as it concerns the Central Government the occupants of these
Benches, and particularly those in eharge of the Finance and Commerce
Departments; have dealt with it fully on more than one occasion in the
course of debates in this House, '

TEMPORARY TRADE ARRANGEMENTS BETWEEN Inp1A AND ]Gmi:xr BRITAIN.
[ I . - -3 LR . LI Lk H i i Tl
4562. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they are examining, or are considering, any suggestion
for temporary trade arrangements between India and Britaih,

after the termination of the Ottawa Agreement in the middle
of November ;

() whether they are aware that the United Kingdom offers to
" make separate’ agr'ggm_gnts wil_fh each Domition ; '
c:) whether they are taking steps to sound the opinion of Chambers

" of Commerce and Provit¥idl Governments on the maturc of
agreements to-be entered into ; - o

(d) whether tl}ey propose to take at every stage of the negotiations
: non-officijal, commercial and industrial opinions ; and
(¢) if not, why not ?

(
¥

t This question will be put and answered later. .
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The Honoura.ble 8ir Muhammad Za.fru]la.h Kha.n (a) to (d) Yes,
Sir.
(e) Does not arise.

Mr. 8. Satyamurti : May I ask for some elucidation of the answer
““Yes ”’ to clause (@) of the question ¥ Are Government considering
any temporary arrangements between India and Britain, after the
termination of the Ottawa Agreement, at the end of the notice penod
which is about the middle of November 1

The Honourable 8ir Muhammad Zafrullah Khan : Yes, Govern-
ment are comsidering such an arrangement. The position is that, as
the Honourable Member is aware, the Ottawa Trade Agreement would
come to an end on the 13th November. As the Honourable Member
is further aware, there are negotiations afoot between the United
Kingdom and India for the conclusion of a fresh trade agreement.
While those negotiations are in progress and till it becomes apparent
either that there can be no fresh agreement or a fresh trade agreement
is actually concluded, Government feel that it would lead to un-
becessary dislocation of trade and uncertainty in the two countries if
the present arrangements were not continued as a sort of modus vivends.

Mr. 8. Batyamurti : May I take it, therefore, that Ottawa Agree-
ment will be continued more or less in its entirety, till either of the
contingencies to which my Honourable friend has referred becomes a
fact ? That is to say, till the conclusion of the agreement or the
decision on the part of both the Governments that no agreement is
possible, Ottawa Agreement will continue.

The Honourable 8ir Muhammad Zafrullah Khan : That is the
present intention.

Mr. 8. S8atyamurti : May I know what is the maximum amount o
time, dcoording to the Government’s calculation, beyond the middle ¢
November up to which this arrangement will continue ?

The Honourable 8ir Muhammad Zafrullah Khan : I am afraid it is
mmpossible to calculate at the present moment the maximum amount
of time that may be required.

Mr. 8. Satyamurti : May I know whether Government propose to
approach this Honourable House, before the end of the Session, with
a proposal which is in the mind of my Honourable friend now, asking
the approval of the House for the continuance of this ad interim
Arrangement, till some conclusion is arrived at?

The Honourable 8ir Muhammad Zafrullah Khan : No, Sir.
Mr. 8 8atyamurti : May I know the reason why, when the House is

.in session and my Honourable friend has already made up his mind that;

for the present the old agreement should ‘continue as an ad interim
arrangement, the Government do not propose to ask the opinion of
{‘llﬁs House on this thatter ¢

" The Honourable Sir Muhammad Zafrullah Khan : For the reason

that the Govemment think that that is the only reasonable course to
thike. '
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Mr. 8. SBatyamurti: May I know whether the Government has
examined any other alternatives 1

The Honourable Sir Muhammad Zafrullah Khan : Every other
glternative would lead to very undesirable eonsequences.

Mr. 8. S8atyamurti : May I know whether the Government have
eonsulted the relevant interests such as industrial, commercial, and
trade opinion with regard to the continuation of this agreement 1

The Honourable 8ir Muhammad Zafrullah Khan : No, Sir. But

Government have no reason to feel that there would be any difference
of opinion on this matter at all.

Mr. 8. Batyamurti : Will Government feel the same way, if they
were to take the vote of this House on this arrangement ?

The Honourable Sir Muhammad Zafrullah Ehan : I am unable to
say that. It is a hypothetical question.

Mr. 8, Batyamurti : What is the answer to clause (c¢) of my
question ?

The Honourable 8ir Muha.mmad Zafrullah Khan : I said ‘‘ Yes ”’

Mr. 8. Satyamurti : Have Government received the opinions ?

The Honourable 8ir Muhammad Zafrullah Khan : Yes, Sir, from
various interests.

Mr. 8. Satyamurti : Have Government also received opinions from
all the Provineial Governments

The Honourable Sir Muhammad Zafrullah Khan : I believe so.

Mr, 8. S8atyamurti : Will they place the opinions of the Provincial
Governments on the table of the House at some suitable time ?

The Honourable Bir Muhammad Zafrullah Khan : No, Sir.

Mr. 8. Batyamurti : With regard to the answer to clause (d) of the
question, may I know when this non-official committee, which, T
believe, has been appointed, is going to meet ¢

The Honourable 8ir Muhammad Zafrullah Khan : The non-official
advisers had been asked to meet at a date which has already passed,
but some of them represented that the date did not suit them and there-
fore Government were compelled to postpone their first meeting for a
few days.

Mr. 8. Satyamurti : May I know what will be the procedure of
this delegation ¥ Are Government going to put their proposals before
them and ask their opinions, or are they going to be given materials
and asked to give their advice to Government !

" The Honourable Sir Muhammad Zafrullah Khan: I cannot say
exactly what the procedure will be but they will be consulted on all
aspects of the guestion.

Mr. B. Satyamurti : Will this delegatlon be sent to England to
negotiate with any delegation or Government there !
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The Honourable 8ir Muhammad Zafrullah Khan : If the stage of
oral negotiations arrives, I believe they will be invited to go to
England.

Mr. 8. Satyamurti : May I know whether their advice will be
aecepted by the Govermment, or whether it is merely a kind of advisory
council, whose views Government may accept or reject {

The Honourable Bir Muhammad Zafrullah Khan : Their advice
will be advice. I do not think I can go further than that.

Prof. N. G. Ranga : May I know whether the non-official advisers
were selected in their individual eapacity or becanse of the Parties to
which they belonged ?

The Honourable 8ir Muhammad Zafrullah Khan : I am not aware
that any of them belongs to any particular Party.

Prof. N. G. Ranga : May I know whether they were selected after
consulting the various interests concerned such as industrial, commercial
and agricultural ?

The Honourable Sir Muhammad Zafrullah Khan : No, but tbey
represent various interests,

Prof. N. G. Ranga : On what basis were they selected !

The Honourable 8ir Muhammad Zafrullah Khan: As I have
aiready said, they have beep selected on the basis that they represent
certain interests.

..~ Prof. N. G. Ranga : Will the Government take care to see that
these non-official advisers have taken the permission of the politieal
parties to which they belong or the industrial associations to which
they belong ¢

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. [ am
not aware that any one of them belongs to any particular political
party.

Post or EcoNoMIic ADVISER TO THE GOVERNMENT OF INDIA.

4563. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they propose to offer the post of Economic Adviser
to the Government of India to an American ; and
(b) whether they have exhausted all available Indian talent in this
matter ¥
The Honourable 8ir Muhammad Zafrullah Khan : (¢) and (b). The
matter is still under the consideration of the Government of India.
Mr. T. 8. Avinaghilingam Chettiar : May I know when do they
hope to select this economic adviser ?
The Honourable 8ir Mubhammad Zafrullah Khan : As soon as a
suitable individual is available.
Mr. 8. 8atyamurti : May I know what is under eonsideration 1 The
sreation of a post of an Economic Adviser to the Government of India,
or the offer thereof to an American 1
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The Honourable S8ir Muhammad Zafrullah Khan : The question
ander’ consideration is as to who should be appomted to this post.

Mr. 8. Satyamurti : May I know if there is any American name
which is being considered 1

The Honourable 8ir Muhammad Zafrullah Khan : So far as I am
aware, No.

Mr. T. 8. Avinaghilingam Chettiar :
:gidered ?

The Honourable 8ir Muhammad Zafrullah Khan : Yes, Sir.

Mr. T. 8. Avinashilingam Chettiar : Are there any Indians in that
list of people ¢

The Honourable S8ir Muhammad Zafrullah Khan : The whole
question is under considération. I am afraid I am unable to dlsclose
any further information with regard to this matter.

Mr. T. 8. Avmashﬂmgam Chettiar : May I know whether any
names of Indians in the list of persons are being considered ?

The Honourable Sir Muhammad Zafrullah Khan : No, Sir, the
Honourable Member may not know.

Pandit Lakshmi Kanta Maitra : What is the pay attached to this

post ?
The Honourable 8ir Muhammad Zafrullah Khan : That matter

also is still under consideration. It has not yet been finally settled.

Mr. T. 8. Avinashilingam Chettiar : Does it mean that there are
no Indians on that list ¢

' The Homourable 8ir Muhammad Zafrullah Khan : I have already
-answered that. '

Are any names- being con-

8. Satyamurti : What are the functions of this Economic
Adviéer T

__ The Honourable Sir Muhammad Zafrullah Khan: To advise the
-different Departments of Government on economic questions.

Pandit Lakshmi Kanta Maitra : Is it a new post or is it an old
post ¥ °

The Fonoura.ble 8ir Muhammad Zafrullah Khan : If the Honourable

Member is aware of any Economic Adviser under the present arrange-
'ments, then it is not a new post, otherwise it is.

1454®,

1455*,

ABoLITION OF THE TARIFF BOARD.

456. *Mr. 8. S8atyamurti : Will Government be pleased to state :

(a) theB rearaons why they have decided to dlspense w1th the Tariff
04, 1

t This question will be put and answered later.
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{b) in how many cases the decisions of the Tariff Board have not
been accepted, and the reasons why ;

(c) the data and the reasons on wluch they came to the conclusion
that they did not expect any inquiry to be instituted for
several munths

{d) whether they have considered the need for increased protection
to sitk and handloom cloth in India ;

(e) whether ‘they have considered the question of constiluting a
permanent Tariff Board or ad hoc Boards from time to time;
from the ‘point of view of getting the best independent
opinion ;

(f) whether they propose to make enquiries in connectmn with
the suga;r industry sometime next year ; and

(¢) whether the abolition of the Tariff Board is due to any change
of policy of the Government in respect of discriminating
protectlon t

The Honourable 8ir Muhammad Zafrullah Khan : (¢) and (g). The
Honcurable Member is referted to my speech on his Adjournment
Motion in this donnection on the 1st September 1936. '

(b) ‘I would refer the Honourable Member to the statements laid on
the table of the House in reply to part (b) of question No. 721 by
randit Govind Ballabh Pant on the 26th September, 1935, and to
part (@) of question No. 406 by Mr. Akhil Chandra Datta on the 13th
February, 1936. Government’s decisions on the recommendations of
the 'Tariff Board together with their reasons will be found in the Reso-
Intions or speeches on the Bills relating to each enquiry. Copics of
these are in the Library of the House.

f¢) The Honourable Member is referred to the replv given by me
to part (%) of Mr. Akhil Chandra Datta’s question No. 403 on the 13th
February, 1936.

(d) and (e). Yes.

(f) Yes. Section 3 of the Sugar Industry (Protection) Aect, 1932,
provides that Government’s proposals with regard to the industry
should be placed before the Legislature not later than 21st March, 1938,
and in view of the large volume of evidence with which the Tariff Board
will probably be faced, it will be desirable to embark on this enqu!ry
in good time.

Mr. 8. Satyamurti : With reference to the answer to part (¢}, may
I know the specific answer to the question, ‘“ the data and the reasons
on which they came to the conclusion that they did not expect any
enquh’-’y to be inmstituted for several months, except in the case of
sugar’' ' 1

The Honourable Sir Muhammad Zafrullah Khan : There may be an
enquiry in between. I cannot say there will not be.

Mr. 8. Satyamurti : One of the reasons why the Government
decided—I will not use the word ° abolish —to disband the Tariff
Board was that they éhd not expect any enquiry for several months. I

an o P
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am asking, apart from sugar, with regard to for example, _s_ilk and
handloom cloth mentioned in part (d), are there any petitions or
requests before the Government, asking for an enquiry as to the need
for protection to these industries ?

The Honourable 8ir Muhammad Zafrullah Khan : There are some
applications pending. With regard to this subject, there is a yuestion
later on. I have not taken up the attitude anywhere that there will
not be an enquiry for several months. There might be an enquiry
pext month and as soon as the (Government are in a position to remit
an enquiry to a Tariff Board, they will set up a Tariff Board.

Mr. 8. Satyamurti : Earlier than the sugar enquiry, do Govern-
ment contemplate any enquiry ¥

The Honourable 8ir Munhammad Zafrullah EKhan : I cannot say
definitely whether Government contemplate any enquiry, or not ; it is
possible an enquiry may have to be made.

Mr. T. 8. Avinashilingam Chettiar : What is the reply to the first
portion of part (e) of the question ?

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member ought to have listened when the answer was read out.

Mr. T. 8. Avinashilingam Chettiar : The answer was read out so
fast that I could not follow.

The Honourable Sir Muhammad Zafrullah Khan : I said, ‘yes’;
surely that answer could be easily followed.

Mr. T. 8. Avinashilingam Chettiar : Are the Government consider-
ing the creation of a permanent Tariff Board *

The Honourable Sir Muhammad Zafrullah Khan : With regard to
that I have already answered several questions.

Mr. T. 8. Avinashilingam Chettiar : Then, what is the meaning of
‘yes’ in answer to part (e) of the question {

The Honourable Sir Muhammad Zafrullah Khan : The meaning of
‘yes’ is that Government have considered the question.

QUESTION AND ANSWER IN THE HOUSE oF COMMONS REGARDING REVISION
OF THE OTTAWA TRADE AGREEMENT.

457, *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a question and answer
in the House of Commons on the 17th June, regarding revision
of Ottawa Agreement ;

(b) whether the President of the Board of Trade announced that
preliminary discussions with a view to revising the Oitawa
Agreement with Canada would begin shortly ;

(¢) whether any such discussions have been started between Great
Britain and India ;

: (d) whether they are aware that the Board of Trade had invited
h the Assoeiation of British Chambers of Commerce, the
: Federation of British Industries, and the National Union of
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Manufacturers, as well as bodies representing particular
industries, to furnish observations to them ;

{e) whether they propose to invite similar organizations in Iundia
to advise them on this matter ; and

(f) if not, why mot ?

The Honourable Bir Muhammad Zafrullah Khan : (a) to (d). The
Honourable Member is presumably referring to the question and answer
in the House of Commons on the 16th and not on the 17th June. If so,
the reply to parts (a) to (d) is in the affirmative.

(e) The Government of India have already addressed representative
commercial bodies in India for their opinions in the matter.

(f) Does not arise.

INDIANISATION OF THE GOVERNMENT OF INDIA SECRETARIAT.

458. *Mr. 8, Satyamurti : Will Government be pleased to state :

(o) whether they are considering now the question of Indianisation
of the Secretariat, Central Government ;

() whether it is a fact that while 42 of 84 such ofiicers are
Indians, a great majority of these 42 are Superintendents ;

(¢) whether the Indian Members of the Executive Council are
giving their attention to this matter ;

(d) if so, what the results are ;

{e) whether it is a fact that in the Army Headquarters there is no
Indian beyond the rank of a Superintendent ; and

(f) whether it is proposed, in view of the Wheeler Comuiittee’s
Report, to overhaul the existing system of Indianisation, and
lessen its extent or pace !

The Honourable 8ir Henry Oraik : (a), (¢) and (d). The poliey
of Government in regard to the appointment of officers to superior posts
in the Government of India Secretariat has already been expiained in
a statement made in connection with the Resolutions by the Honour-
able Rai Bahadur Lala Jagdish Prasad and the Honourable Mr,
Jagdish Chandra Banerjee regarding Indianisation of the Indian Civil
Service in the Council of State on the 10th February, 1934.

(b) No.

(e) No. At present there are four Indian Officer Supervisors at
Army Headquarters.

(f) No.

Mr. 8. Batyamurti : With refrence to part (b), may I know the
exact figures, as to how many are Superintendents and how many
others ?

The Honourable Sir Henry Oraik : None of them is a Superinten-
dent. All the 42 officers are holding supericr appointments to Superin-
tendents.
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Rxnﬁﬁu OF THE INDO-JAPANESE TRADE AGREEMENT.
459. *Mr. 8, Satyamurti : Will Government be pleased to state :

(a) whether it is a fact that three technical experts are cowing
from Japan early in July to advise and assist the Japanese
Consul General in India in connection with the proposed
discussions on the renewal of the Indo-Japanese Trade
Agreement ; : ' '

(b) whether they propose to get the assistance of technical experts ,
and
(¢) if not, why not ?
The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes.

(b) Government have obtained the advice of mnon-officiai advisers
connected with the various interests concerned.

(¢) Does not arise.

Mr. 8. Satyamurti : Have the Government of India invited any
techunical experts, just as the Japanese delegation have dome, to help.

them-—I mean technieal in the sense that they understand the technical
secrets of trade ?

The Honourable 8ir Muhammad Zafrullah Khan : Well, Sir, I believe
the non-official advisers whom the Government have brought into
consultation do understand the technical secrets of -trade.

Mr. T. 8. Avinashilingam Chettiar : Do the Government presume:
that Dr. Subbaroyan whom they are consulting knows the technical
secrets of trade ?

The Honourable Sir Muhammad Zafrullah Khan : Dr. Subbaroyan
was not one of the persons consulted on this matter.

Mr. 8. Satyamurti : I do not ask part (a) of question No. 460,
because it is past history.

LIPTING OF THE SANCTIONS AGAINST ITALY.
460. *Mr. 8. S8atyamurti : Will Government be pleased to state :
t(a)
(b) whether she consulted the Dominions in this matter ;
(¢) if so, what answer the Dominions gave ;

(d) whether the Government of India were consulted, and whether
they eommunicated the wishes of this Assembly and of the
people of India, that sanctions ought not be lifted ; and

(e) if not, why not *?

Sir Aubrey Metcalfe : (») and (¢). The Government of India have
no information.

(d) and (e). I would refer the Honourable Member to the replies to
parts (b), (¢) and (d) of question No. 149 asked by him on the Tth
September, 1936. )

t*¢ (a) whether Great Britain has made up her mind to recommend to the League
of Nations the lifting of the sanctions against Italy ; '’
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ABOLITION OF THE TARIFF BOARD.

461. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the statement of
Mr. Manu Subedar, President of the Small Industries’
Association, published in the Hindu of the 21st June, 1936,
regarding the abolition of the Tariff Board ;

(b) whether they have noticed his statement that he regarded the
proposed abolition of the Tariff Board as a very retrogracde
step as a result of the ‘ anti-industry ’ attitude dominating
the Government of India more and more ;

(¢) what are the industries which have applied to Gov emment
for protection, but whose representations have not been
attended to ; :

(d) whether they are aware that there are many other industries
which also applied for protection ;

(e) whether the abolition of the Tariff Board means that deeisions
on application for protection would rest with the Government
of India, or whether they would appoint an ad hoc committee
from time to time ; and

(f) whether they have considered that commercial and industrial
opinion in the country is strongly in favour of the continua-
tion of the Tariff Board ¢

The Honoureble Bir Muhammad Zafru!la.h Khan : (a) and (b). Yes.

(c) and (d). The Government of India have at present under con-
sideration applications for protection or enhanced protection in respeet
of the following industries, namely, silk, pottery, playing cards, apple
growing, vegetable products and the manufacture of rubber c]olh

i (e} and (f). The; Honourable Member is referred to my speech on
his Adjournment Motion in this connection on the lst September, 1936.

Prof. N. G. Ranga : Have the Government of India received any
representation from the handloom weavers during the last four or five
months ¢

The Honourable 8ir Muhammad Zafrullah Khan : I believe there
is a question with regard to that later on.

Mr. 8. Satyamurti : With reference to all these various industries,
whose names my Honourable friend mentioned and from whom appli-
cations for protection are pending, may I know how long roughly these
applications have been pending with the Government ¢

The Honourable Sir Muhammad Zafrullah Khan : I am afraid I
cannot say without notice.

Mr. 8. Satyamurti : Why have the Government not disposed of these
applications earlier %

The anourable 8ir Muhammad Zafrullah Khan: Because they
could not dispose of them earlier.
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Mr. 8, Satyamurti : May I know what are the reasons why Govern-
ment take such a long time in disposing of applications for protection
from industries, which are anxious to get it, as early as they can {

The Honourable 8ir Muhammad Zafrullah Khan : I may assure the
Honourable Member that there is no avoidable delay in disposing of
these matters. Various enquiries have to be made ; information has to
be called for sometimes from the very people who have made applica-
tions and so on. Government cannot always make up their mind solely
upon information which may be sent up in the first instance and which
may be incomplete.

Pandit Lakshmi Kanta Maitra : Did Government receive any applica-
tion from the celluloid industry for protection %

The Honourable Sir Muhammad Zafrullah Khan : I would require
notice of that question.

RecoOMMENDATIONS OF THE INDO-BURMA FINaNcCIAL TRIBUNAL.

462. *Mr, 8, S8atyamurti : Will Government be pleased to state :

(a) whether it is a faet that the report of the Appiicalion
Committee, set up by the Secretary of State to go into the
details of the recommendations of the Indo-Burma Financial
Tribuna] report will not be available for discussion in the
Legislatures either in India or Burma before the introduction
of Reforms ; and

(b) whether they propose to take steps to see that it is discmssed
in the Legislative Assembly ¢

The Honourable Bir James Grigg : (a) and (b). The purpose of the
Application Committee is not to consider the recommendations of the
report of the Indo-Burma Financial Tribunal, which have already been
accepted by His Majesty’s Government, but almost exclusively to work
out the resultant account on the lines illustrated in the appendix to the
Tribunal’s report.

A provisional and preliminary account will be submitted for the
budget purposes of the year 1937-38 but the final account will certainly
not be ready before the end of 1938.

The Committee’s duties being of this restricted nature, no:useful
purpose could be served by a discussion in this House.

t463%.

NEGOTIATIONS REGARDING THE CESSION OF THE FrENCH Po8sEssioN IN INDIA.

464. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether there is any truth in the report that the French
Government are negotiating with the British Government
for the cession of the French possession in India ;

t This question will be put and answered later.
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(b) whether the British and French Governments are examining
certain interpretations of their rights over small arcas,
situated outside the main French Colonial possessions in
India ;

{c) if so, what they are ; and

(d) whether they propose to take any steps in this matter ?

8ir Aubrey Metcalfe : (a) No.
(b) Yes,
(¢) and (d). It is not in the public interest to reveal, at the present

étage, the result of the examination of their rights by the Government of
‘India or the nature of the steps under contemplation.

ENROLMENT OF Qmu.rmm VOTERS BY THE SYSTEM IN OPERATION IN
GRRAT BRITAIN.

465. *Mr. B, S8atyamurti : Will Governm.ent be pleased to state :

(a) whether their attention has been drawn to a statement made
by the Under Secretary of State in the House of Commons on,
the 22nd June, 1936, in answer to a question, to the effect
that the a.dopting of the suggestion that qualified voters
should be enrolled by a system similar to that in
operation in Britain, instead of would-be voters being required
to take the initiative, would involve an amendment to the
India Act and could not be effected by a provision in the
electoral rules ;

(b) whether their attention is drawn to the fact that while appli-
cation is preseribed by the Act, it is not said that applications
should be made in person and not by proxy ;

(¢) what was the explanation received from the Provineial
Governments for insisting on personal presentation of appli-
cations ;

(d) whether there are administrative difficulties ; and

(e} if so, what they are !

The Honourable 8ir Nripendra Bircar : (a) Yes.

(b) The position, as T understand, is that under the new Act it is left
to the rule-making authority to decide the manner in which application
is to be made.

(¢) The Government of India are content generally to leave the
matter in the hands of Local Governments.

(d) and (e). Do not arise.

My, 8. Satyamurti : In view of my Honourable friend’s answer to
part (b) with which, if I may say so respectfully, I agree, may I know if
the Government have examined the statement of the Under-Secretary of
State made in the House of Commons, that to ask that these voters should
be enrolled without presenting applications in person would involve an
amendment of the GQovernment of India Aect?

L284LAD 4
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_The Honourable 8ir Nripendra Sircar : If you allow me lo make a
short statement, I can explain it. On account of the agitation in
the Press in Madras which drew the attention of Government of India
to this matter, the Government of India took certain steps to enquire and
the result of that was that certain difficulties were represented to exist by
the Local Government. Although I am not willing to place the whole
of that document on the table—it contains various other matters—I can
give the purport of the main objection to the proposal. What was pointed
out was that there was difficulty in that Province of Madras particularly
in connection with literacy qualifications. And unlike other provinces, in
Madras there is no form of certificate of literacy below the 8. 8. L. C,,
‘which means the Secondary School Leaving Certificate and the Local
Government considered that the only safeguard against bogus voters was
to insist on personal application. An exception was made for women
having scruples to appear in public in whose case provision has been made
in the Madras rules for presentation by their husbands or other relatives.
The Local Government have made every endeavour to facilitate registra-
tion; for instance, by empowering officers to receive applications, by having
centres in each electoral area and instructing officers to tour the areas
sdequately to receive applications. Having considered all the representa-
tions made by the Local Government, the Government of India decided
ot to interfere in this matter with their discretion.

Mr. 8. Satyamurti ! May I know if Government had any report
from the Local Government that dispensing with applications in person
would swell the number of electors to such a large extent, that it will
give rise to administrative difficulties ?

The Honourable 8ir Nripendra S8ircar . No, Sir.

Mr. 8. Batyamurti : May I know if Government considered, from
the point of view of the Government of India Act, the question that
insistence on personal application was inconsistent with the provision
?fdthe Act, and the electoral rules as framed by the Governmecnt of
ndia ? '

The Honourable Bir Nripendra Sircar : That is a matter of opinion
and unfortunately we do not agree that it is inconsistent, and I have
explained the situation as to the difficulties which are presented and
why the Government of India did: not interfere further in the matter.

_Mr. M. Ananthagayanam Ayyanger : Have not the Government of
India received reports of resolutions passed in various meetings :n
various parts of the Madras Presidency that the touring is not enough,
_because if only one day in a month is fixed for going to an imporiant
village, that is not enough, and therefore the village officers mwust be
authorised to receive applications ?

~ The Honourable 8ir Nripendra 8ircar : On the materials before me
1 cannot. answer that question. If my friend will put down a question
I ean answer it. '

-~ Mr M Ananthagsayanam Ayyangar : Will the Honourable Member
kindly accept short notice ¢ '

The Honourable 8ir Nripendra Sircar : Yes, certainly, provided you
do not ask for adjournment on that reply (laughter). (An Honourable
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Membeéy : £ He will agk for adjournment.’’) Then L will not secept
§|i'0’rt notice. . i

Mr. 8. Batyamurti : Sir, [ may point out that short notice is accepted:
rm, thé merits, and’ cannot be the subject of a bargain. If the Honour-
able Member aecepts it, he does so because he thinks it is right, and 1t
is for me to move an adgournment on it if I choose.

. The Honourable 8ir Nripendra Sircar : That is certainly the correct
legal position. '

PranNiNG. o8 PuBLic WORKS.
466. “Mr. 8. S8atyamurti : Will Government be pleased% state:

(a) whether their atténtion has been drawn to the statement of

Sir Bhupendranath Mitra, denying that the Governmeut of

.. .. India had neglected the planning of public works, and alsq
' denying .that the situation was not improving ; and

" (b) what are the publlc works for which the Government of Ind.m

have spent money with a view to relieve un-employment

2. . during the last five yurn, and what is the extant and ndture

; of them $ '

The Honourable Sir Frank Noyoe (a) The Honourable Mewber is

no doubt referring to Sir Bhupendra Nath Mitra’s speech at Geneva on

thie 15th June, 1936, during the twentieth mession of the International

Liabour Conference. The trend of that speech, which I‘have read, ia‘

generally that understood by the Honourable Membeér.

(b) As the Honourable Member is no doubt aware; the very numerous
pubiic works, which are planned with a view to the relief of rural un-
émployment, are scattered all over India. They are planned and exeeuted
by the Provincial Governments and I have no list either of works planned
or of works executed. So far as the Government of India are coucerned,
the reopening of the New Delhi Capital Programme, on which the expendi,
ture so far sanctioned amounts to about Rs. 136 lakhs, was decided on
gartly with a view to providing employment. I would add however, that

ir Bhupendra Nath Mitra’s statement did not relate to public work;
expressly designed to combat unemployment, but to large public workd
generaily. .. A statement prepared in 1935 for the League of Natiops limited
to public works each costing at least 50 lakhs showed that the wotks started
or completed after the 1st January, 1929, involved an aggregate estimated
expenditure of Rs. 148 crores. That, I shou]d. explain, is for the whole of
India and not only for works under the Central Government. I would
also refer to certain figures quoted by the Honourable the Finance
Member in the debate on the Indian Finance Bill, 1935, to be found on
" page 2707 of Volume IIT of the Legislative Assembly Debates of thag
Session.
. Mr. 8. Batyamurti : Of the 148 crores spent since 1929, may T know
how many of these works were started for the express purpose, whol]y
or purnally, of relieving unemployment ?

The Hanourable 8ir Frank Noyce : I have explained, Sir, that the
reopening of the New Delhi Capital Programme was decided ou partly
with a view to providing employment. I have said that the stalerzent
referred to in the question did not relate to public works expressly
designed to combat unemployment, but to large puyblic works generally.

L284LAD ) B2
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Prof. N. G. Ranga : Is it .not a fact that the expenditure on cons
gtruction works on the railways was the lowest during the.last year
since 1929 and that this expenditure has been going down sericusly
since 1929 and also that retrenchment of 160,000 people has been etfécted
ginee 1929, and all this has intensified the unemployment problem in this
country ?

The Honourable Sir Muhammad Zafrullah EKhan: This does not
arise out of the previous question,

Prof. N. G. Ranga : It does arise in view of the fact that Sir
Bhupendra N%th Mitra is reported to have denied that the Government
of India had neglected the planning of public works and also denied
that the situation was not improving, and the Honourable Member in
charge of the department has himself said that the Government of
India have done as much as they can possibly be expected to do in
order to relieve unemployment. I submit my question certainly arises
out of this question.

Mr. President (The Honourable Sir Abdur Rahim) : This question
relates to a specific case and I think it would be better for the Honour-
able Member to give notice.

Mr. 8. Satyamurti : May I know if my Honourable friend is aware
that this speech of Sir Bhupendra Nath Mitra was made in connection
with unemployment % '

The Honourable 8ir Frank Noyce : That may be.

Mr. 8. Satyamurti : May I know what is the relevancy of the answer
‘when out of 148 crores, which is a staggering figure, only 14 crores was

spent on the reopening of the capital programme at Delhi, for the express
purpose of relieving unemployment 1

 The Honourable 8ir Frank Noyce : Does my Honourablc friend
dispute the fact that if you spend 148 crores on public works, that does
diminish unemployment % '

Mr. 8. Batyamurti : It depends on where it goes, and whether the
greater part of it goes into the pockets of contractors and officers.

Mr. T 8. Avinashilingam Ohettiar : May I know over how many
years this sum of 148 crores was distributed ?

Mr. President (The Honourable Sir Abdur Rahim) : That is a very
big question.

Mr. Huseinbhai Abdullabhai Laljee : May I know whether Govern-

ment supplied these particulars to Sir Bhupendra Nath Mitra before he
made this statement?

Mr. Pregident (The Honourable Sir Abdur Rahim) : Next question.
1467*.

T t This question will be put and answered later.
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TERMINATION OF THE OTTawA TRADE AGREEMENT.

468. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they propose to enter into a ¢‘ stop-gap arrangement *’
between India and the United Kingdom to cover the period
between the termination of the Ottawa Agreement aud the
execution of a fresh onme ; and

(b) whether the programme of the Government of India is first
to negotiate an Indo-Japanese cotton agreement, and then
to take up the conclusion of agreements to take the place
of Ottawa Agreement, and, if so, why ¢

The Honourable 8ir Muhammad Zafrullah Khan (a) The Homnour-
_ able Member is referred -to my reply to part (a) of his starred question
No. 452 in the current Session.

(b) No, Sir. Negotiations with both Japan and the United Kingdom
are being conducted simultaneously.

Mr. 8. 8atyamurti : May I know, if there is any connecting brain
between these two negotiations, so that one may not impinge on the
other adversely, or are they conducted independently of each other §

The Honourable 8ir Muhammad Zafrullah Khan : Both the negotia-
tions are in charge of the Commerce Department,.

Mr. 8. S8atyamurti : Are they in charge of the Commerce Member ?
May I know if he is keeping his finger on these two negotiations, so
that they may develop into a harmonious thing ¢

The Honourable 8ir Mubammad Zafrullah Khan : The Commerce
Department is in charge of the Commerce Member, and not only the
Commerece Member but the whole Government of India are keeping their
eye on it.

Mr. 8. S8atyamurti : That is the trouble ; we want you only to keep
your eye on it.

The Honourable 8ir Muhammad Zafrullah Khan : I am in charge,
but so far as keeping an eye is concerned, the whole of the Gsvernment
of India are keeping their eyes on it.

1469*.
CoMmTTEES AND COMMISSIONS APPOINTED DURING THE LAST TEN YEaRS.
470. *Mr. 8. S8atyamurti : Will Government be pleased to state :

(a) the number of Committees and Commissions appointed by
them, or by the Secretary of State for India, during the last
ten years ;

(b) the actual expenses incurred thereonm ; and

(¢) the recommendations of these Committees and Commissions
which have been given effect to !

t This question will be put and answered later.
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The Honourable Sir Henry Craik : () and (). I would ‘re[er the
Honourable Member to the answer I gave to Mr. A. N. Sinha’s starred
guestion No. 1582 on the 14th April, 1936. The information for " the
period from 1932 up to date has since been placed in the Library.

(¢) Tam afraid the labour and time involved in collecting the inform-
ation will hardly be commensurate with the results obtained. The
reports of some of the Committees, and information of the effect given to
their recommendations, have been published.

Mr. S. Satyamurti : Cannot my friend give an answer to clause (b),
which relates to expenses incurred on thcse committees and commissions
gince 1932 ¢ -

The Honourable Sir Henry Craik : The Honourable Member will find
that in the information that has been laid on the table since the la.st_
Session.

PROPOSAL TO INCREASE FREIGHT ON CoFFEE, TEA AND RUBBER. -

471. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether the General Secretary, Indian Railway Conference
Association, Delhi, has received a letter from the Seecritary,
United Planters’ Association of South India, Conneor, pro-
testing against the proposal to increase freight on coffce,

tea and rubber ;
(b) whether they have examined the contents of the letter ; and

(¢) whether they propose to make the increase in spite of these
protests ?

~_ The Honourable 8ir Muhammad Zafrullah Khan : (¢) Government
Have no information. :

(b) Government have examined the contents of the extract sent by
s¢he Honourable Member.

(¢) Government have no proposal under consideration at present for
an enhancement in the freight rates for these commodities,

ArroINTMENT OF A TRaDE CoMMIssIONEE FOP CEYLON IN INDIA,
472, *Mr. 8. SBatyamurti : Will Government be pleased to state :

(a) whether they are aware of the appointment of a Trade
Commissioner for Ceylon in India, a motion for which was
passed by the Ceylon State Council ; and -

- (d) whether they propose to appoint a separate Trade Cominissicner
for India in Ceylon ?

The Honourable 8ir Muhammad Zafrullah Khan : (¢) The Govern-
ment of India have seen press reports regarding the proposed appoint-
;ment of a Trade Commissioner for Ceylon in India but they have not
so far received any official communication from the Ceylon Government
on the subject. '

(b) No such appointment is at present contemplated.
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. INDIANTSATION O TRE INDIAN ARMY VETERINARY CoxPs.

473. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they propose to take any steps to Indianise the Indian
Army Vetermsry Corps as early as possibie ; . "

(0) whether they propose to raise the standards of veterinary'
education in India ;
{e) if so, when ; and
(d) if not, why not ? _
Mr. G. R. F. Tottenham : (a) I would refer the Honourable Member
i to the Army Department letter No. 31799|1]Q.11, dated the 28th June,
1935, and the Press Note of the 4tl: June, 1935, on the subject. A copy
of the former was laid on the table of the‘HOuse on the 10th February,
1936.

(b), (¢) and (d): Education is a Provincial ‘ transferred ' subjeet,
and therefore the Government of India cannot themselves take steps to
raise the standard of veterinary edueation in this country ; but they have
addressed Local Governments in the matter.

TERMINATION OF THE OTTAWA TRADE AGREEMFENT.

474, *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has heen drawn to the reply of the
- President of the Board of Trade to the Lancashire [ndian
Cotton Committee deputation’s query coneerning the Governs

ment of India notice to terminate the Ottawa Agreement in
November, and to his statement that until November the
Committee should pursue its aims and objects as done bLefore ;

() the results of the work of that Committee so far ; and

(¢) what the latest figures of the consumption of cotton by
Lancashire this year are {

.. The Hompursble Sir Muhammad Zafrullsh Khan : (a) Yes.

“(5) and. (e). TPhe Honourable Member is referred to the First and
Segond Annual reports of the Laneashire Indian Cotton Committee, e0ples
of which are in the Library. An m;portant result of the Committee’s
work is that there has been a striking increase in the imports of Indian
cotton into the United Kingdom, the quantity imported during the season
August, 1935—July, 1936 being 546,654 bala, as against 230,000 bales in
the corresponding season of 1932-33.

' Mr. 8. S8atyamurti : May I know whether. Government hz}ve mqluded
the price factor in the consideration of this c*ease eonsumption of
Indian cotton in the Enghsh market ¢ :

. The Honoprable Bir Muhammad Zafrullsh Khan : I am afraid T am
umble to follesv the question.

Mr. 8. Batyamurti : Is the increased consumption due wholly or
partially,” and if so to what extent, to the cheapness of Indian cotton,
jeompared 'with eotton ' of similar qualltles, which .Butgm lmght -have
berght -elsewhere ¢ _
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The Honourable Sir Muhammad Zafrullah Khan : I believe this
increased consumption is due largely to the activities of the Lancashire
Indian Cotton Committee.

Mr. 8. S8atyamurti : I am asking for some enlightenment on the
matter : may I know whether the British cotton consumer has bought
Indian cotton at a price higher than he would have paid, had he
purchased similar cotton elsewhere ?

The Honourable 8ir Muhammad Zafrullah Khan : I am afraid I am
unable to answer that without notice.

Mr. S. Satyamurti : Has he not bought this Indian cotton, simply
because it is cheaper than other cotton ? Was it not due largely to the
law of supply and demand, where the price factor plays the most
important part ?

The Honourable Sir Muhammad Zafrullah Khan : No : I under-
stand that before the Lancashire Indian Cotton Committee started its
activities in the direction of research and bringing to the notice of
cotton spinners the qualities of Indian cotton, Indian cotton was net so
largely used because it was not found useful for the purposes for which
cotton was required and though it might be that other factors, such as
the price factor. have entered into the question, I have no doubt that the
greater part of the larger consumption of Indian cotton is due to the
activities of the Cotton Committee in the direction of research and

bringing to the notice of cotton spinners the uses to which Indian cotton
might be put.

Mr. M. Ananthasayanam Ayyangar : May I know if most of this
Indian cotton is long staple cotton ¢

The Honourable Sir Muhammad Zafrullah Khan : No : not the
greater part of it.

SuPPORT OF CANADA TO THE CESSATION OF SANCTIONS AGAINST ITALY.

475. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a statement frowm
Ottawa, dated the 19th June, 1936, to the effect that the
Government of Canada will support the cessation of sane-
tions and will instruet their League delegates accordingly ;

(b) whether they have issued any such instructions to their League
delegates ;

(¢) if so, what they are ; and

(d) if not, why not ?

8ir Aubrey Metcalfe : (a) Yes.

(b) and (c). The Secretary of State was requested to instruect the
delegates of India to express their agreement with the view taken by His
Majesty’s Government, viz., that there was no advantage in continuing to
impose sanctions which had definitely failed to achieve their purpose.

(d) Does not arise.

M}', 8. 8atyamurti : Were the instructions given by the Govérnmenf
of India after they knew of His Majesty’s Government’s views, and had
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!‘.hey considered it on its own merits, and come to their own eonclusion
independently, that it was the correet view in the circumstances {

8ir Aubrey Metcalfe : When the Government of India were con-
sulted, they were certainly informed by His Majesty’s Government of
the position which they proposed to take.

Mr. 8. Batyamurti : Did the Government of India bring to bear, on
the consideration of that question, the expressed Indian feeling on the
subject, and did they, in spite of that, agree with His Majesty’s Govern-
ment’s conclusion, because they thought it was the best in the circum-
stances !

8ir Aubrey Metcalfe : They brought to bear on the consideration
of the matter, all the relevant points which they could think of and
came to their conclusion accordingly.

Mr, 8. SBatyamurti : Did the Government of India have the freedom
to differ from His Majesty’s Government, and did they exercise that
freedom, and decide not to exercise that freedom, on the merits of the case t

8ir Aubrey Metcalfe : The Government of India certainly had free-
dom to express an opinion to His Majesty’s Government on the subject.

Mr. 8. S8atyamurtl : Different from that of His Majesty’s Govern-
ment {

8ir Aubrey Metcalfe : If they had chosen to differ from His
Majesty’s Government they could have expressed an opinion different
from theirs.

Mr 8. Batyamurti : May I know what are the reasons then, why,
in spite of universal Indian feeling in the matter, the Government of
India ehose to ignore that feeling, and agree with His Majesty’s Govern-
ment {

Sir Aubrey Metcalfe : The Honourable Member makes an assumption
which I am not prepared to admit.

Mr. 8. S8atyamurti : May I know what in the judgment of the
Government of India was the opinion of the people of India in respect
of these sanctions 1

8ir Aubrey Metcalfe : 1 am not prepared to express any cpinion on
that and I do not think I am called upon by the rules to do se.

Mr. 8. S8atyamurti : I am asking for the impression of the Govern-
ment of India with regard to public opinion in this eountry. I am not
asking their opinion ; I am simply asking what the Government’s
appreciation of the opinion of the public of this country was on this
question 1
. 8ir Aubrey Metcalfe : I can see no essential difference between an
" opinion and an impression or appreciation.

Mr. 8 Satyamurti : May I appeal to you, Sir ! I am not asking
the opinion of the Government of India at all
" Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member regards the question as requiring him to express an opinion,
and he is not prepared to do so.

Mr, 8. Satyamurti : It is for you to rule, Sir.
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Mr. President (The Honaurable Sir . Abdur Rahim) : He wunder-
stands it like that. '

Mr. 8. 8atyamarti : FHe misunderstands it !

Pandit Krishna Kant Malaviya : Is the Honourable Member aware
of the opinion of the majority of members in this House regarding this
matter ! The question has been discussed so many times in this House.

8ir Aubrey Metcalfe : There has been no formal expression of
opinion so far as [ know .fmd there certainly has been no division on the
subject,

Mr. 8. Satyamurti : Did the Government of India have any informa-
tion—and if so what-—about public opinion in this country, on the
question of sanctions or lifting of them against Italy %

8ir Aubrey Metcalfe : They had seen a certain number of press
articles, if that represents public opinion.

Mr. 8. Satyamurti : What were those press articles ?
8ir Aubrey Metcalfe : It is quite impossible to give these details.

CoroNaTION DURBAR IN INDIA.

476. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they are considering the date of the Coronation Durbar
in India ;

() whether they are sounding the leaders of the Indian opinion in
this matter ;

-+ (e) if so, whom ; and

(d) whegther the Coronation is proposed to be held in 1937 or
1938 ¢

The Honourable Sir Henry Craik : (a). No decision has yet been
reached in regard to the holding of a Coronation Durbar in India.
(b), (¢) and (d). Do not arise.

Seth Govind Das : Will Government take into consideration, when
deciding this question, the present ec,onomlc condition of this country !

~ The Honourable 8ir Henry Oraik : The decision does not rest with
the Government of India.

Mr. 8. Satyamurti : May I take it that the Government are not
considering the question at all . I think my Honourab'le friend :said,
no decision has been taken.

The Honourable Sir Henry Grzuk Yes it is pbsq:ihl:fr being' con-
sidered, but I have no mformatlon '

:  Mr. 8. Satyamurti : I want to know whether the Government nf
India are considering it. .

The Honourable 8ir Heary Craik ; Na e

Y
1
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‘CHECES APPLIED TO VERIFY THE EVIDENCE AGAINST THE DETENUS.

477. *Mr. Mohan Lal Saksena : Are Government awaro of the
judgment delivered by Justices Cunliff and Henderson in two appeals
from Midnapore in connection with the Bengal Suppression of the
Terrorist Qutrages Act, in which the two accused had been prosecuted
on the same evidence as had already been rejected as insufficient and
unreliable by the Iligh Court, and sentenced to six years’ and seven years’
rigorous imprisonment by a Special Magistrate ¥ If so, has the Honour-
able the Home Member read the judgment and revised his opinion regard-
ing the effectiveness of checks and cross checks applied to verify the
evidence against the detenus ¢

The Honcurable 8ir Henry Craik : T have seen the judgment. I
have no reason to revise my opinion and it is opposed to public interest
to criticise the judgment.

EXAMINATION OF THE WORKING OF THE REPRESSIVE LAWS WITH A VIEW TO
THEIR REVISION,

478. *Mr. B, Satyamurti : Will Government be pleased to statc :

(a) whether their attention has been drawn to the remarks of two
learned judges of the Calcutta High Court in a recent case
published in the newspapers, especially to the following
sentences :

¢ This Court has now been asked to uphold the conviction of {le present

accused practically on the evidence which was abandoned or dis-
credited before a Full Bench in another case in which one of these
was accused '’ ;

{b) whether their attention has been drawn to another case :

‘¢ Their Lordship’s opining that it was of no benefit to anybody that in
administering this necessary though * unpopular ’ legislation Magistrates
and Judges should be wanting in ordinary common sense ",

(c¢) whether they propose to examine the working of the repressive
laws in ‘the light of these judgments, with a view to revising
them as early as possible ; and

(d) if not, why not !

- The Honourable 8ir Henry Oraik : (¢) and (b). I have seen the
judgments referred to.

(e} No.

(d) T would like to point out that the High Court judgment
extracted in part (b) itself confirme the- neeessxty of such legislation. I
‘cannot make any further statement as it is opposed to publie mterests to
eriticise judgments of Courts.

Mr. 8. Satyamurti : May I know whether Government, from time
to time, examine the working of these represszive laws, in view of the
‘ltldgmﬁnts of ‘their Lordships of the ngh Courta, in cases which are being
tried under those Acts 1

The Honourable Sir Henry Craik : Well, Sir, if the Statutes or the
working of the Statutes are to be reviewed because one magistrate or
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two magistrates committed an errer of judgment, the whole of the
ordinary law will have to be constantly under review ; for instance, the
law as to theft and murder is not constantly under review hecause
occasionally courts make mistakes or because oceasionally the decisions of
the lower courts are set aside by High Courts on appeal.

Mr. 8. Satyamurti : T am simply asking whether, in the light of
such remarks that the High Courts in this country or the Privy Council
may make with regard to the working of certain repressive laws passed
by the Governor General in Council or any exceptional laws, Govern-
ment take those observations into consideration, with a view, if necessary,
to amend those laws in the light of those observations ?

The Honourable Sir Henry Craik : That is rather a long question,
but I should say the answer is yes, @Government always reads with
attention those observations.

Mr. 8. Satyamurti : What is the machinery which deals with such
matters 1 Is it the Honourable Member's Department or the Law
Department ¢ Does not the Law Department deal with all matters
requiring legislation ? -

The Honourable 8ir Henry Craik : In the case of the criminal law,
it would be the task of my Department, but no doubt it would consult
the Legislative Department, especially if the question arose of making
any change in a statute.

Pandit Lakshmi Kanta Maitra : May I know, Sir, in view of the
fact that the Honourable the Home Member controls the administration
of justice in this land, having regard to these two cases, whether he
sent down any note to the Government of Bengal to review the cases ?

The Honourable 8ir Henry Craik : No.

Pandit Lakshmi Kanta Maitra : Did it not strike the Honourable
Member that there has been gross miscarriage of justice, and did the
Honourable Member take any steps to check these abuses in future ¢

The Honourable 8ir Henry Craik : I don’t think there has been
a gross miscarriage of justice, In one case the people were wrongly
convicted, and the High Court acquitted them. What else has to be
done ¢

Pandit Lakshmi Kanta Maitra : By gross miscarriage of justice,
I mean that in the lower courts these people had been sentenced to long
terms of imprisonment, and hut for the interference of the High Court,
they would have unnecessarily suffered, and I was asking the Honourable
Member to tell me what specific action he has taken to cheek such
abuses in the future ¢

The Honourable 8ir Henry Craik : The persons convicted have a
right of appeal and have exercised their right of appeal, and in the
administration of criminal law as a whole there is practically a
universal right of appeal against any sentemce.

Pandit Lakshmi Kanta Maitra : I am afraid the Honourable Member
"has not caught my point. I wanted to point out that these magistrates
abuse their powers in this manner, and but for the interference of the
-High Court, these people would have suffered, and I want to know what
. specifiec action or what specific steps did he take to inform the Bengal
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Government to see to it that these extraordinary powers are not abused
in future. It would have resulted in gross miscarriage of justice but
for the intervention of the High Court in this particular instance ?

The Honourable 8ir Henry Craik : The High Court is there to
prevent such miscarriage of justice, and because a miscarriage of justice
happened in one case, there is no ground for drawing any inference that
such miscarriage of justice is frequent ; there are innumerable instances
in which the accused had a right of appeal and their conviction has
been upheld by the Appellate Court.

COMMERCIAL RELATIONS BETWEEN INDIA AND JAPAN.

479. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they have heard from the Committee of the Bengal
Chamber appointed to advise them whether the commercial
relations between India and Japan are to be revised or
renewed ;.

(b) whether they are considering the question of evasions and
of providing against smuggling of Japanese goods into
India from Indian States, Afghanistan, and Nepal ; and

(c) whether they are examining the suggestions that piece-goods
quota should be based on the balance of trade between India
and Japan and not necessarily, as on the previous occasion,
on the export of raw cotton to Japan

The Honourable 8ir Muhammad Zafrullah Khan : (a) to (¢). Yes,

Sir. All these matters are under the consideration of the Government.

Mr. 8. Satyamurti : With reference to the answer to clause (¢) of
the yuestion, may I know specificaly, because there is great public
anxiety on the matter, whether this particular suggestion that the piece-
goods quota should be based on the balance of trade between India and
Japan, and not necessarily, as on the previous occasion, on the export of
raw cotton to Japan, is being borne in mind ¢

The Honourable 8ir Muhammad Zafrullah Khan : That is one of
the numerous matters that is being borne in mind by the (tovernment
of India in this connection.

LeTTER FROM THE SoUTH INDIA CHAMBER OF COMMERCE TO THE INDIAN
RAILWAY CONFERENCE ASSOCIATION.

480. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether the General Secretary, Indian Railway Conference

Association, has received a letter from the Honorary

Secretary, South Indian Chamber of Commerce, regarding

the extreme uncertainty introduced in trade and commerce

. by such sudden and frequent alterations in transport charges,

. 11)ublished in the Indian Ezpress, dated the 10th June,
936 ; and

(b) whether they have examined the letter carefully ; if so, what
their conclusions are ?

The Honourable Sir Muhammad Zafrullah Khan : (a) Yes.
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(b) Yes. On the main point to which reference is made in the letter,
i.c., an enhancement in the classification for various commodities, Govern-
ment will await the views of the Conference Association before arriving
at any conclusions.

POBBIBILITY OF IMPROVING THE QUALITY OF CANDIDATES FOR THE INDIAN
MILITARY ACADEMY.

481. *Mr. 8. Satyamurti : Will Government be pleased to statle :

(a) whether there has been further talk between the Commander-
in-Chief and certain Members of the Legislature regarding
the possibility of improving the quality of candidates for the
Indian Military Academy at Dehra Dun ; and

(b) if so, whether their conclusions will be placed before the
Assembly
Mr. G. BR. F. Tottenham : (a) Yes.

(b) The discussions are still in progress, but the Honourable Member
may rest assured that his suggestion will be borne in mind.

S8ardar Mangal 8ingh : May I know whether His Excellency the
Commander-in-Chief would himsélf be ‘present at the meeting which
is going to be comrened H

Mr. G. BR. F. Tottenham : It depends on when the meeting takes
place. I am sure, His Excellency the Commander-in-Chief will be very
glad to attend if he can.

ARTICLE ENTITLED “‘ PROVINCIAL AUTONOMY AND m CENTRE "’ PUBLISHED
IN THE Hindu.

482, *Mr. 8, Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a leadmg article,
entitled ‘¢ Provincial Autonomy and the Centre Y in the
Hindu of the 8th June, 1936 ;

(b) whether they have examined the ecriticisms contained in the
article ; '
(¢) if so, what their conclusions are ; and

(d) whether they propose to take steps on the lmes suggested in
the article, and if not, why not ¢

The Honourable 8ir Nripendra 8ircar : (¢) Yes

(b) to (d). The Government are fully seized of the desirability of
~ghortening, as far as may be practicable, the period intervening between
.the initiation of Proviueial Antonomy and the advent of the Federation
and they are therefore concerned to do all in their power to contribute
towards rendering this period as short as possible.

T483%,

"t Thid question will be put and answered later.
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‘Grvine Errrcr TO THE RECOMMENDATIONS oF THER TARIFF BoArD oN THB
CorroN TEXTILE INDUSTRY.

484, *Mr. 8, Batyamurti : Will Government be pleased to state :

(a) the reasons why they took action under the Tariff Act in order
to give effect to the recommendations of the Specia! Textile
E Tariff Board ; and

(b) why the Assembly was not consulted in the matter 1

. The Honourable Sir Muhammad Zafrollah Khan: (g) and (b).
I'he Honourable Member’s attention is invited to my speech on the 3nd
S@ptember on Mr Avinashilingam' Chettiar’s Adjournment Motion.

GRANT OF A PREFERENCE T0O INDIAN COFFEE.

485. *Mr. 8, 'Satynmviiti : Will GovetAmant be pleased to state :

_-{a) ,whether they have heard from the indian Coffe¢ Cess Committee
urging that in any new trade agreement between the Gov-
ernment of India and the United Kingdom, a preference of
3d. per pound should be granted to Indian coffee ;

(b) if so, whether they propose to take steps in that direction ;
and

77" (¢) if not, why mnot ¢
The Honourable 8ir Muhmmad Zafrullah Khan : (a) Yes, Sir.

(b) and (¢). The suggestion is being considered along with others
Irecewed in response to the Government of India’s invitation to Local
‘Govemments Chiambers of Commerce and Trades Associations- for sug-
gestions as to the lines: on which it'is considered desirable to conclude
-8 new Agreement with His Ma_]esty 8 Government m the United

jKlpgdom

APPOINTMENT OF SIR CHARLES INNES AND SIR FREDERICK WHYTE A8
CoMMISSIONERS TO ASSIST THE COMMERCIAL RELATIONS AND TREATIES
DEPARTMENT OF THE BOARD OF TRADE NEGOTIATIONS,

« - 486, *Mr, 8. Satyamurti ; Will Government He pleésed to state :

(a) whether their attention has been drawn to the fact that Sir

? - Charles Innes and Sir Frederick Whyte have been appointed
Commissioners temporarily to assist the Commereial lielations

and Treaties Department of the Board of Trade Negotiations ;

and
(b) whether they propoﬂe to examine the feasibility - 6f appointmg
similar experts here also !

The Homourable Sir Muhammad Zafrullsh Khan (a) Government
have seen Press reports to that effect.
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{b) The necessity for making similar appointments in India has not
s0 far arisen.

Mr. 8. 8atyamurti : May I know, Sir, whether my Honourable friend
has, independent of this question, ever examined whether the Govern-
ment of India,—I am not asking him personally,—ever examined the
question of the usefulness or otherwise of having such Commissioners, to
assist in the consideration of the various matters which come wup for
negotiation, between this Government and other Governments {

The Honourable 8ir Muhammad Zafrullah Khan : For negotiations
particularly, the Government of India have not felt the necessity of the
appointment of any such Commissioners, but on economic questions gene-
1:513, wa?s there not a question this morning with regard to an Economie

viser

WrrHDRAWAL OF ITALIAN CoNsSUL FrROM Bompay.

487. *Mr. 8. S8atyamurti : Will Government be pleased to state :

(a) whether the Italian Consul has been withdrawn from Bombay ;
(b) whether they know the reasons for the same ;

(¢) whether they are aware that anti-British, anti-Ethiopiaun and
pro-Italian propaganda are largely made by the Italian
Consul in Calcutta ;

(d) whether they have examined the question whether a (onsulate
can do such propaganda ; and

(e) whether they propose to take steps to stop Indian Post Offices
being used by the Consulate for this purpose !

8ir Aubrey Metcalfe : (a) There is no appointment of Italian Consul
3t Borl::ay, but the Italian Consul General at that post was recalled in
uly t.

" *b) No.
(¢) and (d). Yes.

(¢) The Honourable Member’s attention is invited to the answer
given to his question No. 141.

Mr. 8. Satyamurti : What is the answer to clause (d) of the question ?
8ir Aubrey Metcalfe : Yes.
Mr. 8, Batyamurti : What is the result of the examination ¢

8ir Aubrey Metcalfe : The result of the examination is that they are
inclined to agree with the Honourable Member that such propaganda is
illegitimate.
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BrimisE INDIAN SUBJECTS IN ADDIS ABABA.
488. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether they have made enquiries from Addis Ababa about the
number of British Indian subjects still there, and what they
are engaged in and whether any Indian refugees ave still
there ; and

(b) whether they will place the results of the enquiries on the table
of the House ?

8ir Aubrey Metcalfe : (a) and (b). The approximate number of
British Indians remaining in Addis Ababa is 300. Most of them are
engaged in trade,

Mr. 8. Satyamurti : Are Government satisfied that these 300 Indian
traders have adequate proteclion for their lives and property in Addis
Ababa 1 '

8ir Aubrey Metcalfe : Yes, as far as anybody has adequate protection
there at present. They have done their best to satisfy themselves on
that subject.

INDIAN SOLDIERS IN ADDIS ABABA,
489. *Mr. 8. Satyamurti : Will Government be pleased to state :
(a) whether any Indian soldiers are still at Addis Ababa ;
{U) if so, what their duties are ; and
(¢) when they will be withdrawn from there ?

Mr. G. R. F. Tottenham : (a), (b) and (c). The a‘tention of the
Honourable Member is invited to the Press Communiqué issued on
September 1st, a copy of which was laid on the table in reply to question
No. 212 on the 9th September, 1936.

REVISION OF THE INDO-JAPANESE TRADE AGREEMENT,

490. *Mr. 8. S8atyamurti : Will Government be pleased to statc :

(a) whether the Commerce Secretary is going to consult prominent
business men in respeet of the revision of the Indo-Japan:se

Agreement ;
(1) whether they have any technical advisers ; and
(¢) if so, who they are !

The Honourable Sir Muhammad Zafrullah Khan : (a) to (c). I lay
on the table a statement showing *he names of renresentatives of the
var‘ous interests in India who have acted as ur-official Advisers to the
Government of Tndia in connection with the Indo-Japanese Trade Nego-

tiations now in progress.
L
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List of un-official Advisers to the Representative of the Government of India in connec-
tion with the Trade Negotiations with Japan.

Sir Chunilal Mehta, K.0.8.1. .. 1
Bombay Millowners’ Association.
Mr. T, Maloney .. . J

Mr. Kasturbhai Lalbhai
Mr. Sakarlal Balabhai ..

Mr. P. B. Advani .. .. .. Government of Bombay.
Sardar Rao Bahadur Bhimbhai Naik

’ '}Ahmedshad Millowners® Assooiation.

B }Indin.n Central Cotton Comittee.

Mr. M. P. Kolhe P ..
Mr. Haridas Madhavdas . ..
East India Cotton Association.
Mr. R. G. Saraiya . ..
Mr. D. P. Khaitan .
Lala Shri Ram .. Y Federation of Indian Chambers of Commerce and
Industry.

Bir Rahimtoola Chinoy .
Mr. R.A.F.Kidson .. .. .
Mr. Robert Scotson .. rAssociated Chambers of Commerce of India.
Mr. A. L. Carnegie . .
Diwan Bahadur Ramalingham Chettiar ..

. Government of Madras.
Mr. F. L. Bilva ..
Colonel E. H. Cole .. Punjab Cotton Growers.

1491. *

GOVERNMENT'S ACTION ON THE REPORT OF THE TARIFF BoARD OoN THE COTTON
. TEXTILE INDUSTRY.

492, *Mr. 8. Satyamarti : Will Government be pleased to state :

(@) whether their attention has been drawn to the statements of
Sir R, M. Chinoy, Mr. Manw Subedar, and Mr. V. N.
Chandavarkar, on the report of the Special Tarifi Board
and the Government’s action thereon published in the
Madras Mail, of the 27th June, 1936 ;

(b) whether their attention has been drawn particularly to the
statement of Mr. Manu Subedar that ‘‘ there was not much
direct competition between produets of the handloom industry
and imports of the United Kingdom was absolutely wrong
with respect to that portion of the handloom industry ‘hich
was engaged on fine counts ’’ ;

(c) whether their attention has also been drawn to his statement
that ‘‘ a large loop-hole had been left by the Board’s inability
or unwillingness to deal with the protection required against

t This question will be put and answered later.
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the United Kingdom's imports of not only artificial silk, hut
mixed fabrics, cotton and artificial silk '’ ;

(d) whether their attention has been particularly drawn to his
statement, that ‘‘ the Tariff Board report had uot added
any . valuable principles for elucidation of the question of
protection to the textile industry which would continue to
recur so long as the purchasing power of the farmer was
low and the industry was exposed to onslaughts not merely
from Japan but, under the new lower duties from the United
Kingdom "’ ;

(¢) whether they propose to examine the whole question from the
point of view of the criticisms ;

(f) if not, why mnot ;

(g) whether their attention has been drawn to a statement by
Mr. V. N. Chandavarkar, on the same subject puilished in
the Madras Mail of the 27th June, 1936, particularly to his
reference to the undertaking given by Sir Joseph Lhore in
the Assembly in January, 1935, to the following eifect :

4¢ If the substantive lcvel of protection granted by the legislature iz redueed,

it is the legislature that will reduce the level of protection '’ ;
and

(k) the reasons why they have given lower protection as against
- the British Textile goods without consulting the Assembly ?

The Honourable 8ir Muhammad Zafrullah Khan : (a), (), (¢) and
(d). Yes, Sir.

_ (e¢) and (f). The relevant factors were given careful consideration
before Government arrived at their conclusions which were published
in the Commerce Department Resolution No. 341-T. (10)]36, dated the
25th June, 1936, on the Report of the Special Tariff Board.

(g) Yes, Sir. The statement of Sir Joseph Bhore has, however, besn
quoted without its context. If the Honourable Member will study that
context he will find that the matter under diseussion when the statement
was made was Article 4 of the Agreement, dated the 9th January, 1935,
between His Majesty’s Government in the United Kingdom and the
Government of India, 4.e,, the Article which deals with ‘‘ radieal changes
in the conditions affecting protected industries . The Special Tariff
Board presided over by Sir Alexander Murray was not constituted on
account of any such radieal change, but in fulfilment of the undertaking
of ‘the Government of India contained in Sir B. N. Mictra’s letter to the
Right Honourable W. Runciman, M.P., appended to the agreement.

(k) The attention of the Honourable Member is invited to my speech
during the debate on the Adjournment Motion on the 2nd September,
1936.

Mr. 8. Satyamurti : With reference to clause (¢) of the question,
may I know, Sir, whether these criticisms or the subjeets of these
eriticisms were in possession of the Government before they passed their

orders on the Report of the Special Textile Tariff Board ¢
L284LAD [
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The Honourable 8ir Muhammad Zafrullah Khan : The report and

12 Noox the material on which it was ba.sed‘were before.the
o Governimnent and all these considerations entered into
the matter. The Board had given their findings on these matters.

Mr. 8. Satyamurti : With reference to the answer to clause (g) of
the question, may I know whether, in this particular case, the substantive
lIevel of protection granted to the Indian textile industry was not reduced,
by reducing the duties on certain classes of British textiles {

The Honourable 8ir Muhammad Zafrullah Khan : The degree of
protection has been reduced but it was found by the Board specifically
that to that extent protection had become more than adequate for the
purpose,

Mr. 8. Satyamurti : May I know whether, apart from the necessity
or otherwise, the Honourable Member differs from his predecessor’s com-
mitment that, ‘‘ If the substantive level of protection gran'ed by the
legislature is reduced, it is the legislature that will reduce the level of
protection "’ 1

The Honourable 8ir Muhammad Zafrullah Khan : This was one
spemﬁc matter which resulted from a specific undertaking given to
examine the whole question. It was not a part of a radical reduction
in the level of protection to Indian industries.

Mr. 8. Satyamurti : May I know if Government examined this
question from this point of view, and came to the conclusion that this
promise of my Ilonourable friend’s predecessor was not binding on {hem,
as they came to the conclusion that the level of protection was not
reduced ?

The Honourable Bir Muhammad Zafrullah Khan : Apart altogether
from this promise, under certain conditions Government were themselves
prepared, as I explained in the course of my speech on the Adjournment
Mction, to place the matter before the legislature, but certain other
factors arose, one of them, the time factor, which made it clear that it
would not be poasible to submit these proposals to the legislature. I tried
to explain, in my speech the other day on the Adjournment Motion that
when the Honourable Member put the question to me in the last Session
whether proposals would be submitted to the legislature,—I said, ‘‘ No,
unless legislation is involved.”

Mr. 8. Satyamurti : Will Government place them now before the
House ?

The Honourable 8ir Muhammad Zafrullah Khan : No.

Mr. 8. Batyamurti : Why not ¢

The Honourable 8ir Muhammad Zafrullah Khan : They have been
given effect to already.

Mr. 8. 8atyamurti : Just to see if the House agrees with the Govern-
ment or not !

The Honourable 8ir Muhammad Zafrullah Khan : No, Sir, Govern-
ment do not ‘intend to *ake up the time of the House merely to give
themselves the intellectual pleasure of finding out which way the votmg
might go.



MOTIONS FOR ADJOURNMENT.

ArLegep FrivoLous NATURE oF MoTIONS oF ADJOURNMENT.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.
I have received notice of a motion for adjourning the business of the House
from Sir Muhammad Yakub, which reads to this effect :

¢¢ I beg leave to move a motion for the adjournment of the business of the Iiouse
for the purpose of discussing a definite matter of urgent public importance, namely,
the inaction of the Government of India in not stopping the eriminal waste of public
time and money and the offence afforded to the dignity and prestige of the Housz, ~nd
also to Provincial Governments, legislatures and electorates, by the repeated frivolous
and wasteful efforts of the Opposition in this House to move motions of adjourmnent
on subjects that are primarily the concern of Provincial Governments, legislatures and
electorates, not of this House or the Government of India. such as the externment of
Mr. Masani by the Punjab Government, strict neutrality on the part of Local Govern-

ments in respect of provincial elections, election of the Provincial Legislature in Bihar
and others like that.’’

I want to know exactly what is the objert of the adjournment motion.
Is it to stop the giving of notices of motions or to see that such motions are
not allowed ¥ 8o far as allowance or disallowance of motions of adjourn-
ment is concerned, the President, in exercise of his judgment according to
the Rules and Standing Orders, allows or disallows them when he finds that
they are or are not in accordance with the Rules and Standing Orders. As
regards matters that do not come within his purview, for instance, whether
the question is one primarily for the concern of the Government of India
or whether it is against public interest or not, with which the President,
as I have repeatedly pointed out, has nothing to do, it is the Governor
General that exercises those powers. In the exercise of those powers he
pasases his orders. I should like to know whether this motion is directed
against notice of motions being given !

Sir Mubammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : The motion is directed to discuss a definite and
urgent matter of public importance. As laid down in the rules, it cannot
be denied that the criminal waste of time of this Honourable House by the
moving of frivolous motions of” adjournment is a matter of very urgent
and public importance. (Interruption.) It is also a matter of not only
recent occurrence, but of recurring occurrence every day. Then, we
find that the prestige of this Honourable House suffers greatly on account
of the frivolous nature of the motions which are moved here. There are
cerlain very eminent lawyers on the opposite benches and they must
know very well that such motions, aceording to the rules of the Assembly,
cannot be tabled. But still they are moved every day and the time of the
Ilouse is wasted. It also gives an opportunity to the communalist pape:s,
like the Hindustan Times, to give, in bold headlines, a misleading noticn
that there is a great deal of divergence of opinion betwzen the Honourable
the President and the Governor General. These mischiefs are created by
motions like those mentioned in my motion. I hope that the IHouse will
give its best attention to this motion of mine. Nothing can be more
important than the discussion of this motion of mine, and I hope that the
Honourable Members of the Opposition who are always so anxious to
censure Government will come and help in censuring the Government on
this occasion. (Laughter.)

( 1243 )



1244 LEGIELATIVE ASSEMBLY. [17Ta Sepr. 1936.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has not answered the question that I put to him. The diffi-
culty in my mind is this. So long as these Rules and Standing Orders are
there,_ can the Government of India or anybody else prevent any Member
of this House from giving notice of a motion ¢ May be it may or it may
not be found to be in accordance with the rules, but is there anything to
prevent any such notice being given ?

8ir Mubhammad Yakub : But Members here are not Jews who

cannot be turned out of Palestine. Here in India the Government can do
what they like. (Laughter.)

Mr. President (The Honourable Sir Abdur Rahim) : So long as
these Rules and Standing Orders remain, I do not see how it can be
prevented. If it is the Honourable Member’s desire that the Rules and
Standing Orders in this eonnection should be changed, then that is not a
matter for 2 motion of adjournment of the House. The Honourable
Member can, if he so chooses, table motions to that effect, to alter the Ivules
and Standing Orders,

8ir Muhammad ¥akub : T bow to your decision, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : I rule the
motion as being out of order.

REBTRICTIONS BY THE UNITED PROVINCES GOVERNMENT ON THE MOVEMENTS
OF THE GGENERAL PuUBLIC AT LUCKNOW,

Mr. President (The Honourable Sir Abdur Rahim) : There is another
motion for adjournment of the House. of which notice has been ygiven by
Mr. Azhar Ali. It reads as follows :

¢ T ghall move the following adjournment motion of the House to discuss a definite
and urgent matter of public importance, today, namely :

¢ The adm'nistrative oversight of the Local Government of the United Provinces
in allowing the Executive in Lucknow to impose indiscriminate and unfair
restrictions on the movements of the general public and recital of Koranie
pﬂsmm P‘,!

As the notiee stands, I should like to know what is meant by ‘‘ adminis-

trative oversight ’’, and was there any order passed recently against which
the Honourable Member has a complaint ?

Mr, Muhammad Azhar Ali (Lucknow and Fyzabad Divisions :
Muhammadan Rural) : Sir, I have brought the notice which forms the
subject-matter of my adjournment motion.

Mr. Pregident (The Honourable Sir Abdur Rahim) : I want to
tnow what the notice is and the date of the notice.

" Mr. Mubammad Azhar Ali : The notice is under section 144 of the
-Criminal Procedure Code. It runs as follows :

Hukm Zer Dafé 144 Zabtai Faujdari Har gah hal men jomey ke roza
ws julus ko jo ke Teelay ki masjid se ahkam ke khilaf nikalr jata had
dekhney ke liay majma masjid ke bahar hota hai. Hargah smujhey yakeen
Rurnen ke kafi wooiooh ham ke masiid ke mazdik in  majmom ke
moujoodgi se andesha nagzey aman am ka hair lehaza main, A. Monro,
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District Magistrate, mundarejai zail hukm zer dafa 144 zabtai fowjders
jari kartg hun . —

Koi majma panch admion se ziyada ka kisi mokaem par jo ke
Teela ki masjid se adh nicel key andar ho masjid key bahar baroz juma
tarikh 11th September 1936 ko aikhila ma hoga.

Choonkey maokah iska nahin hai ke notice ki taameel ashkhas mutaahka
par bar wakt ho sakey, lehaza yeh hukm yaktarfa jari kia jata hai—

Yeh hukm, jumla bashindagan Lucknow par ayed kia jala hai aur 11th
September 1936 ko nafiz rahaiga.
Dashkhat (A. MONRO, C.I.E, 1.C.8)),
District Magistrate.

Mr. President (The Honourable Sir Abdur Rahim) : What is the
date of the notice ?

Mr. Muhammad Azhar Ali : No date is mentioned, but it relates to
the 11th September, 1936. 1t is of a general deswrlptlon

Mr. President (The Honourable Sir Abdur Rahim) : I want to know
when this order was passed. It must be of recent occurrence.

Mr. Muhammad Aghar Ali : In the notice, the date 11th September
is given, and it is likely that tomorrow, the 18th, another notice like that
will be issued in Liucknow for that very purpose. It is not only a question
of a religious movement. It is also an order to prevent the public from
going within half a mile from a place which is situated just on the riverside.
If gur Hindu friends want to take their corpses to the river, they will be
gtopped from doing so, and, in the same way, if a Mussalman wants to take
his dead body to the riverside for bathing. It is also impossible for them
to go to the Teela Mosque for the Friday prayers even where the congrega-
tion is very great.

Mr. President (The Honourable Sir Abdur Rahim) : Is there any
objection ¥

The Honourable 8ir Nripendra S8ircar : Yes, Sir. This order may
have been published on the 11th September, but, speakmg subject to
correction, I understand that the order was passed sometime in August.

The Honourable 8ir Muhammad Zafrullah Khan : It was to con-
tinue in force till the 11th September, but it has expired now.

The Honourable 8ir Nripendra Bircar : Even if it was published on
the 11th September, I cannot see why the Honourable Member should core
up with this subject on the 17th September and not earltier. This order,
whenever it was passed, expired on the 11th September.

' Mr. Muhammad Azhar Al : No, it continues.

The Honourable Sir Nripendre Sircar : There is no order in force
mow, and, after all, it is an order issued by a judieial officer under the
Criminal Procedure Code.

Mr. President (The Honourabe Sir Abdur Rahim) : (after readlng
the Order in Urdu) : The Honourable Member who enmes from the Umted
Prownces _otight to kmow if ‘the order has or has not expired. -

. Mr, lllhamnul Aszhar Al : Therefore,. it -ia. an- oversight on t-h
pa.ri of the Local Government. Thdéy-do not take motice-of: thesp things
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Mr, President (The Honourable Sir Abdur Rahim) : I understand
that the order on which this adjournment motion is based expired on the
11th September. I rule this motion out, as it is no longer a matter of
urgent public importance.

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS
COMMITTEE.

The Honourable 8ir James Grigg (Finane Member) : Sir, T lay on
the table the Report of the Public Accounts Committee, Parts I and 1I, on
the Accounts of 1934-35.

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE ON THE
ACCOUNTS OF 1934.35 OTHER THAN RAILWAYS.

Part I—CrviL, MiLITARY AND PosTs AND TELEGRAPHS.
I.—Excess Votes.

1. General Summary.—The following table compares the total grants voted
by the Legislative Assembly with the total expenditure against those grants :—

(Tn lakhs of rupees.)
Original Supplemen- Final Actual
_— grent. tary grant.  Expendi.
grant. ture.
Expenditure charged to revenune .. 25.53 342 28.95 30,14
Expenditure charged to capital .. 1,50 17 1,67 1,48
27.03 3,60 30.62 31,82
Disbursement of loang and advances .. .. 8,08 8 9,04 4,50
36.01 365 39,66 36,21°

2. The following table compares the non-voted appropriations sanctioned

by the Government of India with the total expenditure against such appropria-
tions : —

Expenditure charged to revenue . 76.69 7 76,38 76,39
Expenditure charged to capital .- 25 . 25 27
75,84 79 76,63 76,68

3. The position regarding total expenditure voted and non-voted is as
follows :—

Origoal grant. Final grant. Actnal ex-

penditure.
Expenditure charged to revenue .. .. 1,01,12 1,05,33 1,06,53
Expenditure charged to capital .. .. 17,6 1,92 1,76
1,02.87 1,07.25 1,08.28
Disbursement of loans and advances .. 8,8 9,04 4,59
1,11.85 1,16,20 1,12.87 I

4. Savings.—There was a saving of Rs. 3,42 lakhs or 2-9 per cent. of the
final grant. The percentage compares as follows with the results of previous
yeats :—

_ 1930-31.  1931-32. 1932-33. 1933-34. 1934-35
Expenditure charged to revenue . -3 3.2 1-9 1-0

—1-1
Expenditure charged to cay ital . 15-9 11-4 8-3 15-2 89
Disbrreemerts of loans and u!vl.neu —20-3 10-8 37-1 23-3 402
QOombined percentage .s . —_— 4-3 5-9 2-7 2.9
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5. The following table compares the percentage of savings under voted
Grants for expenditure proper (1.e., exclusive of disbursements of loans and
advances) with those of savings under non-voted appropriations :—

Percentage of savings
1930-31 ..
1931.32 .. . . . ..
1932-33 .. .. . .. .
193334 .. . . . .-
1984.35 ..

Voted. Non-voted.

3-9
9.6
70
2:8
—3-3

« —2

1-0
2
-1
‘04

6. Excesses.—In the following cases the actual expenditure exceeded the
voted grants and an excess vote of the Assembly is accordingly required :—

21. 76D. Transfer to Fund for Economic Development,
ete.

s .. .

Amount Azgoal
Ttem No. and name of grant. voted expendi- Excess.
No. . the ture.
Assembly.

1. 18.A. Excise .. . . .. 4,668,000 4,70,350 2,350
2. 20. BStamps . .. . 17,01,000 17,07,987 6,887
3. 25. Interest on Ordinary Debt, eto. 23,902,000 24,62,542  70.542
4. 28 Interest on Miscellaneous Obligations .. 62,47,000 63,78,097 1,3i,007
5. 28 Executive Council .. . . 73,000 82,965 9,956
6. 29. Council of State .. .. .. .o 1,41,000 1,44,700 3,760

7. 30. Legislative Assembly, etc. . .. T,68000 769,114 1114

~ 8. 32. Home Department . .. .. 584,000 b5,88,708 4,798
8. 42 Paymentsé to Provincial Governments, etc. 1,650,000 1,51,583 1,583
10. 44. Administration of Justice .. 53,000 53,250 250
11. 47. Lighthouses and Lightehips 913,000 0,56,460  43.460
12. 56.  Geological Survey .. .. .. 1,9,000 1,91,247 247
13. 53. Archeeclogy .. .. . .. 948,000 9,58,837 10,837
14. B8 Public Health .. . .. .. 6,84,000 17,09,326 25,320
16. 63 Aviation .e .. 13,80,000 13,90,561 561
16. 65. Census .. . 3,000 3,130 130
17. 67. Emigration .. .. .. 1,84,000 1,891,390 7,390
18. 72. Mint .. . . ae 19,43,000 19,683,408 20,408
19. 75. Stationery and Printing .. . 33,43,600 34,20,074 77.074
20. 76A. Expenditure on Retrcnched personnel,ete. .. 2,19,000 2,190,632 632

1,13,00,000 2,81,60,409 1,68,60,409

22. 77.  Refunds - . . ..1,16,40,6C0 1,18,71,838  2,31,836
23. 85. Hyderabad . . 45,000 45,614 614
24. 98. Commuted Value of Pensions 29,71,000 31,73,724 2,62,724
25. 8. Interest-freo Advances .. . .. 70,08,000 71,05,632 7,632

7. A brief explanation of the more important excesses 1= given below :—

. Item 2.—The excess was due to stores, freight charges and labour required
t6 meet a sudden increase in the demand for the products of the 8ecurity Print-

ing Press.
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Item 3.—The excess was occasioned by heavy dealings by the public in
India Stocks and Debentures in the latter part of the financial year. -

Item 4.—The voted charges under the grant represent mainly payments to
the Posts and Telegraphs Department for savings bank and cash certificates
work. The excess was caused by adjustments in respect of closure of dead
savings bank accounts made after the close of the year.

Item 5.—The tour expenses were more than anticipated.

Item 11.—The excess was mainly due to the omission in the revised
estimates of receipts from light dues accrued at Aden but actually payable at
Bombay and to a smaller extent on account of the adjustment of a portion of
the surplus relating to 1933-34.

Item 13.—The departmental charges under annual maintenance and np-
keep of monuments and attached gardens were more than anticipated.

Iiem I4..—The excess was due to the non-payment by the Calcutta Port,
Commissioners of their share of the cost of the Port Health establishment
Calcutta, pending the final decision of the Government of India regarding the
share of the cost payable by them.

Item 17.—Increased expenditure on travelling allowance in the South
African agency and non-recovery of the share of charges for medical establish-
ment in Bengal for internal emigration owing to its abolition from the 1st of
June 1934 accounted for the excess.

Item 18,—The expected recovery of silver from the dross of the coinage
was not affected during the year.

Item 19.—The printing work and the demands for stationery from the
Military and Posts and Telegraphs Departments proved to be less than antici-
pated.

Item 21.—The revenue surplus for 1934-35 was anticipated to be Rs. 1,13
lakhs, and it was decided to transfer the entire surplus to the fund for the
economic development and improvement of rural areas. The actual revenue
surplus, however, amounted to Rs. 2,81,60,409.

It>m 22.—The excess was caused by larger payments of refunds on account
of rebate of duty on tobacco stocks stripped in bond, grant of suo moto refunds
in certain cases on account of wrong calculation of duties and refunds of excise
duty on motor spirit and kerosene oil.

Item 24.—The excess was due mainly to heavy expenditure during the
olosing months of the year and also to the introduction during the year of a
revised table allowing increased commutation values, which was not foreseen
when the estimates were prepared.

- 8. We recommend that the Assembly assent to the excess grants detailed
above which the Governor General in Councll will place before them in due

course,

9. Rule 52°(2) of the Indian Lepislative Rules requires that we shonld
bnng to the notice of the Xssembly every reappropriation’ from one grasit to
another. every reappropriation within a grant which is not made in accordance
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with such rules as may be prescribed by the Finance Department and all
expenditure which the Finance Department have requested should be brought’
to the notice of the Assembly. There was only one case of irregular reappro-
priation in the year under review. The Administrative Officer in charge of
the Vizagapatam Harbour transferred under a misapprehension a sum of
minus Rs. 36,000 from the voted grant to the non-voted appropriation.

There were no particular items of expenditure which the Finance Depart-
ment; have requested us to bring to the notice of the Assembly.

II. Important comments on matters arssing out of the accounts for
§34-35.

10. Accuracy of budgeting, control over expenditure, etc.—In our detailed
examination of the Appropriation Accounts we were struck by the very large
number of variations between the estimates and actuals, There were savings'
in 62 out of 91 voted grants and 58 out of 81 non-voted appropriations. There
were also excesses over voted grants in 25 cases, Apart from the variations
under the totals of the Grants, there were considerable divergences in the
individual sub-heads. We regard this as extremely unsatisfactory and de-
precate once again such defective estimating. We noticed also several cases
in which excesses resulted from unanticipated debits adjusted late in the year
and savings accrued from the non-adjustment of debits that were expected.
This could have been avoided if spending authorities had combined a know-
ledge of outstanding liabilities with definite information as to the intentions
of creditors in respect of the presentation of their claims. We should like
specific attention drawn to this point. In some accounts we noticed that re-
appropriations were sanctioned under individual sub-heads in the wrong
direction thereby enhancing still further the savings or excesses. This is &
defect which can be mitigated by intelligent supervision.

We have seen the instructions issued by the Finance Department in
October 1935 to stiffen up the control of expenditure and modify the pro-
cedure for obtaining supplementary grants. We are satisfied that these
instructions would remedy a good many of the defects noticed above. For
example the reven cases of unnecessary supplementary grants in 1934-30
which the Accountant-General, Central Revenues, brought to our notice would
not have been placed before the Assembly under the revised procedure.

In the course of our examination we were often told that the Fipance
Department reduced the departmental estimates in 1935-36 and 1936-37 in
cases where persistent overestimating had manifested itself. We cordially
approve of this useful and necessary corrective applied by the Finance Depart-
ment, but this by itself is clearly not a satisfactory remedy for defective
badgeting on the part of departments. They must themselves aim at closer

sstimating, paying the utmost regard to the trend of past actuals.

11. Special funds created from revenue surpluses.—-In dealing with the
Fund for Earthquake damage in Bihar, we noticed that, though the entire
surplus of 1933-34 was earmarked for the Fund, a sum of Rs. 62 lakhs was
withdrawn from the Fund during 1934-35 as being surplus to the requirements
of the Fund and utilised towards the avoidance of debt. 'We do not question
ths right of the Government to judge the sufficiency or otherwise of a particular
®wd and the utilisation of funds adjudged to be rednndant for debt avoidance,
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but we have considerable doubts about the Assembly voting towards a Fund
a sum which purports to represent the whole of the surplus ofa year. We re-
commend that Government should consider whether when funds are set up in
future from revenue surpluses they should not be constituted by a vote
for a spccific amount.

12. Changes in policy affecting Budget estimates.—During the course of our
examination of the Stationery and Printing Grant we noticed a saving under
customs duty on stores which was reappropriated for some other purpose and
we were informed that the saving was occasioned by a change of policy during
the year regarding stores purchases. While we welcome the policy of increas-
ing purchases in India, we desire to stress that in preparing their estimates
departments should take into account the trends of prices and the possible
changes in policy during the year. It is essential that the assumptions in the
estimates should approximate to facts as far as possible.

13. Unauthorised excluded funds in North-West Frontier Province.—In our re-
port last year we commented on certain irregular funds in North-West Frontier
Province. We are gratifi»d tolearn that the Motor Lorry Depreciation Funds
have been closed. As regards Khassadar Funds, it appears that, notwithstand-
ing the orders issued in May 1935 to close the Funds, the matter is still under the
consideration of the Local Administration. We regret that there should be so
much delay in enforcing the orders and we recommend that immediate orders
should be given to close these irregular funds within two months. Of the
twenty six other irregular funds, we were told that seven had ceased to exist
and that the disposal of their balances was still being considered either by the
Government of India or the Local Administration. We regard the slow rate
of progress in this matter as most unsatisfactory and unhesitatingly urge thut

prompt action should be taken to ensure their being closed down within three
months,

14. Contribution to general reserve fund of Lighthouses and Lightships.—
We were struck by the very large variation between the final appropriation
and the actual expenditure under this head. We were given to understand
that the procedure was to transfer at the end of the year the excess of receipts
over expenditure to the reserve fund by a vote. It seems to us that it would
be very difficult to make an approximately accurate estimate of such a surplus
as the amount available for transfer depended very largely on trade and the
amount of light dues realisable. We consider the existing procedure un-

satisfactory and would like the question to be examined in consultation with
the Auditor-General.

15. Road Fund—In examining the Appropriation Accounts of the central
expenditure on road development met from the Road Development Fund we
noticed considerable variations from the original budget. We were told that
the Road Committee sanctioned schemes twice a year, in September and in
March, which led to a certain amount of redistribution during the year,
Indeed the whole process of accounting for this expenditure seems to be
illogical and confusing. We understand that the Auditor-General has already
under consideration the question of revising it and no doubt the result of his
investigations will be made available to us next year.
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16. Financial position of the Indian Posts and Telegrayhs Department.—
‘We have perused the memorandum furnished by the Director-General, Posts
and Telegraphs, on the commercial results of the department and examined
him orally at some length. We are gratified to note that the actuals of 1934-35,
disclosed a profit of nearly Rs. 38 lakhs. The results for 1935-36 were not
however, so satisfactory, as at best it was only exp2cted to produce a balance.
The restoration of the emergency deduction from pay costing over Rs. 26
lakhs and the provision for normal increment to staff costing about Rs. 15 lakha
were said to account for the increased expenditure in 1935-36. In 1936-37
the Department anticipate a surplus of one lakh after providing Rs. 25 lakhs
for renewals and replacements. We are given to understand that a Renewals
and Replacements Fund has been substituted for the Depreciation Fund with
effect from the lst of April 1936 and that an annual contribution of Rs. 25
lakhs will be made thereto for the next five years, at the end of which the
position will be re-exainined. While we do not under-rate the improvement
80 far effected in the financial position, we wish to add an exhortation that the
department should strive to do still better.

As regards budgeting and control of expenditure, we noticed a repe-
tition of the faults on which we commented adversely in our last repcrt. It
was explained to us that the lack of effective control over expenditure in the
past was due to a lack of machinery to provide the controlling authorities with
the latest figures of actual expenditure. The whole procedure dealing with the

~8ystem of stores accounting and other matters of technical detail is said to be
under revision in consultation with the Auditor-General. We trust that the
measures now being devised will result in an appreciable improvement in the
control of expenditure and in budgeting in future.

17. Grant for Refunds.—In the accounts of the Givernment of India
refunds of revenue have always been accounted for in reduction of receipts and
the correctness of this procedure has never been questioned. But in the
Demands for Grants and in the Appropriation Accounts they have been treated
as expenditure. The Auditor-General has stated that this latter practice is, in
his opinion, not constitutionally correct and is certainly not in accordance with
the British practice. He considers that these disbursements cannot be regarded
as ‘‘ expenditure”’. He therefore recommends that the practice of including them
in the Demands for Grants and Appropriation Accounts should be discontinuned,
A former Public Accounts Committee were also inclined to this view.
We have also on several oocasions observed the d ffisulty in estimating and

* controlling these more or less inevitable disbursements. It is evident that all
disbursements by Government of money which have entered the public
account are not expenditure items, or savings bank withdrawals would fall
into this class. We therefore recommend that the Government of India
should accept the view of the Auditor-General and mtroduce the change from
1st April 1937.

18. Report of the M:litary Accounts Committee.—We append the Report
submitted by the Military Accounts Committee (Annexure A) constituted to
make a preliminary examination of the Military Appropriation Accounts and
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connected documents. The recommendations and observations of the Com-
mittee, both in its report and the proceedings of its meetings, meet with our
cordial approval.

I, Miscellaneous observations.

19. We append to our report, as usual, the minutes of our proceedings
which we desire to be treated as part of the report. We believe that in accord-
ance with the established practice such action as may be necessary will be
taken by Departments on the observations and recommendations contained in
these proceedings. .

20. We owe a debt of gratitude to the Auditor-General for his assistance
to us throughout the proceedings. We should also like to express our appre-

ciation of the work of our Secretaries, Mr. K. Sanjiva Row and Mr. N.
Sundaresan.

P. J. GRIGG.
B. DAS.

S. SATYAMURTI.
N. G. RANGA.
THEIN MAUNG.

Mo. YAKUB.
J. RAMSAY SOOTT.

BHAI PARMANAND.
R. D. DALAL
8. C. MUKHERJEE

FAZL-I-HAQ PIRACHA.
K. SANJIVA ROW.

N. SUNDARESAN.
Secretaries.

Sth September, 1936.
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ANNEXURE A.
Report of the Military Acocounts Committee.

We were constituted in pursuance of the recommendations of the
Public Accounts Committee of the year 1931-32 to make a preliminary
examination of the Appropriation Accounts of the Defence Services and
eonnected documents. In this task we have been assisted by the Auditor-
General, the Financiai Adviser, Military Finance, and the Defence
Secretary, to all of whom our thanks are due. We agree with the
Auditor-General in his observation that the presentation of the material
for the Committee as now carried out in the Appropriation Accounts,
the Financial Adviser’s review and his auxiliary statistical state-
ments has attained a high piteh of efficiency and usefulness. The
regults of our examination are, as usual, embodied in the proceedings of
our meetings (Annexure I), which we desire to be treated as a part of our
report. We propose to refer here only to the more important points.

2. Military Engineer Services expemdilure—In recent years, both
the Auditor-General and the Military Accounts Committee have laid great
Btress on the importance of defining with reasonable exactitude the scope
of the original demand for expenditure and conforming more closely to
the scope of the demand as so defined. We are gratified to note that the
results of the year under review show that as far as the control of expendi-
ture in bulk is concerned there is no ground for criticism. As regards the
tonformity of expenditure to the original programme as specified in the
Budget we are, however, constrained to endorse the comments of the
Financial Adviser, Military Finance, who observes that ‘‘ after making
due allowance for cases where lapses occurred for reasons beyond the
control of those administering the grant or as a result of revised admin-
istrative requirements, it is difficult to avoid the impression, on perusal
of some of the instances that more careful budgeting is possitle and that
on occasions funds were allotted before the necessary preliminaries to the
commencement of work were complete ’,

The Financial Adviser has drawn special attention to tke fact that
the expenditure in March was ‘‘ about double that in any other of the
months which in the plains constitute the normal working season ’!. It is
of great importance that in administering public funds the risk of loss
through hasty or inadequately justified payments in the closing days of
the financial year should be rigorously avoided. The Auditor-General has
in this connection referred to paragraphs 27 and 28 of Volume I of the
Report of the Public Aceounts Committee on the Accounts of 1930-31 and
expressed his satisfaction at the noticeable improvement that has occurred
in the civil works expenditure as a result of those recommendations. We
congsider that the Financial Adviser should, in consultation with the
Auditor-General, examine this matter and report the result to the Com-
mittee next year. If the device of a specific provision in the reserve for
the regrant of lapses, as on the civil side, is likely to mitigate this evil,
::e should be quite prepared to commend it to Government for ronsidera-

ien,

8. Revision of Army Requlations—We are impressed by the magnitude
of the task and the manner in which it is being tackled hut we ecannot
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refrain from pressing on the attention of Government the importance of
speeding up tue work of revision. T'he possibiuty of having to wait for
auoluer two or three years for its completion we cannot regard with
equanimity and if expedition were retarded only by want of adequate
slaif, we should have no hesitation in recommmending to Government
sympathetic consideration of proposals for a reasonable augmentation. We
trust that all possible steps will be taken to bring this task, which was
first adumbrated in 1930-31, to an early conclusion. We see no reason
why the major part of it should not be finished by the end of the current
financial year.

4. Transfer of savings in the budget to the Defance Reserve Fund.—
The Auditor-General has drawn attention to the transfer of a saving of
Rs. 33 lakhs in 1934-35 arising out of a fall in prices of food grains to the
Defence Reserve Fund. The saving was due to the allowance made in the
budget for a moderate rise in prices which did not materialise. We
understand that, in order to avoid a repetition of this result, it has been
decided to reduce the safety margin and that the Finance Department
have agreed to consider an additional grant, if the prices of food grains
rise above the level adopted for the budget estimates. The Auditor-General
has remarked that this would be an equitable arrangement if it was agreed
at the same time that savings due to a material fall in prices should be
surrendered to general revenues. We think that the point raised by the
Auditor-General has a wider application than to food grains only and
indeed that it touches on the very essence of the existing arrangement
for the Defence Budget under which savings normally lapse to the Defruce
Reserve Fund and are available for measures of re-equipment. We under-
stand that the consent of the financial authorities is required before any
sums are transferred to the Fund and a fortiori before any expenditure is
incurred out of it. But this does not entirely dispose of the matter and we
are constrained to make clear what seem to us to be the fundamental condi-
tions which must underlie any such arrangement.

In the first place it is an essential part of the arrangement that there
should be nothung in the nature of over-estimatng. 'Lhe object of it is
cieariy to mase a.auable to the Defence authorities the immediate fruits
of gesuine measures of economy or casuai windfalls and not to provide a
wmore or less regwar and considerable reserve availabie for measures not
included in the budget. Similarly it should be made clear that the consent
of the tinancial autuorities to transfers to the lteserve Fund should not
be regurded as a mere formality. We recognise that the present arrange-
meut does eutitle the Army authorities to presume that, in the absence of
special circumstances, savings on the Budget will be made available to
them but this eannot in our view override the indefeasible right of the
Finance Member, in cases of real necessity, to request that savings should
be diverted either to emergency items of expenditure or to preventing a
delicit on the general budget. We are informed that His Excellency the
Commander-in-Chief accepts this view and indeed we are aware that the
cost of the Mohmand operations of 1933 and 1935, as well as a large part
of the initial measures of relief involved by the Quetta earthquake have
been found in this manner. Nevertheless we think it well that our under-

;«tan;‘;;ug of the nature of the arrangement should definitely be vlaced on
record. )
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In this connection the Auditor-General has raised the question whether
the budget should not give full details of the transfers to and from the
Defence Reserve Fund. We entirely agree with him that such details
should be given as they will be useful for the proper scrutiny of the budget
by the Finance Department as well as for audit purposes.

5. Changes tn the Appropriation Accounts—We consider the reten-
tion of Appendix A to the Financial Adviser’s Appropriation Aecounts
as redundant because the machinery for watching the action taken on our
recommendations is provided for in the quarterly statement issued by the
Finanece Department. We also accept the Auditor-General’s statement
that Appendix F' has no more practical value. We accordingly recommend
the discontinuance of both these Appendices in future.

6. Financial irregularities—We are pleased to note that the Director
of Audit has fewer cases of financial irregularities to report this year and
those which he has thought it necessary to mention are less serious in
character than in any recent year. We trust this improvement will be
maintained in future years.

. 1. Authorised War reserves of stores—Tie Quartermaster-General
ahd the Master-General of Ordnance have furnished the necessary certifi-
cates in regard to the existence in stock of the authorised reserve of stores
on the 31st March 1936 (Annexures IV and V). Copies of these certi-
ficates are attached to our proceedings.

P. J. GRIGG.
J. C. NIXON.

s S. SATYAMURTI.
MOHAMMAD YAKUB.
SHER Mp. KHAN.

K. SANJIVA ROW.

N. SUNDARESAN.
Secretaries,

Sth September 1936,
ANNEXURE I
Prooeedings of the first meeting of the Military Accounts Committee, held
on Wednesday, the 15th July 1938 at 2-30 P.M.

PRESENT :
The Hon’ble Sir James Grige, K.C.B.,, K.C.8.1., Finanes Member,
\ Chairman.
Mr. J. C. Nixon, C.S.1, C.I.E, 1.C.S., Finance
Secretary,
Mr. S. Sarvamurr, M.L.A.
Members.

Sir MoEAMMAD YakUB, Kt., M.L.A.

Captain Serr Momammap Kmaw, CILE, MBE,
M.L.A.

L284LAD : p
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Auditor-General.,

Mr. K. R. S. Rav, Director of Audit, Defence [  Present.
Services.

Sir Ernest Buroon, K.CLE. CS8I, 1.C.S, ‘
Were also

Mr. G. R. F. TortenHEAM, C.S.I, CLE, 1.CS. )

Major-General G. H. Appwson, CB., CMG,
D.S.0., Financial Adviser, Military Finance.

|
Mr. J. C. BRoMmaAGE, M.B.E., Deputy Financial [ Wainesses,
Adviser.

Lt.-Colonel R. Prince, O.B.E., Military Account-
ant-General.

-

1. The Committee took up the examination of the items dealing with
Military in the Quarterly Statement ending July 1936 showing action taken
or proposed to be taken on the recommendations, ete., made by the Publie
Accounts Committee. The explanation given or the action taken in regard

to the cases mentioned in that statement was accepted subject to the
following remarks.

2. Item 15—Revision of Army Regulations—The Defence Secretary
explained to the Committee that owing to stress of circumstances a slight
departure had to be made in the programme contemplated when he under-
took last year to do his best to have the ‘* Regulations for the Army in
India ’’ and the ‘‘ Pay and Allowances Regulations’’ in a revised form
when the Committee met this year. All matter bearing on leave rules was
extracted from the existing regulations in force and compiled into a book
of regulations about military leave rules which has been sent for the
approval of the Secretary of State. A revised draft of ‘‘ Regulations for
the Army in India '’ was ready and was expected to be sent to the press in
the course of a day or two. The mass of rules now in forece had been
divided in the new book into two portions, one dealing with matters requir-
ing the sanction of the Government of India and the other dealing with
departmental instructions issued under the authority of the Commander-in-
Chief. As regards the ‘‘ Regulations relating to Pay and Allowances *’,
the ‘‘ Pay volume '’ was under revision and was unlikely to be completed
before six months, but the first draft of the ‘‘ Allowances’’ part was
practically complete. The revision of the third main book of Regulation,
viz,, ‘' Passage Regulations '’ had yet to be started as it had to await the
completion of the more important work of the other Regulations referred
to above. The Defence Secretary thought that it would be necessary to
continue the special staff employed on the work for another two or three
years to complete the work. In view of the long time already taken, the
Committee was prepared to recommend to Government the employment of
additional staff, if considered necessary, to expedite the work.

3. Item 19—Departmental inquiry in case of frauds pending decision
of criminal trial.—In explaining the procedure, the Defence Secretary said
that if departmental inquiry showed that the person involved was unfit to
be kept in service he would not be retained on duty pending the comple-
tion of legal proceedings against some other person implicated. The Com-
mittee was satisfied.



PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS COMMITTEE. 1257

4, The Committee next considered Appendix A to the Appropriation
Accounts of the Defence Services prepared by the Financial Adviser,
Military Finance. The action taken or proposed to be taken was approved
subject to the observations below.

5. Item 1—The manner in which the Auditor-General’s recommenda-
tions were given effect to was considered, and it was thought that the items
shown in Appendices M and N of the Financial Adviser’s Report were
susceptible of considerable curtailment. The Financial Adviser suggested
that the items eould advantageously be divided into (i) works completed
in the year, and (%) works in progress. It was decided that the matter
should be left for further consideration by the Financial Adviser and the
Auditor-General. The Committee discussed at some length the need for a
reserve for works expenditure and on the Auditor-General expressing the
view that he was satisfied that as a matter of practical financial administra<
tion a reserve was justified, the Committee passed on to comsider the suit~
ability of the lists included in the Finanecial Adviser’s Report. The
Auditor-General advocated that the list should be restricted only to cases
illustrating points of principle and should include only cases where
inaccurate estimating was apparent or which betrayed very large discre-
pancies from the original estimates.

6. At the instance of the Auditor-General, the Committee agreed that
it was no longer necessary to have Appendix A in the Financial Adviser's
Review because the purpose in view was fully served by the Quarierly
Statement showing the action taken on the Committee’s recommenda-
tions. B

7. The Committee then took up the consideration of paragraph 3 (a)
of the Auditor-General’s letter, dealing with the transfer to the Defence
Reserve Fund of a saving of Rs. 33 lakhs arising out of the unexpected
material fall in the prices of food grains. The Chairman explained to
the Committee the policy underlying the appropriation by the Defence
Department of savings accruing either from special economies or by fall in
prices. In dealing with paragraph 3 (b) of the Auditor-General’s letter
the Chairman explained to the Committee the arrangement whereby the
Commander-in-Chief was to have any savings that he effected for his re-
equipment programme unless the Finance Member decided to intercept
them for any financial exigencies. In the course of the discussion it was
pointed out that the motive underlying the original contract grant bndget
was to give the Commander-in-Chief an incentive to keep up the pressure
for economy and to equalise expenditure by preventing large variations
between year and year in the calls on the central budget. The Committee
wished to know if it could not be arranged that any savings hereafter in
Defgnce expenditure should revert to general revenues. The Auditor-
General stated that he understood the position to be that when the question
of the utilisation of savings arises the Finance Member satisfies himself on
the one hand that there is military necessity to which the amount must be
devoted and on the other hand that there is no other overriding elaim on
the part of the general budget for such savings.

8. As regards paragraph 3 (c) of the Auditor-General’s letter the
qupmlttee. after considering the explanation given by the Financial Adviser,
Military Finance, desired an exhortation to be made for closer estimating.

9. Paragraph 4 of the Auditor-General’s letter—Review of Mililury

Engineer Services expenditure.—The Committee considered this paragraph
L284LAD p2
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of the Auditor-General’s letter together with the relevant paragraphs of
the Financial Adviser’s Review. The position regarding the Hastings
military land scheme was discussed at considerable length. The Coinmittee
drew attention to the variations between the original estimate and the
completed cost of the case noticed in paragraph 140 of the Financial
Adviser’s Review. The Financial Adviser informed the Committee that
steps had been taken to see that all estimates were revised in the light of
the latest information available as to labour and materials
with the help of the new staff employed for the purpose. The Auditor-
General observed that he had begun to see good results of this new
system and that the Director of Audit will review the progress in future
reports.

10. Paragraph 143 of the Financial Adviser’s Report.—The Comniittee
eonsidered the question of heavy expenditure in March. The Military
Accountiant-General explained that one of the reasons for the leavy
expenditure in Mareh was climatic conditions. Final bills were ordinarily
submitted in Mareh for work started in October and ecompleted by
February. He explained to the Committee that the Military Accounts
Department were now trying to get over that problem largely by a system
of spreading the work over the end of one year and the beginning of the
next. At the instance of the Chairman the Committee adopted the
recommendation that the Financial Adviser and the Auditor-General shoald
discuss this matter further and that the Committee should be apprised
of the resvits of their investigation next year in the Finaneial Adviser’s
Report. They would also investigate whether a specific provision in the
reserve for the re-grant of lapses would not lessen the rush of expenditure
in the last quarter of the year.

The Committee then adjourned till 11 A.M. on the 16th July 1936.

Proceedings of the second meeting of the Military Accounts Committee
held on Thursday, the 16th July 10386, at 11 A M.

PrEsENT :
The Hon’ble Sir Jamrs Griga, K.C.B., K.C.S.I., Finance Member,
Chairman.

Mr. J. C. Nxon, C8.I, C.ILE, I.C.S, Finance

Secretary. :
Mr. S. Sarvamurr, M.L.A. Members.
Captain SEEr MomAMMAD KmaN, C.IE,

MB.E, M.LA. J
Sir Ernesr Burpon, K.C.LE, CSI, ICS,

Auditor-General. ‘Were also
Mr. K. R. S. Rav, Director of Audit, Defence present.

Services. J
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Mr. G. R. F. TorrensaM, C.S.I, CIE, 1.C.S.

Major-General G. H. Appison, C.B, C.M.G,,
D.8S.0., Financial Adviser, Military
Finance, " Wit

Mr. J. C. Brommage, MB.E., Deputy tinesses.
Financial Adviser,

Lt.Col. R. Prince, O.B.E, Military
Accountant-General.

11. Review of Military Engineer Services expenditure—The Com-
mittee took up for consideration the Auditor-General’s comment on the
position of the Military Engineering stock on the 31st Mareh 1935 im
paragraph 4 of his letter and discussed the position regarding surplus
stores. The Auditor-General explained to the Committee that there was
generally a stock limit laid down by Government with reference to which
one could judge whether a surplus was excessive or not. The I'inancial
Adviser elucidated the circumstances in which surplus stores result, e.g.,
replacements occasioned by new inventions or return of material after a
military operation. The Committee was given to understand that the
process of replacing was gradual and in that process & certain awount of
overlapping was inevitable. The Chairman suggested and the Committée
agreed that the question might be pursued in conpection with paragraph 5
of the Auditor-General’s letter.

12, Stores transactions.—Paragraph 5 of the Auditor-General’s ictter
was next tuken up and at the instanee of the Chairman, the Auditor-
General supplemented the observations in his letter by a note which he
read to the Committee (Annexure I). He explained that audit would
see whether the proposals in the note go far enough and whether the
figures produced were reliable enough and that until he was satisfied that
the figures produced were reliable enough he would not advocate their
inclusion in Appendix E. to the Financial Adviser’s report. In that
connection he said that it was not proposed to include in the statement
any war-like stores. The Committee on the valuation of Navy, Army and
Air Force stocks in England expressed the opinion that the valuation of
war-like stores was neither possible nor desirable. The recommendations
of that Committee were aceepted by the Treasury. It was proposed to
follow a similar practice in India.

13. The Auditor-General waa then requested to deal with paragraph
5 (b) of his letter dealing with the question of the preparation and exhibi-
tion of a valued statement of surplus and obsolete stores written off. He
explained the inutility of showing the value of such stores. For one thing
it is difficult to say what is the correet valuation of svrplus stores and
for another if the original cost is shown it would corvey a misleading
impression. As however he recognised that it was essential that both the
Audit Department and the Public Accounts Committee should have some
information regarding the disposal of surplus and obsolete stores, he was
considering the question of the preparation of some useful statistics. Iis
provisional view was that the Military Finance Branch should carry out
their present detailed scrutiny of each item of surplus or obsolelc stores
put up for disposal and prepare a consolidated statement showing the
value of stores declared surplus or obsolete quarterlv and enbmit for the
information of the Auditor-General through the Director of Audit, Defence
Services. The statement is to be supplemented as may be necessary bw
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explanatory remarks and comments on points of financial importance
revealed by scrutiny. At suitable intervals an audit review would be
eonducted and a report included by the Director of Audit, Defence
Services, in his annual report, rash purchases and hasty discardings being
noticed therein. The Committee was assured that surplus stocks would
be taken into account when placing fresh orders for stores. The Auditoi-
General explained that as the annual provision in the budget for cxpendi-
ture on stores was based on very elaborate calculations which tock into
account the balances in hand including surplus stocks, there was an
automatic check on reckless purchases.

14. Paragraph 34 of the Report of the Direetor of Audit, Defence
Services, regarding the difference in practice in the system of stock veri-
fication, next engaged the attention of the Committee. The Auditor-
General explained that he drew attention to the precautionary double
¢heck prevalent in certain departments because he considered it a matter
of considerable importance from the point of view of financial control
and procedure and if it was affirmed as good it was desirable to have it on
record. The Committee agreed.

15. The Committee then discussed the variations under certain items
in Appendix E to the Financial Adviser's Report and passed on to para-
graph 25 of the Appropriation Accounts dealing with the qualifications
to the audit certificate. The Military Aeccountant-General explained that
the first proviso was due to the equipment regulations and tables not
having been revised. He hoped that they would be complete by next year
when that qualification would disappear. The second qualification wus
likewise due to the extremely complicated nature of some of the orders.
He instanced the case of issues of oil to soldiers which depended on a
variety of circumstances. It was hoped to prepare a uniform standard
in the near future. Since signing his last certificate, the Military
Accountant-General explained that orders regarding the third proviso
had issued. The Auditor-General invited the attention of the Committee
to a note prepared by the Military Finance Branech on the subjeet
(Annexure II).

16. The Committee thereafter took up paragraph 9 of the Audit
Report dealing with the overdrawal of certain passage accounts. The
Committee was satisfied that the matter need not be pursued further.
Paragraphs 17, 18 and 21 were next considered.

The Committee adjourned till 2-30 p.mM.

Proceedings of the third meeting of the Mlht Accounts Committe
held on Thursday, the 16th July 193gyat 2-30 P.M. °

PRESENT :
The Hon'ble Sir JamMEs Griaa, K.C.B., K.C.S.1,, Finance Member,

hairman.
Mr. J. C. Nmow, CSI, CLE, LCS, Ohaleman

Finance Secretary, |
Mr. 8. SarvamurT, M.L.A.

Sir Morammap Yakus, Kt., M.L.A. } Members.
C.lE,

Captain SrHrr Momammap Kuan,
MB.E, ML.A.
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Sir Ernest Burpon, K.C.IE, CS8.I, I1.C.S,
Auditor-General.

Mr. K. R. S. Rav, Director of Audit, Defence [ ' ere also present.
Services.

Mr, Gcgh F. TorrengaM, CS.I, CIE, )
IC.S.

Major-General G. H. Aopison, C.B., C.M.G,,
D.S.0., Financial Adviser, Military
]:Fiﬂance. 1). “7itm’“. )

Mr. J. C. Beomuagg, M.B.E., Deputy Finan-
cial Adviser.

Lt.-Col. R. PrincE, O.B.E., Military Account-
ant-General. J

18. The Committee considered the note (Annexure 1I) prepared by
the Military Finance Eranch on matters connected with the provisioning
of R. A. F. stores in India to ‘whiech the Avditor.-General invited atten-
tion in the earlier meeting (para. 15). They desired to have a further
report next year, .

- 19. The Committee then touched on paragraphs 66 and 67 of the
Audit Report for 1933-34 regarding the overstocking of Mechaunical
Transport spares and desired that the matter should be investigated and a
report submitted next year.

20. Paragraph 21 of the Audit Report—The non-recovery or short
recovery of rent, water and electrical charges dealt with in paragraph 21
of the Audit Report was discussed. The Auditor-General pointed out that
in the maunagement of vast properties o certain amount of non-recovery or
short recovery was almost inevitable. He considered that the lack of
system which was noticed two or three yeurs ago had been remedied by
suitable measures. The Committee desired that the Director of Audit
should pay special attention {o the matter from the point of the adequacy
of the new measures. They suggested that in the light of the present
discussions he should report on the question rather more specifically next
year.

21. Paragraph 23 of the Audit Report—Compensation for snferior
accommodaiion—The Committee desired to know if the payment of lodg-
ing allowance was obligatory. The Defence Secretary in explaining the
position stated that officers had a legal right to be provided with a certain
type of accommodation. The Committee desired that this matter should
be further investigated and a report submitted next year.

22. Paragraph 26 of the Audit Reporti—Qverpayments of pensions.—
It was explained to the Committee that these overpayments which related
mostly to Indian personnel dated back to 1922 when Government ordered
a revision of war pensions to be carried out very expeditiously in order
to afford immediate relief to the reecipients. The Auditor-General
cxplained that he had examined the question recently with the Decfence
Secretary and the Military Accounts Department and was satisfied that
the expenditure on the special staff required to examine the cases would
not be justified, having regard to the fact that many of the pensions were
disability and family pensions which would expirs by eflux of time within
the next few years. The Committee agreed.
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23. Paragraph 8 of the Auditor-General’s letter—Improvement in
control of expenditure—The Committee then took up paragraph 8 of the
Anditor-General’s leiter. The Auditor-General expressed his satisfaction
with the measure of financial control and the Committee wished to asso-
ciate themselves with the Auditor-General’s opinion.

24. In considering the M. T. Equalisation Fund, the Committee at
the instance of the Auditor-General desired that in the budget and appro-
priation accounts each individual item of transfer to and from the
Defence Reserve Fund should be shown separately to facilitate appropria-
tion audit.

25. Appendiz F to the Financial Adviser’s Appropriation Report.—
On the Auditor-General explaining the inutility of this Appendix, the
Committee agreed that it may be omitted in future.

26. After considering the Home Auditor’s comments, the Committee
adjourned.

ANNEXURE II

The Public Accounts Committee: agreed to the abolition of priced
stores ledgers in Arsenals and other storage depots on the understanding
that the British practice of exhibiting in the Appropriation Accounts the
values of stocks for certain important categories of stores would be
followed. (Paragraph 32 of the Public Accounts Committee’s Report on
the Accounts for 1929-30).

_In pursuance of the above undertaking the Financial Adviser,
Military Finance, showed in Appendix E. to his Appropriation Accounts
for 1931-32 the values of provisions, forage (grain and salt), fuel, and
light, petrol and lubricants and clothing,

In June 1934, the Director of Army Audit (now Director of Audit,
Defence Bervices) suggested the desirability of including in Appendix B.
the value, ete. of all or any of the following additional stores :

(?) M. T. Stores.
() R. A. F. Stores.
(%) R. I. N. Stores.

In Appendix E. to the Appropriation Accounts for 1934-35 the value,
etc., of M. T. and R. I. N. Stores has been shown for the first time. As
regards the R. A. F. Stores the position is as follows :—

In the Home Air Services Appropriation Accounts values of the
following categories of R. A. F. Stores are given :

() Clothing.
(%) M. T. Commercial type vehicles held in reserve.

(#7) Spare part of Commercial type M. T. vehicles held on store
charge at Store Depots.

(iv) Fuel and Light held on Store Charge at Units.
(v) Provisions : stocks held at Supply Depots.

) (ve) Petrol : working stocks on store charge, stored in bulk storage
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The Financial Adviser, Military Finance, has agreed to show in future
iy Appendix E. to the Appropriation Accounts of the Defence Services

the values of the following categories of R. A. F. stores :

(1) Blue clothing.
(2) Commercial type M. T. vehicles held in reserve.

(3) Spare parts of commercial type M. T. vehicles held on charge
by R. A. F. main supply Units in India.

As regards the other categories, the values of which are given in the
Flome Air Services Appropriation Accounts, the Aircraft Park and Air-
craft Depot obtain these stores from the Army supply sources for their
own requirements and not for issue to R. A. F. Squadrons.

Since Appendix E, to the Appropriation Accounts of the Defence
Services show only values of stores held by Store and Supply Depots
for issues to consuming Units and not of those held by consuming Units
themselves, it does not seem necessary to show in the Appendix the value
of stores drawn by the R. A. F. Park and Depot for their own use and
not for issue to other units.

A footnote should, however, be inserted in future in the Appendix E.
to indicate that the figures of closing balances shown against the follow-
ing categories of stores include also stores required for the R. A. T\
Similar note is inscrted, where necessary, in the Home Appropriation
Accounts :

R.1I.A.8.C.
(1) Provisions.
(%) Fuel and Light.
(i) Petrol and Lubricants,
I. A. 0. C.
(+v) Clothing.
The question of formally including the values of R. A. F. Stores in

Appendix E. will, however, be decided after the figures produced by the
Financial Adviser, Military Finance, have been scrutinised in Audit.

ANNEXURE III.
Note on matters connected with Intgg_provisioning of R. A F. stores in
18.

Last year, the Military Accounts Committee were informed that the
A..0. C. would apply for formal sanction to cover the stocks normally
held by the R. A. F. in India and to regularise the issue of the Equip-
ment Tables for the R. A. F. consuming units. This has been done and
the necessary orders on the subject have been issued. The audit certi-
ficate will not in future be qualified in this respect.

2. The present position has thus been regularised and definite improve-
ments have been made in the provisioning system as for example :—

(¢) Lack of continuity of service in thie important branch of

the R. A. F. had, in the past, been ome of the difficulties
in the way of economical - stockhoiding. This has been
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overcome by the special retention of an experienced officer
for an extended period instead of for the normal short tour
of duty in India, and by the substitution of continuous
Indian service personnel of the Indian Army Corps of Clerks
on the clerical work involved in detailed provisioning.

(4) Much thought has been given to the review of actual stocks
held by R. A. F. supply and consuming formations, and
recently a comprehensive set of instructions has been issued
for the guidance of all concerned. Every item of stock must
now be reviewed most carefully at least once a year, and all
surplus and obsolete stocks have to be reported to H. Q. R.
A. F. for action.

(##%). Arrangements have been made to forecast requirements
earlier than in the past and so allow a more reasonable time
for the D. @, I. 8. D., to despatch stores so as to arrive at
the time they are actually required in,

(#v) More information will, in future, be provided in support of
demands prepared by stores depots ; this allows greater
control to be exercised by H. Q. R. A. F. and this informa-
tion will also be made available to the Military Finance
Branch.

3. Apart from this, a comprehensive review of the whole machinery
of supply and stockholding has been initiated and considerable progress
made. This comprises reconsideration of the present stock limits ; the
revision of the Equipment Tables ; the revision of the Stores Regulations
for the R. A. F. in India ; and the preparation of a self-contained set of
instructions on the subjeet of provisioning in the R. A. F. To deal with
these important matters, an officer and a clerk were employed from the
18th November 1935 to the 15th June 1936, but from that date, in order
to expedite disposal of the work, a Revision Section was formed. It
-consists of a Squadron Leader, a Flying Officer, a Flight Sergeant, and a
clerk. and is assisted by the D, F. A, R, A. F,

4. The following is a resume of the work dealt with to date :—

() Equipment Tables—A revised lay out of the Tables has been
prepared and a scheme for the introduction of it is well on
the way. Generally speaking, the revised Tables will be on
the lines of similar Tables in use in the Army and will show,
inter alia, the scales of articles of equipment, &e., authorised
for use by the various units.

(i#) Provision Instructions.—These are in the process of compila-
tion and several sections have been prepared in draft form.
The instructions cannot be completed until decisions have
})een reached in the light of the review of the present stock
imits.

(#4) Revision of Stores Regulations for the R. A. F. in India.—
This work has been started and an important chapter on
disposals procedure has been re-written and referred to other
Branches for remarks. Other points have been dealt with
and care is being taken to ensure that the revised book will
key in with the rules in Financial Regulations, Stores

v Accounting Instructions, &e.
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(sv) Review of stock limifs—This item covers a large field. The
first step necessary is a reconsideration of store requirements
in the light of recent appreciations of India's accepted
defence commitments. This work is well in hand and nas
necessitated a reference to the Air Ministry in regard to
certain aspects of supply particularly during emergencies.
It will be appreciated that all aircraft and connected
equipment and spares have to be procured through the Air
Ministry who have the manufacturers at their elbow. India
has no test and experimental establishments for R. A. F.
equipment and stores and all supplies to India are subjected
to Air Ministry tests and inspection.

5. Owing to the varying factors which affect the different types of
R. A. F. equipment the review of the stock limits is being carried out
ander separate headings, and the progress made is briefly described
helow :—

(1) General stores—This includes airframe and engine spares,
connected equipment, W.|T. sets, photographic gear and
materials, paints, dopes, varnishes and other materials
used in repair, overhaul and maintenance of air-
craft, aerodrome and workshop equipment, -clothing, &c.
A review of stock holdings of general stores was undertaken
some time ago and proposals were submitted to the Miliiary
Finance Branch. In the light of their comments, it was
necessary to refer certain points to the Air Ministry (whose
reply is awaited). In the meanwhile the proposals have
been recast in skeleton form.

(2) Aidrframes and engines—All existing Government sanctions
have been examined and consolidated in the shape of
scales, but requirements have yet to be re-assessed after
consideration has been given to the general questions
referred to in paragraph 4 (iv) above.

(8) Mechanical Transport—Before proceeding with the review of
stock holdings necessary, consideration is being given to
the various types of M. T. in use by the R. A. F. at Home
and in India and to the question of supply in peace and
war. When this has been fully explored, the stock limits
will be reviewed in the light of the decision reached.

(4) Ezplosives—A good deal of ground work on this has been
done, but the stock-holding proposals cannot be completed
until certain information has been received from the Air

N Ministry in regard to supply in times of peace and of
emergency.

(5) Petrol, oil and lubricants.—These are ordinarily procured from
the R. I. A. S. C. who are the stock-hoiders, but the R. A. F.
have to assess the probable requirements. The review of tha
present stock holdings is complicated by questions of bulk
storage, feasibility of supply by the Companies to landing
grounds on air routes, &ec., whick are now under con-
sideration.
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ANNEXURE 1V.
Indian Certificate.

I eertify that, on 31st March 1936, the War Reserves of stores autho-
rised by the Government of India to be held at that date for the m9b1hza-
tion of the Army in India and detailed in the published War E'q'mpment
Tables, (r provided for under specific sanctions, for the provision and
maintenance of which I am responsible, were complete to the extent to
which the quantities required have been calculated, with the exception of
fluctuations normal to the maintenance of such reserves, or to shortage
and deficiencies due to sanctioned alterations in such reserves, the adjust-
ment of which is in hand, and with the exceptions shewn in the attached
Annexure.

W. H. M. MOENS,

Lieut.-General,
Q. M G
The 28th May 1936.

Annexure to certificate, dated 28th May 1936.

Deficiencies in the authorised numbers of M. T. vehicles.to be held in
mobilization reserve :—

() Motor cyecles, solo .. .. .. .. 55
4th Cav. Bde, Signal Troops .. .. 4
2 L. T. Coys. .. .. .. 4
4th Fd. Bde. R. A. . .. 14
C. A. Us. and D. A. Us. . . 33
55

Orders for the deficiencies will be placed as soon as the type of replace-
ment machine is decided.

(%) Motor cycles, combination .. .. .. 6
(1st, 2nd and 3rd Indian Divisional Signals).

The deficiencies will be made good by the purchase of class ‘D "’
cars : necessary orders to complete the deficiencies have been placed.

(#11) Motor cars, class “D ”’ .. .. .. 20
(Divl. Ammn, Units).
Orders for the 2 cars will be placed during 1936-37.

*This excludes 16 required for medical units, vide mob. situation review ; no
authority for these vehicles has been received. ’
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(sv) Workshop lorries .. . o . 5

Store lorries .. . .. .. 14

Breakdown lorries .. .. .. ... 1

The authorised war reserve figures of technical vehicles are under

revision under the R. I. A. S. C. (M. T.) re-organization. Consequently no
saetion has been taken to complete the deficiencies.

(v) Foden disinfector lorries .. . . 4

dAccording to the latest policy the deficiencies will not be made

good.

ANNEXURE V.
Annual Certificate by the Master-General of the Ordnance in India.
I certify that on 31st March 1936 :—

1. The mobilization equipment and clothing authorized to be held for
the mobilization of the Army in India and detailed in published War
Equipment Tables was complete to the extent to which the quantities have
been provided with the exception of fluctuations normal to the maintenance
of such equipment. Deficiencies have been calculated from War
Equipment Tables as and when these are published and funds have been
obtwined (under Item 14 of the ‘‘ Re-equipment Programme, 1933 '’) to
make good deficiencies as calculated.

2. War Maintenance Reserves detailed in published W. M. R. State-
ments, and which have been provided, were eomplete with the exception of
fluctuations normal to the manufacture of such reserves and with thé
exceptions detailed hereafter. Deficiencies have been calculated in
accordance with the rules approved by the Secretary of State and are
revised over a regular programme. Steps have been taken to obtain funds
(under Item 14 of the ‘‘ Re-equipment Programme, 1933 ’’) to make good
certain deficiencies and the estimated sum required to complete the remain-
ilsl)gsdeﬁciencies is included in Item 14 of the ‘‘ Re-equipment Programme,
1933 7.

The exceptions were :—

(a) In a total of 251 items the war maintenance reserves had to be
drawn on to carry out peace time maintenance. 49 of these
items were in connection with ¢ Mohforce ’ operations, 79
were in connection with the Baluchistan earthquake and 123
were caused by shortage of peace time working stocks.
Orders were placed for the supply at an early date of all
items withdrawn from W. M. R.

(b) No ammunition is held for Royal Horse .Artillery batteries as
their old equipment has been called in and approval has not
yet been given to the propasals for re-equipping them. The
General Staff has accepted that no additional provision is to
be made of ammunition for the 18 pdr. Q. F. equipments
which have been issued to these units as a temporary
measure,

{0) A shortage in reserve of 640 miles of D 8 Single Cable has not
been made up pending decision as to if and when the issue
of wireless sets which may reduee requirements is likely to
materialize.
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3. Materials and semi or fully manufactured articles, which have been
set aside in Ordnance Factories, or provided for them from specially
allotted funds, as reserves to enable expansion after mobilization to be
carried out according to programme, were complete with the exception of
fluctuations normal to the maintenance of such materials and stores.

The calculation of deficiencies continues. Funds have been obtained
(under Item 14 of the ‘‘ Re-quipment Programme, 1933 ’’) to make good
eertain deficiencies and the estimated sum required to complete the remain-
ing deficiencies is included in Item 14 of the ‘‘ Re-equipment Programme,

1933 .
R. K. HEZLET,
Major-General,

Offg. M. G. 0. in India.
The 6th May 1936.

IV.—Proceedings of the first meeting of the Public Accounts Committes
held on Friday, the 17th July 1936, at 11 A.M.

PrEsENT :
The Hon’ble Sir Jamzs Grics, K.C.B., K.C.8.1,, Finance Member,
Chairman,.

Mr. S. Sarvamurrr, M.L.A, I
Dr. TeEN Maung, MLLA.
Mr. J. Ramsay Scorr, M.L.A.
Maulvi Sir Momammap Yaxus, Kt., M.L.A. ;
Bhai Parma Nanp, ML.A. % Members. :
Dr. R. D. Davai, C.IE,, ML.A, s
Rai Bahadur Sir SATYACHARAN MUKHERJEE, .

Kt, C.BE, ML.A.
Khan Bghadur, Shaikh Fazi-1-HAQ PmACHA,

MUL.A. )
Sir Ernest Buroown, K.C.LE,, C.8.I, I.CS,,

Auditor-General. Were also
Mr. T. K. RajAqoPALAN, Accountant General, present.

Central Revenues.

Mr. J. C. Nixown, C.8.1, C.LE, 1.C.8, Finance .
Secretary. Witness.

The Cominittee first took up the question of the control over supple-
mentary grants. The Chairman drew attention to the circular (Appendix
VIII) issued by the Finance Department in October 1935 and explained
that the procedure indicated therein would not become fully operative
till autumn. The Committee then desired to know what action had been
taken on the revision of codes discussed last year at the first meeting of
the Committee. The Auditor-General and the Finance Secretary explained
that there was no necessity to undertake a wholesale revision as the codes

were being amended with reference to circumstances that come to light
through daily experience.
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2. The Committee then took up for consideration the key statement
attached to the Auditor-General’s letter, and in the course of their com-
sideration discussed the following important points :— '

(1) The position as regards the Vizagapatam Harbour—The
consideration of this was reserved to a later date.
(2) The meed for retaining the statistics shown in paragraph 53
of the Appropriation Report of the Accountani-General,
Central Revenues—The Auditor-General observed that the
result of budgeting for establishment were now satisfactory
aud as the compilation meant a certain amount of unneces-
sary work, he recommended its discontinuance. He assured
the Committee that it could be revived if the results in future
yvears warranted such a course. The Committee agreed.
8. The Committee also discussed the withdrawal of a sum of Rs. 62
lakhs from the revenue surplus of 1933-3¢ for debt redemption. They
felt considerable doubt in connection with such funds about voting an
indefinite sum which purported to represent the whole of the surplus of
a year and recommended that in future when special funds are set up
they should be constituted by a vote for a specific amount.

The Committee adjourned till 2-45 p.M,

of the second meeting of the Public Accounts Commitice
heid on Friday, the 17th July 1836, at 2-45 P.M.,

PgesenT :

# The Hon’ble Sir Jauss Griae, K.C.B., K.0.8.1., Finance Member,
Chairman.

Mr. S. SarvamurTI, ML.A. )

Dr. Teemw Maune, ML.A.

Mr. J. Ramsay Scorr, M.L.A.

Maulvi Sir Momammap Yagus, Kt., M.L.A.

Bhai Parma Nanp, ML.A. 'k Members.

Dr. R. D. Davar, C.LE, M.L.A.

Rai Bahadur Sir SATvacHARAN MUKHERJER,
Kt., C.B.E, ML.A.

Khan Bahadur Shaikh Fazr1-Haq PmacHa,

MLA. )
Sir Ernest Buroon, K.C.LLE.,, C.SI, I.CS,
. Auditor-General. Were also
Mr. 7. K. RaJAGOPALAN, Accountant General, ! present.
Central Revenues. J

Mr. J. C. Nmxon, C.S.I, C.LE, 1.C.S.. Fivance .
Secretary. } Witness.

4. The Committee took up the consideration of the wvarious appro-
priation aceounts relating to the Finance Department together with the
relevant poriions of the Home Auditor’s commsnts.
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5. They dealt with items (2) to (21) in the Auditor-General’s key
statenent and after discussion recommended that assent should be
accorded to the excess grants brought to their notice.

6. The following important points were specifically noticed by the

Committee :— -
(3) Grant No. 25—Interest on Ordinary Debt.—The Committee

thought that it was somewhat confusing to have the two
sub-heads Al (1) Interest on Permanent Debt and Al (2)
Reserve provision for service of new loan. They desired that
Finance Department should consider the question of amalga-
mating the two heads in future,

(#¢) Paragraph 68 of the Appropriation Report—Grants-in-aid to

the New Delhi Municipality—The Auditor General suggested
and the Committee agreed that Government should consider
the possibility of defining the functions of the financial
representative on the Committee. They desired that he
should have aceess to all records and should have the right
to report to Government through the Chief Commissioner.
The Finance Secretary undertook to consider the recom-
mendation and to report to the Committee in due course.

(1#1) Grant No. 76-D—Transfer to the Fund for Ecomomic Develop-

ment and Improvement of Rural areas—The Committee
desired to know if the accounts were being audited. The
Auditor General informed the Committee that the whole of
the expenditure was being audited in the usual way and a
certificate given that the money had been applied to purposes
approved by the Government of India.

(i) Grant No. 77—Refunds.~The Chairman explained that refunds

should strictly be treated as deductions from revenue instead
of as expenditure and that the question was being considered
by the Finance Department.

6‘I‘he Committee then adjourned till 11 o.M. on Monday, the 20th July

Proceedings of the eighth* meeting of the Publio Accounts Gommittee

held on Thursday, the 23rd July 1036, at 2-30 P.M.

PRESENT :

Mr. 8, SarvaMurTi, M.L.A., Chairman,

Mr. B. Das, M.L.A. 3
Professor N. G. Ranea, MLL.A,

Dr. TErmn Maune, ML.A.

Mr. J. Ramsay Scorr, M.L.A.

Captain Saer Momammap Knan, CILE,

Bhai Parma Naxp, ML.A.
Dr. R. D. Davar, C1E, ML.A.
Rai Babadur Sir SATYACHARAN MURHERJFE,

Khan Bahadur Shaikh Faz-1-Haq PrrrAcHA
ML.A. ’

MBE, MLA. } Members.

Kt., CBE. MLA.

o

*3rd to 7th meetings were for Raflways, -
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Sir Ernest BurpoN, K.C.LE, C&I1, 1.CS8,
Auditor-General. Were also

Mr. T. K. RajAqoPALAN, Accountant-General, present.
Central Revenues,

Sir Girga SHANEAR Bagear, KB.E, CILE,
1.C.8., Secretary, Education, Health and
Lands Department.

Mr. M. 8. A, Hypars, C.LE, IC.S, Joint,
Secretary, Education, Health and Lands
Department.

Witnesses,

7. The Committee took up the examination of the appropriation accounts
and the connected documents relating to the Department of Kducation,
Hcalth and Lands.

8. Grant No. 60—Imperial Council of Agricultural Research Depari-
ment—The (Committee took up the examination of the appropriation
accounts pertaining to the Imperial Council of Agricultural Research.
They desired t¢ know if the expenditure on the schemes sanctioned from
the Governinent of India grant was audited and whether the uceounts
were published in the Provincial Appropriation Aceounts. The Auditor-
General cxplained that the expenditure from grants made to the provineos
was audited in the usnal way and appeared in the Provineial Appropriation
Accounis.

9. IHem No. 6 of the Quarterly statement ; Grants to New Delhi
Municipality —The attention of the Committee was next focussed on the
grants made to the New Delhi Municipality. The Finance Secretary
stated that the Finance Department in consultation with the Auditor-
General und the Education, Health and Lands Department had decided
to post to the Municipality a qualified resident accountant. subordinate
tc the Accountant-General, Central Revenues, who will conduct a
continuous &udit. The experiment will be tried for 3 years in *the first
instance. As explained to the Committee in an earlier meeting the
question of giving certain powers to the financial representative on the
Conumittee wili be considered. The grants to the Municipality -will not
be made on the estimates of the Municipality but with reference to the
audited actuals, the grant in any particular year being only made on a
provisional basis subject to readjustments later in the light of actuais.
Moreover, the Municipality was being instructed to maintain proper
accounis of its capital undertakings. A scheme for providing deprecia-
ticn to cover replacements of plant, ete.,, was also being introduced.

e Committee took note of the Auditor-General’s assurance that proper
steps were being taken to set the house in order.

10. Grafit No. 48—S8urvey of India.—The variations between estimates
and actnals in this Grant were commented on by the Committee. The
departmental representatives explained the peculiar circumstances
attendant on the budgeting of the grant. The Committee coinmented
adversely on the supplementary grants obtained in 1934-35. In the light
of the estimates for 1935-36. and 1936-37, the Committee were satistied
with the finuncial control exercised by the Finanece Department.

L284LAD ]
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The Comonittee ‘discussed the position of the Mathematicai Instru-
ments Office. The Eduecation Seeretary explained the reasons why
Government decided to treat it as a service department. The buik of the
work done at the Mathematical Instruments Office was for the Survey of
India. There was no organisation elsewhere in India to cope with this
ypecial work and it was certainly cheaper to have it done in India than m
Englund. The Mathematical Instruments Office reconditions old apparatus
which has no market value and by adaptations and improvements lengthelis
the useful life of condemned articles. It was explained to the Committee
that since they last met, a further reduction of Rs. 18,000 had been made
in the establishment charges of that office. Government was also expioring
the possibility of charging a proportion of the cost of the Malhematical
Instrnments Office to Survey parties and recovering a part of the expendi-
ture from Liocal Governments to whom the Survey of India renders serviee.
The extent to which the Indian Stores Department could use the Mathe-
matical Instruments Office was also going to be discussed with the Chief
Controller of Stores on his return from leave.

The Committee adjourned till 11-30 a.M. on Friday, the 24tk July
1936.

Proceedings of the ninth meeting of the Public Accounts Committee held
on Friday, the 24th July 1936, at 11 A.M.

PresENT :

Mr. J. Ramsay Bcorr, M.L.A.,, Chairman.
Mr. B. Das, ML.A. 7 -
Mr. S. Sarvamurt, M.L.A,

Professor N. G. Ranaa, M.L.A.

Dr. TeHEIN MaUung, ML A,

Maulvi Sir Mogammap Yakus, Kt, ML.A.

Captuin SEEr  Mormammap Kaax, C.LE.,
MBE, ML.A,

Bhai Parma Nanp, ML.A.
Dr. R. D. Davan, C.ILE.. ML.A,

Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Kt., CB.E, ML.A.

Khan Bahadur Shaikh Fazi-1-Hag PracHA,
MULA.

Sir Ernest Buroon, K.C.LE.,, CSI ICH, o
Auditor-General. Were also

"Mr. T. K. RaoJAaoPALAN, Accountant-General, J’ present.

} Members.

* Central Revenues.
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‘Bir Gris SEANERAR Bagear, X.B.E, C.LE.,
I.C.S., Secretary, Education, Health and
Lands Department. )
Mr. M. S. A. Hypary, C.IE, IC.S, Joint [ VWifnesses.
Secretary, Education, Health and Lands
Department.

11. The Committee continued the examination of the unfinished poriion

of the appropriation accounts of the Department of Education, Health
and Lands,

12. Grant No. 50—Agriculture—They took up first Grant No. 59
for eonsideration. They discussed the variations occasioned by the iransfer
of the Agricultural Institute, Pusa. In that connection it was explained
to the Cowmmittee that the budget estimates for the year 1934-35 were
tramed leng before the earthquake occurred. If at a subsequen: stage
major alterations occurred every effort was made to adjust the estimates
accordingly but as a rule it was not. considered necessary or even
praeticable to make minor alterations, The expenditure on the agricultural
engineering schemes in Sind next attracted the attention of the Committee,
The Commiitec were told that the expenditure was in connection with the
Lloyd Barrage scheme regarding which the Government of Bombay could
not be expected to evince much interest in view of the impending separation
of Sind from Bombay. On the other hand, it was stated that the Govern-
ment of India were vitally interested in measures designed to reduce the
subventicn to Sind. It was accordingly decided to meet the expenditure
from central revenues, the services of the Bombay Government being
utilised only as agents of the Government of India. ’

13. In discussing the accounts of the Karnal Farm, the Comuwittee
desired that Government should examine the possibility of increasing
incomc and decreasing expenditure in respect of this concern. As regurds
the decision to re-start the Creamery at Anand, the Education Secretary
explained that at present India imported about Rs. 50 lakhs worth of milk
products from abroad and it was considered desirable that a eertain amount
of technological work should be conducted at some central place where
experiments in skimmed milk, condensed milk, ete., might be conducted
with a view to better utilisation of the surplus milk which at the present
momeut was sold at a figure which was not remunerative to the cultivator.
The Committee were satisfied that the decision of Government to 1eopen
Anand was justified. They thought that there was still some extravagance
in the working of the Wellington Milk Depot and saw no reason for the
reduction in sule prices below the cost of produection.

14. Grant No. 61—Imperial Veterinary Serum Institute, Izatiayar.—
The Committee desired to know if the Government of India had considered

e possibility of Lioecal Governments starting their own institutes under
the new dispensation. The FEducation Secretary explained that the
Government of India had no power to prevent ary Loeal Govermmnent
from doing so. Indeed one Local Government had actnally done it. To
prevent loss of custom the rates on the various kinds of sera had been
reduced in 1933 with gratifying results. The Director at Muktesar was
in very close touch with the Directors in the provineces, and there was
no doubt that he would recommend to the Government of India snitable
steps in the event of their losing the present ¢custom to competing .coneerns.

The Committee adjourned till 11 A.m. on Monday, the 27th July, 1936.
L284LAD - =
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Proceedings of the tenth meeting of the Public Accounts Committee held
on Monday, the 27th July 1936, at 11 A.M.

PRESENT :

The Hon’ble Sir James Grice, K.C.B., K.C.S.I,, Finance Mem_ber,
' Chairman.

Mr. B. Das, M.L.A. I
Mr. S. SarvamurTi, M.L.A.
Professor N. G. Ranca, M.L.A.
Dr. THEIN Maung, M.L.A.

Mr. J. RamMsay Scorr, M.L.A.

Maulvi Sir Monmammap Yaxkus, Kt., M.L.A.
\. Hembers

Captain Seer Momammap Kman, C.ILE.,

MBE., ML.A. N

Bhai Parma Nanp, MLLA.
Dr. R. D. Davar, C.I.LE., ML.A.

Rai Pahadur Sir SArvyAcHARAN MUKHERJEE.
Kt., C.B.E, M.L.A.

Khan Bahadur Shaikh Fazr-1-HaqQ Pmracua,
MUL.A.

Sir Ernest Buroon, K.C.ILE,, C.S.I, 1.C.S,,
Auditor-General. .
Were also

Mr. T. K. RAJAGOPALAN, Accountant-General, present.

Central Revenues.

Mr. A. G Crow, CSI, CIE, ICS, )
Secretary, Industries and Labour
Department.

Mr. N. M. Avvar, I.C.8., Additional Deputy Witness
Secretary, Industries and Labour Depart- } Hnesses.
ment.

Mr. G. L. Ganpy, Officiating Director of Civil
Aviation.
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15. The Committee took up the examination of the appropriation
secounts and the connected docaments relating to the Department of
Industries and Labour.

16. Grant No. 40—Depariment of Indusiries and Labour was first
taken up for consideration. The large saving under ‘ Establishment’
evoked the attention of the Committee. The Chairman explained that
steadily increasing lump cuts were being made by the Financ: Depart-
ment. He added that the Committee would be at perfect liberty to
comment adversely and abjure the Finance Department to make further
euts if the trend of actuals inthe future indicated the necessity of
such a course. The Committee generally agreed.

17. In discussing Grant No. 75—Stationery and Printing the Com-
mittee commmented on the reappropriation of Rs. 13,200 under custows
duty on stores. They desired to know why there was a change of policy
during the course of the year to purchase stores in India though the
budget estimates assumed purchase of stores in England. The Committee
observed 1hat in future departments ought to take into account the trends
of prices and the possible changes in policy during the year. It was
eaplained to the Committee that the large variations under the Govern-
ment of India Press, New Delhi, were due to the transfer of some of the
activities of the Calcutta Press to Delhi, which was not fores:en at the
time of preparing the estimates. The Committee emphasised the
importance of adequate staff for dealing with estimates and asked the
Fi(rllance Department to see that effective arrangements were made to this
end.

18. The Committee discussed the commercial accounts of the Govern-
ment of India Presses. They desired to know why there was an increase
in indirect charges in the Calcutta Press. Mr. Clow explained that while
reducing the staff and the size of the Press it was not possible to reduce
the overhead charges proportionately. Government were, however, think-
ing of abolishing the Hastings Street Press and transferring its work to
Dhurrumtollah. The Committee asked for a report on this next year,

19. Central Publication Branch—The Committee reierred to their
rerommendation last year and asked what the latest position was. Tt was
explained to them that the matter had heen examined by andit. As regerde
publications preper the progressive stocktaking and the internal posting of
ledgers was expected to be completed in August or September. Additional
stafl had been sanctioned to cope with the work of verification an.d weeding
of the publications.

20. Ecclestastical —The Committee observed that the question of the
allocation of Eecclesiastical expenditure had been cutstanding for a long
time. The Industries Secretary explained that a committee was sitting
now and had almost settled a draft allocation.

The (‘ommittee adjourned till 2-45 p.y.
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Proceedings of the eleventh meeting of the Public Accounts Committee
held on Monday, the 2Tth July 1936, at 2-46 P.M.

PRESENT :

The Hon’ble Sir James Grica, K.C.B., K.C.8.I1., Finance Member,
Chairman,

-

Mr. B. Das, M.L.A.

Mr. S. Sarvamurti, M.LLA.

Professor N. G. Ranga, M.L.A.

Dr. TaEin Maune, ML.A.

Mr. J. Ramsay Scorr, M.L.A.

Maulvi Sir Momammap Yagus, Kt., ML.A.

Captain SHEE MoHAMMAD KuAN, C.I1.E,
PMBE. MLA. t Members.

Bhai ParmMa Nanp, M.L.A.
Dr. R. D. DavaL, C.ILE, ML.A,

Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Ki, C.BE, MLA.

Khan Bahadur Shaikh Fazi-1-HAQ PRAcHA,

ML.A. J

Sir Ernest Bumpon, K.C.LE., C.8.1, I.CS, )
Auditor-General. _

Mr. T. K. RAJAGOPALAN, Accountant-General, Were also
Central Revenues. present,

Mr. Iswar DavanL, Audit Officer, Indian
i Stores Department.

Mr. N. M. Avvag, 1.C.S., Additional Deputy
Sceretary, Industries and Labour Depart-
ment.

Mr. G. L. Ganpy, Officiating Director of Civil
Aviation.

Mr. R. W. TareerT, Officiating Chief Con-

! troller, Indian Stores Department.

' Mr. F. T. Jones, C.I.LE, M.V.0., V.D., Offici-
ating Chief Engineer, Central Public [
Works Department. J

Wilnesses.

21. The Committee resumed the examination of the remaininz grants
with which the Department of Industries and Labour were concerned.

22. The Committee took up the consideration of Grant Ne: 49 dealing
with Meteorology. They thought that the department ought to budget
more closely in future. They next dealt with Grant No. 63—Civil Aviation,
In this connection they asked the Civil Aviation Department to consider
the desirability of scrapping Avro X if there was to be no increase in
the use of that machine for Government purposes.
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23. Grant No. 70—Indian Stores Department.—The Committee were
promised a report on the amalgamation of the London Stores Deparrmen:
and tliec Indian Stores Department as soon as possible after Sir James
Pitkeatily’s return. The Committee dealt with the variations in the grant.
They also discussed the possibility of increasing the aetivities of the
Department by getting the railways and the Defence Department to makc
turther use of the Department in the purchase of stores. The Chiel
Controlier of Stores was satisfied with the progress which had been made
in this direction, and until the department was more fully equipped he
would not himself welcome an expansion of their activities. He was alsv
not inclined to take up the purchase of foodstuffs for the Army who had
their own highly developed organisation for this purpose. The Auditor-
General reininded the Committee that in reecent years the matter had been
considered by the Military Retrenchment Committee. The Committce were
glad that the policy of purchasing through the Indian Stores Departizent
was progressing and hoped that that policy would be pressed on as rapidly
88 circumstiances permitted.

24. Grant No. 73 —Civil Works.—The Committee felt that new works
were being too readily sanctioned in the course for a year though not
provided for in the original budget. This was obviously undesirable and
they recommended that the Finance Department should sanction new
projects in the course of a year only on real grounds of urgency or because
they produced economy.

The Committee adjourned till 11 A.M on Tuesday, the 28th July
1936.

Proceedings of the twelfth meeting of the Public Accounts Committee
held on Tuesday, the 28th July 1936, at 11 A M,

PRrESENT :
The Hon'ble Sir James Griae, K.C.B., K.C.8.1,, Finance Member,
Chairman

Mr. B. Das, M.LLA. h
Mr. 8. SarvamurTi, ML.A.

Professor N. G. Ranea, M.L.A.

Dr. TeEIN MaUNg, ML.A.

Mr. J. Ramsay Scorr, M.L.A,

Maulvi Sir Momammap Yakus, Kt, M.L.A.,

Captain Sger Momammap Knman, C.IE.
MBE, ML.A. r Members

Bhai Parma Nanp, ML.A.

Dr. R. D. Darar, C.LE., MLA.

-Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Kt., C.B.E., ML A.

Khan Bahadur Shaikh FAzt-1-HaQ PrEacHa,
MLA. - ’ o

-
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Sir Epnest Buroon, K.CLE., C8.I, LCS,
Auditor-General. )
Were also
Mr. T. K. RajAcoPALAN, Accountant-General, present.
Central Revenues.

Sir Auverey Mpercaure, K.CIE, CSI, )
' M.V.0., Foreign Secretary.

Mr. V. Narasart Rao, Additional Deputy
Secretary, Foreign and Political Depart-
ment.

Mr. ¢. K. S. Sarma, Under Secretary, » Witnesses.
Foreign and Political Department.

Rai Banadur CeUNI Lan, Finance Secretary,
North-West Frontier Provinee.

Mr. SurE Davan, Financial Assistant,
Baluchistan.

-

25. The Committee took up the examination of the appropriation
accounts and connected documents relating to the Foreign and DPolitical
Department.

26. The Committee first discussed the position of the unauthorised
excluded funds in the North-West Frontier Province touched on in para-
graph 16 of their report last year. Sir Aubrey Metcalfe explained that
they had received certain proposals as regards these funds but they were
not ripe yet for final orders. As regards the Khassadar funds, the
Committee regretted the delay that had occurred in giving effeci to their
recommendation and desired that orders should be issued immediately to
close these irregular funds within two months. The Auditor-General
added that the funds should be closed under proper audit. The Committee
noted with satisfaction that the Motor Lorry Depreciation Funds had been
closed. As regards the other irregular excluded funds they desu'ed that
their closing down should be completed within three months.

27. Item 10 in the Quarterly Statement.—The Committee were told
that the question of the incidence of the Persian Gulf expenditure had
alreudy been considered by the Foreign and Political Department but that
there was little.hope of any change producing a saving to India. The
matter was, however, receiving the consideration of the Finance
Department.

28. Grant No. 79—Baluchistan.—The Committee commented adversely
on the fact that an unnecessary supplementary grant had been obtaimed.

29. Grant No. 85-A—Adan—As regards the change of classifieation
from voted to non-voted of the police expenditure in Aden, the Committee
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desired that in future where changes in the classification were introduced
during the course of the year a full explanation should be given.

30. The Committee discussed at length the non-voted appropriations
under ‘ Political ’ and under ‘ Frontier Watch and Ward ’ and other
Grants with which the Foreign and Political Department was concerned.

The Committee adjourned till 2-45 p.m.

Proceedings of the thirteenth meeting of the Public Accounts Committee
held on Tuesday, the 28th July 1936, at 2-45 P.M.

PRESENT :

The Hon’ble Sir JaMEs Grige, K.C.B., K.C.S.I., Finance Member,
Chasrman,

Mr. B. Das, M.L.A. I

Mr. S. SarvaMurT, M.L.A.

Professor N. G. Ranga, M.L.A.

Dr. THEIN MauNng, ML.A.

Mr. J. Ramsay Scorr, M.L.A.

Maulvi Sir Momammap Yakus, Kt., M.L.A.

Captain SHER MomaMMAD KHAN, C.LE, [L Members.
MBE., MLA.

Bhai ParMa Nanp, M.L.A.
Dr. R. D. Davrar, C.LE, ML.A.

Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Kt., C.B.E., MLA.

Khan Bahadur Shaikh FAzi-1-HAQ PIRACHA,
M.L.A. J

Sir Eenest Buroon, K.C.LE, CS8.I, ICS, b
Auditor-General. Were also

preseut
Mr. T. K. RajagoraLaN, Accountant-Geperal,
Central Revenues.
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Mr. H. Dow, C.LE, IC.S, Additional,)
Secretary, Commerce Department.

Mr. M. Suapg, LC.S., Joint Secretary,
Commerece Department.

_Mr.J. A, TrorNg, CLE, ILCS, Joint
Secretary, Home Department

Mr. A. S. Hanps, C.LLE.,, M.C,, 1.C.S,, Deputy
Secretary, Home Department. f

} Witnesses.

-

31. The Committee took up for consideration the appropriation
accounts and other connected documents with which the Commerce and
the Home Departments were concerned.

32, Grants Nos. 38, 46, 47, 64 and 68 with their connected documents
were considered. As in other cases the Committee commented adversely
on the inaccurate estimates. As regards the excess expenditure noticed
under Lighthouses and Lightships it was explained to the Committee that
the present procedure was to transfer at the end of the year the excess of
receipts over expenditure to the reserve fund by a vote. Thus in any
particular yvear if there was an unexpected high level of light dues there
would be an excess. This appeared to the Committee to be an odd
procedure and they desired that the question should be re-examined.

33. Vizagapatam Harbour —The Committee discussed at some length
the position of Vizagapatam Harbour. It was explained that the Harbour
was not in a position to balance its accounts even though interest on
capital outlay was not being charged. In fact grants-in-aid had becn
required of Rs. 50,000 in 1935-36 and Rs. 24 lakhs in the current year.
The Committee were given to understand that the Auditor-General was
going to visit Vizagapatam shortly to put in order the accounting arrange-
ments. His proposal was that though Vizagapatam was mot actually a
port trust he would in view of the Vizagapatam Port Act of 1931 treat
it to a certain extent as a separate fund. There would be a combined
acconnts and audit officer in charge, working not under the Director of
Railway Audit as at present but under the Accountant-General, Madras,
who will have the accounts audited in the same way as he audits the
accounts of the Madras Port Trust or a municipality. The Commerce

Department undertook to take up the question after reeexpt of the
Auditor-General’s proposals.

34. The Committee then took up the examination of the approprla—
tion accounts relating to the Home Department. The variations in the
budget estimates in Grant No. 82-Andaman and Nicobar Islands were
commented on adversely. The Committee were informed by the Auditor-
General that the Government of India had recently sent an ' Assistant
Aceounts Officer to act as Financial Adviser to the Chief Commissioner
and he hoped to see better results in future. The commercial accounts
of the Andamans administration were next examined. The Committee

expressed their satisfaction on the working of the Commissariat Depart-
ment.

ieasThe Committee adjourned till 11 o.m. on Wednesday, the 29th July
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Proceedings of the fourteenth meeting of the Public Accounts Committee
held on Wednesday, the 28th July 1936, at 11 AM.

PRESENT :

The Hon’ble Sir James Grics, K.C.B., K.C.S.I,, Finance Member,
Chairman.

-

Mr. B. Das, M.L.A.

Mr. S. Sarvamurti, ML.LA.

Professor N. G. RaNnga, M.LLA.
Dr. Teein Maune, M.L.A.

Mr. J. Ramsay Scorr, M.L.A.
Maulvi Sir MomamMmap Yaxus, Kt., M.L.A.

Captain SHER Monammap Knan, C.LE, LMcmbers‘
M.B.E., ML.A.

Bhai Parma Nanp, ML.A.
Dr. R. D. Danar, C.1.E,, ML.A,

Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Kt., C.B.E, M.L.A.

Khan Bahadur Shaikh Fazi-1-HaQ PIRAcHA,

M.L.A. J
Sir Erxest Buroown, K.C.ILE, C.SI, I.CS, )
Auditor-General. Were also
Mr. T. K. RajAcoPALAN, Accountant-General, present.
Central Revenues.

Mr. J. A, Mackeown, L.C.S., Deputy Secre-
tary, Industries and Labour Department.

Mr. F. T. Jongs, CLE., M.V.0.,, V.D, Offg. ; Witnesses.
Chief Engineer, Central Public Works
Department.

35. The Committee resumed the consideration of the unfinished
grants with which the Department of Industries and Labour was con-
cerned.

36. The Committee discussed at great length the rules governing
works expenditure and the financial powers enjoyed by the various
_ authovities, The Committee commented adversely on the wide depariures
from the original programme of the civil works grent. They thought that
the demand should be precisely stated and in the actual expenditure there
should be a reasonable conformity with the demand. They felt that as
regards the schemes sanctioned by the Road Committee it was worth while
considering a change of procedure whereby a complete programme eould
be settled at the beginning of a year instead of having it in two instalments
as at present. They were also doubtful of the manner in which the
reserve in the Civil Works grant was being used. They desired that it
should be limited only to throwforwards of expenditure on uncompleted
projects of the previous year and for genuinely unforeseen minor works.
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The Auditor-General explained the position. The Committee cnddrsed
the observations contained in one of their earlier reports that budget
provision should be restricted to the actual expenditure reasonably
expected {0 be incurred in the course of a year. The manner in which
the expenditure from the Road Fund account was exhibited at present
seemed somewhat confusing, and the Auditor-General informed the
Committee that he himself was considering whether any change was
desirable.

37. Grunt No. 97—New Delhi Capital Outlay—The Committee next
considered Grant No. 97. With reference to the important comments
made by the Accountant-General, Central Revenues, Mr. Mackeown told
the Committec that the Audit officer’s comments were carefully considered
by a departmental meeting where the Auditor-General and the Aceountant-
General, Ceutral Revenues, were present. It was admitted that the
irregularities were due to undue haste in pushing on with the works. Onp
the Auditor-General’s assurance that the procedure adopted did not result
in any financial loss to the tax-payer though it wundoubtedly exposed
Government to a risk of loss, the matter was not further pursued. The
Committee were told that steps had been taken to obviate the recurrence
of such an irregular procedure in future.

The Committee adjourned till 2-45 p.u.

Proceedings of the fifteenth meeting of the Public Accounts Committee
held cn Wednesday, the 29th July 1936, at 2-30 P.M.

PRrESENT :

The Hon’ble Sir James Grige, K.C.B.,, K.C.8.1,, Finance Member,
Chairman.
Mr. B. Das, M.L.A.. 1

Mr. 8. SarvamurTi, ML.A.

Professor N. G. Ranga, M.L.A.

Dr. TEEIN MauNg, M.L.A.

Mr. J. Ramsay Scorr, M.L.A.

Maulvi Sir Momammap Yakus, Kt, ML.A. |

Captaii Suer Momammap Kuan, CIE. Lﬂcmbr_m
MBE., MLA. [

Bhai Parma Nanp, M.LLA.
Dr. R. D. Davrarn, C.I1.E, ML.A.

Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Kt, C.B.E, ML.A,

Khan Bahadur Shaikh Faz-1-HaqQ PrracHA,
M.L.A.

Sir Ernest Ruroon, K.CIE, CSI, 1CS, 1
Auditor-General. ? Were also

Mr. T. K. RAJAGOPALAN, Accountant-General, present.
Central Revenues,
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Mr. A. H. Lwovo, CSI, CILE, ICS,
Member, Central Board of Revenue.

Mr. W. W. Ninp, C.ILE., Member, Central
Board of Revenue.

38. The Committee took up the examination of the appropriation
accounts and connected documents relating to the Central Hoard of
Revenue.

39. Grant No. 16—Customs—The Committee were informed that the
revised system of audit of the customs revenue mentioned in the reports
of the earlier years has been made permanent.

The Committee adjourned till 11 a.M. on Thursday, the 30th July
1936.

Witnessos.

Proceedings of the sixteenth meeting of the Public Accounts Committee
held on Tharsday, the 30th July 1938, at 11 AM.

PpesenT :
The Hon’ble Sir James Grias, K.C.B., K.C.8.1., Finance Member,
Chairman.
Mr. B. Das, M.L.A. )
Mr. 5. SarvamurT, M.L.A.
Professcr N. G. Ranea, M.L.A,
Dr. Tyrin Mavne, ML.A, |
Mr. J. Ramsay Scort, M.LLA.
Maulvi Sir Mogammap Yakus, Kt., M.IL.A.
Captain SHER MomaMMAp Kran, C.ILE,
MBE., ML.A.
Bhai ParmMa Nanp, ML.A.
Dr. R. D. Davan, C.1E.,, M.I. A,
Rai Bahadur Sir SATYACHARAN MUKHERJEE,
Kt, C.B.E.. M.L.A.
Khan Bahadur Shaikh Fazu-1-Haq Piracria,
ML.A.

Sir Ernest Buoroon, K.CLE, CS.I, LCS,
Anuditor-General. Were ale

Mr. B. NeArU, Accountant-General. Posts and present.
Telegraphs.

Mr. GEULAM MoHAMMED, Finance Officer,
Posts and Telegraphs.

Mr. G. V. Bewoor, C.1.LE., 1.C.S., Director-
General, Posts and Telegraphs.

Mr. R. S. Porsseir, C.IE. O.B.E. Chief % Witnesses.
Engineer, Posts and Telegrapls.

Mr. P. N. RaJjagorira, Deputy . Director-

- General. (Finance), Posts and 'I'e_lagrgphs. J

Members.

— "
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40. The Committee took up the examination of the apl')rqpriation
accounts and connected documents relating to the Posts and Telegraphs
Department.

41. They referred to the observation in paragraph 17 of their last
year’s report regarding the ability of the department to produce a balap(;ed
budget in the near future and desired to know what the present position
was. The Director-General, Posts and Telegraphs, explained that the
aetuals for 1934-35 disclosed a profit of nearly Rs. 38 lakhs while the
latest actuals for 1935-36 pointed to a loss of Rs. 3 lakhs which iie hoped
would disappear in the final actuals thus produeing a balance. The
restoration of the emergeney deduction from pay costing over LRs. 26
lakhs and the provision for normal inerements to staff costing about Rs. 15
lakhs were responsible for the increased expenditure in 1935-36. The
estimates for 1936-37 provided for Rs. 11,74 lakhs receipts and an expendi-
ture of Rs. 11,73 lakhs. The Director-General further informed the
Committee that with effeet from the 1st of April 1936 a Renewals and
Replacements Fund was substituted for the depreciation fund, the annual
contribution to which was fixed at Rs. 25 lakhs for a period of 5 years
whereafter the position would be re-examined. This change was ~alculated
to result in a saving of a little over Rs. 24 lakhs to the contribution to
the fuud as compared with the previous year. The Committee questioned.
the propriety of charging revenue with an amount in excess of the actual
requirements for renewals and replacements during a year. It was
explained to them that i1t would be imprudent to charge only the cost
of current renewals to the budget without providing for full charges, as
the essential feature of the fund was that it should be a reserve fund to
meet the growth in renewals. The Committee wished to know the result
of the vperation of the new scales of pay. The Director-General informed
the Committee that the wages bill had not gone up appreciably sinee 1933-
34. Seeing that the annual increments cost about Rs. 15 lakhs, the
stationary character of the pay charges reflected the savings accruing from
the revised scales of pay and conversion of higher into lower posts and
abolition of certain posts. It was hoped that at the end of 30 years, if
the rates of pay remained the same without further revision, the saving
would approximate Rs. 1} crores. The Committee then discussed the
feasibility of levelling the scales of pay on the postal and telegraph
branches of the department. The Director-General explained that due to
technical skill the operatives on the telegraph side had to e paid a little
more than cu the postal side. The attention of the Director-General was
drawn to the comment in the appropriation report regarding the free use
by the department of telegraph and telephone services. The Committec
were assured that such free service telegrams were restricted to the actual
service requirements of the department. The Committee appreciated that
charging the department for services rendered would have no finanecial
effect, but tley stressed the imperative need of restricting such :service
tclegrams te the absplute minimum. The Accountant-General, Posts and
Telegraphs, stated that he drew the attention of the Committee to this
point in order to give the Committee an opportunity of discussing the
matter. Ile was himself satisfied with the explanation given by the
Director-General, Posts and Telegraphs. -

42. The Committee next discussed the reaction on traffic of decreasc
or increase of rates. It was explained that the reduection of rates though
it may lead to incremsed traffic would not necessarily result in increased
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revenue unless such traffic increased to a percentage considerably higher
than the reduction in the rates. 'I'hus if the price of the post card is
reduced to half an anna it was expected that the increase in traffic would
be about 10 per cent. while the net loss in revenue would amount to nearly
Rs, 50 lakhs.

43. Parugraph 4 of the Auditor-General’s letter —The Director-General
explained that the lack of effective control over expenditure in the past
was duc to a lack of machinery to provide the controlling authorities
with the latest figures of actual expenditure incurred. The highly
ccntralised system of stores accounting which was in vogue militated
aguinst aceurate estimating, while the complicated rules of allocation,
the system of payment of freight by credit notes and various other
smaller incidental complications rendered control very difficult and
ineffective. The Committee were told that the whole procedure was
being revised by decentralising work as much as possible and by the
addition of trained accountants to assist the heads of Circles in budgetting
and conlroliing. The revised procedure would be brought into force after
glg)égining the Auditor-General’s approval probably as from the lst April

The Committee adjourned till 3 P.M.

Proceedings of the seventeenth meeting of the Public A¢counts Committee
held on Thursday, the 30th July 1836, at 3 P.M.

PRreseENT :

The Ilon’ble Sir James Gmaq, K.C.B., K.C.8.1,, Finance Memwber,
Chairman.

Mr. B. Das, ML A, Rl
Mr. 5. Sarvamurt, M.L.A,

Professor N. G. Ranaa, M.L.A.

Dr. TapN Maunae, MLLA.

Mr. J. Ramsay Scorr, M.LLA. _
Maulvi Sir MoraMmap Yagus, Kr,, M.L.A.

Captain SEEr MomamMMap Knman, CIE.
MB.E, MLA. k Members.

Bhai Parma Nanp, MLLA,
Dr. R. D. Davar, C1LE, ML.A.

Rai ‘Bahadur Sir SATvacHARAN MUKHERJEE.
Kr., C.B.E.,, ML.A.

Khan' ‘Bahadur Shaikh Fazi-1-Haq PRacha,

" MLA. J ;

.Sir Ervesr Bomoon, K.CLE, CBI. LES.
Auditor-General. ' Were also

Mr. T K. RAJAGOPALAN,' Aecountant'(General. } present.
Central Revenues, -
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Mr. J. C. Nxon, C.S.1, C.I.E., 1.C.S., Secre- .
tary, Finan:ua Dep;srtmtant. } Witness.

44. The Committee resumed the examination of the remaining appro-
priation accounts and connected papers with which the Finance Depart-
ment was concerned.

45. In an earlier meeting the Committee had desired the Finance Secre-
tary to Jook into the circumstances concerning the variations commented
on in paragraph 61 of the Acecountant-General, Central Revenue’s appro-
priation report dealing with the control over expenditure. The Finance
Secretary pave a detailed explanation and satisfied the Committee that
there was no real deterioration in the year under review as compared with
previous years.

46. As regards the disciplinary action taken on the officer of the
Currency Department in respeet of the irregularity noticed in paragraph
6 of the Important Comments of the Accountant-General, Central
Revenues, under Grant No. 71—Currency, the Chairman told the Com-
mittee that on reconsideration Government felt that the senior officer con-
cerned had been left off rather lightly but that instructions would be given
to prevent a recurrence of over-lenient treatment.

47. The Committee desired that the Government of India should
consider the whole poliey of giving house-building, motor ecar and other
advances to Government servants.

The Committee adjourned till 11 A.m. on Friday, the 31st July
193s.

Proceedings of the eighteenth meeting of the Public Accounts Committee
held on Friday, the 31st July 1936, at 11 AM.

PREsENT :

The HWun’ble Sir James Gmige, K.C.B., K.C.S.1, Finance Member,

Chasrman.
Mr. B. Das, M.L.A.

Mr. 8. Sarvamurti, M.L.A.

Professor N. G. Ranea, M.LL.A.

Dr. Trnemn Mavune, M.L.A.

J. Ramsay Scorr, ML.A,

Maulvi Sir Moramvap Yakus, Kr., M.L.A.

Captain SHER MomaMMAD KmaNn, C.LE, embers
MB.E, MLA. ¥ ’

Bhai P:rmMA Nano, ML.A,,
Dr. R. D. Dava, C.1E, MLA,

Rai Bahadur Sir SaTyacHARAN MUKHERJEE,
K, CB.E, ML.A..

Khan Bahadur Shaikh FazuiHaq Pma ~
H.L.Au 9 m,hi
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-

Sir Ervest Buroon, K.C.LE, CSI, 1C.S,
Auditor-General. Were also
Mr. B. NEerU, Accountant-General, Posts and present.

Telegraphs. '
Mr. GBuLaM MouAMMED, Finanee Officer, )
Posts and Telegraphs.
Mr. G. V. BEwoor, C.LLE., 1.C.S,, Director-
General, Posts and Telegraphs. ]
Mr. R. S. Russgs, C.LE, O.B.E, Chief Witnesses.
Angineer, Posts and Telegraphs.
Mr. P. N. RaJagorara, Deputy Director-
' Qeneral, (Finance), Posts and Telegraphs.
48. The Committee resumed the consideration of the appropriation
accounts of the Posts and Telegraphs Department.

49. The Committee examined in detail Grant No. 23. The Committee
asked why a lump sum was given for temporary establishment in the
audit charges. The Auditor-General explained that in the Posts and
Telegraphs Audit Department there was ccnsiderable statistical work,
When there was an increase in the accounts in Savings Bank more men
were employed according to a scale worked out on the basis of many
years’ experience. Similarly when Savings Bank Aeccounts and Money
Order transactions went down the establishment was reduced. "There was
a quarterly review of the position, and with reference to the work at the
time the estallishment was adjusted upwards or downwards accordiug to
the requirements. This was found to be more satisfactory than the
keeping of tovo few or of too many at a time. The variations occarioned
by the system of stores accounting again formed the subject of some
lengthy discussion, and it was hoped that with the new measures already
initiated or proposed there would be an appreciable improvement in the
position. In the course of the discussion it emerged that a certain
amount of building work for the Posts and Telegraphs Department was
being done by Provincial Public Works Departments. The Committee
desired Government to look into the gemeral question whether in point
of fact the Government of India used the Provincial Public Works Depart-
ment excessively not only for the Posts and Telegraphs Department but
for other departments as well and whether it would not be advisable to use
the Central Public Works Department more freely. The Committee desired
to know the sources of leakage of revenue and what steps the Posts and
Telegraphs Department were taking to stop them. The Director-General
explained at great length the steps taken to prevent the sending of heavier
letters without proper postage, detectiom of parcels containing more than
one communication, piraey by buses, ete.

50. The Committee noticed the large saving under XV—DPosts and
Telegraphs Deduct—working expenses in respect of stationery and printing.
While accepting the explanation of the department that the throwing
forward of the expenditure to next year was condueive to economy, they
desired to know why there was lack of co-ordination between the Postal
and Printing Departments in effecting corresponding adjustments. They
recommended that the question should be investigated.

.. 51. The Committee placed on record their thanks to the Auditor-
General for his help and guidance.
The Committee then adjourned. ]
L284LAD [ ]

T




V.—APPEN
APPEN

Stalement shouwng action taken or proposed to be taken on recommendations, eto.,

dtspoead
PART I.—Civil, Military and
[Quarter ending

Serial
No.

Paragraph of

|
Recommendations or suggestions,

1933-34

1933-34

1933-34

1933-34

1933-34

1033-34

1038-34

1933-34

1933-34

12R

11R

13P

13p

13 R

31P

I5R

18P

2P

.

Owd (Auditor General).

ive accounts ofcx‘pendjtureﬁ'omfnndsliko

ose ‘or the reconstruction of Earthquake damage in

Bihar, the development of Civil Aviation, Broadcast-

ing, etc., should be included in the future Appropria-
tion Aoccounts.

Civil (Finance).

That the Finance Department should consider whether,
when they go for a Supplementary Grant to the As-
sembly for a portion of the amount required for a
scheme as a whole, the balance being met by re-appro-

iation from savings elsewhere, the icular sub-
eads under which the savings are available should not,
inthe case of large savings at least, be shown in the
supplementary demands presented to the Assembly.

That instructions ehould be issued to the Mint Masters
that the verification of stores should be done every
year.

That the question of writing down the vdueod‘obaolete
stores in the Mints should be considered

Civil (Central Board of Revenue).

That the revised system of concurrent audit of Customs
Revenue which was introduced on a temporary besis
3 years ago should be made permanent.

Cinsl (Education, Health and Lands).

That the Government of India should consider whether,
as suggested by the Auditor General, the standard
of audit of the accounts of the New Delhi Municipality
should be higher than that spplicable to other munici-
palities.

That in view of the large drop in the receipts from the
Army Department drastic reductions should be made
in the Mathematical Instrument Office, Calcutta, and
if it is found that the offis is not even then able
to pay its way the question of closing it down should
be taken up.

That a report should be made to the Committee next year
on the question of new rules proposed for the account-
ing of works expenditure in the Archsological De-
partment.

That necessary instructions should be iwmed to the
Director of the Agricultural Research Institute, Pusa,
that valued storee accounts should be maintained.

(128 )



DICES.

DIX 1

s0 far made by the Central Public Acoounts Committee which have not heen finally
of.

Posts and Telegraphs.-

July, 1936.]

Avction taken or proposed to be taken.

The recommendation has been noted for necessary action,

Neoessary instructions have been issued to the Departments of the Government of India and
other authorities concerned. -

The action recommended by the Committee has been taken.

There are no obsolete stores at the Calcuttsa Mint, and those at the Bombay Miut are being
consumed, It is, therefore, not necessary to write down their valae.

The matter is under consideration in the Finanoe Department.

The matier is under consideration.

A drafé of rules has been prepared and is under consideration.

Tk

Instructions have been isswed to the Director.

(1289 )
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Statement showing action taken or proposed to be taken on recommendations, etc.,
disposed
PART I.—Civil, Military and
[Quarter ending
Year Paragraph of
Berial | of Report or Recommendations or suggestions.
No. | Report.
. Civil (Foreign and Political).

10 | 1920-30 | 114 P +- | That the guestion of incidence of expenditure on the
Persian Legation should be considered in connection
with the constitutional changes.

11 [1032-33 | 14 R ++ | That certain unauthorised excluded funds in the North-

1033-34 | 16 R ‘West Frontier Province should be abolished immediate-
ly and that a list of all excluded funds maintained in
the Province shounld be obtained as quickly as possible
and an examination should be made to see whether all,
or any of them, should not be abolished.

Civil (Indusiries and Labour),

12 | 1926-27| 25R «+ | That the Government of India should consider the ques-
1928-20| 81 P tion of allocation of Eecclesinstical expenditure be-
1929-30 | 118 P tween Civil and Defence Departments.

1933-34 ( 36 P ’

13 | 10832-33| 31 P . Thatmmwofthohrgadmpmbhen}ueofstom

1033-34 | 14R ased the Indian Stores Depm
the uestion of mﬂgmnng it
qDepartmm be comsidered.

14 [ 1033-34 | 385P .. | That i should be taken to have an actual
verification of stock of the Central Publication Branch,
Delhi, and to open new registers with the actual stock-
in-hand.

Military.

15 | 1930-31 1 R Military | The revision of the Army Regulations should be complet-

1931-32 3R Accounts ed as soon as possible.

1932-33 2P Commit-

1633-34 4R tee.

16 | 1032-33 | 33 P Military | That a report be made te the Commitiee after two years’

1033-34 | 11 P Accounts as to the suocess or otherwise of the scheme under

Committee. which trained Public Works Department accountants
are taken for the Military Engineer Services.

17 | 1833-34 | 12 P Military That in the memorandum of the Financial Adviser re-

Accounta garding stores transactions, figures for the amount of
Committee.| - stores purchased in Indis and outside India should be
given separately.

18 | 1933-34 | 17 P Military That an investigation should be conducted to see whether

Accounta there was any defect in the sy-tem of acoounts which
Committee. facilitated frands in the hoepital. . Lt e g
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#0 far made by the Central Public Acoounts Commsttes which Aave not been finally
of—contd.

Posts and Telegraphs—consd.

July, 1936.].

- Action taken or proposed to be taken.

The matter is under consideration.

The North-Weat Frontier Province Government have torwarded a list of the funds in question,
and detailed proposals in some cases which are under considerstion. In others, their pro-
posals which are being formulated in consultation with local authorities are awaited.

The Government of India have appointed an inter rtmental Committee for the purpose of
, after a revisw of the eoclesiastioal ex iture, an estimate of the extent to which
that oxpandltun is astributable to the neo& of the civil, the defence and the railway

°  services respectively.

The Government of India have deputed Bir James Pitkeathl JgChmfGonﬁ-oﬂerofStmu. Indisn
Stores Department, to make & detailed examination of Tondon Btores Department and
to submit a scheme f or the amalgamation of the two Departmentas.

A special temporary staff has been employed for a period of six months from. February 1036,
}mtha purpose of weeding of surplus publications and for the actual verifioation of stook.

The further progress will be reported to the Committee when it meets next.

Noted.
The recomniendation has been given effect to in the Appropriation Aoccounts, 1934-35.

At the time the irregularity in question ooourred there was no arrsngement for the audit of
diet sheets in hospitals or for the comparison of the figures of consumption of expendible
storee for consecutive years. Instructions have sinoe imsned a peroen
check of diet sheeta by the Local Audit Staff and a comparison of the figures of consamp-
tion of stores of all units and formations.
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Statement showing actiontaken or to be taken on recommendations, eic..
howing proposed e

PART 1.—Civil, Military and

[Quarter ending

Berial |  of Report or Recommendations or suggestions.
Prooceedings.

19 [ 1033-34 | 21 P Military | That instructions should beissued to the effect that
Aooounts departmental enquiries in the case of frauds should not
Committee. be delayed pending decision of criminal cases.

Posts and Telegraphs.

That instead of a Depreciation Reserve Fund caloulated
on peeudo-scientific basis, the department should con-
stitute a Renewals and Replacement Reserve Fund
on the basis of what is actually required year after year
to cover renswals and replacements with & small mar-
gin, the contribution to such fund being subject to

20 | 1033-34 | 54P .

21 |193384| s7P . | That the Btores and Warkshops Suspense Accounts should
be shown eeparstely in future Appropriation Ac-
ocounta.
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s0 far made by the Central Public Acoounts Committee which have not been finally
of—concld.

Posts and Telegraphs—oonsld.
July, 1936.]

]

Action taken or proposed to be taken.

“The Government of India after careful consideration, have decided that no action is necessary
on the suggestion, which appears to be based on a misapprehension, It is the invariable
practice in the. Army to complete the proceedings of & ocourt of enquiry, l:ﬁudh-of
proceedings in & civil court, and court martial prooeedings do not take place until the court
of enquiry has been finished. It may sometimes Imm that administrative orders on the

ings of a court of eLquiry (so far as they a: who are not pat up for
trial as a result of the enquiry) have to be postponed the result of a trial, but that
is & matter with regard to which full discretion must natarally rest with the suthority who
is competent to paas such ordaers.

The recommendations of the Committee have been mainly acoepted and are being given effect
to from the current finaneial year. d

Tholmmmmdodbythe-commitmhnbomhkmiuthoApmm Aocounta for
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Statement comparing expenditure with granis for 1934-35.

LEGIBLATIVE ABSEMBLY.

APPENDIX IL

[17Ta Ber?. 1936.

Expenditure as compared
with Grant
Final Grant or Appropriation.
Number and name of Grant or or Expenditure.
’ Appropriation. Appropriation.
Less than More than
granted. granted.
Ra. Ra. Ra. Rs.
PART I.—CIVIL.
A —EXPRNDITURE OHARGED TO
RevervE.
16. Customs : _
Voted . 76,36,000 74,87,363 48,037 .
Non-voted . 34,48,000 34,37,244 10,756 .
17. Taxes on Inoome :
Voted . 82,865,000 82,33,206 51,704 .
Non-voted . 1,092,680 1,90,060 2,620 .
18. Balt: )
Voted . 71,385,600 70,60,631 - 74,369
Non-voted . 44,70,487 44,64,266 6,221
19. Opium:
Voted . 40,78,000 33,20,319 7,67,681 .
Non-voted . 1,78,700 1,68,224 10,476 .
19-A—Excise :
_ Voted . 4,68,000 4,70,350 .. 2,350
Non-voled . 2,17,000 2,09,348 7,652 . )
20. Stamps :
Voted . 17,01,000 17,017,987 . 6,987
Non-voled . 900 44,168 732 ..
21. Forest:
Voted . 5,14,000 5,05,870 8,130
Non-voted . 1,30,710 1,29,681 1,029
22, Irrigation, eto.—Charged
to Revenue
Voted . 4,561,000 4,33,933 17,087
Non-voted . 2,97,000 2,88,966 8,034
25. Interest on Ordinary Debt,
eto.:
Voted . 23,92,000 24,062,542 70,543
Non-voted . 2,48,08,000 2,56,07,026 7,99,028
26. Interest on Miscellaneous
Obligations :
Voted . 62,47,000 63,78,097 . 1,31,007
Non-voled . 10,01,07,650 9,80,63,033 20,44,617 .
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Expenditure as compared

o Grant rith Grant
Final Gran iation.
Number and name of Grant or or Expenditure. or Appropristion
Appropriation. Appropristion.
Leaa than More than
granted. granted.
Ra. . Re.
PART I.—CIVIL—conid. Re Re.
A—EXFENDITURR CHARGED TO
REVENUE—conid.
27. Btaff, Household and Allow-
ances of the Governor
General: = | _
“Voted . 4,31,000 4,30,319 681 .
Non-voted . 10,89,206 10,50,788 38,418 .
28. Executive Council:
Voted . 73,000 82,056 9,065
Non-voted .. 4,565,605 4,566,343 . 835
20. Counoil of State :
Voted . 1,41,000 1,44,790 . 8,790
Non-voted .| - 7,000 6,257 748 .
30, ialative Assembly and
Lﬂ%ﬂhﬁn Asgembly
- Department :
Voted . 7,68,000 7,60,114 .. 1,114
~ Non-voled . 86,400 | 78,919 7,481 .
31. Foreign and  Political g
o ent :
Voted 8,01,000 7,92,685 8,315 .
Non-voted 2,36,750 2,32,718 4,032 .
82. Home Department : B )
Voted . 5,84,000 | 5,88,798 ‘e 4,708
Non-voted . 9,68,918 9,066,484 2,434 .
88. Public Bervice Commis: ' )
) Voted 1,62,000 1,61,218 782 .
Non-voted . 1,99,160 1,97,170 1,980 .
84. Lagislative Department : B |
Voted . 3,068,000 3,03,886 2,314 e
_ Nonvoted . 1,60,100 1,569,600 500 .-
35. ent of Education,
ealth and Lands : b
Voted . 5,77,000 5,67,151 9,840 "
Non-voled . 1,37,600 1,37,768 | 432
36, Finanoce Department : .
. Voted . 9,38,000 9,33,459 4,541 e
Non-voled . 3,14,479 3,15,816 . 1,337
38, Commerce Department : o]
Voted . 3,685,000 8,064,201 790
Nom-voted . 1,12,610 1,12,445 165
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Expenditure as compared
with Grant
Final Grant - or Appropriation.
Number and name of Grant or or Expenditure.
Mk Appropriation, Appropriation,
Leas than More than
granted. granted.
—_ Rs. Ra. Ra. Re.
PART I.—CIVIL—conid.
A.—EXPENDITURE CHARGED TO
REVENUE—conid,
39. Army Department :
Voted . 4,17,000 3,03,4903 23,507 ..
Non-volted .- 95,340 95,038 302 e
40. Department of Industries
and Labour :
Voted 4,77,000 4,565,679 21,321 .
Non-voled . 1,20,120 1,20,300 . 180
4]1. Central Board of Rev-
enue :
Voted . 1,965,000 1,984,149 851
Non-voled . 1,12,200 1,09,936 2,264
42, Payments to Provineial
Governments, eto. :
Voted . 1,60,000 1,561,683 . 1,683
Non-voted . 63,400 63,495 . 95
43. Aundit : i
Voted . 90,809,000 90,17,776 71,224 e o
Non-voled . 7,93,000 7,99,674 . 6,874
44. Administration of Justice :
Voted 53,000 53,250 2560
45. Polioe :
Voted . 1,90,000 1,683,983 6,017
Non-voted . 93,000 81,116 11,884
46, Portsand Pil 1
oted . 11,42,000 11,25,798 18,202 ..
Non-voted . 8,564,858 8,47,635 7,223 .
47 Lighthouses and  Light-
shipe :
Voted . 9,13,000 9,566,460 . 43,460
Non-voted . 20,216 20,216 . ’
48, Burvey of India :
Voted . 19,18,000 18,31,831 86,169 .
Non-voted . §,25,000 6,14,349 10,651 .
49, Meteorology : . . '
‘Voted . 19,29,000 10,16,445 13,665 .
Non-voled . 87, 80,869 6,131 .e
[ 7:
50. Geologioal Bnne%: !
oted . 1,91,000 1,9),247 F, 247
Non-voted . 2,16,500 2,16,872 37%
51. Botanical Burvey : -
.. Voted N 1,47,000 | 1,30,019 18,981 .
Non-voted . 828 34,174 . 1,346
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Expenditure as compared
B Aw-it'.ll Grant
Final Grant. ¢ : or Ap iation.
Number and name of Gradtt or or | Bxpenditure. propris
Appropriation. Appropriation: -
Leess than More than
granted. granted.
Ra. Res. Ra. Ra.
PART 1.—CIVIL—conid.
A, —EXPERDITURE CHARGRD TO
RevENvE—contd.
62. 7oological 8 :
Eoﬂd s 87,000 84,739 2,261 .
Non-voted . £4,000 43,998 2 .
53. Archmology :
Voted . 0,48,000 9,568,837 . 10,837
Non-voted . 1,03,617 1,01,269 2,348 .
54. Mines :
Voted . 1,20,000 1,12,108 7,904 .
Non-voted . 1,08,108 1,09,196 . 1,000
65. Other Boientific  Depart-
ments :
Voted . 2,50,000 2,49,802 198
56, Edueation : .
Voted . 5,86,000 5,83,448 2,552 .
Non-voted . 30,819 29,859 1,160 .
57 Medical Bervices :
Vi . 6,22,000 6,09,300 '12,700 .
Non-voled . 2,10,052 2,10,865 . 813
58, Publio Health Voted 6,840”. -
. ) 7,00,3 . 25,329
Non-voted . 1,35,800 1,36,975 . L%
59. Agriculture :
' Voted . 10,77,000 10,17,267 50,733 .
Non-voled . 1,017,738 1,06,949 C 789
60, Imperial Council of AE.
" Voted . 9,44,000 9,365,109 8,891 .
Nul-uled S 75,788 | - 74,653 1,085 .
00-A. Bchem¢ for the Im. |
provemdnt of -
tural Marketing in . i
Voted . 57,000 54,000 2,991
61. Civil Veterinary Services : ' :
. Voted . 6,79,000 6,55,845 23,355 .
Non-voted 59,900 59,696 T 204 .
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Expenditure as compared
with Grant
) Final Grant |, orAppropriation,
Number and name of Grant or - or Expenditure. .
Appropriation. Appropriation.
Lees than More than
granted. granted,
Ras. Ba. Ra. Re,
PART I.—CIVIL—condd.
A, —EXPERDITURE OHARGED TO
Revenuz—conid
62. Industries : X
Voted . 3,33,000 3,30,664 2,436 e *
Non-voted . 1,996 1,799 101 ..
63. Aviation: )
Voted . 13,90,000 13,900,561 .. g 561
Nomn-voted . 3,000 2,534 - 466 .
63-A. Transfer to the Fund
for the Development of
Civil Aviation :
Voted . 92,57,000 92,57,000 .
08-B. Expenditure on  the 4
Development of Civil
Avistion met from the.
Fund :
Voted . .. IR
Non-voted . . i
84. Commercial Intelligence and '
Statistics :
Voted . 5,02,000 4,71,290 24,710 .
Non-voled . 64,106 6.!,7-7.{{ - 333 .
65. Census : ) }
Voted . 3,000 3,130 A 130°
Non-voted . 1,000 304 896
66. Emigration—Internal :
Voted . 25,000 17,724 7,276 e
Non-voted . 2,650 2,490 60 .
67. Emigration—External : .
Voted . 1,84,000 1,091,380 S 1,890
Non-voted . 50,541 49,203 1,338
88. Joint Stock Companiea : )
oted ., 1,156,000 1,08,728 6,272
Non-voted . 25,275 22,596 2,679
68, Misoellaneous Departments : : E
Voted . 6,685,000 6,18,132 |- 46,868 | .
Nomn-voted . 43,582 41,509 2,078 .
69-A. Transfer to the Fund for
the Development of Broad- 1
easting: - - _ : T .
Voted -..{.  20,00,000 20,00,000 | Qo .
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Expenditure as compared
A'ith Grant
: Final Grant or Appropriation.
Number and name of Grant or or Expenditare.
Appropriation. Appropriation. | - -
Lees than More than
Ras. Ra. Ra. Ra.
PART I.—CIVIL—conid.
A, —EXPENDITURE OHARGED TO
Revarus—conid.
70. Indian Stores Doeuf-mant :
oted . 6,16,000 5,985,430 20,670
Non-voled 1,02,000 1,02,030 . E
71, Cutrenoy :
Voted . 53,51,000 51,56,965 1,04,035
Non-voted . 1,19,900 1,18,899 1,001
72. Mint : .
Voted . 19,43,000 19,063,408 . 20,408
Non-voted . 69,800 65,402 1,398 .
78. Civil Works :
Voted . 1,94,56,000 1,90,03,777 4,61,228 .
Non-voted . 12,72,300 12,29,469 42,831 .
78-A. Transfer to the Road De-
velopment Fund Reserve :
Voted . 40,00,000 40,00,000
74. Buperannuation Allowances
and Pensions :
Voted . 1,03,04,000 1,03,47,180 46,820
Non-voted . 2,09,43,000 2,08,11,343 1,31,857
765. Btationery and Printing :
Voto‘gs . 33,43,000 34,20,074 . 77,074
Non-voted . 71,000 70,989 11 .
76. Miscellaneous : - .
Voted . 6,38,000 6,29,027 8,073 ..
Non voted . 26,67,479 26,81,751 . 14,272
78.4: Expenditure on Retren-
. whed personnel :
to Revenue : )
Voted . 2,19,000 2,190,632 . s
© Non-voled . 1,10,260 1,09,618 682 .
76-B. Miscellaneouns Adjust-
ments between the Cen-
tral and Provincial Gov-
ernments, .
-Voted F 2,14,14,000 1,97,48,343 18,685,657 .
- Non-voted 1,01,30,000 1,01,28,777 223 .
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Expenditure as compared
with Grant
Final Grant or Appropriation.
Number and name of Grant or or Expenditure. ' '
Appropriation. Appropriation. :
: Leas than More than
granted. granted.
“PART I.—CIVIL—conid.
A.—EXPERDITURE CHARGED TO
REVENUE—conid.
76-D Transfer to Fund for
Economic Development
and Improvement of Rural
Areas : :
Voted . 1,13,00,000 2,81,60,409 1,68,60,400
77. Refunds:
Voted f 1,16,40,000 1,18,71,836 2,31,836
Non-voted . - 2,91,24,998 2,93,47,017 2,22,019
79. Baluchistan: .
Voted . 27,10,000 26,687,955 42 045
Non-voted . 4£2,77,378 42,67,762 9,613 .
80. Delhi:
Voted . 44,13,000 43,98,456 14,544
Non-voted . 2,566,030 2,53,203 2,827
81. Ajmer-Merwara :
. Voted . 13,84,000 13,79,794 4,200 .
Non-voled . 1,36,370 1,37,034 e 864
82. Andaman and Nicobar
Islands :
Voted . 29,07,000 217,01,276 2,05,725 .
Non-voted . 2,46,382 2,44,464 1,918 .
83. Rajputana :
Voted . 4,15,000 4,13,621 1,479 .
Non-voted . 7,62,710 7,561,063 1,647 .
84. Central India:
Voted N 3,41,000 3,28,002 12,008 .
Non-voted . 5,93,960 5,90,007 3,963 .
85. erabad :
Hyd Voted . 45,000 45,614 . ol4
Non-voted . 5,31,877 5,36,792 . 4,915
86. A, Aden: .
Voted . 6,70,000 5,468,625 1,283,475 .
Non-voted . 3,38,057 3,39,118 . 1,001
87. tare in EI;gllnd o
under the ogl‘.h'ol the -
Becretary of Btate : .
Voted ¥ 21,87,000 20,560,648 1,868,452 e
Non-voted . 17,12 600 16,99,309 12,691 .
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Expenditure ss compared

with Grant
Final Grant . or Appropriation.
Number and name of Grant or or Expenditare. .
Appropriation. Appropriation.| - — —
Lees than More than
granted. granted.
Re. . Ra. Ra. Ra.
PART I.—CIVIL—conid.
A.—EXPENDITURE CHARGED TO
RevyNur—concld.
87. Expenditure in d
under the oontrol. of the
High Commissioner : .
Voted . 24,80,000 22,093,858 1,86,142 .e
Non-voted . 32,44,000 32,12,225 31,775 .
Eeclesiastical :
Non-voled . 27,775,324 27,26,182 49,142
Politseal :
Non-voled 1,31,56,246 1,31,24,167 32,079 .
Frontier Waich and Ward :
Non-voted . 1,86,12,038 1,85,86,292 . 72,354
Tcmbn:al and Political Pen-
nons
Non-voled . 30,256,000 30,682,069 . ar,068
Bangalore :
Non-voted . 15,39,803 15,36,456 3,348 .
Weslern Indic Siates Agency :
Non-voted . 17,44,450 17,49,662 5,208
Total { Voted N 18,91,67,000 20,21,07,208 45,61,187 1,75,11,398
Non-voled . 25,91,97,260 25,78,40,895 25,26,897 11,70,632
B.—EXPENDITURE CHARGED TO !
CAPTTAL.
88, Glgrt:ll Outlay on Becurity
ting :—
Voted . 1,000 —1,11,908 1,12,008
89, Forest Capital Outlay :
Voted . 1,000 . 1,000
Non-voted .. . .
90, tion ‘Works—not
to Revenue :
Voted . 1,000 .. 1,000
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Expenditure as compared
with Grant
Final Grant or Appropriation.
Number and name of Grant or or Expenditure.
Appropriation. Appropriation.
Lessthan | More than
granted. granted,
PART I.—CIVIL—conid.
B.—EXPENDITURE CHARGED TO
CaPrraL—concld.
92-A, Caplt&l Outila{:lm_'Sehemos
of Agricultural Improve-
ment and Research :
Voted . 7,00,000 78,422 8,21,678
93. Gaﬁtal Outluy on Currency
Voted . 1,000 —50,619 61,619
#4. Capital Outlay on Vizagapa-
tam Harbour :
Voted . - 18,43,000 14,690,462 3,73,638
Non-voted 3,000 1,902 1,098
®5. Capital Outlay on Light- -
houses and Lightships
(Not charged to Revenue) :
 Voted 1,000 1,000 ..
96-A. Civil Works not charged
to Revenue :
Voted . —1,76,613 1,76,613
Non-voted . —699 699
96. Commuted Value of Pen-
sions :
Voted . 29,11,000 31,73,724 2,62,734
Non-voled 25,41,600 27,64,067 3,22 407
06-A. Expenditure on Retrench-
ed personnel charged
to Capital—
Voted - 1,000 —68,257 69,257 .
Non-voted . —39,000 —40,197 1,197 .,
97. Delhi Capital Outlay :
Voted 72,69,000 72,13,103 45,897
Total Voted . 1,27,19,000 1,15,27,314 14,564,410 262,724
T Non-voted . 25,05,600 27,25,073 2,994 | 222467
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Expenditure as compared
with Grant
Final Grant or Appropriation.
Number and name of Grant or or Expenditare,
Appropriation. Appropriation, :
Less than More tham
granted. granted.
PART L.—CIVIL—concld.
C.—~DISBURSEMENTS OF LOANS
AND ADVANCES.
98. Interest Free Advances: .
Voted . 70,98,000 71.05,632 . 1,633
99, Loans and Advances bear-
ing interest :
Voted . 8,33,03,000 3,87,82,133 | 4,45,20,867 .
Total—Voted . 9,04,01,000 4,58,87,765 | 4,45,20,887 7,632
Total—Civil . 56,39,79,860 52,00,88,253 | 5,30,86,355| 1,01,74,748
Voted . 29,22,77,000 25,95,22,285 | 6,05,36,484 | 1,77,81,740
Non-voled ., 26,17,02,860 26,05,65,968 25,29,891 13,92,999
PART I0.—POSTS AND
TELEGRAPHS.
A.—EXPENDITURE CHARGED TO
REevENUE.
28. Indian Posts and T"wl
Department :
Voted . 10,03,16,000 9,92,03,798 10,22,202 .
Non-voted . 96,93,000 96,73,026 19,974 .o
B.—EXPENDITURE CHARGED TO
CaPrTAL. :
ol. C'PPM O'Ilﬂa.dy ('?idm‘phlndjm
osta  an
Department—(Not charge-
ed to.Revenus) :
Voted . 39,88,000 32,74,180 6,93,810 .
Non-voled . 2,000 13,304 . 11,304
Total Poste and Telegraphs . 11,39,79,000 11,22,54,318 17,35,986 11,304
Voted . 10,42,84,000 10,25,67,988 17,168,012 ve
Total .
Non-voled . 96,836,330 19,974 11,304

96,95,000 |

L284LAD
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Expenditure as compared
G with Grant
Final Grant - or Appropriation.
Nomber and name of Grant or or Expenditure.
Appropriation. Appropriation.
Leas than More than
granted. granted.
Re. Rea. Ra. Res.
PART II1.—RAILWAYS.
A.—EXPENDITURE CHABGED TO
REVENUE.
1. Remue——-R&ilwa% Board : :
oted . 8,45,000 8,13,960 31,040 .
Non-voted . 3,73,000 3,70,359 2,641 .
2. Revenue— Audit :
Voted . 13,75,000 13,76,113 . 1,118
Non-voted . 3,28,000 3,33,906 e 5,906
3. Revenue—Miscellaneous
E 1
Voted . 10,60,000 9,862,651 07,349 e
" Non-voled . 12,51,000 12,78,456 . 27,456
4. Revenue—Refunds :
Voted . 12,00,000 12,38,914 38,014
5. Revenue—Payments to
Indian States and Com-
panies :
Voted . 3,317,00,000 3,43,64,600 6,54,600
6-A. Revenue—Working  Ex-
penses—Maintenance of
Structural Works :
Voted . 8,57,25,000 8,57,00,045 24,950 .
Non-voled . 32,00,000 32,47,139 e 47,139
6.B. Revenue—Working  Ex-
Maintenance and
Bupply of l.ocomotive
Power :
Voted . 16,61,560,000 16,72,74,012 . 11,24,012
Non-voted . 14,69,000 14,59,685 9,315 .o
6.C. Revenue—Working  Ex-
Maintenance of
arrisge and Wagon
Btock :
Voted . 5,81,76,000 5,89,92,285 . 8,17,265
Non-voted . 8,15,000 8,07,338 7,662 .
6. 'Revenue—Wortking  Hr-
’ Maintenance of
erry  Bteamers and
Harbours :
Voted . 31,35,000 81,14,872 20,128 .o
Non-voted . 24,000 27,208 .o 3,208
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Expenditure as compared
with Grant
Final Grant or Appropriation.
Number and name of Grant or or Expenditure. .
Appropriation. Appropriation.
Leas than More than
granted. granted.
Ras. Ra. Ra. Ra.
PART IIT.—RATLWAYS—
contd.
A.—EXPENDITURE CHARGED TO
REVERUE—contd.
6-E. Revenue—Working 'Ex-
Expenses of
Rraffic Dopartment :
Voted = . 10,43,60,000 10,46,45,458 . 2,85,458
Non-voted . 16,56,000 16,40,531 156,469 .
6-F. Revenue—Working Ex-
penses—Expenses of
General Departments :
Voted . 4,68,60,000 |  4,50,56,357 7,904,643 .
Non-voted . 24,73,000 24,48,310 24,690 .
8.G. Revenue—Working Ex-
penses—Miscellaneous Ex-
penses :
Voted . 4,23,20,000 4,15,16,219 8,03,781 .
Non-voted . 14,80,000 14,74,218 5,782 .
6-H. Revenue—Working  Ex-
penses—Electric Service
Department :
Voted . 1,19,65,000 1,18,48,569 1,16,431 .
Non-voled . 1,04,000 1,02,786 1,214 .
7. Revenue—Appropriation to
jation Fund :
Voted . 18,73,00,000 | 18,71,76,961 1,28,039 .
8, Revenue—Interest Charges :
Voted . 2,83,000 2,80,149 2,851 .
Non-voted . 31,81,41,000 31,77,25,621 416,379 .o
8. Tem withdrawals
epreciation Fund :
Voted . 5,33,22,000 5,08,25,426 26,96,674 .
Voted . 74,67,85,000 | 74,49,76,480 47,10,791 29,22,271
Total .. Nonvoted .| 331314000 33,09,15557 | 482,152 83,709
B,—EXPERDITURE CHARGED TO
CAPITAL.
11. Capital—New Construo-
tiops : .
Voted . 26,00,000 17,12,854 8,87,146 .
Non-voted . 1,16,000 1,13.082 2,918 ..
12. Open Line Works :
B e O oted . | 132201000 | 87415617 | 44785388 | ..
Non-voted . 2,73,000 2,144,459 28,541 .
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Expenditure as compared
with Grant
Final Grant or Appropriation.
. Number and name of Grant or or Expenditure. .
Appropriation. Appropriatisn.
Less than | More than
granted. granted.
Rs. Rs. Re. Rs.
PART III.—RAILWAYS—
‘concld.
B.—EXPENDITURE CHARGED TO
Carrrar—concld.
Discharge of Debentures :
I Non-voted 39,93,000 39,586,158 6,842 .
Total Voted . 13,48,01,000 8,91,28,471 | 4,566,72,629 .
Non-voted . 43,582,000 43,43,699 38,301 .
Total Raibwaye . | 1,21,72,62,000 | 1,16,93,64,207 | 5,00,03,773 |  30,05,980
Voted . 88,15,66,000 | 83,41,04,951 | 5,03,83,320 29,22,271
Non-voted . | - 33,56,96,000 | 33,52,59,256 5,20,453 83,709
PART IV.—DEFENCE SER-
VICES®.,.
A —EXPENDITUBE CHARGED TO
REVENUE.
Defence Services— Effective—
India—Non-voled 34,20,89,000 | 34,23,92,000 3,03,000
Defence Services— E ffective—
England—N on-voted . 6,11,18,000 6,04,44,000 6,74,000 .
Defence  Services—Non-effec-
tive—India—Non-voled . 3,66,25,000 3,65,63,000 62,000 .
Defence Services—N on-effective—
England—N on-voled . 6,00,70,000 6,01,36,000 . 66,000
Defence Reserve Fund—Non- .
voled . 50,26,000 68,93,000 e - 18,67,000
Total Defence Services—Non- .
voled . . . . 49,49,28,000 49,64,28,000 7,36,000 |  22,36,000
Grand Total . 2,38,01,48,860 | 2,20,81,34,778 | 10,64,42,114| 2,44,28,032
Voted . | 1,27,81,27,000 | 1,19,61,95,224110,26,35,796 | 2,07,04,020
Non-voted . | 1,10,20,21,860 | 1,10,19,39,5548|  38,06,318 |  37,24,012

* The figuree are gross.

t This amount is lees than that given in Acoount No. 12 of the Finmeand Revenue
Accounts of the Government of India for the year 1934-35 by Re. 1 which is due to round-

ing.

{ This amount is greater than that given in Aocount No. 12 ofﬂm Finance and
Revenue Accounts of the Government of India for the year 1934-35 by Ras. 21 which is dus to
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APPENDIX )II.

LeTTER FROM SR ERNEST BUrpox, K.C.LE., C.S.I, I.C.S., AUDITOR GENERAL
IN INDIA, TO THE SECRETARY TO THE GGOVERNMENT OF IND1A, FINANCE
DeparT™MENT, No. 118-REr./125/35, DATED THE 27TH MaY 1936.

SupikcT :—Appropriation  Accounts (Civil) 193435 and the Audit Report
1936.

In accordance with the provisions of rule15 (1) of the Auditor General’s
Rules framed under Section 96D (1) of the Government of India Act, I have the
honour to transmit herewith two copies of the Appropriation Accounts of the
Central Government (Civil) for the year 1934-35 and the Audit Report, 1936,
together with two copies of the Commercial Appendix to these documents,
prepared by the Accountant General, Central Revenues, for submission to the
Public Accounts Committee and for necessary action by the Government of
India.

2. Two copies of the accounts of receiptr. and disbursements of the
Becretary of State and the High Commissioner for India, on behalf of the
Central Government, under the heads other than those relating to Military
Services, for the year 1934-35, together with two copies of the relevant Appro-
priation Accounts, and the reports thereon, prepared by the Auditor of Indian
Home Accounts, are also forwarded.

3. I append as usual the following subsidiary statements :—

Statement A*—giving particulars of all Central Voted Grants and
Non-voted Appropriations for the year 1934-35, the expenditure
incurred against them and variations between the two.

Statement B—showing the excesses over voted grants which require
the vote of the Legislative Assembly.

Statement C—showing excesses over Non-voted Appropriations which
require the sanction of the Government of India, Finance De-
partment.

4. The Appropriation Accounts and the Audit Report of the Accountant
General, Central Revenues, together with the Appendix containing Commercial
Accounts, have, as usual, been examined in detail under my instructions and
I find them generally to be in crder. I have no supplementary comments of
my own to add at this stage.

5. In accordance with precedent I have added a “ Key” statement
(Btatement D) in which I have brought together—

(a) Firstly, a reference to each of the Appropriation Accounts of grants
and appropriations for which each of the several departments
of Government is responsible, and

(b) Becondly, linked with the references to the Appropriation Accounts
of each grant, etc., enumerated as in (a) preceding, all points of
importance arising out of each account which the Ac>ountant
3:;1::&1 has brough.f. to notice elthe.r i his gqnsml analysis or

here

_ *fﬂeoApgand.\xII j T
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The purpose of the “ Key ™ statement is to give practical assistance to the
departments of Government and the members of the Public Accounts Com-
mittee in carrying out the examination of the accounts and the report which
now devolves upon them.

6. The last enclosure to this letter, Statement E, gives particulars of the
overdrafts on current account taken by the provincial Governments at the
expense of the Central Government during the year under report. A com-
parison of the figures with the corresponding figures of 1933-34 indicates that
some improvement has again been effected. The highest net overdraft was
Ra. 160 lakhs in the month of December 1934, As on previous occasions the
province most heavily and most continuously overdrawn was Burma, Bihar
and Orissa follows closely after, and the Central Provinces, Bengal and Assam
also had to incur considerable overdrafts for the purpose of financing their
ourrent account.

STATEMENT B (Paragraph 3).
(1934-35.)
Statement showing the excesses over Voted Grants which require the vote of
the Legislature.
. Excess
Ttem Name of Grant. Final Actual requiring the
No. Grant. Expenditure.  vote of the
Legl!hturo
Rs. Re.
4 10-A—Excise . . . . . 4,868,000 4,70,350 2 350
‘2 20.—Stamps . . 17,01,000 17,07,987 6,987
3 25.—Interest on Ord.m.ry Dobt.. etc . 23,92,000 24,62,543 70,542
. & 26.—Interest on Miscellaneous Obhp
tions . ' 62,47,000 63,78,007 1,31,097
6 28.—Executive Cou.ncll . . . 73,000 82,956 9,955
6 20 —Council of State . . 1,41,000 1,44,790 3,790
% 80.—Legislative Assembly and Logiah :
tive Assembly Department . . 7.68,000 7,69,114 1,114
8 32.—Home Department . 5,84,000 5,88,798 4,798
@ 42.—Payments to Provincial Govern-
menta, etc. . 1,560,000 1,51,683 1,683
10 44.—Administration of Ju.ttlce . . 53,000 53,250 250
11 47.—Lighthouses and Lightships . . 9,13,000 9,56,460 43,460
18 50.—Geological Burvey . . . 1,91,000 1,91,247 247
13 53.-—Archaeologr . . 9,48,000 9,68.837 10,837
14 58, —Public Health . . . 6,84,000 7,09,329 25,320
156 63.—Aviation . . . . . 13,90,000 13,90,661 561
16 65.—Census . . . 3,000 3,130 130
17 87 —Em!gratmn—E:temal N . 1,84,000 1,91,390 7,380
18 72.—Mint . . . 19,43,000 19,63,408 24,408
~ 19 75.—Btationery and Pnntmg . . 33,43,000 34,20,074 77,074
© 20 76-A.—Expenditure on  Retrenched
personnel charged to Revenue . 2,19,000 2,190,632 632
¢l 76-D,—Transfer to the Fund for
Economic Developments  and
Impmvamh of Rural Areae . 1,18,00,000 2,81,60,409 1,68,60,409
2 77.—Refunds .. . . . 1,61,40,000 1,18,71 836 2,31,836
23 B85. —Hydmbad . 45,000 45,614 614
24 96.—Commuted Value of Pensions . 29,11,000 31,713,724 2,682,724
25 98.—Interest Free Advances . . 70,98,000 71,056,632 7,632
:;! 2.—Revenue—Aundit . N . 13,756,000 13,76,113 1,113

4.—Revenue—Refonds . W0 100,000 12,38,914 38,014
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30

31

Name of Grant. Final Actual
Grant. expenditure.
Ras. Rs.
§.—Revenue—Payments to Indian
States and Companies . . 3,37,00,000 3,43,54,609
-B.—Revenne—Working Expenses—
Maintenance and Supply of
6.0 ma].mc:n:vl:nu:uti\r%r Power Exoe. . 16,61,60,000 16,72,74,012
-C.—Revenue—Worl
Maiatenanoe k;fw&mm
OB l?;a.gml. Sto%k ¥ Exoes . 5,81,75,000 5,80,92,265
-E.—Revenue—Workin, Xpenses—
Expenses of Trgﬁo
ment . . . . . 10,43,60,000 10,46,45,458

STATEMENT C (Paragraph 3).

(1934-35.)

IExcess
requiring ¥he
vote of the
- Legistature,

Ra.
6,564,609

11,24,912
8,17,.265

2,568,468

Statement showing excesses over Non-voted Appropriations which require
the sanction of the Government of India, Finance Department.

L~

C=R: - -1 U e D bS e

Name of Appropriation. Final Actual
Appropriation Expenditure.
Rs. Ras.
25 —Interest on Ordinary Debt, ete. « 2,48,08,000 2,58,07,028
28,—Executive Council . . 4,585,605 4,566,343
36.—Finance Department . 3,14,479 3,15,816
40.—Department  of Industries and
Labour . 1,20,120 1,20 300
42.—Payments to Provinsial Govern-
ments, eto. . . . 63,400 83,495
43.—Audit . . . 7,93,000 7,99,674
50. —Geologmslﬂmuy . . . 2,16,600 2,168,872
61.—DBotanical Survey s . . 32,828 34,174
54.—Mines . . N . 1,08,108 1,090,198
57.—Medical Services . . . . 2,10,052 2,10,865
58.—Public Health . . . 1,35,800 1,36,0756
70.—Indian Stores Department . . 1,02,000 1,02,030
76.—Miscellaneous . . ' . 26,687,479 26,81,751
77.—Refunds . . . . . 2,19,24,008 2,03,47,017
81 .——Aj.mer-hlerwara . . . . 1,36,370 1,37,034
85.—Hyderabad . . . . . 5,31,877 5,326,792
85-A.—Aden . . . 3,38,067 3,39,118
Frontier Watch and Ward . . . 1,85,12,038 1,85.865,292
Territorial and Political Pensions . B 30,256,000 3G,62,069
Western Indian States Agency . . 17,44,450 17,49,652
96.—Commuted Value of Pensions . 25,41,600 27,64,087
91.—Capital Out.l.ay on Indian Posts
and egraphs Departmant
(Not chargod to Revenue) . 2,000 13,304
2. —Eerenma—&ndjt . 3,28,000 3,33,906
3 -—Revenue—h[moelhneous Expendl-
G-A Re . . 12,561,000 12,78,456
—_ velma—-Workm Expam—
Maintenanoe gl Structural
6-D. 3’;3:‘.‘.'..,_' rking  Expenses— 2000 347130
—] Wor
Maintenance of Ferry Bieamers . .
and Hatbours- .- . . . 24,006 27,208

Excees
requiring the
sanction of

the
Government
of Indis.

Ra.
7,909,028
838

1,337
180

96
6,674
372
1,346
1,080
813
1,176
30
14,272
2,22,019
664

4,915
1,061
72,364
37,069
5,202
2,22,467

11,304
5,806
27,456

47,139

3,208



1310 LEGISLATIVE ASSEMBLY, [171n Sxee. 1986.

STATEMENT D (paragraph 5.)

‘Key’ statment to the Government of India Appropriation Accounts (Civil)
1934-35 and the Audit Report 1936, Commercial Appendix, Home Audi-
tor’s Reports on the Accounts of the Secretary of State and the High
Commissioner for India for 1934-35 and the latest Quarterly Statement
(Part I) of outstanding recommendations of the Public Accounts Com-
mittee showing in conjunction particulars of Appropriation Accounts
of grants and appropriations for which each of the several departments
of the Government of India is responsible and all matters and comments
of importance connected with these accounts.

R. = Government of India Appropriation Accounts (Civil) and Aundit Report.
C. A. = Commercial Appendix to the above.

S. 8. = Home Auditors’ Report on the Accounts of the Secretary of State in Council of
India (Section I--Civil portion).

H.C. = Home Auditor’s Report on the Accounts of the High Commissioner for India
(Section I—Civil portion).

Q. 8. = Quarterly statement (Part I—Civil ion) of outstanding recommendations
of the Public Accounts Committee (Quarter ending January 1836).

FINANCE DEPARTMENT.

(1) General—
(¥) Changes in the form and structure of Accounts . Paragrapbs 2—4R, pmguph
86 H. C. and paragraph
18 8. 8.
(i) Important Accounts changes . Paragrapbs 5—23 R.

(#46) Financial results (Revenue Account, expendltum

outside the revenue Account and debt position) . Paragraphs 2426 R.
(iv) Review of demands for grants, reductions made

by the Legislature, Restoration by His Excel-

lency the Governor Geueral, Supplementary

grants, general results uf appropriation audit,

savings and on excesses over voted grants and

non-voted appropriations, accuracy of budgeting,

control of expenditure, stc. . Paragraphs 38—861 R.
{v) Standard adopted in explaining variations between
inodified grants and actuals . Note 3 on page 45 R.

{vi) Public Acconnts Committee’s suggmmun to include
in futuré Appropriation Accounts the progressive
accounts of expenditure from funds like those
for the reconstruction of earthquake damage in
Bihar, the Develop.nent of Civil Avmtlcm, Broad-
casting, etc. . Serial No. 1 Q. 8. and last

sub-paragraph of paragraph
2R. )

(vii) Public Accounts Committoe’s suggestion that when
the Finance Department go to the Assembly
for a supplementary grant for a portion of the
amount required for & scheme as a whole the
particular sub-heads under which savings are
available should be indicated in the supplementary

demunds Serial No. 2 Q. S.
(wiii) Progressive Amunt af the F:md for denlmg wlth
ezrthquake damages ( Bihar) . Paragraph 85 item (3) R..
(iz) Fund for dealing with carthquake damnge (Bﬂur)—— !
Genesis of . Paragraph 64 item (i#) R.
(z) Maximum rate of leave salary dnrmg specm.ldmu.bu.lity :
leave . Paragraph 16°8. 8.
- (=%): Compensatory al.lounnoe of uﬂ:een on de,pnt-ahon
inthe United Kingdom . Pnnguphlﬁs B

{am} Reserved ruzhts in mpert ol reductmu oi!'niu oi :
pay R Wy s ws ..inel’hﬂ;&..~
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FINANCE DEPARTMENT-—contd.

(2) Grant No. 20—Sta mps—
Appropriation Account . . . . . .
Bupplementary grant . . . . . .
Excess over voted grant .
Commercial Accounts and renew. at.c of t-ha Secunty
Printing, India, inclnding Central Stamp Store, Nasik
Comparative statement of profits and losses and turn-
over .
General review and nnportaut. oommente-——Socurlty
Printing, India . .
Stores transactions .
(3) Grant No. 25.—Inderest (b-dmafy De.bl elc.
Appropriation Account . . .
Notes on Appropriation Account . . .
Reduction or avoidance of Debt . . . .
Supplementary grant . . . . . .
Excess over voted grant . . . . . .
Exocess over non-voted appropristion

Lnterest on liability assumed in respect of British Govern-
ment War Loan .
Bank’s charges for the mmsgement of ** enfaced " rupee
debt in Londoa .
Voted Excess in Englmh poruon of tho Expend.lture

(4) Grant No. 26.—Interest on Mme!laﬂmﬂﬂwhm—
Appropriation Account . . .
Bupplemeatary grant . . . . . .
Baving on non-voted appropnu.tlon . . .
Excess over voted grant . . . . .

(8) Grant No. 27.—Staff, Household and Allowances of the Gov-
ernor General—

Appropriation Account . . .
Notes on Appropriation Aoccount . .

(6) Grant No. 36.—Finance Deyartmﬂ-—
Appropriation Account . . .
Excess over non-vote:d s.ppmpnat.ion . .

(7) Grant No. 42.—Payments to Pmmncnal Gwmawlu. eto—
Appropriation Aceonnt . . .
%xm over voted grant . . . .

Xcees over nou-voted a tion . . .

(8) Grant No. 43.—Audit— Ppropria

Appropriation Account . . . . .
Audit of Secret Service Expend:ture . . . .
Results of outside Audits . . . . .
Audit of Customs Revenue . . . .

Excesa over Non-voted Appropnnhom .
Proposal for a continuous sudit of the accounts of \ew
Delhi Maui.ipal Committes

(9) Grani No. 63-A.—T'ransfer to the Fund for the I)evehpmeﬂ
of Civil -Imatum—-f _for
Appropriation Account . . .
Supplewentary Grant .
Fund ffor the Developmant of Civil Aviation, genes:s
0
Progressive Aw:onnl of t.he and for t.he Developmenlr
of Civil Lviation .
(10) GramNo. 69-4.—Transferto b\ePundfortbe Dcoelapnwﬂ
of Broadcasting—
Appropriation Account .
lﬁmd for the Development of Bmedmtm gonaua of .
Progressive Account of the Fund for t.he Derelopmm
of Broadcasting . .. .
Bupplemenfary grusit - . . . .

Pages 75—176 R.
Paragraph 42 item (1) R.
Paragraph 48 item (2) R.

Puragraphs 28--51 C. A.
Paragraphs 18 (i) and 19 C. A.

Paragraph 22 (i) C. A.
Paragraph 24 (i) C. A.

Pages 84—86 R.
Page 86 R.

Paragraph 27 R. .
Paragraph 42 item (2) R.
Paragraph 48 item (3) R.
Psr?gll:ts,phs 49 itemu (1) and

Paragraph 2 8. 8.

Paragraph 3 8. S.
Paragraph 18 8. 8.

P 87--89 R.

P:Eu aph 42 itez (3) R,

Paragraph 47 R. 4

I’nrn%uphs 48 item (4) an
61 R.

Pages 90-91 R.
Page 91 R.

Pages 102-103 R,
Paragraph 49 R.

Page 108 R.

Paragraph 48 [tem (9) R.
Paragraph 49 R

Pages 108-110 R.
Paragraph 63 R.
Paragraphs 66—87 R.
Paragraphs 69 and 75 R.
Paragraph 49 item (2) R.

Paragraph 68 R.

Page 179 R.

Pacragraph 42 item (7) R.
Paragraph 04 item (i) R.
Paragraph 85 item 1 R.
Puge 195 R.

Paragraph 64 item (i1} R.
Pa hé5item 2R,

‘Paragraph 42 item (8) R.
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FINANCE DEPARTMENT-—ooniid.

11) Qrant No. 71,—Currency —
(1) ]

Appropriation Account . . . .
Note on Appropriation Account . . . .
Importnut omments . .

Supplementary graut .

Commercial Accounts and review, " eto.—of the Currenoy
Note Press, Nasik Road

Comparative statement of proﬁta a.nd losses and turn-
over .

Stores tra.nsactwns

- .

General review and important comments
(12) Grant No., 72.—Mint—
Appropriation Account .
Nota regarding audit of Pro form accounts .

ccounts and reviews . . . ) .
Supplementary grant . . . . . .
Exceus over voted grant

Public Acconnts Committee’s suggoatmn oonoemm.g the
instructions to the Mint Masters for the verification of
stores to be-done every year .

Public Accounts Committee’s sugamstlon for conmdering
the question of writing down the value of ohsolete stores
in the Mints .

Suvm%{ of provision voted to cover stores purchased by

igh Commissioner under this grant .
(13) Grant No. 73-A.—T'ransfer to the Road Devdopfmnl
Fund Reserve— .
Appropriation Account
Bupplementary grant .

(14) Grant No. 74.—Sugper

stons—

All and Pen-
Appropriation Account . . . .
Supplementary grant . . . . . .
Savings on non-voted appropﬂat.l

(18) Grant No. 76.— Miscellaneous A. —Aflowcmea- E—
Compensations ; F.——Rents, Rales and Tares on Central
Buildings ; K. 11.—Other items ; M.—Gther charges (part-
ly) ;N —Paymzm arising out of the Military Land
Scheme—

Approprition Aecount. . .
Excess over non-voted appropna.hon . .
Notes 1 and 3 on Appropriation Accounts
Imnportant comment .
Unnecessary Supplamntary Grant .

(18) Grant No. 76-4.—Ecxpenditure on retfmhed permml
charged to Revenue—

Appropriation Aceount . . . . .
Excess over voted grant . .

(17) Grant No. 76-B.—Miscellaneous adjuumts betwem ﬂu
Central and Provincial Governments —

Appropriation Account . . .
Note on Appropriation Account .

(18) Grani No. 76-D.—T'ransfer to the Fund for Eoonom be-
velopment and Improvement of Rural Areas—
Appropriation Account .
Supplementary grant . . .

Excess over voted grant .

v

Progressive Account of the Fund for Economic Develop-
ment and Improvements of Rural Areas .

Fund for the lgevelopment and Improvemnt of Ruml
amu—geneuisuf

Pages 203—205 R,
Page 200 R. 2
Paragraph 72 and Pages 208--
208 R.

Paragraph 42 item (9) R.
Puragraphs 52—69 C. A.
Paragraphs 18 (ii) and 10 C. A.
Paragraphs 24 (if), 25 and 27

(a) C. A.
Paragraph 22 (is) C. A.

Pages 209-210 R.

" Pages 210 R.

Paragraphs 70 and 73 and pages
21 l——-§13 R.

Paragraph 42 item (10) R,

Paragraph 48 item (18) R,

Serial No. 3. Q. 8.

Serial No. 4 Q. 8.
Paragraph 10 H. C.

Page 237 R.
Paragraph 42 itemn (12) R,

Pages 238—241 R.
Paragraph 42 item (13) R.
Paragraph 47 R.

Pages 254—257 R.
Paragraph 4¢ item (6) R.
Page 258 R.
Page 258 und Paragraph 74 R.
Paragraph 58 R.

Page 259 R.
Paragraph 48 item (20) R.

Page 260 R.
Page 260 R.

Page 261 R.

Paragraph 42 item (14) R.

Paragra.pha 48 item (21), 51 lnd
MR

Paragraph 65 item (4) R,-

Pnra.gmpﬁﬂ.l.hm{iv} B,
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FINANCE DEPARTMRNT—oonid,

(19) Grant J'i ?7.—Refunds ; E.—Currency ; P.— Receipta-in.

aid o fion ; G-— Miscellaneous Reven
H. 7~f;emss H 19 (I)ytints Hoo o5 Pp) s
ceﬂamua(parﬂgy—

Appropriation Account . .
Excess over voted grant .

Exocess over non-voted appropriation . .

(20) Grand No. 86.—Ezpenditure in England under the control
of the Secretary of Stute— i
Approprlatlon Account
Voted savings .
Contribution by His ‘\{ajasby 8 Governmant in respect- of
the Administrative expenses of the India Office . .

Reparation receipts . . . .
Secret Servine . . . . . .

(21) @rant No, 87.—Expendiiure in England under the control
of the High Commissioner—
Appropriation Account . '
(Gross not cost of the High Colmmlueuer 8 aﬂt‘bluhmnt
Rectification of cadre .
Voted savings . . . . . . . .

{22) Non-voted Approprition--Territoriul and Political Pen-
sions—
Appropriation Acconnt .
Note on Appropriation Account
Excess over non-voted appropriation

(23) @rant No. 88..—Capital Ouﬂay on Sacun!y Pﬂﬂlﬂﬂ-—-
Appropriation Account . .
Note on Appropriation Account .
Saving on voted grant .
Commercial Accounts {as under item (2 20—Sta.mps}
Comparative statement of profits and losses and turn over
Stores transactions . . .
General review and 1mportmt. comments o

(24) Grant No. 93.—-Capital Outlay on (‘m-rency Note Presa—
Appropriation Account .
Saving on voted grant .

Commercial Acconnta [as nnder 1hem ( ll]. ’Il—Cumncy}
Comparative statement of proﬁts and losses and turn over
Stores transactions . .

General review and imprortant cominents -

(25) Grant No. 96.—Commuied Value of P.enmma—
Appropriation Account . . .
Note on Appropriation Account . . . .
Sapplementarv grant . . . . . .
Excess over voted grant . . P .

Excess over non-voted &pﬁropriation . . .

(28) Qrant XNo. 96-4.—Erpenditur. on reirenched personnel
charged to Cupital—

. Appropriation Account . . .

(27) Grant No. 95.—Interest Free Adwm——

Appropriation Aceount ' .
Supplementary grant . .

Exceas over voted grant

Exoess in ‘Enghish pouumo}theexpadm. PR

.

Pages 262265 R.
Pt;?gﬁnphs 48 itew (22) and

Pa}?grsphn 49 item (77) and 51

Pagea 343—348 R.
Paragraph 18 8. 8,

Paragraph 4 8. 8.
Paramph 8. 8. 8.
Paragraph 7 B. 8.

Pages 347—352 R.
Paragraph 1 H. C.
Paragraph 2 H. C.

Paragraph 8 H. C.

Pages 377-378 R.
Page 378 R.
Paragraph 49 item (10) R,

Puge 389 R.

Page 389 R.

Paragraph 44 R.

Paragraphs 28—51 C. A.

Paragraphs 18 (¢) and 18 C. A,

Paragraph 24 (s} C. A,
Paragraph 22 (i) C. A.

Page 303 R.
Paragraph 44 R.

Paragraphs 52—69 C. A,
Paragraphs 18 (ii) and 19 C. A.
Pséngmphs 24 (¥4), 25 and 27 (a)

Paragrarh 22 (ii) C. A.

Pages 401-402 R.

Page 402 R.

Paragraph 42 item (17) R.

Parcgraphs 48 item (24) and 651
R.

Paragraphs 40 item () and 51
R.

Page 403 R.

Page 411 R. .
Paragraph 42 :tam (19 R.

Paragraph 4§ item. (25) R
Paségraph 11 ‘;:Ll
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FINANCE DEPARTMENT—concld.

(28) Grant No. 99.—Loans and Advances bearing inierest—

- . .

Appropriation Account
Npotes on Appropriation Account .
Important comments .

Baving on voted grant

. .

s s s

. . .

Review of Loans and Advances by the Gentral Govern-
ment .

Advances to Provmcial Lonna Fuud

Loans to Indian States, Public Bodies and penons,
etc.

Advances bo Gommment servanta
Loans to Persia . -

Recoveries from the 'Sa.ud.l Govornmmt on woount of
debt

Delay in repayment of an advance

. .

. .

Pages 412—413 R,

Pages 413—414 R.

Page 414 R.

Paragraphs 44, 60 and last
sentence of pa.mgraph 47 R.

Paragraph 28 R.
Paragraph 29 R.

Pararaph 30 R.
Paragraphs 31 R. and § H. C.
Paragraph 9 8. 8.

Paragraph 13 8. 8.
P&ragmp:iliﬁ C.

CENTRAL BOARD OF REVENUE

(1) Grant No. 16.—Customs—

Nppmpmtlon Account

tes on Appropriation Account .
Important comment

Begnonmultaofreviseduyﬂemtormditof&stom

venue .

Reduction made by the Legislature .
Reatoration by His Excellency the Governor General .
Public Accounts Committee’s recommendation that the

revised system of concurrent audit of Customs Revenue
be made permanent

(2) Grant No. 17.—Tazes on Income—

Appropriation Account
Remissions of Revenue

.

(3) Grant No. 18.—Salt—

Appropriation Account

Btatement of expenditure on works—Northern Indis Salt
Revenue Department .

Unnecessary supplementary gﬂnt

Btatement of losees .

Recovery of Establishment ohugee waived

Btore Accounta, reﬂews, eto.,

. . .
.
.

Note on the Appropriation Aooount
Important comments . .

Remission of Revenue

Commercial Accounta and review, ehc., of Northern India
Balt Revenue Department .

Comparative statement of profits and lom and tu.mowr
of the Northern India Salt Revenue Department.

Htores transactions of the Northern India Salt Revenue
Department .

General review and im nt comments of the Northern
India Salt Revenue rtment .
Commercial Accounts and review, etc., of the P‘nwlmrﬂ
Salt Works and Main Salt Stores, Khanghod& .
Comparative statement of profits and loases and turnover
of the Pritchard Salt Works and the Main Salt Stores,
Kharaghoda . .
Stores transactions of the Pnbohud Snlt Worh and the
Main Salt Stores, Kharaghods .

General review and iny
8alt Works and the

.

- . -

. . . .

t comments of the Pntuhuﬂ
in Salt Stores,

Pages 51—53 R.

Pages 53—54 R.

Pages 54—556 and paragraph
75 R.

Paragraphs 69 and 75 R.

Paragraph 39 R.
Paragraph 40 R.

Serial No. 5 Q. S.

Pages 56—57 R.
Note on page 57 R.

Pages 58—66 R.
Page 63 R.
Paragraph 58 R.
No#z 3 on page 66 R.
Note 2 on page 66 R.

Paragraphs 70 and 76 and
es 66—68 R.
ote 1 on page 68 R.
Pages 68—69 and paragraph
76 R.
Note 4 on page 66 R.

Paragraphs 70—98, C. A.
Paragraphs 18 (iii) and 20 C. A.

Pa.ggr_.plu 24 (iii), 256 and 26

Paragraph 22 (iii) C. A.

Paragraphs 99—117 C. A.

Paragraphs 18 (iv) and 20 C. A.
- Paragraphs 24 (i), 25 aud 26

Plngmph 22(iv) C. A+
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CENTRAL BOARD OF REVENUE—concld,

(4) Gram No. 19.—Opium—
Appropriation Account . . . .
Account of payments to States in Malwa . . .
Acoounts of payments to cultivators . .
Notes on thgmspropnat:on Account . .
Savingon v
Commercial Acoounta and remw, ete. of the Opmm

Factory, Ghazipur .
Comparative statement of pmﬁts and fosses and tu.rnover
Non-inclusion of the Stores transactions .
General review and important comments . .
(5) Grant No. 19.-A.—Ezcise—
Appropriation Account . . .
Excess over voted grant . .
(8) Grant No. 20.—8tamps—
See item (2) under Finance

(7) Grand No. 41.—Central Board of Remu—
Appropriation Account .

(8) G‘mnt No. 77.—Refunds—A --C‘udom B.—Tazes on

Income; C.—8Salt; D—Biamps(;)afﬂy] H.1.—Opium ;
H.3.—Ezcise (pardg
Appropriation Account . . B . .
Supplementary grant .

HOME DEPARTMENT.

(1) Grant No. 28.—E. C il
Appropriation Account . . .
Note on the Appmpna.h.on Aooount . .
Excess over voted grant . . .
Excess over non-voted a.ppmpnst.mn . .

(2) Grant No. 32.—Home Department—

Appropriation Account . . . . .
Notes on the Appropriation Account . . . .
Excess over voted grant . . . .
(3} Grant No 33.—Public Service C'mnmnoﬂ-——
Appropriation Account . . - . .
Note about fees realised . . . . .
(4) Grant No. 44.—Administration of Jmae-—
Appropriation Account . ’ . .

Excess over voted grant . . N . .
(6) Grant No. 45.—Poli:e—

Appropriation Account . . . . . .

Note on Appropriation Account . . . . .

Unnecessary supplementary grant .
(8) Grant No. 65. —Census—

Ap tion A t .

Note about progressive expend:ture .

-
.

Saving on non-voted appropriation
Excess over voted grant . .
(7) Grant No. 76.—Miscellaneous—B, 1.—8Subscriptions to
News Agencies for supply of Tehgmm C.—Donations
for charitable purposes, eic. (Voted) {parﬂy) D. 3—
Other Commiasions and Commitiees—(s) Indian ddqaaumc
to the Joint Select Commitiee, (it) Orissa Committee, (s53)
Sind  Administrative Committee ; G.—Grants-in-aid
(Voted) ( pﬂrﬂy) K. 13. —Ezymd-m in connection with
the Silver J
Appmpnsuon Aooonnt . . .
(8) Grant No. 77. —-Refum‘a—-.D«—SJampa (paﬂly) H 2.—
Land Revenue (partly); H.—5.—Registration (pmﬂy),
H. 8.—Administration of Justice (partly) ; H. 9.—Jails
and Convict Seitlement (partly) ; H.10.—Police (partly) ;
H. 18.—Miscellaneous Depariments (parily) and H. 22.—
Miscellaneous ( parily)—
Appropriation Aocount

. s o e

.
. .
.
.

.

- . - - . .

8 70—72 R.
’13:52 72 R.
Page 73 R.
Page 12 R.
Paragraph 414 R.

Paragraphs 118—134 C. A.
Paragraphs 18 (v) and 20 C. A,
Paragraphs 17 and 27 (b) C. A.
Paragraph 22 (v) C. A.

Page 74 R.
Paragraph 48 item (1) R.

Page 107 R.

Pages 262—263 R.
Faragraph 42 item (156) R.

Page 92 R.

Page 02 R.
Paragraph 48 item (6) R.

Paragraph 4

Pages 96—08 R.
Page 98 R.
Paragraph 48 item (8) R.

Page 99 R.
Page 99 R.

Page 111 R.
Paragraph 48 item (10) R.

Pages 112—113 R.

Page 113 R.
Paragraph 58 R.

Paragrapn 45 R.
Paragraph 48 item (16) R.

" Pages 2564258 R.

Pages 262—265R.
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HOME DEPARTMENT-—voneld,

(9) Grant No. 80.—Delhi—
N_ppmpnauun Account .

tes on Appropriation Aocount

Actual receipta . .

Excess in English portion of the e
(10) Grant No. 82.—Andamana

nditure .
Nicobar Idando-

Account I.—Conwict Settlement charges ; Account

II1.—Other Ezpenditure Heads—

Appropriation Account

Notes on the Appropriation Account

Actual receipts . . .

Unnecessary supplementary non-voted a;
Commercial Accounts and review, etc., of

.

t.lon .

Department, the Marine Depnrtment and the

tive Commissariat Depsrtment, Andamans

Comparative statement of profits and losses and

turnover
Stores transactions

General review and important comments

. .

Pages 282—294 R

£age2943.
age 295 and sub-paragraph
EolPsmgm 2R P
Paragraph 11

Plaea 806—313 and 315—316

Page 316 R.
Page f:ns and nnh-plngnph
b o

Paragraph 59

Pnr&grnpha 217—2568 C. A

Paragraphs 18 (xii) to 18
(xiv), 19 and 20 C. A.

Paragraphs 24 (xi) to 24
(xiii) and 25 C. A.

Pamgrsphs 22 (xii) to 22
(nv) . A,

FOREIGN AND POLITICAL DEPARTMENT
(1) Grant No 31.—Foreign and Political Department.—

Ap iation Account
(2)IGrant
Appropnahon Account

56.—Education ( parﬂy)—-

(3) Grant No. 76. —Hmeﬂam—G—DMwm Jor ckaﬂt—

able purpoms, elc. (parﬂy}
charges ;
Appropriation Aocount

L.—Miscellanecous Durbar
her charges (Non-uotu.’l} (paﬂly}—

(4) Grant No. 7?—-Refunda—.D—St¢mp (_pofd ) H 2—

Land Revenue (partly),; H. 3.—. Em[
.Payment from Indum States ;

tion of Justice (partly);

Settlements (parlly) ; H. 10.—Police (partly) ;

Miscellaneous Departments,
Miscellaneous ( partly)}—
Appropriation Account

(6) Grant No. 79.—Baluchistan—
Appropriation Account

Notes on Appmpnauon Account

Actual melpte .

Unnecessary Supplementary grants
(8) Grant No. 81.—Ajmer- Merwara—

Appro?ma.uon Account
Actual receipts .

Excess over non-voted sppmp-htlo-n

(7) Grani No. 83.—Rajputana—
Appropriation Account

Note on Appropriation Account .

Actual receipts . . .
(8) Grant No. 84.—Central India—

Appropriation account .

Actual receipta . . .

(9) G‘mﬂ No. 85.—Hyderabad—

priation Account N
N tes on Appmwﬁm Acoount -

(partly)

); H. 6.—
H. 8.—Administra.

H. 9.—Jails and Conuvict
H, 18.—

H. 22—

Page 95 R.
Page 162 R.

Pages 264—257 R.

Pages 317—321 R.

Page 321 R.

Page 322 and wub-paragra
5 of paragmph 2 R. ph

%2833%—328 R.
e and sub-paragra
5 of paragraph 2 R. Bl

Pages 320333 R.

- Page 333 R.
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FOREIGN AND POLITICAL DEPARTMENT —concld.

Actual mceipte . . . . . .
Excess over voted grant . . .
*  Excess over non-voted a ppropnahon . .
(10) Grant No. 85-A.—Aden—
Appropriation Account . . . . . .
Actual receipts . . . . . . . .

Saving on voted grant . .
Excess over non-voted n.ppropnauon .
Aden Settlement Accounts .
(11) Grant No. 86 —E’:penduure n Eﬂgkmd tmder the m&ro‘
of the Secretary of State—
Repatriation of refugees from India . . .
(12) Non-voted Appropriation—Political—
Appropriation Account . . . .
Notes on the Appropriation Accounts . . . .
Important comments . . . . . . .

Progressive Account of the Fund for the Development
of Tribal Areas on the North-West Frontier .

Public Accounts Committee’s su ions regarding
the incidence of axpond.lmm ongg:tl"mun Lega—
tion

Expenditure at Jedda .
Diplomatic and Consular Estab].u.hmenu in Panna. .
(13) l\rou-wnd Appropriation—Frontier Watch and Ward

gmﬂy)——
propriation Account . .
Noten on Appropriation Account
Statement of Expenditure on Import.nnt New Works
Imporant comments . . .

Excess over non-voted & priation .

Local andit of Frontier &:snbuhry Units .

Public Accounts Committee’s recommendation regard-
ing abolition of certain unauthorised oxcluded
fonds in the North-West Frontier Province .

(14) Non-voted Appmpndmn—ﬂangdam—

Appropriation Account

Notes on Appro_[.mtmn Accounts .

Actual receipts - . . . . .

(16) Non-Voted .4ppmprm£m——ﬂ’¢mm India States Agency—

Appropriation Account
Notes on Appropriation Account . . . . .
Excess over non-voted appropriation . . . .

Pa.za 333 and snb-paragraph
5 of paragwph 2 l%

Paragraph 48 item (23) R.

Paragraph 49 item (8) R.

Pages 334—342 R.

Puge 342 and sub-paragraph
b of pmgmph 2R.

Paragraph 44

Paragraph 49 R.

Paragraph 67 (i) R.

Paragraph 14 8. 8.

P, 356—364 R.

g?&?m R. 4
aragraph 77 and pages 364
—365 R.

Paragraph 65 item (v) R.

Serial No. 10 Q. 8.
Paragraph 5 8. B.
Paragraph 6 8. 5.

Pages 366—373 It.

Page 373 R.

Pages 374—375 R.

ngrl.ph 78 and page 376

Parsg;rapll 49 item (8) R.
Parsgraph 67 (ii) R.

Serial No. 11 Q. 8.

Pages 379—385 R.
Page 385 R.
385 and sub-paragraph
6 of paragrapk 2 R.

Pages 386—388 R.
Page 388 R,
Paragraph 40 R.

DEPARTMENT OF INDUSTRIES AND LABOUR.

Navigation, ec., charged fo

(1) Grant No. 22.-—Irrigation,
Revenue—
Appropriation Account . .
Notes 1 and 3 on Appropriation Account .
Qperations on Irrigation, etc., Reserve .
Statement of £xpenditure on Imparrtcnt New Worh .
8tore Accounts . .
Financial results of lrngchon Syslom . .

(2) Grant No, 40.—Department of Indusiries and Labosr—-
Appropriation Account . .
Excess over non-voted appropnntmn

{8) Grant No. 49.— Meteoralogy—
Appropriation Account . .
g:;ten on Appropmtmn A.cconnt R

» omentnrv

Votgld savings. aﬁnexcm in the Enghlh por‘hon 61 t.ho
expenditure . .

. s .

Pa.ragnph 42 item (4) R.
Paragrapha 10 and 11 H. C.
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DEPARTMENT OF INDUSTRIES AND LABOUR—oontd.
(4) Grant No. 50.—Geological Survey—

Appropriation Account . . . . Pagel39R.

Excess over non-voted sppropﬂatlou . . . Paragraph 49 R. )

Excess over voted grant . . . . Paragraph 48 item (12) R.
(6) Grant No. 64.—Mince—

Appropriation Account . . . . . Page 140 R.

Note about fees realised . . . . Puage 149 R.

Excess over non-voted a.pproprmtwn . . . Paragraph 49 item (4) R.
(6) Grant No. 62.—Industries—

Appropriation Account . . . . . . Pagel75R. :

Supplementary graut . . . e . . Paragraph 42 item (8) R.
(7) Grant No. 63—Aviation—

Appropriation Account . . . . Pages 176—178 R.

Note 1 on Appropriation At'eount PR . . Pagel78 R.

Remissions of revenue, etc. . ‘. Note 2 on page 178 R.

Statement of Expenditure on Imporhnt New Works . Page 178 R.

Saving on non-voted n.ppropna . . . . Paragraph 45 R.

Excess over voted grant . . Paragraph 48 item (15) R.

Excess in the English portwn of tho expend.ltum . . Paragraph 11 H. C.
(8) Grant No. 63-B.—Expenditure on the Developmend of Civil

Aviation metfwAm the Fund— Pace 180 R

ppropriation Account . .

Bt-atang;: of Expenditure onIm portant New Works . P$ 181 R.
(9) Grant No. 66.—Emigration—Internal—

Appropriation Account . . . . . . Pages 185—186 R.

Note about fees realised . . . . . . Page 186 R.

Baving on voted grant . . Paragraph 44 R.
(10) Grant No. 69.—Miscellaneous Depaﬁmm (pcw'lly}—

propriation Account . . . Pagu 189—192 R.

Npmland2sboutioesrmhsed . . . . Pagel92R.

Notes 3 and 4 on Appropriation Account . Page 192 R.

Commercial Accounts and review, etc., of Indian Staf-e

Broadcasting Service Paragraphs 260—274 C. A,

Comparative statement of proﬁts lmd loms md hl.rnowr Psngnpha 18 (XV) and 19

Stores transactions . . . . . . . Ps(l}'agrsphs 24 (XIV) and 26

General review and important comments . . . Paragraph 22 (XV) C. A.
(11) Grant No. 70.--Indian Siores Demrlmm&—

Appropriation Account . . . . Pages 196—199 R,
Notes on Ap%ropmnnn Account . o . . Page 199 R.
Income and Expenditure Accounts . . Pages 200—201 R.
Important comment . . . . .

.. Paggra.ph 80 and page 202
Omission of the Profit and Loss Acoount . . Pnra.grsph 3R.

Excess over non-voted appropriation . . . . Paragraph 49 R.
Public Acconnt Committee's mﬁguhon to consider the

question of amalgamation of the India Store Depart-

ment, London with the Indian Stores Department . Serial No. 13 Q. 8.

(12) Grant No, 73.—Civil Works—

Appropriation Account . . . . . . Pages214—224 R.

Notes on Appropristion Account . . . . . Page 224 R.

Operation on Civil Works Reserve . Pages 225—226 R.

Statement of Expenditure on Imporhnt New Works . Pages 227—232 R.

Btore and Stock Accounts and Audit Officer's Report . Paragraphs 70 and 81 and
pages 233—234 R.

Transfer of asseta - Paragraph 81 amd page 227 R.

Road Development Fund trmmﬁmu—-l%omw of— . Pangmplm 32, 64, 81, and
pagee 234—

Administration of Residential buildings . . . Paragraphs 3487 and 81
R.

Bupphmemhrym . . . . « Paragraph 42 item (11) R.

Pro-rata Distribution . . . Page226 R.

lnegnlmhumnmhdmthmm . : . Pangiuphézﬁ.
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DEPARTMENT OF INDUSTRIES AND LABOUR —contd,

(13) Grant No. 75.—Stationery and Printing—s

Nppropmtmn Account . . . . .

otes on Appropriation Acoount A .

Excess over voted grant .

Transfer of the Publication store accounts and progreua
of realisation of pubhcmons. to the Commercial

Appendix . Paragraph 3 R.
Commercial Aocounts nnd rov:aw. el:c of t-ha Gowrn-

ment of India Presses and the Cautml Stationery
Office, Caleutta

Paragraphs 276—201 C. A.
Stores transactions of the Govermnant of l'ndn. Pmauu
and the Central Stationery Office, Caloutta. . . I’nn.snphx 24 (XV), 24 (XVI)
and 25 C. A.

Page 253 R.
Paragraph 48 item (19) R.

Re-inclusion of the Accounts of the Central Publication
Branch . . . Paragraph 17 C. A.
Commercial Aocmnta and review, etc ., of the Oentnl

Publication Branch . Paragraphs 202—300 C. A,
Stores transctions of the Central Publication Branch . Paragraph 24 (zvis) C. A,
General review, and Imporfant comments of the (.ent.ra.l

Publication Braiich . Paragraph 22 (avi) C. A.
Public Accounts Committee’s rewmmandat.l i

an actual verification of stock of the Central Publication

PBraneh, Delhi . Serial No. 14 Q. 8.
Baving of provision voted to cover stores purchued by the

High Commissioner under this grant . . Paragraph 10 H. C.

(14) Grant No. 76.—Miscellaneons—B. 1. Subxnplma
o news agencies for supply of telegrams (partly); G.-
Grants-in-aid—uvoted (parily); K. 2. Indernaisonal
Labour Conference ; K.-3.-Indo-European Telegraph
J)chxﬁmeui—
Appropriation Account . .+« « . Pages2bse—25TR,
(16) Grant No, 77.—Refunds—
H..17.—Industries; H. 18—Miscellaneous Dspariments
(partly) ; H. .18 (1)—Civil Aviation; H. 19.—Indian
Stores Department ; H. 20.—Civil Worh H. 21—

Stationery and Prinling—
Appropriation Account . . . . . Page 265 R.
18) Non-voted Appropnauon—-Ecckomdml—
¢ Appropriation Account . . . . . Pages 353—385 F.
Notes on the Appropriation Account . Page 355 R.

Public  Accounts Committee’s mcommonda.tlon re-
garding allucation of Ecclesiastical  expenditure )
botwoen the Civil and the Defence Department . . Berial No.12Q. B.
(17) Non-voted Appropriation—Frontier Watch and Ward—
C.—Bnildings and Communications—

A tion Account . Page 371 R.
s&%ﬁ of expenditure on Impomnt New Worlm . Pages $74—376R. v
Important conments . . I’a;{sgraph 78 and page ¥
(18)7Grani No. 90.—Irrigation Works not charged to Reventie—
Appropriation Account . . . Page 301 R.
(19) Grant No. 95-4.—Civil Works nosdm-pedto Beeemw— 00 R
Appropriation Account . . Page oo
Note on Appropriation Account buildings dam b§ Page: .
t ! ! : e
Re:::;;i;r::t::n .Of Go . * . . . . Paragraph 64 item (i) R.
20) Grant No. 97:<Delhi Capital Outlay—
( Appropriation Account . .« e e e ];ngu w R.
Note 1 on Appropristion Aeeount . . « Page .
Tuble showing total expenditure against fmsh sanc- 82 an M8 .
tions and total up to date expenditure . . Paragraph .
Important comments . N Panquph 82 n.ndp;";‘u 407

L284LAD =
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DEPARTMENT OF INDUSTRIES AND LABOUR—concld.

Bupplemen grant . Paragraph 42 item (18) R.
Treatment of the t,omPorary establishment enguged in
connection with the re.o of the New Capital as
an addition to the Central Puh].ic Works Department

Establishment . . . Paragraph 13 R.
DEPARTMENT OF EDUGATION. HEALTH AND LANDS.
(1) General— )
Public Accounts Committee’s ion to oonsider

whether the standard of audit of the accounts of the
New Delhi Municipality should be higher than that

applicable to other Municipalities . . . . Berial No. 8 Q. 8.

(2) Grant No. 21.—Forest—

Appropriation Account . . . . . . PagesTT—T8 R.
(8) Grant No. 35.—Department ofEdﬂcatwn Hmws and Lands—

Appropriation Account . . . Page 101 R.
(4) Grant No. 48.—Survey of India—

Appropriation Account . . . . . Pages 120132 R.

Notes on Appropriation Acoount . . . . . Pages 132—133 R.

Unnecessary Supplementary grant Paragraph 68 R,

Btoree accounts, review, eto., of the H.sp Reeord and que
Office and the Photo Litho Office .

Commercial Accounts and review, ete., of the Mathe-
matical Instrument Office .

Comparative statement of pmﬁh and losses and
turnover

Btores transactions . . . . . .
General remwsndmportmt comments .
Saving of provision voted to cover stores pmhued
by the High Commissioner under the grant .
Public Accounts Committee’'s recommendation about
drastic reduction in the Mathematical Instrument
Office, Calcutta . . . . . .
(6) Grant No. 51.—Bolanical Survey—
Appropriation Account . .
Notes on Appropriation Account .
Btatement showing the stock of Government of Indis
Quinine Sulphate

Other Stores and St.;o.k Acwnntu mth romw l.nd
audit comments

Excess over non-voted appropriation

(8) Grant No. 52.—Zoological ﬂumy—
Appropriation Account

Note on Appropriation Account . .

(7) Grant No. 53.—Archaeology—
Appropriation Account . .
Notes on Appmpnahon Aooou.nt- .
Excess over voted grant
Public Accounts Committee's mggmtmn for submission

of a report on the question of new rules proposed for
the accounting of works arpendltum in the Archseologl.
cal Department

(8) Grant No. 55.—Other Scwnhﬁc Dapurinmua—-‘
Appropriation Aecount . ot .
Central Museum Calcutta . - ¢ .

(9) Grant No. 56.—Education {pmy)_ I

Un.noeesnr_r Supplamentuy N
Unnevcessary Supplementary non-wted appropmhan .

Paragraph 70 and pages 133—
135 R.

Paragraphs 135—149 C. A.

Pl.ragnphs 18 (vi) and 19

Pséngmphl 24 (v) end 25

Paragraph 22 (v)C. A.

Paragraph 10 H. C.

Berial No. 7 Q. B. ¢f. also
paragraph 143 C. A.

Page 140 R.
Page 140 R.

Page 141 R.
Paragraphs 70 and 83 and

pages 142—145 R.
Paragraph 49 item (3) R.

Page 146 R.
Page 146 R.

Pages 147—148 R.
Page 148 R

Paragraph 48 item (13) R.

Berial No. 8 Q. 8.

' Page 150 R.

Page 151 R.
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DEPARTMENT OF EDUCATION, HEALTH AND LANDS—conid.
(10) Grant No. 57.—Medical Services—

Appropriation Account . . . . . . Pages 153—165 R.
Notes on the Appropriation Account . . . . Pagel55R.
Excess over non-voted appropriation . . . . Paragraph 49 R.

Unnecessary Supplementary grant . . . . Paragraph 58 R.
(11) Grant No. 58.—Public Health—

Appropriation Account . . . . . « Pagea156—150 R.
Note on Appropriation Account . . . Pagel59R.
Financial results of the manufacture of v'lomal, ‘eto.,
atKa?::l m&hthoDmctor’seommmumdsud:tP 8 sud )
observations . . . . . . . Paragra pages
and f:l R. [
Btoree Accounts . S Paf;frﬁph 70 and pages 160

Excees over voted grant . . . . . « Paragraph 48 item (14) R.
Excess over non-voted appropriation . . ., . Paragraph 49 item (5) B.

(12) Grani No. 59.—Agriculture—

Appropriation Account . . . . . Pages 182—168 R.

Notes on Appropriation Accounts . B . . Pagel68R.

Btores Accounts . . . . . . . Pangmph 70 and pages 169—
170 R.

Important comment . . . . . . . Page 170 and paragraph 88

Commercial Accounts and review, etc., of the Imperial
Institute of Animal Hunbe.nd.ry and Durymg

Wellington . . . « Paragraphs 150—163 C. A.
Comparative statement of pmﬁts and losses and turn-

over . . . Pnéaggsphn 18 (vii) and 20
Btores transactions . . . . . . Paragraph 24 (v1) C. A.
General review and unporbant oommonta . Paragraph 22 (vis) C. A.

Public Accounts Committee's recommendation oon-
cerning the instructions to the Director of the Agri.
cultural Research Institute, for the maintenance of

valued stores accounts . . . . .- Berial No. 9 Q. 8.
(13) Grant No. 61.—Cisuil Velerinary Sermca--
Appropriation Account . Pages 173—174 R.
Note about Income and Expe.ndltun -.ooount of t.ha
Dairy attached to the Institute . Page 174 R.
Commercial Accounts and review, etc., of tho Impennl
Veterinary Serum Institute, Iza.tnsgar . . Paragraphs 184—178 C. A.,
Comparative statement of proﬁts and losses and t-um.
over . . . . . . Pe.éngmphs 18 (viis) and 19
LA,
Stores transactions . . . . . . . Pa:siraphs 24 (vii) and 26
e .
General review and important comments . . . Paragraph 22 (viis) C. A,
(14) Grant No. 67.—Emigration-Ezternal—
. Appropriation Account . . . . . . Pagel18TR.
Note 1 on"Appropriation Account. . . . . Pagel8TR.
Note 2 about receipts realised . . . . Page 187 R.
Excess over voted grant . . . . . . Paragraph 48 item (17) R.
(16) Grant No. 59.—Miscellancous Departments (partly)—
Appropristion Aceount + + s+ s .w « PagelBSR.

L284LAD
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DEPARTMENT OF EDUCATION, HEALTH AND LANDS—concld.

(16) Grant No. 76.—Miscellaneous B. 2-Other Charges
C.-Donations for charitabls ;mrpocea (partly) J.-Kutdcr
pore Orphanganj Market—K. 12-Deputation to Zanzibar
—O0. Works—
Appropriation Account . . . . . Pages 254267 R,

{17) Gfaﬂ-t No. 77. —-Refumis H. 4.—Forset; H. 13.—Edu-
; H. 14d.—Medical ; H. 15. —Publw Health ; H.
16 ———Agmulmre ; H. 18, _ Miscellaneous Departments
(partly)— _ .
Appropriation Account . . . . . . Pages262—265R.
(18) Grant No. 80—Delhi—

Expenditure from Grant-in-aid . . . . . Paragraph 68 R.
-
(18) Grant No. 82.—Andaman and Nicobar Islands-Account
II-Forests—
Appropriation Account . Pages 313—315 R.
Commercial Accounts and renew, etao of the F\'Jmt
Department, Andamans . Paragraphs 178—196 C. A.
Comparative statement of pmﬁu ‘and losses and
turnover . . . . . . . Paragraphs 18 (iz) and 19 0.
. A .
Stores transactions . . . . . . Paragraphs 24 (viis) and
) C.A.
_ General review and important comments . . Paragraph 22 (ix) C. A.
(20) Grant No. 89.—Forest Capiial Ouday—
Appropriation Account . . . . Page380 R.
21) Gnmt No. 92A—0apda£0uﬂmyoa8ﬂhﬂaqf Agri-
Improvement and Research—
App:_'opnsuon Account . . . . . . Paged92R.
Supplementary grant . . . . . . . Paragraph 42 item (16) R.
Saving on voted grant . . . . . . Paragraph 44 R.

COMMERCE DEPARTMENT.
(1) Grant No. 38.—Commerce Departmeni—

Appropriation Account . . . . . Pagel(4R.
(2) Grant No. 46.—Porta amd Pilotage—
Appropriation Account . P 114—122 R.
Commercial Accounts and reuew, ai.n of the Bonga.l e
Pilot Service . . Paragraphs 197—206 C. A,
Comparative stat t of pmﬂta and losses and
turnover . . . . . . . . P&Ar‘amlu 18 () and 18 O.
Stores transactions . . . . . . I’u-cgmA phs 24 (iz) and 26 O.
General review and important commenta . . Paragraph 22 (z) C. A,
) Grané No. 47.—Lighthouses and Lightshipe—
A priation Account . . . . . Pages 123—128 R.
Notes on Appropriation Aoccount . . . . Page 128 R.
Exoess over voted grant . . . Paragraph 48 item (11) R.
Oommercial Accounts and renow, eto., ol the Indian .
Lighthouse Department . Paragraphs 206—216 C. A.
Comparative statement of proﬁts ‘and losses and '
turnover . . . . . Pn:gmph 18 () and 19 O,
Btorestransactions . ., ., . . . . Panmnph 24 (z) and 26 C.
General review and important comments . . . Pnngnph 22 J 0 A

Kxoees in the English portion of expenditure . . Paragraph 11
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COMMERCE DEPARTMENT—contd.
(4) Grant No. 64.—Commercial Intelligence and Statistico—
Appropriation Account . e« +« s+ « o+ PageslB82—I183R.

Notes on Appropriation Account . + « o Pagel83R.
(6) Grant No. 68.—Joint Stock Companies—
Appropriation Account . . . . . « Page 188 R.
Note 1 about fees realised . . . . . . Page 188 R.
Note 2 on the appropriation sccount ., . . . Page 188 R.
(6) Grant No. 69.—Miscellaneous  Depariments. E.—Aec-
tuary to the Government of India; J.—Registration of
Accountants—
Appropriation Account . . . . . . Pages 100—I191 R.

Income and Expenditure account of the scheme for
the registration ol accountants and audit comments
on them . . . . . . . . Pageal83—194 R,
{T} Grant No. 76.—Miscellaneous Depariments.—C.—

Donations for chariiable rpom pardy, D—I—
Tm_ﬂ'Bm{‘d M. Oﬁercru { )

Appropriation Aocount . N . . « Pagee 2564 and 267 R.
8) Gmut No. 77.—-Refunds.—H.-11.—Ports and Pilotage ;
12.—Lighthouses and Lightships—
Appmpnsuon Acoount . . . Page 264 R.
(9) Gramt No. 95.—Capilal Oﬂﬂay ungM luld .-'.'nmu-
abips not charged to

Appropriation Aooonnt . . . . . . Page 308 R.
Note on Appropriation Account . * . . . Page 398 R.

Important comment . . . . . . . Page 309 R.
Oonmamhlmnnumdmmw. eto., of the Indian

Lighthouse Department . . Paragraphs 206—216 C. A.
co:ﬁ::r“ efmm.m o pmﬁt- M m “d Plrg'mpl:.s 18 {zi) and 19 O\
Btores transactions . . . . . . . PnAr::g-ntph- 24 (z) snd 26 Q.
General review and important comments . . Paragraph 22 (i) C. A.

Excess in English portion of the expenditure . . Paragraph 11 H. C.
LEGISLATIVE DEPARTMENT.

(1) Grant No. 29.—Council of State—

Appropriation Accomnt © . . . . . . Page83R.

Note on Appropriation Account . . . . . Page 03 R.

Exoees over voted grant . . . « s Paragraph 48 item (6) R.
(2) Grant No. 34.—Legislative Depumut—- .

ppmpnahon Ascounts . . . o+ o PagelOOR.
(8) Grant No. 76.— Miscella K. Indian delegation fo the
League of Natione— S

Appropristion Account . . . . . « Pago 256 R.
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LEGISLATIVE ASSEMBLY DEPARTMENT.

) Grant No. 30.—Legislative Assembly and Legislative Asaemb

ly Department—

Appropriation Account . . . . . . Page94R.

Note on Appropriation Account . . . . . Page 94 B.

Exocess over voted grant . . . . . Paragraph 48 item (7) B.

Unnecessary supplementary non-voted uppropmhon . Paragraph 69 R.
2) Grant  No. 76.—Miscellaneous—G.—Granls-in-asd Voted
{partly)— ’

Appropriation Accomnt . . . . . . Page256R.

RATLWAY DEPARTMENT.
(1) Grant No. 94.—Capital Outlay on Vi Har-
: pital y izagapatam

Appropriation Account . . . « + . Pages394—396R.
Notes on Appropriation Account . . . . Page 306 R.
Stores Account . . . . . . . . Paggrhph 70 and page 397
Btatement of Expenditure on Important New Works . Page 397 R.
Baving on voted grant . 6« o e u . Paragraph 44 R.
8aving on non-voted appropriation . . . . Paragraph 46 R.
Irregular reappropriation . . . . . Paragraph 62 R.
Oommercial Accounts and revmr, oim., of tho me
patam Harbour . . Paragraphs 301—324 O. A.
Uompa.mhvo statement of proﬁtu and lomen and -
tarmover . - . . . . . Paragraphs 18 (zvi) and 20

Stores transactions . . . . . . Paragraph 24 (zviii) C. A.

General review and important comments . . . Paragraph 22 (zvii) C. A.
DEFENCE DEPARTMENT.
(1) Grant No. 39.— Army Depariment— . ~
Appropriation Acocount . . . . . « Page 105 R.
(2) Grant  No. 76.— Miscellaneous—I.—Indian Soldiers’
Board—

Appropriation Account . . . . . « Pages 266—256 R.

FINANCIAL ADVISER, MILITARY FINANCE.
1) Gm;: No. 36.—Finance Department —B.—Military

inance—
Appropriation Acoount ¢ « . e « . PagelO2R.

IMPERTAL COUNCIL OF AGRICULTURAL RESEARCH DEPARTMENT.
(1) Grant No. 60.—Imperial Council of Agriculiural Research
Department—

Appropriation Account . . . . . PagelilR.

Bupplementary Grant . . . . . « Paragraph ‘42 item (5) R.
(2) Grant No. 60-A.—Scheme for the Improvement of Agri-
cultural Marketing in I adwi d

Appropristion Account . . . . Lo  Page 172 K.
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APPENDIX IV.

LETTER FROM THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, Gov-
ERNMENT OF IND1a, No. T. 145-REP./6/36, DATED TEE 18TH May 1936.

SuByrcT :—Appropriation Accounts (Posts and Telegraphs Department)
1934-35 and the Audit Report, 1936.

With reference to rule 15 (1) of the Auditor General’s Rules framed under
Bection 96 D (1) of the Government of India Act, I have the honour to trans-
mit herewith, for submission to the Committee on Public Accounts, and for
necessary action by the Government of India, two copies of the Appropria-
tion Accounts of the Posts and Telegraphs Department for the year 1934-36
and the Audit Report, 1936, issued by the Accountant General, quts and
Telegraphs.

2. The Accounts and the Report have, as usual, been subjected toa
detailed examination in my office. Ihave satisfied myself that the Accounts
are in order and that the Report contains, substantially, all the information
necessary for the purposes of the Public Accounts Committee.

3. Financial Position.—Attention is invited to Chapter II of the Account-
ant General’s Report in general and to paragraphs 10—13, 20 and 52—54 ibid
in particular which contain a general review of the financial position of the
Posts and Telegraphs Department. To this I have nothing of substance to
add. I would merely observe that in considering the financial results of the
working of the Department—which are better than they have been for some
years past—the following important features of the accounts have to be kept
carefully in mind :—

(a) With a few exceptions, e.g., the writing down of the value of sug-
plus and obsolete stores, and the revision of the system of pay-
ment of pensions to the pensioners of the Posts and Telegraphs
Department, the effect of which will be included in the accounts
for 1935-36, the accounts for the year under report incor-
porate the results of the main recommendations of tke Posts and
Telegraphs Accounts Enquiry Committee which the Govern-
ment of India have so far adopted, with the concurrence of the
Auditor General, and which have been given effect either in the
accounts of some previous year or during the year umnder report.

(b) While the accounts for 1935-36 and future years will include a
charge of Rs. 25 lakhs for renewals and replacements, the accounts
for 1934-35 include only a specially reduced charge of Rs. 937
lakhs against an actual withdrawal of about Rs. 13-49 lakhs
from the Depreciation Fund. When the special arrangements
for 1934-35 were being discussed, it was thought sufficient to
limit the contribution for depreciation to the extent of actual
expenditure on renewals and replacements and proposals were
wade accordingly to the Secretary of State and accepted by him.
At that time the fact that there is generally a debit on account
of abandoned assets also was overlooked and the contribution
fixed for 1934-35 did not include provision for this. The result
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was that during the year withdrawals far exceeded contribp-
_tion to the Depreciation Reserve, with a corresponding increase
in the profits of the Department. Attention is also invited to
the first part of paragraph 49 of the Report. It will be seen that
although the revenue deficit originally anticipated was in the
end converted into a considerable surplus the Government of
India also decided not to make good to the Depreciation Fund
this further short credit. But there is a large balance in the
Reserve Fund : and the short credits here mentioned are not
of immediate practical importance. '

(¢) With reference to paragraph 54 of the Accountant General’s Report,
I observe that the accounts for the year 1934-35 include for the
last time a charge for payment of pensions to the pensioners of
the Posts and Telegraphs Department calculated on a liability
basis (7-5 per cent. of the total salary and leave allowances of
pensionable establishment of the department excluding any
allowances which do not count for pension). From 1935-36
the revenues of the Department will have to bear the actual
cost of pensions paid to ex-employees of the Posts and Telegraphs
Department, subject to certain general arrangements adopted
for the sake of simplicity and spplicable to pensions sanctioned
before the new scheme was introduced. When this arrange-
ment was finally approved it was thought that the results would
be beneficial to the Posts and Telegraphs Department. But
the figures for 1935-36 so far known show that there was a serious
miscalculation of the effect on the finances of the Department
as the actual charge will be much greater than the charge on a
liability basis. However much the Departmental authorities
may deplore this result, the fact is that the change has led to a
readjustment which must be accepted as correct and proper
since it would be unjustifiable for general revenues to continue
to pay Posts and Telegraphs Department pensions on an
inadequate contribution.

4. Budgeting and control.—The unsatisfactory results of previous years
are well known and paragraphs 78—82 and 83—87 of the Accountant General’s
Report present a picture which shows that little, if any, improvement has been
realised. Overbudgeting in Grant No. 91 which was last year described as
chronic continued in the year now under report. Measures to improve budget-
ing and control introduced during the year were not expected to effect imme-
diate improvement and have not done so. It must be acknowledged that after
a system of centralised control decentralisation cannct be expected to produce
miraculous results at once and doubtless much further effort is required. It
will be interesting to know what impressions the responsible departmental
authorities have now gained of the effectiveness cf these measures and what
further steps they consider necessarv.

5. Mention of a serious mistake in budgeting under stores suspense is made

in paragraph 79 of the Report and some particulars of the mistake appear
on page 116. Detailed information as to how the mistake occurred in the
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budget and as to the causes of variation between the final appropriation and
the actuals have not been given in the Report. The Director General, Posts
and Telegraphs, will no doubt be able to give full information to the Publie
Accounts Committee on the subject.

6. Finally I invite attention to the topic discussed in paragraph 90 of
the Report and to the account of the stores position given in paragraph 57
2t seq of the Report.

APPENDIX V-A.

LETTER FROM THE AUDITOR (RENERAL, TO THE FINANCE DEPARTMENT, GOVERN-
MENT oF IND1A, No. T. 225/REP.[5/36, DATED THE 29TH MAy 1936.

SuBiECT :—Appropriation Accounts (Defence Services) 1934-35 and the Audit
Report, 1936.

I have the honour to forward herewith for necessary action two copies of
the Appropriation Accounts of the Defence Services for the year 1934-35
prepared by the Financial Adviser, Military Finance, together with two copies
«of the Audit Report, 1936, prepared by the Director of Audit, Defence Services.

I also transmit herewith two copies of the accounts of receipts and dis-
bursements of the Secretary of State and the High Commissioner for India on
account of the Central Government in respect of Defence Services for the year
1934-35, together with two copies of the relevant Appropriation Accounts, and
the Reports thereon prepared by the Auditor of Indian Home Accounts.

It is understood that these documents will, as usual be subjected to a preli-
minary examination by the Military Accounts Committee before being present-
-ed to the Public Accounts Committee.

2. Outstanding questions.—I presume that the Military Accounts Committee
will, as usual, first go through the list of questions outstanding from previ-
ous discussions—(Appropriation Accounts—Appendix A).

3. Appropriation Audit—(a) In the financial regulations for the Defence
Department it is specifically laid down that large savings due to unexpected
-and material fall in prices of food or forage are to be regarded as reverting
to the Government of India with whom it rests to decide whether the money
be reappropriated to other Defence expenditure or not and that the special
sanction of the Government of India in the Finance Department is required to
such reappropriation. In the year under report a fall in the prices of food
grains caused a saving of Rs. 33 lakhs which was transferred to the Defence
Reserve Fund— this in a year when the Defence Reserve Fund opened with a
balance of Rs. 2} crores and the total budget allotment of the Defence Services
was under-spent by Rs. 85 lakhs. (The saving of Rs. 14-5 lakhs mentioned in
paragraph 5 of the Financial Adviser’s general review is as much an under-
-spending as the other items selected by the Financial Adviser which aggregat-
-ed Rs. 70 lakhs.) The Financial Adviser has not stated the grounds on which
the special sanction of the Government of Indian in the Finance Department

was accorded on this occasion, and I presume the Public Accounts Committee
will desire to have further information on this point: L
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(b) The Financial Adviser reports that the Hon’ble Finance Member haa
given an assurance that if in future the prices of food grains rise above the level
taken as the basis for the budget estimates he will be prepared to consider ap.
additional grant. This seems to be equitable as an arrangement comple-
meniary to that described in (¢) preceding under which savings due to material
fall in prices would ordinarily be surrendered to general revenues, but not
otherwise.

(c) Attention is invited to paragraphs 5 to 9 of the Financial Advisers review.
On the basis of the figures there given, I doubt if it can be claimed that the
estimation of expenditure in respect of the year under report was sufficiently
accurate. Onthe other hand I agree that the standard of current control of
expenditure continued to be satisfactory as in the past.

4. Review of Military Enginecring Services expenditure—1 next invite
attention to the Financial Adviser’s careful and interesting review of Military
Engineering Services expenditure given in paragraphs 130 to 158 of the
Appropriation Accounts and to the new Appendices M and N which add further
relevant information. In view of the large variations mentioned by the Finan-
cial Adviser in paragraph 135 of his Review I cannot myself agree that the
scope of the original demand was determined with reasonable exactitude and
I gather from his remarks in paragraphs 137-38 that the Financial Adviser him-
self acknowledges that in the actual expenditure, apart from the bulk
results, there was not sufficient conformity to the original programme as
specified in the budget estimates.

As regards correspondence between the estimated cost of individual
works and actual expenditure, attention is invited to paragraphs 140 to 143
of the Financial Adviser’s Review and paragraph 29 of the Audit Report.

Paragraphs 143 and 144 of the Financial Adviser's Review draw
attention to the ‘disproportionately large volume of expenditure occuringin
the month of March. 1In this connection I think it will be relevant to consider
whether the present practice admits not only of work being hurriedly carried
out, but also of accounting and pre-check being hurriedly carried out, in order
to enable disbursement to be made before the 31st of March. There is of course
a danger in either process being unduly hastened. I should also like to draw
the attention of the Defence Department to the recommendations of the Publie
Accounts Committee contained in paragraphs 27 and 28 of the Report of the
Central Public Accounts Committee on the accounts of 1930-31 —Part 1—copy
attached for facility of reference. I think it may safely be seid that the measures
there suggested have improved the regulation of the Public Works expenditure
of the Civil Administration, and I would in particular suggest that the Defence
Department might consider whether the use of the Reserve should not be
extended so ag to provide definitely for a re-grant of lapsed allotments in order
that the temptation to accelerate unduly expenditure in March may be lessened.

The position of the Military Engineering stock on the 31st of March 1935
ia given below, paragraph 158 of the Financial Adviser's Review. It
appears that a considerable quantity of stores surplus to requirements was
still in hand on that date. ’
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5. Stores transactions.—There are still certain questions outstanding con-
nected with the statistical information given in Appendix E., namely,—

(a) The question whether similar information should be given in respect
of Royal Air Force Stores -

(b) the question of the preparation and exhibition of a valued state-
ment of surplus and obsolete stores written off.

Ir the same connection I think the Military Accounts Committee will:
find it convenient to discuss the points arising out of the qualifications to the
audit certificate of the Military Accountant General given in paragraph 25
of the Appropriation Accounts. Another topic on which I myself should like
to be further informed is that of the differences in the system of stock veri-
fication as brought out in paragraph 34 of the Audit Report.

6. Defence Reserve Fund Account for the year 1934-35.—The Military
Accounts Committee will presumably desire to have up-to-date information
on the points mentioned in paragraphs 38 and 39 of the Audit Report.

7. Financial Irregularities—It is satisfactory to find that the Director
of Audit has fewer cases of financial irregularity to report this year, and that
those which he has thought it necessary to mention are less serious in character
than in any recent year. The more important cases appear to me to be those:
discussed in paragraphs 9, 13, 16, 17, 18, 21, 23 and 26 of the Audit Report.

8. Conclusion.—In conclusion I wish to observe that the presentation
of the material for the Public Accounts Committee as now carried out in the
Appropriation Accounts, the Financial Adviser’s Review and his auxiliary:
statistical statements has, in my opinion, attained a high pitch of efficiency
and usefulness. There is indeed little lacking to make the body of informa-
tion available to the Public Accounts Committee entirely comprehensive.

Eaxtract of paragraphs 27 and 28 of the Report of the Central Public Accounts
Committee on the Accounts of 1930-31, Volume I, Part 1.

27. Budgeting and control of works expenditure—We devoted considerable
time and attention to the examination of the system of budgeting and contro}
of works expenditure, both in the Public Works Department and the Posts.
and Telegraphs Department. We found a number of cases where there were
large variations between the estimates and the actual expenditure. It was
explained by the Chief Engineer that such cases related to works under the
administrative control of the Foreign and Political Department and that the
Department of Industries and Labour merely act in this matter as a com-
piling agency for the former Department for the purpose of making the neces-
sary provision in the budget. It seems to us that some improvement in the
existing system of budgetary control is necessary in order to ensure that no
provision is included in the budget for any work in regard e which the
preliminary arrangements are not so far advanced as to afford a reasonable-
prospect of the provision being fully utilized. One result of neglecting this
essential  condition is to place funds at the disposal of spending authorities.
which may be diverted to works outside the scope of the original demand,
and increase the commitments of the following years.
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28. We also discussed in this connection the question of the purposes to
‘which the Reserve provision in the Civil Works budget should be confined.
This provision was actually used in the year 1930-31 for a number of works,
some of which might have been foreseen and provided for in the estimates pre-
sented to the legislature and some of which did not seem to be of such parti-
cular urgency as to justify their being financed from the Reserve. We agree
with the Auditor General that it should be a recognized principle that, so
far as possible, allotments for original works should be made in the estimates
presented to the legislature and consider that the Reserve should be confined
to two purposes : to meet throw-forwards from the previous year and to meat
really unforeseen and emergent demands. We should like to add that in esti-
mating the provision required for the first of the two purposes mentioned, name-
ly, to meet throw-forwards from the previous year, due regard should be paid
to the fact that at the present time when works expenditure is being drasti-
cally curtailed, the provision for throw-forwards need not be as large as usual.

APPENDIX V-B.

LETTER FPROM THE AUDITOR GENERAL, T0 THE FINANCE DEPARTMENT,
GovERNMENT OF IND1A, No. R.-425-REP./5/36, DATED THE 24TH JUNE 1936.

8ussecr :—Appropriation Aocounts (Defence Services) 1934-35 and the Audst
Report, 1936.

In continuation of my letter No. T.-225-Rep./6/36, dated the 29th May
1936, forwarding copies of the Accounts and Report mentioned above, I have
the honour to forward herewith for necessary action two copies of the Com-
mercial Appendix to the Appropriation Accounts of the Defence Services
for the year 1934-35 and the Report of the Director of Audit, Defence Services,

thereon.

2. This year, for the first time the commercial accounts, the Financial
Adviser’s review, and the Audit Report of the Director of Audit, Defence Ser-
vices, have been printed in one volume, an arrangement the adoption of which
I foreshadowed in paragraph 3 of my letter forwarding the Comnmercial
Appendix last year. Another changeeffected in the form of the Commercial
Appendix this year is the discontinuance of the printing of separate reviews
which, in the past, used to be appended to each individual commercial account :
these reviews have now been replaced by the consolidated review of the Finan-
cial Adviser. I consider this a great improvement as the material the Public
Accounts Committee requires is arranged in a concentrated form and atten-
tion is focussed on essential points.

There is nothing in the Financial Adviser’s review or in the report of the
Director of Audit, Defence Services, which I desire to qualify ; and the results
?f the examination of these commercial accounts may be regarded as satis-
actory.
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APPENDIX VI.

Memorandum on the Financial position of the Indian Posts and Telegraphs
Department.

(Figures unless otherwise stated are in thousands of rupees.)

The accounts for the year 1933-34 closed with a loss of 51,93 since expen-
diture charged to revenue amounted to 11,24,65, while the revenue was only
10,72,62. During the year, the 5 %, emergency deduction from salaries was
in force.

Accounts of 1934-35.

The following statement compares the actual results of 1934-35 with the
anticipations for that year :—
Budget Revised Actuals

Estimates  Estimates 1934-35.
" 1934-35. 1934-35.

Revenue .. .. 1071,26 11,0535  11,19,87
Expenditure .. .. 108573 109154  10,81,93
Profit () or Loss (—) .. .. —1447 +13,81 +37,94

The year 1934-35 witnessed a distinct turn in the fortunes of the Depart-
ment. The trend of receipts towards the close of 1933-34 justified the hope
that the trough of depression had beem reached and passed. The budget
for 1934-35 was framed on that basis. The unified stamps were abolished
except in Burma and important changes in postal and telephone rates and tele-
graph tarift involving an estimated reduction of revenue of over 29 lakhs in the-
year were introduced. After allowing for these factors, the revenue estimate
for 1934-35 was placed at 10,71,26 or 448 less than the revised estimate for
1933-34 and 136 less than the actuals for the same year. The continued
improvement in trade conditions justified the revised estimates being raised
to 11,05,35 or 34,09 more than the budget estimates. The actuals for the year
exceeded the revised estimates and amounted to 11,19,87 or 14,52 more than
the revised estimates and 48,61 more than the budget estimates. The trade
_conditions proved to be more favourable than anticipated at the time the
revised estimate was fixed and the sale of stamps and the telephone receipts
during the closing months of the year largely contributed to the increase over
the revised estimates.

2. The actual expenditure during the year was 10,81,93 or 3,80 less than
the budget estimate and 9,61 less than the revised estimate. The revised
estimates involved a small supplementary grant but the actual expenditure
fell below the original estimates. This has been due to certain unforeseeable:
events occurring in other Departments of Government, defects in the account-
ing machinery of the Department in regard to ‘ stores ’ and adjustments made
by audit after the close of the year. This decrease in expenditure by Rs. 42,62
as compared with the actuals of 1933-34 is mainly due to the contribution to-
the Depreciation Fund of the Department being restricted during the year
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to the actual expenditure on renewals and replacements., In the ordinary

course a contribution of Rs. 37 lakhs should have been made to the Deprecia--
tion Fund, but actually a contribution of Rs. 9,37 was made, the Department

being relieved to the extent of 27,63. Even if the full contribution had been.
made, the expenditure would have shown a net decrease of Rs. 14,99 lakhs,

which amount was the [net saving effected in expenditure after meeting.
increases in expenditure such as increments in pay and charges for interest.

The reduction in expenditure was due to the cumulative effect of the measures

of economy and retrenchment adopted by the Department since 1931-32.

Although the year closed with a profit of 37,94 this amount cannot be-
regarded as representing a real profit, as the salaries of thestaff during the year
ocontinued to be subject to the temporary emergency deduction of 5%. If
allowance is made for this factor as well as for the reduced contribution to the

Depreciation Fund, the year’s working would have resulted in a loss of abous
20 lakhs.

Ezxperience of 1935-36.

3. The sanctioned budget for 1935-36 compares as follows with R.E.
and the approximate actuals for the year :—

B.E. R.E. Actuals
1935-36. 1035-36. - up to March
Final.

Reverue . .. .. 11,3257 11,4974 11,47,00
Expenditure .. .. .. 11,45,68 11,43,95 11,560,13
Profit (+) or Loss (—) .. .. —13,01 +85,79 —3813

The improvement in the revenue of the Department during 1934-356
constituted a definite promise for the future. The estimates for 1935-36
therefore assumed that the improvement in trade and economic conditions
would generally continue. Revenue was therefore estimated at 11,32,67
allowing for an increase of 27,22 over the R. E. for 1934-36 and 12,70 over the
actuals for that year.

The expenditure for the year was estimated at 11,456,568 which was about

b4 lakhs more than the R. E. 1934-35 and 63,65 more than the actuals for that

It was expected on the budget estimates that the year would close with

a loss of 13 lakhs. The main causes for the large increase in expenditure over
the R. E. 1934-35 were :—

(1) the restoration of the emergency deduction from pay costing over
27 lakhs ;

(2) provision for. normal increments to staff costing about 15 lakhs ;

(3) pending further investigation an increase over last year’s figure
waas effected in the contribution for depreciation of wasting assets,

" which in 1934-35 was limited to actual expenditure on renewals
and replacements about 19 lakhs ; and

(4) minor increases on account of the extension of air mail services,
rise in traffic and expansion of postal facilities in rural areas
3 lakhs.



1834 LEGISLATIVE ASSEMBLY. [1%ra 8xrr. 1936.

4, The actuals for the first eight months of 1935-36 however showed that the
revival in trade was more marked during this period than was originally
expected and indicated that a further rise in revenue could safely be antici-
pated. The revenue was therefore estimated at 11,49,74 in the R. E., being
over 17 lakhs more than the original budget figure. The actuals up to March
finalonly are available at present and assuming that the adjustments in March
supplementary will equal the preceding year’s adjustments, the anticipated
actual revenue is likely to be 11,47,64 or 210 less than the R. E. Thus the
revenue estimates are likely to be closely realised, the variation being -18%.
The small fall is mainly due to the receipts from telegraph charges realised in
cash and telephone call fees not coming up to expectations during the closing
months of the year. Itmay be mentioned that this figure of revenue is
inclusive of 15,35 on account of interest on the depreciation fund balanee.
Even allowing for this the revenue expected during 1935-36 will be 11,32,29
which is 280 higher than the highest revenue ever earned by the Department.

5. The expenditure on the other hand was fixed at 11,43,95 in the R. E.
showing a decrease of 163 over the sanctioned budget. During the year the
Department took over the actual payment of pensions for which hitherto
a contribution equal to 7°59%, of the pay charges of the pensionable staff of
the Department was being paid to General Revenues which paid the pensions.
On the basis of the information available at the time it was assumed that the
provigion on the actual basis would be to the benefit of the Department by
about b lakhs. But in consequence of the policy of retrenchment followed
by the Department an unusually large number of employees retired, as shown
in the statement below, during the last four years :—

Number of staff retired

‘Gazetted Other |

Year. officers. employees.
1927-28 to 1930-31 .. ‘e .- .. 113 3,684
1931-32 to 1934-36 .. . . .. 165 12,294
Increase . . . . .. 42 8,610
Percentage of increase .. .. .. 379% 2349,

The pension bill of the Department has therefore increased heavily and it is
estimated to amount to about 26 lakhs more than the budget estimate. The
expenditure on leave allowances paid to retrenched personnel also increased
These increases have, however, been met from the following savings :—

(1) 4 lakhs on account of reduction in fthe interest charges of the
Department due to the reduction in the rate of interest and the
writing down of the accumulated loss of the Department by 42,67
on account of the writing off and writing down of the value of
unserviceable and obsolete stores since commercialisation ;

(2) the claim of railways for increased haulage charges not having
matured .. 7 lakhs ;

(3) the provision for depreciatioh in the absence of detailed calculations
having been overestimated by 1 lakh ;
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(4) savmgs caused by the rebate on the cost of manufacture of stamps
and postcards and the reduction in the ma.nu:fnotunng cost of
postal stationery .. 1,87 ; and
(5) The balance of 12,13 was met out of savings resulting from the
introduction of new rates of pay, conversion of posts and conti-
nued efforts at economy.

6. It was anticipated in the revised budget that the loss of 13 lakhs pro-
vided for in the Budget Estimates would be converted into a profit of 579.
The actuals up to March 1936 final only are available at present. The expen-
diture so far booked amounts to 11,50,13 which is 455 more than the Budget
Estimate. This increase is due entirely to under-absorption of ‘ indirect
charges > and ° freight charges ’ under ‘ Engineering Expenses ’ and less credits
on account of share of revenue establishments debitable to capital then esti-
mated. Further adjus‘ments of these charges are, however, likely which
would involve a reduction of expenditure under working expenses by debit to
capital. Full details are not so far available but on the basis of information
available at present it is Likely that further adjustments on this account to
the extent of 3 or 4 lakhs may be effected before the accounts of the year are
closed. Assuming further debits under expenditure in March Supplementary
to equal the amount adjusted in the previous year, it is likely that the budget
will be a balanced one or show & slight profit.

Prospects in 1936-37.

7. The estimates for 1936-37 have assumed that the improvement in
trade and economic conditions will generally continue and the revenue has
been placed at 11,74,15 or an increase of 24,41 over the R. E. for 1934-35.
This increase has been assumed after allowing for some decrease in revenwe
due to the lowering of certain postal rates estimated to cost about 13,74.
The expenditure for the year is estimated at 11,72,86 which is about 29 lakhs

- more than the R. E. of the previous year. This increase is mainly due to—

(a) increase in pay charges on account of annual incremeats ..12,00 ;

(b) increased provision of 295 for revision of establishments and develop—
ment of postal facilities in rural areas ;

(c) increase of 900 in the pensionary bill of the Department due to
a large number. of retrenched employees exchanging leavs salary
for pension during the year ; and

(d) increase of 254 due to the restoration of emergency deduction from
salary.

It may also be mentioned that with effect from the 1st April, 1936 a
Renewals and Reserve Fund has been substituted in place of the Depreciation
Fund and the annual contributions to it has been fixed at Rs. 25 lakhs for'a
period of five years, whereafter the position will be re-examined. This has
resulted in a saving of 267 in the contribution to the Fund as compared wn;h

" the R. E. of 19356-36.

The estimated revenue for 1936-37 is higher (by about 44,66) than the
highest revenue earmned during the past few years, viz., in 1929-30. But if
allowance is made for the interest on depreciation fund balance (which is
credited to revenues since 1933-34), the revenue expected in 1936-37 will be

L284LAD 1
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more than the highest figure reached in 1929-30 by 28,79. The expenditure
(even after the restoration of the salary cut), viz., 11,72,86 is, however, less than
the highest expenditure which was in- 1930-31 by 38,49 and the gain in the
year's working is estimated at over one and a quarter lakhs.

8. On the receipt side the possibility of securing more traffic by stopping

the sources of leakages of revenue and by creating more traffic by publicity

. and offer of facilities is receiving constant attention. The postage rates have

been overhauled and new productive works calculated to bring in more revenue

have been undertaken. The effect of reductions in the postage and telegram
and telephone rates is being carefully watched.

9. The expenditure of the Department, it has to be remembered, depends
mainly on the volume of traffic which it has to handle and no appre-
ciable reduction in expenditure is possible without a reduction in the volume
of traffic handled. If the improvement in trade continues, expenditure is
bound to rise to enable the Department to cope with the increase in traffic.
The expenditure of the Department is, therefore, speaking generally, compress-
able only to the extent to which traffic is reduced. One other feature that
has to be borne in mind is that no further economies on a large scale can be
expected in the near future. Small economies will acerue during the current
and the next few years as a result of the acceptance of some of the recommenda-
tions of the Telegraph Establishment Enquiry Committee. The Postal
Enquiry Committee mainly dealt with the internal organisation of the Depart-
ment and its recommendations were not expected to result in any substantial
economies. It was essentially an efficiency committee and not a retrenchment
committee. The special expenditure on retrenched personnel will no doubt
be considerably reduced. But it will assume a different shape and will be
reflected in an increased pension bill. Abnormal retirements during the
retrenchment campaign will keep the pension bill high and stability will not be
reached for some years. The revised scales of pay introduced in the last
year will appreciably reduce the pay bill of the Department, though its imme-
diate effect will not be so marked. On the whole, therefore, if the improve-
ment in trade conditions, which commenced in 1933-34, continues, the Depart-
ment should be able to make the small profit estimated.

APPENDIX VII.

Imperial Council of Agricultural Research—Accounts and Audii of the Research
Fund.

The Imperial Council of Agricultural Research is registered as a society
and under Rule 63 of the Rules and Regulations (as embodied in the Memoran-

dum of Association) its accounts are audited by the Auditor-General in India.
The rule reads as follows : —

“ The Accounts of the Society shall be subject to the audit of the Auditor-
General in India. The nature of audit to be applied and the detailed arrange-
ments to be made in regard to the form of accounts and their maintenance and
the presentation of the accounts for audit shall be prescribed by Bye-laws

to be framed by the Governing Body and approved by the Governor-General
in Council with the concurrence of the Auditor-General.”
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* The principal bye-laws relating to accounts are reproduced below. These
have all been made with the previous approval of the Governor-Genersl m
Council and with the concurrence of the Auditor-General.

Bye-law 22.—The accounts of the Society will be maintained by the Seo-
retary in the manner and in the forms prescribed in these bye-laws. He will be
assisted by an accountantwho will be a member of the Subordinate Accounts
Bervice of the Indian Audit Department on the cadre of the Accountant-
General, Central Revenues, provided that the Council may, with the previous
ooncurrence of the Accountant-General, Central Revenues, appoint as its
Accountant a person from the staff of the Accountant-General, Central
Revenues, having a lesser professional qualification than that of a member of
the Subordinate Accounts Service of the Indian Audit Department.  The
Accountant will be subordinate for the purposes of discipline, promotion, leaye
and transfer, ete., to the. Accountant-General, Central Revenues, but administra-
tively will be directly subordinate to the Secretary. The Acoountant will
advise the Becretary on all matters concerning audit and acocounts and any
Government rules which may be made applicable to the Society. He will
be directly responsible to the Secretary for the accuracy and completeness of
the accounts of the Society. His pay and allowances and leave and pension
confributions will be debitable to the Society’s grant for Research.

Bye-law 24.—The functions of Audit Officer of the Society will be exercised
by the Accountant-General, Contral Revenues, under the general superinten-
dence and control of the Auditor-General in India. It will be the duty of the
Audit Officer to object to any expenditure from the Funds of the Bociety
inourred in contravention of Article 4 of the Memorandum of Association, or
of the Rules and Regulations, or of these Bye-laws.

Bye-law 25.—Where expenditure from the Funds of the Society is in the
nature of a grant-in-aid the audit of such expenditure shall be conducted accord-
ing to the principles laid down in Chapter 11-A, of the Audit Code of the Auditor-
General in India.

Bye-law 26 (without Appendiz).—The Accountant will apply a check, of
the nature of pre-audit, to all payments from the funds of the Society, and will
maintain registers in the following forms as set out in the Appendix :

Form 12.—Establishment Audit Register.

Form 12-4.—Audit Register of Gazetted Government Servants’ Pay and
Allowances,

Form 13.—Travelling Allowances Audit Register.

Form 14.—Contingent Audit Register.

Form 15.—Audit Register of Special Charges.

Form 16.—Objection Book relating to Irregulat Paymenta,

Form 16-4.—Objection Book relating to Teshnical Objections.

Form 16-B.—Adjustment Register (of 16-A). .

Form 16-C.—Abstract Register (of 16-A and 16-B).

Form 17.—Audit Register of Financial Orders, Delegations, eto,

Form 18 —(Deleted). ;
L284LAD o}
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Bye-law 32.—If expenditure from the Funds of the Society consists of &
grant to any authority or individual under the audit of any other audit officer
of Government, the Accountant-General, Central Revenues, will satisfy himself
that the purpose of the grant is within the scope of Article 4 of the Memorandum
of Association and will call for and accept a certificate of the audit of that other
sudit Officer of expenditure from the grant itself. '

Bye-law 33.—As soon as is practicable after his accounts for a year are closed,
the Secretary will cause to be compiled the Annual Accounts of the preceding
year of the funds of the Society referred to in Rule and Regulation 61 in the
form prescribed in Bye-law 23 and will send an intimation to the Accountant-
General, Central Revenues, as soon as the work is completed. The Accountant-
General, Central Revenues, will thereupon depute an officer who will test-
audit these accounts of the Society, and re-audit in detail the accounts of at
least three months to be selected by the Accountant-General, Central Revenues..
He will record his certificate of audit at the foot of the Annual Accounts and will
forward these with his Report to the Accountant-General, Central Revenues.
The cost of this test-audit will be a charge against the Research fands of the:
Bociety.

Bye-law 34.—(1) The Accountant-General, Central Revenues, under Rule
and Regulation 64 will then prepare for submission through the Auditor-
General in India to the Governing Body of the Society and to the Government
of India an Annual Report on the accounts of the Society which will cortain
such comments, general or special, as he may desire to make on the general
financial position of the Society and on the results of his audit for the year.

The audited accounts of the Society referred to in Bye-law 33 will form an
enclosure to his Report. .

(2) All arrangements for the audit of the Imperial Council of Agricuttural
Resemh accounts are approved by the Auditor-General.

The actual audit of expenditure at headquarters (.., on schemes directly
administered by the Council, e.g., Locust Research, Sugar Technology and
Agricultural Statistics) is conducted by the Accountant-General, Central Reve-
mues, as 18 the audit of the grants made to Central Institutes. Grants made to
Provincial Governments are all audited by the Provincial Accountant-General
concerned as also are all grants made to Indian Universities. Grants to outside
institutions in British India are also audited by the appropriate- Accountani-
General. The grants made to contributing Indian States are audited by their
Accountants-General. In every case, a certificate is furnished showing that the
grants have been expended in accordance with the conditions attached to it and
that the money has been properly appropriated to approved sub-heads,

(3) The attached abstract statements shows the total amounts of the various
schemes sanotioned from the inception of the Council upto March 1936 (and to
which. funds have been allotted) and the method of audit. The figures given
ate for the total cost of these schemes over the whole period of sanction, usually
five years ; the actual expenditure incurred up-to-date is naturally much less.
The annual accounts of the Imperial Council of Agricultural Research are pub-
lished th its Annual Report. The Annual Report for the year 1935-36 is to be
issued by the Government Press on the 6th of August.
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‘APPENDIX VIII.

OFricR MEMORANDUM FROM THE GOVERNMENT OF INDiA, FINANCE DEPART-
MENT, TO ALL DEPARTMENTS OF THE (GOVERNMENT OF INDIA (INCLUDING
maE FiNaNciaL ADVISER, MiLITARY FINANCE) ; THE FINANCIAL ADVISER,
Posts AND TELEGRAPHS ; AND CENTRAL BoARD oF REVENUE ; THE AUDI-
TOR GENERAL ; THE CONTROLLER OF THE CURRENCY ; THE PRIVATE SECRE-
TARY TO THE VICEROY AND MILITARY SECRETARY TO THE VICEROY AND
THE MAaSTER, SECURITY PRINTING, INDIA, No. D.-3516-B., DATED THE
91 OcToBER-1935.

In view of criticisms in the Legislative Assembly in connection with supple-
mentary grants during the last budget session and in the last Public Accounts
Committee, the Finance Department has recently been considering the question
of strengthening the machinery of financial control. It has been decided to lay
down the following general principles for the guidance of Departments. These
principles are for the most part a reiteration of principles already laid down and
the co-operation of all the Departments of the Government of India and of all
disbursing officers is requested to ensure that they are strictly observed :—

1. In framing the budget estimates the Departments should exercise the
utmost foresight. All items of expenditure that can be foreseen should be pro-
vided for and care should be taken, in consultation with the audit officer where
necessary, to see that the provision is included under the proper sub-heads.
Needless to say, although Departments are asked to provide for all foreseeable
items, the Finance Department will exercise its right to excise or reduce the
provision for any item which it thinks unjustifiable. An exhortation to show
foresight is not an invitation to include new items without due consideration.
While provision should be made for all items that can be foreseen, it is essential
that the amount of the provision should be restricted to the absolute minimum
necessary. When providing for a new piece of expenditure administrative
difficulties and delays should always be borne in mind, and not more should be
provided than is likely to be spent during the course of the year.

2. Detailed rules have been laid down in the Finance Department Resolu-
tion No. F.-13-Ex./25, dated the 2nd August 1926, and in Memorandum
No. D. 2839-B., dated the 8th July 1933, prescribing the procedure to be followed
by Departments of the Government of India and other controlling and
disbursing officers which enable them to watch the progress of expenditure against
appropriation. If these rules are followed, the controlling officers should be in &
position from month to month to estimate the likelihood of savings and excesses,

3. A Department or disbursing officer may find in the course of the year
that the expenditure under some sub-head is likely to be less than the provision
in the budget. The saving may be due to one or more of the following causes :—

(a) actual postponement of expenditure ;
(b) real savings due to economy ; and

(o) mormal savings due either (s) to original over-estimating ; or (st) ®
usual administrative causes, e.g., casualties, etc. )
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Bavings due to cause (a) should m no circumstances be used for reappropriation
to meet new items of expenditure without the sanction of the Finance Depart~
ment. Unless savings due to cause (b) have been made deliberately to provide
for an unforeseen emergency, they should not ordinarily be utilized in the course
of the year for new items of expenditure, as it is desirable that all such new
items should be considered together at the time of the preparation of the budget.
This aspect of the question is dealt with in greater detail in paragraphs 6 and 7
below.

All savings should be surrendered to the Finance Department immediately
they are foreseen without waiting till the end of the year unless they are re-
quired to meet excesses of the kind referred to in the next paragraph which are
definitely foreseen at the time. No savings should be held in reserve for
possible future excesses. '

4. On the other hand it may be found that an excess is likely owing to either
(a) an unforeseen emergency or (b) under-estimating or insufficient allowance for
factors leading to the growtk of expenditure. In the case of an excess of either

an examination of the whole grant should be made to see whether there
are likely to be savings under any of the other sub-heads due to cause (c)
described in paragraph 3 above which can be utilised to meet it. If such
savings are not available, it should be seen whether special economies can be
effected under other sub-heads. If funds cannot be provided by either of these
methods, it will have to be considered whether the excess should be met by
postponement of expenditure or whether an application for a supplementary
grant should be made. In either case, application will have to be made to the
Finance Department and the course recommended by the Department stated.
Normally, an application for a supplementary grant will not be entertained by
the Finance Department unless the anticipated excess is due to a cause beyond
the control of the authority and funds cannot be found by any legitimate post-
ponement of expenditure for which provision already exists. All applications
for supplementary grants should be accompanied by & full explanation of the
reasons for the exoess and of the impossibility of providing funds to meet it.

Under paragraph 10 of the Finance Department Resolution No. D. 1089-A.,
dated the 1st June 1926, the Administrative Departments have to intimate
their requirements regarding supplementary grants to the Finance Department
before the middle of January. Experience has shown that this date is too late.
The Finance Department therefore request that the Departments should, as
far as possible, send their demands for supplementary grants by the middle of
December at thelatest. And Departmentsare further reqaested not to hold up
their applications till that date, but to forward each application to the Finance
Department as sdon as they become convinced that a supplementary grant will
be necessary.

6. On receipt of an application for a supplemertary grant, the Finance
Department will review the position of the grant as a whole with reference to
the known actuals of the year to date.and the actuals and estimates for previous

ears. If after thisexamination the Finance Department comes to the con-
clusion that it should be possible for the Administrative Department to meet the



1342 LEGISLATIVR ASSEMBLY: [17TE Serr. 1936.

expenditure within the sanctioned grant, either from normal savings or by
special economies or in the last resort by judicious postponements of other
expenditure, the Administrative Department will be 8o informed and no supple-
mentary demand will be presented to the Assembly. If, on the other hand,
the Finance Department considers that a supplementary grant will be neces-
sary, a demand will be placed before the Assembly as soon as possible without
waiting till the end of the year.

6. The supplementary grants referred to in the last two paragraphs are such
as are required by extra expenditure on the normal activities of the Depart-
ment. Expenditure on a ““ new service ”’, in the technical sense, and on new
items, such as, new buildings, new roads, etc., for which no provision exists in
the budget, should only be incurred in the middle of a year in exceptional cases.
There is a fundamental objection on general principle to admitting such de-
mands in the middle of a year; for these, being made during the course of the
year and not at the time of the preparation of the budget, have necessarily to
be dealt with singly and not in relation to other demands from other claimants,
It is only when the whole of the demands are viewed together that it is possible
to form an adequate idea of their relative urgency and to effect a fair distribu-
tion of the funds available. If such a procedure is not followed, a single item
may be accepted which, if it had been considered together with the whole body
of demands, would have been rejected because it would have been clear that
its inclusion involved the exclusion of other more desirable items.

7. It is, however, possible that there may be occasions on which it is neces-
sary to provide funds for * new services ’ or new items even in the middle of
the year. In sending proposals in such cases to the Finance Department the
Administrative Department should explain clearly why they were not provided
for in the original budget and why they cannot be postponed for consideration
in connection with the next budget. The Finance Department, if satisfied on
these pointa, will consider whether it would not be reasonable to ask the depart-
ment concerned to curtail its other expenditure so as to keep the total within
the grant. Ordinarily, no new service or item will be accepted by the Finance
Department unless the department concerned can guarantee that the extra
expenditure will be met from normal savings or by special economies within the
grant. Cases which involve a supplementary grant will narmally be accepted
by the Finance Department only if they relate to matters of real imperative
necessity, or to the earning or safeguarding of revenue. In such cases the de-
mand for a supplementary grant, or for a token grant in respect of a ‘‘ new
service " if the expenditure can be met by reappropriation, will be presented
to the Assembly as soon as practicable after the need arises.

-Neo. D.-3516-B.

Gopv forwarded to the Financial Commissioner, R'a;llwsyé:.'
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Report of the Public Aoeounlt; Uommittoe on the accounis of

PaRT II—RAILWAY ACCOUNTS.
Position as regards estimating and control of expenditure.

1. The following table compares the original estimates made before
the beginning:of the year, the revised estimates prepared near.its end and.
the actual results :—

{Lakhs of rupees.)

§ T Budget. | Revised. | Actuals.
(1) Traffic receipts (less refunds) . 89,00 90,75 190,20
(2) Micellaneous rocéipts .. 2,27 2,01 1,86
(3) Working expenses . . 63,26 '63,83 63,90
(4) Miscellaneous expenditure .. .. 1,27 1,33 1,33
(5) Interest charges .. . . 32,05 31,84 31,80
(6) Surplus (+) Deficit (—) .. . —5:30 —4,24 —56,06
(7) Contribution to general revenues .

{8) Payments to () Withdrawals from (—) Reserve
(9) Loans from Deprecin.tion Fund .. .. 5,30 4,24 5,08

]

2. The deficit of Rs. 5,06 lakhs was met by a loan from the Deprecla-
tion Fund and of course once ggain the preseribed contribution to
general revenues could not be paid during the year under review.

3. The following table - compares the final voted granmts with tha .
expendlture agamst those granm —

(Lakhs of rupees).
- :
o 'Voted. - Supple- Actual Excess
Original. | mentary Final expendi- (+)
e Expenditure charged io Revenue. o
L n.ihuynma . . 8-45 .. 845 814 —31
2. Avdit .. | izes| s 13| 137 401
3 !mﬂammditqn © e | c:.10-80 e ¢ | . 10-60, e  —07
i
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(Lakhs of rupees.)
Voted. Supple- Actual Exoess
Original. | mentary Final expendi- (+)
grant. grant. ture. Bavings

| (=)
Ezxpenditure charged to Revenue—contd.
4 Refunds .. .. .. 12-00 .. 12:00 | 1239 +-39

5. Payments to Indian States and
Companies . 3,37-00 . 3,37-00 | 3,43-56 +6-85

6-A. Working expenses.—Mainte-
nance of structural works .. 8,45-76 11-50 B,67-26 8,67-00 —25

6-B. Working expenses.—Mainte-
nance and supply of locomo-

tive power 16,6150 . 16,61-50 | 16,72-76 | +11-26

. .. 6,63-76 18-00 5,81-76 5,80-82 +8-17

6.D. Works expenses.—Mainte-

nance ferry steamers and

harbours .. 27-46 3-90 31-35 31-16 —20
6.E. Worki .-—-Expenp-

os of o department 10,30-76 12-85 | 10,43-60 | 10,46-45 +2-85
6-F. Working .—Expens-

uofGewnmmh . 4,68-50 e 4,68-50 | 4,50-55 —7-95
08-G. Working evpenses.—Misoella-

neous expenses . . 4,07-90 1550 4,23-20 4,15-16 -804
6-H. Working erpenses.—Eleotrio

service department . 1,17-30 2-36 | 1,19-65 | 1,18-49 —1-16
7. A iation to Depreciation .

mﬂl . . .. | 13,65:00 8-00 | 18,73-00 | 18,71-77 —1.23
8. Interest chargee . 2-83 . 2.83 2-80 —-03

Ezpenditure charged to Capital aid Depreciation Fund.
9. Temporary - withdrawsls- ﬁvm - . :
Depreciation Fund .. 5,33-22 . 5,33-22 5,06-25 | —26-97

11. New Construotions .. . 11-00 16-00 26-00 17-13 —8-87

12. Open line works .. .. | 13,2200 +01 | 13,22-01 | 8,74-16 |—4,47-85
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4. The mon-voted appropriations sanctioned by the Government of
India and the expenditure against those appropriations are given
helow —

(Lakhs of rupees.) .
Original Supple- Actual
Non-voted. a men lpptopl‘it u:pendl Excess(+)..
ptl::'?m- srpm:g? tion. vings(—h
tion. |
Expenditure charged io Revenue.

1. Railway Boapd . el 410  —37 3-73 3-70 — 08"
2. Audit .. 3-30 —02 3-28 3-34 +-08°
3. Miscellaneous expenditare .. 10- 60 1-01 12-51 12-78 | +-27

6. Working expenses—
A. Maintenance of mnml

works . . 32:00 . 32-00 32-47 + 4T
B. Maintenance and supply of .
locomotive power . 16-77 —1-08 14°60 |  14-60 — 00
C. Maintenance of carriage and
wagon stock . 9-10 — 05 8:16 8-07 —*08
D. Maintenance of ferry steam-
ers and harbour .. ‘24 .- <24 -27 +-03.
E. Expemof’.[‘nﬁc Dep..-s. 1662 —06| 1656 1641| —15
¥ Expmuufﬂmenqunﬁ-
25-25 —-52 24-73 24-48 — 20
G. Miscellaneous expenses .. 12-10 2:70 14-80 14-74 ~—-08:
H. Eleotric service department 1-02 02 1-04 1-03 —-01
‘8. Interest charges .. | 32,02:3¢ | —20-98 | 31,81-41 | 31,77-26 | —4-15.
Ezpenditure charged to Capitel.
11. NﬂrGonll:m .. A 1-16 1-16 1-18 —08
. PR .
12 Opml.mowwh .. . 2-00 =73 273 2- 44 —

l_lbuhrge'ofdebuhm . .. 39-03 39-93 30-86 —-0T:
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8. Egcesses over voted grants.—The exeesses over voted grants which
require to be regularised by exeess votes of the Legislative Assembly are

shown below :—
Demand No. Final grant. axp‘:;;}‘;} re. Exceas.
2—Audit 13,75,000 13,76,113 1,118
4—Refunds 12,00,000 12,38,914 38,914
5—Payments to Indian States and Companies |  3,37,00,000 |  3,43,564,600" 8,564,609
0--B. Working expenses.—
Maintenance and suppl_v of locomotive 16,61,50,000 16,72,74,912 11,24,912
power. .
6—C. Working expenses.—
Maintenance of carriage and wagon stock 5,81,75,000 5,89,92,265 B,17,285
6—E. Working expenses.—
' Expenses of traffic department. .. 10,43,60,000.| 10,46,45,458 2,85,458

The small excess under Demand No. 2 was due to higher expenditure
-on leave salaries and gratuities to retiring staff than was allowed for when
the supplementary grant was obtained. The excess under Refunds was
due to the difficulty of accurately estimating under this Demand:. As
regards the excess under Demand No. 5, it was originally intended to ask
for a supplementary grant of Rs. 9,60,000 which . the Standing Finance
Committee had actually approved but in view of later information, a sup-
plementary grant was considered unnecessary. More freight and handling
- eharges on ‘ fuel ’ on several railways and heavier repairs of locomotives
accounted for the excess under Demand No. 6-B. The excess under
Demand No. 6-C. was due in part to the charging off of the cost of certain
Diesel engines to revenue and to heavier repairs fo carriage and wagon
stock on account of increased traffic requirements. The excess under
Demand No. 6-E. was due to a lack of uniformity in booking receipts and
payments on account of inter-railway transactions for runmng powers by
the different railways. The percentages of the excesses in the six cases
-are .07, 3.24, 1.94, 68, 1.41 and .27 respectively. There were excesses
under six Demands during the year as compared with three in the previous
year. We recommend that the Assembly assent to the excess demands
‘which will be placed before them by Government in due course,

6. The excesses over non-voted appropriations were four durmg the
:year against two in 1933-34.

7. Taking the total railway expenditure both voted and non-voted,
there was an excess of Rs. 5 lakhs or .05 per cent. under expenditure
- charged to revenue and a saving of Rs. 4,84 lakhs or 25,14 per cent. under
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eapital expenditure. The position in t.hm respect compares 8s fo].lown
with the last four yea.rs —

Ezpeaditure charged to revenus (ezcli@dt‘né appropriaitons o and frmn
the Reserve Fund).

* (Lakhs of rupees.)

Year, Final grant Sa.nngn (=) Pm of
appropriation. me-(+} cnlumn (g)

1930-31 . . .. 105,11 —2,98 2:83:

1031.32 . . 101,38 —4,24 418
1032-33 . . . 97,36 —87 -38.
1933-34 . . . " 96,81 —4 04
1934-35 . 102,48 +5 -05°
Ezpenditure charged to Capital and Depreciation Fund.
1030-31 - . . 26,74 —1,14 430
193132 . - e 29,18 —4,95 16-96
1932-33 . . 19,55 —2,66 18,80/
1933-34 . . .e 17,34 —3,08 17-48
103435 . . . 19,25 —4,84 ’ 2514

Under expenditure charged to revenue, the variation in the total as
oompared with the final allotment amounted to .05 per cent. In the
recent past, the tendency was towards savings. In the year wunder
review, however, there has been a small excess. We noticed that in a
good many cases there were exocesses even over final appropriations. Had
current control been fully effective, we believe that the excesses in at
least some of the cases could have been avoided. We were given to under-
gtand that the Railway Board have recently instructed railways to con-
duct a review of expenditure three times a year with a view to Lringing
to the notice of Government cases where expenditure in excess of the
sanctioned grant appeared -certain, after taking into aceount feasible
re-appropriations. We would wurge that a strict watch should be
maintained upon the observance of these insiruetions. Discrepancies
between the revised estimates and final figures generally signify imperfect
eurrent control.

Under eapital expenditure, there was the usual enormous saving.
‘Against a budget provision of Rs 13.35 crores under Grants No. 11 and
12, the actual expenditure was Rs. 8.94 crores. It was explained to us
that of this saving of about Rs. 4} crores, rolling stock accounted for a
crore, while the expenditure under the Hardinge Bridge Protection
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Works was less by about balf a crore. A further important cause was
the repayment of Rs. 20 lakhs of debentures by the Mymensing-Bhairab
Bazar Railway Company. Notwithstanding the special ecircumstances
that were responsible for savings in eertain cases, we have no hesitation
in observing that the estimating of capital expenditure was unsatis-
factory. The Financial Commissioner explained that in dealing with
the estimates for 1936-37, the Railway Board had effected a lump cut of
Rs. 1} crores for probable savings on the estimates of railways to counter
the overestimation which occurred in the earlier years. This is no doubt
8 wise precaution but we wish to point out that an arbitrary lump cut has
the danger of causing undesirable variations unless the reduction is pro-
perly distributed. We recommend therefore that the cuts should be
allocated as far as possible to heads where they are practical and within
the control of railways. We would also add that once cufs have been

made in the estimates, every effort should be made to restrict expenditure
to the reduced scale.

We would also observe that, on the experience of past years, the

capital budget could have stood a cut of considerably more than 1}
Crores.

8. Irregular re-appropriations—Under Rule 52 (2) of the Indian
Legislative Rules we have to bring to the notice of the Assembly every
reappropriation from one grant to another and every reappropriation
within a grant which is not in accordance with the prescribed rules.
During the year under review the following reappropriations werc sauc-
tioned by Railway Administrations which were not strictly w1thm their
powers — .

(1) Gramt 6-D.—The Assam Bengal Railway transferred Rs. 22,000
from Grant No. 6-D to Grant No. 6-F (Rs. 5,000) and Grant
No. 6-G. (Rs. 17,000).

(2) Grant No. 6-E.—The Jodhpur Railway increased Grant No.
6-E by Rs. 9,000 by transferring small amounts from Grants
No. 6-B (Rs. 2,000) No. 6-C (Rs. 1,000) No. 6-F (Rs. 5,000)
and No. 6-G (Rs. 1,000).

Financial Position of Railways.

9. In our report last year we dwelt at some length on the financial
position of the Railways. During the 5 years 1930-31 to 1934-35 the total
deficit on the working of the Railways amounted to 374 crores. In 1935-36,
though the Budget provided for a defieit of only 2 crores, the actual deficit
was about 4 crores. We remarked last year that the position was actually
more disquieting than these figures indicated as, under the accounting
system in force, certain expenditure which should be charged to revenue
was being charged to capital. We were informed that the questions of &
proper allocation of expenditure between capital and revenue, of the con-
tribution to the Depreciation Fund and of the amount to be provided from
railway revenues for the amortisation of railway debt were under the con-
sideration of the Government of India. In paragraph 120 of the
Financial Commissioner’s Review a summary of the proposals of the
Government of India regarding these questions has been given, and it
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appears from paragraph 121 of the Review that, if all these proposals,
which the Auditor-General has described as ‘‘ undoubtedly sound ’’, are
‘to be given effect to, the gap between railway revenue and expenditure
would be at least 10 crores. At the present moment it is quite impossible
to put the whole of these proposals into operation. We think that they
should be carried into effect as soon as circumstances permit and in the
meantime we fully support the decision of Government that the defects in
“the allocation of expenditure between capital and revenue should be im-
mediately remedied even though it involves an increase in the apparent
deficit of something like 50 lakhs a year.

But accounting alterations cannot solve the main problem. They can
only serve to shew up its true magnitude. The problem is to bridge a
gap of something like 10 crores and naturally this is the problem to which
we have principally devoted our attention.

In our report last year we said :—‘‘ We are well aware that a restora-
tion of economie prosperity is the most satisfactory means of effecting this
but we do not see in the present condition of world affairs any certitude
that this will be at ali rapid. We think, therefore, that it is vitally
necessary that the Railway Board should conduect @n exhaustive review
of their freight and fares policy and should consider every possible 1ieans
of increasing their revenue. Apart from what is normally understood
by reviewing freight poliey, we urge that they should press on with their
consideration of the steps required to meet road competition. We do not
at all intend to imply that the expenditure side should be neglected. We
are most reluctant to accept the Railway Board’s estimate of the possible
further economies and we think that the search for them must be
relentlessly pursued. But we are prepared to believe that an increase of
receipts is, in the present circumstances, likely to be the more important
factor in the restoration of financial stability.”

We are informed that the question of Road-Rail competition has been
exhaustively considered by the Transport Advisory Council and that as
a consequence a programme of remedial measures has been decided upon.
‘We gather, however, that the effect of these will be rather to prevent
further deterioration in the position of the Railways than to bring back
to them any substantial amount of the lost traffie.

As regards freight and fares policy we understand that alteration‘s
have been adopted designed to yield an extra 13 crores a year but it is
yet too early to say whether these anticipations will be fully realised.
Indeed we gather that the opinion of the Railway Board now is that until

e price structure in India has altered materially, there is little room for
further large increases in rates and fares. Thus, contrary to what we
thought last year, it would now appear that the solution of the problem
of fully restoring solvency must in the main rest on measures other than
inerease of freights and fares.

Of course the suggestion is often made that the Railways would be
perfectly solvent if only the general Budget would assume certain
liabilities which now fall upon the Railways or pay to the Railways more
than they do at present for certain services. Iin this connection we have
particularly in mind the cost of the so-called strategic railways and the
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fact that certdin bulk traffic for Government Departments is carried at
less than publie, though at fully remunerative, rates. But though such a
transfer from the Railway to the genmeral Budget would undoubtedly
mssist the Railways, it would differ not at all from placing on the general
Budget the task of meeting pro tanto Railway deficits and would, there-
‘fore, leave the position as regards finaneing the constitutional reforms—
‘and it is in connection with thig after all that the solvency of the Railways
assumes its special significance—unaltered. We have accordingly not spent
much time in considering suggestions of this nature. We have, however,.
considered whether automatic alleviations can be expected of themselves
to remedy the position in the course-of a few years. But even after
allowing for a continuous if moderate trade improvement, for all probable
debt conversions and for the effect of the revised pay scales for new
entrants we cannot see how, at the end of three years from now, the Rail-
ways can be less than 7 or 8 crores short of full commercial solvency.
‘There would moreover still be a substantial deficit if we regard it as
legitimate to go on making no provision from revenue for writing down
-capital and equally this wounld be the case if credit is taken for the losses
on strategic railways and for charging Government Departments full
public rates—ehanges which we repeat—we by no means recommend.

This is an alarming prospect and in our view things eannot be left
where they now are. We would urge therefore that the Government of
India should immediately obtain the services of an acknowledged expert in
Railway management to conduet an examination of the whole field and
recommend steps which will secure definite (i.e., other than mere hopes-
of increased revenue due to improving trade) improvements in railway
finances to the extent of something like 3 crores a year immediately and
ultimately of such magnitude as is required to maintain full solvency
on a strict accounting basis. And to avoid misconception we add that
the terms of reference should exclude the possibility of securing this
end by a mere transfer of liabilities to general revenues.

In making this recommendation that-there should be such an enquiry
we do not wish to imply for a moment that Railway administrations have
made no attempt to restore railways to a position of financial stability.
‘We are satisfied from the evidenee which has been placed before us that
strenuous efforts have been made during the past few years to.effect
economies and to stimulate railway revenues, but we feel that nothing
should be left undone to secure a re-establishment of the commercial
solvency of railways, and we consider that an independent enquiry con-
ducted by a railway expert which we have suggested, will be of great value-
in attaining the object we have in view.

The non-official members of the Committee wish to place on record
their opinion that the report of any such enquiry should be pu‘bllshed and
that opportunity should be given for a full diseussion of it in the Legisla-
ture

Miscellaneous.

10. There are certain points which we riot'icec_l in the .course of our
examination of the appropriation accounts to which we desire to draw
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wpevific attention. We observed that ‘‘ unanticipated credits *’ were 'being
used to increase expenditure beyond that provided for in the original
estimates. We appreciate that this is permissible under the striet terms
of the Government of India Act and we realise that such cases are reported
to the Public Acecounts Committee. But we think that it would be useful
if, in future, the Financial Commissioner of Railways could arrange to
give particular attention to sueh cases in his Review and incidentally to
show the gross and not the net excesses. In other words, he should report
the excesses of expenditure as they would be without the unantlclpated
credits and deal with them on that basis throughout the year in the
exercise of his functions of control. OQur attention was also drawn to a
number of instances of works expenditure held under audit objection for
want of sanction pending the submission of completion reports. We
view with grave concern the dilatoriness in preparing the completion
reports and would request Government to remedy the present extremely
unsatisfactory state of affairs in this regard. Yet another matter on
which we feel strongly is the policy regarcing slack coal. The Chief
Commissioner of Railways gave us to understand that railways are
forbidden to sell slack coal. We press strongly that the railways should
be relieved of this restriction as soon as possible, not only on the ground
of the inherent financial loss but also on the ground that the present
policy is against the interests of public safety. The potential danger in
storing slack coal near collieries cannot be underrated.

11. We append to our report minutes of proceedings which we desire
to be treated part of the report. We trust that appropriate action will be
taken on the observations and recommendations contained in these pro-
ceedings. We also wish to record our appreciation of the excellence of the
Financial Commissioner’s Review and the ready assistance rendered to us
in our task by the Chief Commissioner.

P. J. GRIGG.
K. SANJIVA ROW. B. DAS.
N. SUNDARESAN. S. SATYAMURTI.
N. G. RANGA.
THEIN MAUNG.
MD. YAKUB.
. J. RAMSAY SCOTT.
SHER MD. KHAN.
BHAI PARMANAND.
R. D. DALAL.
8. C. MUKHERJEE.
FAZIL-I-HAQ PTRACHA.
PR September 1936. '
L284LAD
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dings of the third meeting of the Public Accounts Committee
Froosect held on Monday, t?::g 20th July 1936, at 11 AM.

PRESENT :

The Hon’ble Sir James Grics, K.C.B., K.C.S.I,, Finance Member,
Chairman

Mr. B. Das, M.L.A. A

Mr. S. Sarvamurti, M.L.A.

Professor N. G. Ranea, M.L.A,

Dr. TuEix Maune, ML.A,,

Mr. J. Ramsay Scorr, M.L.A.

Maulvi Sir MomaMmmap Yakus, Kt.,, M.L.A.

Captain Suer MomaMMap KmaN, C.LE, MBE, { , . .
ML.A. ’

Bhai Parma Nanp, M.L.A.
Dr. R. D. Davar, CLE, M.L.A.
Rai Bahadur Sir SatvAcHARAN MUkHERJEE, Kt..

CB.E, MLA.
Khan Bahadur Shaikh Fazi-1-HAaq PiracHa,
M.L.A.

e

Sir Ernest Buroon, K.C.LE. CSI, ILCS,
Auditor-General.

Mr. B. N. Mirra, Director of Railway Audit.

Were also
presend.

Mr. P. R. Rau, Financial Commissioner, Rail-

i wWays.
Mr. V. 8. SunparaM, Controller, Railway » Witnesses.
Accounts. '

Khan Bahadur Barkar Avnl, Director of Finance.

The Committee took up the examination of the appropriation aceounts
and connected documents relating to the Railway Department.

2. They first took up for comsideration the general financial positicn
of the Railways. They were satisfied that the Financial Commissioner’s
review summarised the position fairly but wished to have some idea of
the most recent position. The Financial Commissioner of Railways
stated that on the basis of the latest available information he hoped that
the results of the current year would show a smaller deficit than the
Rs. 334 crores unticipated in the budget. He hoped that the improve-
ment would be something like a erore of rupees. The Agents of Railways
were taking active measures since last year to increase revenue and restrict
expenditure. The Committee were promised at a later meeting the extent
of savings effected in 1935-36. The question of writing down capital was
also discussed at some length in relation to the interest charges of the
Raﬂwa;s, but the Commiittee came to the oconclusion that it had no
attractive results to offer from the point of view of the ‘general tax-payen

-
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The Railway Authorities thought that the maximum inerease in
revenue—taking into account not only freight alteration but any probable
improvement in economic eonditions—might be taken at about a crore a
year, which on the proper commercial basis envisaged in paragraph 121
of the Financial Commissioner’s report still left a considerable gap to be
hridged. Some members of the Committee asked what savings could bo
expected by the imposition of a graduated cut on salaries, ete. The Finan-
cizal Commissioner promised a statement at a later meeting. They further
wished to consider in consultation with the Chief Commissioner the
desirability of an expert inquiry into the whole question of making the
Railways solvent.

3. Defects in budgeting—The Committee thereafter passed on %o
consider defects in budgeting noticed in paragraph 6 of the Repovt of
the Director of Railway Audit. They were disturbed at the continuance
of the very defects noticed last year. The Financial Commissioner
admitted that in certain cases the budgeting was faulty, while in some
other cases there were extenuating cireumstances which rendered the varia-
tiuns from the original estimates excusable. The Committee stressed
the desirability of making a suitable overhead cut in the capital expendi-
ture to allow for inevitable delays, ete., though such a device made
it incumbent on the Railway Board to distribute it among heads where
reductions were practicable and within the control of the Railways. 1In
thieir opinion discrepancies between the revised estimates ‘and final
fisures betrayed defective current control. They desired that the ques-
tion of a lump sum eut in grants other than open line works shouid be
eonsidered.

The Committee adjourned till 2-30 p.m.

Proceedings of the fourth meeting of the Public Accounts Committes
held on Monday, the 20th July 1936, at 2-30 P.M.

PRESENT :
The Hon’ble Sir James Grige, K.C.B., K.C.8.1., Finance Member,

Chasrman. .
Mr. B. Das, ML.A,, 9

Mr. 8. Sarvamourti, M.LLA.
Professor N. G. Ranaa, M.LLA.
Dr. TEEIN Maung, M.L.A.
* Mr. J. Ramsay Scorr, M.L.A.
Maulvi Sir MosamMmap Yagus, Kt., M.L.A.
Captailﬁ %Hi:n Morammap Kman, CLE, MBE, { Members.
Bhai Parma Nano, ML.A.
Dr. R. D. Davar, C.LE, M.L.A.

Rai Bahadur Sir SarvacHARAN MUKHERJEE, Kt.,
CBE, MLA.
Khan Bahadur Shaikh Fazi-1-HAg PmacHA,
M.UL.A. J
L284LAD E2
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Were also

gir ErNesr Buroony, K.C.LE, CS8I, LCS,Y
Auditor-General.

. . iresens.
Mr. B. N. Mrrra, Director of Railway Audit. !
Mr. P. R. Rau, Financial Commissioner, Rail-
ways.
Mr. V. 8. SuxparaM, Controller, Railway » Wifnesses,
Accounts.

Khan Bahadur BARKAT Avrl, Director of Finance,

4. The Committee continued the discussion of the defects in budget-
ing noticed” in the Audit Report and desired to reinforce their last
year’s exhortation regarding a more rigid control of current expenditure.
The Committee discussed the propriety of using unanticipated credits.
It was explained to them that when such credits were to be spent om
new items, *he approval of the Standing Finance Committee was faken
but when they were utilised for ordinary expenditure instead of being
forced into a supplementary grant, no reference to the Legislature was

considered necessary. The Committee then agreed to recommend the total
excesses reported.

5. The C'ommittee desired that in future the Financial Commissioner
should arrange to give in his Review an explanation of the total excesses
after excluding the unanticipated credits.

6. With reference %o paragraph 15 of the Audit Report, one member
of the Committee enquired why re-appropriations were not made more
frequently. The Financial Commissioner of Railways drew the attention
of the Committee to certain instructions issued to Railways (Appendix V)
stressing on them the need {o make reappropriations as and when
necessary and to approach the Board in time for applying to the Legista-
‘Yure for additional funds when necessary. The value of a periodic review
of the progress of expenditure once in August, later in December and once
again in February, was impressed on the Railway Administrations. This
would enable them to utilise savings and estimate excesses.

7. The Committee then discussed some of the items enumerated in
Angexutre A ‘to Part II of the Appropriation Accounts and expressed their
dissatisfaction at the delay in the preparation of completion reports.

. % The list of outstanding questions was next taken up for con-
sideration :—

i Item 1,—The Committee were presented with a memorandun.

(Appendix IIT).

Item 2—The Committee approved the specific recommendation

summarised in paragraph 120 of the Financial Com-
missioner’s Review.

Item 3_.—-The _at‘beqtion of the Committee was drawn to the
Instructions issued (Railway Board’s letter No. 2326-F.|IV,

dated the 20th November 1935). (Annexure to dix I),
Tht:tCQmittee desired an annual report ag- m th%s
matter. o

e
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Item 4—The Committee were informed that an officer was being
appointed to deal with the matter which according to
present computation was expected to be completed within
a year.

Item 5—The Committee decided to examine the Chief Com-

missioner, Railways, further on the memorandum presenied
by the Railway Board,

The Committee then adjourned till 11 a.M, on Tuesday, the 21st
July 1936.

Proceedings of the fifth meeting of the Public Accounts Committee held
on Tuesday, the 21st July 1936, at 11 A.M.

PRESENT : B
The Hon’ble Sir James Griga, K.C.B., K.C.8.1., Finance Member,

Chasrman.
. Mr. B. Das, M.L.A,
Mr. S. Sarvamurm, M.L.A.
Professor N. G. Ranea, M.L.A.
Dr. TeEIN Mavng, M.L.A.
Mr. J. Ramsay Scorr, M.L.A.
Maulvi Sir MouaMmap Yakus, Kt.,, M.L.A.
. Members.
Captain SHER MonaMmap Kuan, CLE. MBE. {

ML.A.
Bhai ParMa Nann, M.LLA. .
Dr. R. D. Davar, C.LE,, M.L.A.
Rai Bahadur Sir SATYACHARAN MUKHERJEE, Kft.
C.B.E, M.L.A.
Khan Bahadur Shaikh Fazi-1-Haq PiracHa,
M.L.A.
Sir Ernest Burpon, K.C.LE., C.S8I, ICS, W e
Auditor-General. ;::senf l
Mr. B. N. Mrrra, Director of Railway Audit. '
The Hon’ble Sir GurHRE Russenn, Kt., Chief )
Commissioner, Railways.
Mr. P. R. Rau, Financial Commissioner, Eail-
ways. LWM.
Mr. V. 8. Sunparam, Controller, Rsilway
Accounts.

Khan Bahadur BaggaT Avi, Director of Finance. J

9. The Committee resumed the general discussion on the financial
porition of the Railways and examined’ the Cliief Commissioner of Rail-
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ways at some length. Sir Guthrie Russell doubted the efficacy 9&- raising
freiphts on goods traffic or passenger traffic as a means of improving
revenue. The Committee desired to know if reductions in fares would
not help to increase receipts. In reply the Chief Commissioner n':lsta.nced
a recent case on the North Western Railway where a reduction in fares,
while resulting in an increase of 13 per cent. in passengers, showed only
an infinitestimal increase in earnings. He referred also ‘o similar experi-
menis on the Kast Indian Railway which had had even less encouraging
results. The Committee were, however, assured that different experi-
ments were being pursued on different railways to achieve an improve-
ment in revenue. Referring to the conclusions of the recent conference
of the Transport Advisory Council on the question of road-rail competi-
tion, the Chief Commissivner- expressed his satisfaction that practically
every province had agreed entirely that road traffic should not be allowed
to compete with long distance goods traffic by railways, which from the
point of view of railways was a much. greater menace than passenger
traffic on road. The Committee were told that the goods rates in India
were 1lie lowest in the world barring Japan and Poland and goods
earnings were about 2-1/4 times as much as passenger earnings. The
other problems that were engaging the serious attention of the railways
were the stoppage of corruption and ticketless travel. The difficulty as
regards the former lay in obtaining definite evidence warranting success-
ful punitive action. Taking all the circumstances into account, the
Chief Commissioner agreed with the Financial Commissioner’s ‘estimate
of a probable cumulative improvement of Rs. 1 crore a year over the
next few years, and indeed he thought that this was if anything an
underestimate. On the question of reducing expenditure, the Chief
Commissioner pointed out that a surplus staff of about 3,500 were being
discharged while in another six months about 2,300 more were expected
to become surplus. In his estimate a saving of Rs. 15 lakhs would result
from the immediate retrenchment and another Rs. 10 lakhs at the end
of the current year. The Committee then examined the statistics of
gtaff per mile and the comparative merits of the divisional system. They
desired a statement to be submitted showing a comparison between the
pre-war and post-war working expenses divided into certain main heads.

10. The Financial Commissioner of Railwavs gave the Committee the
figures he promised at the earlier meeting regarding possible savings
from a cut in salaries and wages. On the figures supplied to the
Retrenchment Committee in 1931-32, the wages of people getting Rs. 30
and under amounted to Rs. 8 crores ; between Rs. 31 and 50 to Rs. 6
crores ; between Rs. 51 and 100 Rs. 8 crores ; between Rs. 101 and 500
Rs. 7 crores ; hetween Rs. 501 and 1,000 Rs. 1-1]4 crores, between
Re. 1,000 and 2,000 Rs, 1-1]4 crores and of incomes above Ra. 2,001
Rs. 50 lakhs, making a total of Rs. 32 crores. He illustrated that under
a scheme in which wages under Rs. 30 were omitted from a salary cut,
aud a graded cut imposed on higher salaries, in the manner shown below
a saving of about Rs. 195 lakhs might be expeected : —

Between Rs. 31 and Rs. 100 . a cut of 5 per cent.
Between Rs. 101 and 500 ..a cut of 10 per cent.
Between Rs. 501 and 1,000 .. a cut of 15 per cent.
Between Rs. 1,001 and 2,000 ..a cut of 20 per cent.

. " Between 'Rs. 2,001 and above "..a cut of 25 per eent.
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If the lowest limit were raised to Rs. 50 and the cuts maintained on
the same secale, the savings would be about Rs. 165 lakhs a year.

1i. The Committee discussed the question of the so-called eoncessions
given by Railways. Including the loss on strategic railways and the
difference between the rates charged to the Public and Government
Departments these might amount to Rs. 4 crores. This was making no
allowance for the fact that rates charged to Government Departments
were fully remunerative and it ignored the fact that if the Railways were
to be compensated for them it meant an extra charge of 3 or 4 crores a
year on the central budget. But, even if credit was given for these
amounts and if account was taken of the separation of Burma and of the
probable growth of net revenue in the next few years the Committee were
disconcerted to find that the financial position of railways would still be
Rs. 3-3|4 crores short of producing full commercial solvency on the basis
envisaged by the Finanzial Commissioner in paragraph 121 of his Review.
The Chief Commissioner doubted the wisdom of making good this gap at
any rate in part by a salary cut, for he feared the demoralising effeet of
such a course on the staff in general. The Committee discussed that the
feasibility of amalgamating systems with a view to economy should be con-
siclered, but the Chief Commissioner explained that these were much less
than was commonly supposed and that anyhow most of them were not
irumediately practicable.

The Committee adjourned thereafter till 2-30 p.M.

Proceedings of the sixth meeting of the Public Accounts Committee held
on Tuesday, the 21st July 1936, at 2-30 P.M.

PRESENT :

The Illon’ble Sir James Grigg, K.C.B., K.C.S.I,, Finanee Member,
Chuirman,

-

Mr. B. Das, M.L.A.

Mr. S. SarvamurTi, M.L.A.

Professor N. (. Ranaa, M.LLA.

Dr. Tuein Mavxe, ALLLA. X

Mr. J. RaMsay Scorr, M.L.A.

Maulvi Sir MoramMmMap Yaxus, Kt., M.L.A.

Captain SHEr MonaMmap KuAN, C.ILE., M.B.E.,
M.L.A.

Bhaj Parma Nanp, M.L.A.

Dr, R. D. Davan, C.1.LE,, M.L.A.

Rai Bahadur Sir SarvacEaran MukHERIEE, Kt,,
CB.E., M.LLA.

Khan Bahadur Shaikh Fazi-1-HaQ PmacHA,

v MUL.A. o ' J

F Members,
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Sir Esngsr Buspon, K.CLE, CSI, 1LCS,)
~ Auditor-General. lr“'ere also
J

. . present.
Mr. B. N. Mitra, Director of Railway Audit.

The Hon’ble Sir Guraris Russeur, Kt., Chief 1
Commissioner, Railways.

Mr. P. R. Ravu, Financial Commissioner, Railways.
Witnesses,

Mr. V. 8. SvuxparaMm, Controller, Railway
Aeccounts.

Khan Bahadur Barkar Avi, Director of Finance.

12. The Committee continued the discussion on the question of
retrenchments effected by Railways in pursuance of their recommenda-
tion in paragraph 12 of their report on the accounts for 1933-34. The
Chief Commissioner explained the various measures in force to watch the
conservation of locomotives, wagons and coal and touched on certain experi-
ments with Diesel cars. The Committee desired that a statement showing the
progress made with respect to the various recommendations made by the
Pope Committee might usefully be added in the Finanecial Commissioner’s
Review in future. They also desired a statement showing the number of
saloons maintained, their capital cost, depreciation and maintenance, the
classes of officers entitled to their use, distinguishing saloons maintained
Ly railways for their own purposes from the rest.

13. Item 4 in the Quarterly List of Outstandings ending July 1936.—
The Committee then proceeded to discuss the position regarding the
revision of codes. It was explained to them that the preliminary work
was now complete and the work of simplification would be taken up soon
by an officer on special duty.

Rebate on coal—The Comimnittee took up the question of the rebate
on eoal. The Chief Commissioner explained that the rebate on coal to
Caleutta was meant to encourage the export of coal. He apprehended that
the withdrawal of the concession would adversely affect India’s export
of coal abroad which was now in the neighbourhood of 150,000 tons. In
his considered opinion, the railways did not lose on this rebate.

‘Railway collieries—The Committee next concentrated their attention
on item (E) in the memorandum (Appendix III) circulated by the Rail-
way Board in response to their desire last year to be apprised of the
vesults of Government policy on railway revenues. The Committee were
given to understand +that the expansion of output would not benefit the
railways at present prices. They considered that, should any change of
ciicumstances occur, the matter ought to be taken up again. The Clief
(ommissioner bronght to the notice of the Committee ¢the fact that Rail-
ways were forbidden to sell slack coal in pursuance of an wundertaking
given by Sir George Rainy.  The, Committee felt that . such a. policy
was against the interests of public safety and accordingly recommended
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that the Railway Board should be relieved of its obligation not to sell
sleck not only because they lose the value of such eoal but because it wa3
extremely dangerous to store such coal near the collieries.

14. The Committee reverted to the topic of amalgamation of railways
and desired an up-to-date review to be given them next year of the possi-
bitities of economy by regrouping of railways or amalgamation of the
different systems.

15. Thereafter, the electrification schemes (Appendices VIII and
XII) engaged the attention of the Committee. They criticised the
variations beiween estimates and actuals in the scheme pertaining to the
South Indian Railway and were inclined to think that the scheme was a
financial failure.*

The Committee ajourned till 2-30 p.M. on Wednesday the 22nd July
1436.

Proceedings of the sevenih meenngzgf the Public' Accounts Committes
held on Wednesday, the d July 1936, at 2-30 P.M.

PRESENT :

Maulvi Sir MoraMMap Yakus, Kt., M.L.A., Chairman.

Mr. B. Das, ML.A. A
Mr. 8. SatvaMurti, M. A,
Professor N. G. Ranaga, M.LLA.
Dr. THEmW Maune, M.L.A.
Mr. J. Ramsay Scort, M.L.A.

Captain SaEr MoraMMap KHAN, CLE. MB.E,
M.L.A. > Al cmbers.

Bhai Parma Nanp, M.L.A.
Dr. R. D. Daray, C.LE., ML.A.

Rai Bahadur Sir SarvacHARAN MUKHERJEE, Kt.,
CB.E, MLA.

Khan Bahader Shaikh Fazi-1-HaQ PrracHA,
M.L.A. y

#The Ruilway Board have since then circulatel a revised memorardnm
(&ppendix XIX) en the subject eorrecting some of their earlier figures. It appears.
fa¢r, thie that the. position is even worse.
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Sir Emnest Busoon, K.CLE, CSI, ILCS,)

Auditor-General. Were also

. ) present.
Mr. B. N. MiTra, Director of Railway Audit.

The. Hon’ble Sir Gurmrm Roussew, Kt, Chief )
Commissioner, Railways. |

Mr. P. R. Rav, Financial Commissioner, Railways.

Witnesses.
Mr. V. S. Suxparam, Controller, Railway
Acoounts. b

Khan Bahadur BargaTr Avl, Director of Finance. _J

16. The Committee resumed their discussion on the electrificetion
schemes and commented on the bad results. They hoped that in future
the Railway Board would be more careful in according their sanetion to
electrification schemes.

17. The Chief Commissioner’s views on paragraph 4 of the Auditor-
General’s letter were sought. He agreed with the Auditor-General’s
comments and the Committee were promised that, in future, an additional
eolumn showing the final appropriations for each railway would be shown
in the Financial Commissioner’s review.

18. Paragraph 24 of the Audit Report.—The Committee discussed at
length the circumstances in which the colliery referred to in paragraph 24
of the Audit Report came to be abandoned with a resultant loss of about
Rs. 31 lakhs. It was explained to the Committee that the colliery was
estimated to possess 30 million tons of first class coal. When the colliery
was started the price of coal was Rs. 6|8 per ton and the Bombay, Baroda
and Central India Railway expected to get coal from the colliery at
Rs. 4]12 per ton and thus save about Rs. 7 lakhs a year when the colliery
was fully developed. In November 1927 the price of coal dropped very
considerably and it was found cheaper to obtain coal elsewhere. The

cutastrophic fall in the price of coal influenced +the administration to
abandon the colliery.

19. Paragraph 27 of the Audit Report—The Chief Commissioner
explained that as the Railways were short of wagons in 1919 they had
to be obtained from America which was the only country from which they
could be got at that time. The wagons which were originally built for
Russia proved unsuitable for the peculiar climatic conditions of India.

. 20. Paragraphs 32-33 of the Audit Report—The Committee were
given to understand that no blame could be attached to the consulting
engineers as insufficient technical data were made available to them im
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regard to the high voltage insulators. ' There was no previous experienco
of Indian conditions to guide anybody.

.. 21. The Committee were given explanations with regard to the
circumstances leading to the irregularities noticed by  audit in para-
graphs 38, 43, 44, 50 and 57. They also dealt with paragraphs 101, 110
111, 112 and 114 of the Audit report. The Auditor-General drew the
altention of the Committee to certain instructions issued by the Govern-
ment of India on the civil side some time ago to the various departmental
grthorities drawing their attention to the adverse comments made by
the Public Accounts Committee on particular transactions with a view
to their taking heed and warning therefrom and desired to know 1if a
gimilar procedure obtained on the Railways. The Chief Commissioner
gssured that a similar practice existed on the Railways also. The Com-
mittee touched on sundry points dealt with in the Financial Com-
missioner’s Review and iz the Audit Report, including stores parchase
policy and freights policy.

22. The Committee desired their appreciation of the excellent Review
of the Financial Commissioner and their thanks to the Chief Com-
missioner and the Financial Commissioner for their assistance to the Cem-
mittee to be placed on record.

b The Committee adjourned till 2-30 p.M. on Thursday, the 23rd July
1936.



APPEN

APPEN
Statement showing actson taken or prorosed to be taken on recommendations, eio.,
finally
PART II.—
[Quarter ending
Nu. of Report or Recommendations or suggestions,
Report. | Proceedings.

1|1028-29| 5 P. .. | That the question of the contimuance of special rates and
1929-30 | 53 P. concesgions for military traffic obtained by the Mili-
1830-31| 3 P. tary Department from the Railways should be pressed
193132 | 8 R. to a conclusion as soon as possible.

1933-34 | 19 P.

2 | 1930-31 | 28 R. .. | That the question of the permanent basis on which
1931-32 | 10 R. Works expenditure should be charged to Capital, to
103334 | 4 P. the Depreciation Fund and to Revenue should be taken

up immediately.

311933-34| 13 R That the Railway Board should issue necessary ins-
tructions that the auctioned material should not be
aflowed to be removed until the full amount due from
the auctioneers has been received and that it should
impressed upon the Railway Administratione t
proper care should be taken in selecting the auctioneers
and in seeing that the agreements are signed by persons
properly authorised to do so.

4 | 1933-34 | 14 R. That the Railway Board should immediately take up
the revision of the Railway Codes and complete i
before the new Statutory Railway Authority comes
into existence.

5| 1933-34 | 12 R. That the Railway Board should conduct an exhaustive

5P, review of their freights and fares policy and consid
every possible means of increasing the Railway Receipts
of reducing the working expenses and of meetihg Rail,
Road competition.

6]1033.34| 7P That the Financial Commissioner, Railways, should take|
steps to see that the Appropriation Accounts reach the
Auditor General on the due date.

711933-34 | 12 P. That the Railway Board should take steps to secure
greater accuracy in estimating and control over expendi-
ture.

8 |1933-34| 17P. .. | That the question of improving the form of the balance-
sheets and profit and loss accounts of railway collieries
should be considered.

#119.3-34| 18 P. .. | That the Railway Board should examine and send a
note to the Committee to show whether there is any
basis for the allegation generally made that the rates of|
freight at present charged operate in such a way as to
help the export of raw materials and the import of
foreign manufactured goods to the detriment of Indian
industries.

10 | 1933-24 | 19 P,

That a report on the financial results of the electrifica-

tion of the South Indian Railway should be made to
the Committee next vear.
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DICES.
DIX I
0 far made by the Central Public Accounts Commiliee which have nol beew
dwposed of.
Railways.

July 1936.]

Action taken or proposed to be taken.

A memo. on the subject was furnished to t'.e Public Accounts Committee (vi. e Appendix
1IL)

The Proposals which have been accepted are contained in paragraph 120 of the Financial
Commissioner’s Review, Part I, Appropriation Accounts of Railways in India for

1834-35.

[Necessary instruct‘ons have been issued, vide Railway Board's letter No. 2326.F./1V,
dated 20th November 1935 (Annexure).

An officer on special duty was being appainted to deal with the matter which according
to present computation was expected not to exceed a year.

Vide Appendix IV.

“Ln-h-ﬂlbedm

Necessary instructions have already been issued to Railway Administrations in this con-
nection (vide Appendix V).

A memorandum on the subject has been prepared by the Auditor General and circulated
to the Members of the Public Accounts Committee (vide Appendix VI).

YA note has been circulated to the Members of the Public Accounts Committe~ (vide
Appendix VII).

The report containing the result of the South Indian Railway Electrification scheme has
been circulated to the Members of the Public Accounts Committee (vide Appendix

V).

(1363 )
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ANNEXURE.

LETTER FROM THE GOVERNMENT OF INDIA, RATLWAY DEPARTMENT (RAILWAY
BoarD), T0 THE AGENTS, NORTH WESTERN ; EASTERN BENGAL ; GREAT
InDiaN PENINSULA ; Burma ; EastT InDiaN; Assam BENcAL ; BENGAL
Nagrur ; BoMBay, BaRonA AND CENTRAL INDIA ; MADRAS AND SOUTHERN
MaurATTA AND SouTH InDian Rarnwavys, No. 2326-F./IV., DATED THER
20t NoveEMBER 1935.

Auction Sales.

In continuation of this office letter No. 2326-F./IV, dated the 10th Augusé
1931, I am directed to state that the Director of Railway Audit reported a
case in which a Railway Administration was unable to recover from the
auctioneers about Rs. 44,000 being the sale-proceeds of scrap metal auctioned.
The decree obtained by the Railway Administration could not be enforced
as the debtors were paupers. In discussing this case the Public Accounts
Committee felt that the loss to the Railway Admiunistration in this case was
due to proper care not having been exercised in selecting auctioneers. The
.Committee desired that instructions should be issued to the Railway Adminis-
trations on the subject on the following lines :—

(2) that proper care should be exercised to select auctioneers of finan-
cial standing;

(32) that the auctioned material should not be allowed to be removed,
until the full amount had been received from the auctioneers ;
and

(t1¢) that the agreement with the auctioneers should be signed by duly
authorised persons.

2. I am to request, therefore, that the existing agreements with the
auctioneers should be scrutinised with a view to seeing whether these condi-
tions are clearly laid down and where these do not exist, the necessary modi-
fications should be made. I am also to suggest that these instructions should

be borne in mind when entering into agreements with the auctioneers in
future.

No. 2326-F./IV.

Copy forwarded to the Agents, Bengal and North Western and Rohil-
kund and Kumaon Railways, for information.

Copy forwarded to the Chief Accounts Officers, East Indian, Eastern
Bengal, Burma, North Western and Great Indian Peninsula Rallwava in
continuation of this office endorsement No. 2326-F. JIV, dated the 10th
August 1931.

Copy forwarded to the Director of Railway Audit and the Controller of
Railway Accounts, for information, in continuation of this office endorsement
No. 2326-F./IV., dated the 13th August 1931.
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APPENDIX II.

LETTER FROM THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, GOVERN-
MENT OF IND1A, No. T.-434-REP.[7-36, DATED THE 25TH JUNE 1936.

SusJECT :—Adppropriation Accounis (Railways) 193435 and the Audit Report
' 1936.

With reference to rule 15 (1) of the Auditor General’s Rules framed under
Section 96 D(1) of the Government of India Act, I have the honour to transmit
herewith two copies of the Appropriation Accounts of Railways in India for
the year 1934-35, Parts I and II, prepared by the Financial Commissioner of
Railways, together with two copies of the Audit Report prepared by the Director
of Railway Audit, for submission to the Committee on Public Accounts and for
necessary action by the Government of India.

2. I have the honout also to transmit herewith two copies each of the
Capital Statement, Balance Sheet and Profit and Loss Accounts of Railways in
India, and of Balance Sheet, and Profit and Loss Accounts of Railway Collieries
for 1934-35.

3. Financial Commissioner's Review.—Part I of the Appropriation
Accounts of Railways, which contains the Financial Commissioner’s Review,
was not received by me until the 1st June 1936 as against the prescribed date,
the 15th of April 1936. The delay of six weeks has made it impossible for the
Director of Railway Audit to submit his Audit Report to me before the 6th of
June 1936, instead of on the prescribed date, the 16th of May 1936. The in-
evitable but inconvenient consequence is that I am not able to forward to
Government the Director of Railway Audit’s report with my comments until
within a week or two of the meetings of the Public Accounts Committee. I
trust that it will be possible to avoid in future such delay in the submission of
the Review.

4. Revised form and arrangement of the grants.—In paragraphs 3 and 130
of his Audit Report the Director of Railway Audit has stated that the revised
form and arrangement of the grants have facilitated the control over expendi-
ture and simplified the explanations of variations. It is clear from paragraph
b8 of the Financial Commissioner’s Review that the full intention of the change
has not always been realised. But the change must have meant less account-
ing work, and doubtless its full effect in securing & more accurate and better
informed control over expenditure will be apparent in a year or two.

I may refer also to the convention mentioned in paragraph 29 of the Review

and suggest that the Financial Commissioner should bring out more clearly the
effect as applied.

(a) to Railways as a whole, and

(%) to individual railways.
The statement under paragraph 29 of the Review might have supplied the
information required in connection with (b) but fails to do so because it does not
give the final appropriations.
‘ower the final appropriations and which require to be regularised by the vote'of
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the legislature in the case of voted expenditure, and by formal sanction of the
Governor General in Council in the case of non-voted expenditure, are set forth
m paragraphs 56 and 57 of the Financial Commissioner’s Review.

The irregular reappropriations which require to be brought to the notice

of the legislature are stated in paragraph 58 of the Financial Commissioner’s
Review.

6. Overcapitalisation.—Section VI of the Financial Commissioner’s Review
deals with the problem of overcapitalisation on railways which has aroused
much discussion both in the Public Accounts Committee and elsewhere. Gov-

ernment’s proposals to prevent this evil in future are described in paragraph 120
of the Review.

This portion of the review sets out one of the most important individual
subjects presented for the consideration of the Public Accounts Committee this
year ; the only comments I desire to make here are :—

(a) that as practical financial measures the proposals of Government
are undoubtedly sound,

(b) that they will simplify work both in administration and accounts
offices, and

(¢) that while not inconsistent with the letter of the Railway Separation
Convention of 1924, they depart from the basis on which that
convention was settled ; and for this reason I required, Govern-
ment agreeing, that they should be laid before the Public Ae-
counts Committee and explained to the Legislative Assembly.

7. Railway Finance.—The general position.—The year 1934-35 was the
fourth year in which a temporary loan had to be taken from the Depreciation
Reserve Fund to meet deficit. At the end of 1934-35, the liabilities of Rail-
ways to be met in future years amounted to 484 crores as follows : —

(In crores.)

Ra.
Loans from Depreciation Reserve Fund .. .. 27-50
Contributions unpaid . . .- .. .. . 20-84
Total .. 48-34

According to the arrangements under the Railway Separation Convention of
1924 and the special orders of the Secretary of State, future surpluses have,
first of all, to make good the temporary loans advanced from the Deprociation
- Reserve Fund and then the suspended contributions. So enormous is this
liability that it would need the Net Surpluses of many prosperous years in

succession to clear this liability while maintaining the payment of the accruing
contributions to General Revenues.

8. Finoncial Administration.—The following are individual matiers rela-
ting mainly to the subject of Railway financial administration which appear
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to me to be of more than ordinary interest and to which the attention of the
Public Accounts Committee may be specially directed :—

(s) Paragraph 19 of the Audst Report—An important case relating to the
allocation of expenditure on rolling stock which I have brought specially to
notice for the last two successive years, and which has not yet been finally
settled.

(¢¢t) Paragraph 20 of the Audst Report.—Overpayment of surplus profits
due to incorrect allocation of expenditure on rolling stock.

(¢¢%) Poragraph 24 of the Audit Report.—A heavy loss of over 31§ lakhs
due to abandonment of a colliery.

(%) Paragraph 27 of the Audit Report.—Purchase of wagons involving con-
siderable infructuous expenditure.

(v) Paragraphs 32 and 33 of the Audit Report.—Loss due to faulty manu-
facture of insulators.

(vt) Paragraph 38 of the Audit Report.—Delay in closing of manufacture
suspense accounts.

(vit) Paragraph 43 of the Audit Report.—Loss due to defective wording of
an agreement.

(vits) Paragraph 44 of the Audit Report.—Awards to two contractors in
arbitration apparently due to inadequate precautions on the part of the Rail-
way administration.

(8z) Paragraph 50 of the Audit Report.—Irregularities and errors in the East
Indian Railway Stores Accounts.

(z) Paragraph 57 of the Audit Report.—Claims decreed against a railway
in circumstances that indicate negligence.

(zi) Paragraph 101 of the Audit Report.—Fraud in the transactions of a
station.

(ziv) Paragraphs 109 to 111 of the Audit Report.—Defects in Assisted Siding
agreements.

(ziti) Paragraph 112 of the Audit Report.—A side light on the Rsil-Koad
competition problem.

(ziv) Paragraph 114 of the Audit Report.—Absence of the certificate of good
oondition of the assets of certain railways.

APPENDIX III

During the meetings of the Public Accounts Coramittee in 1935, it
was suggested that the Railway Department should prepare a memo-
randum for the Committee showing to what extent Government policy can
be said to have affected railways. Specific examples mentioned during
the discussion were : —

(A) The protective policy of Government ;
(B) Concessions granted to Government Departments ;
(C) Concessions granted to commercial firms like Tatas ; .
(D) Rebate granted on coal exported from Calcutta ; ’
(E) Restriction of out-put from railway collieries ;
(F) Strategic railways.

L284LAD L
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(A) ProtECTIVE POWICY QR (OVERNMINT. -
The effect on railways of ¥his policy has ¢wo aspeets — Bk
(1) Tt hes tended to affech the receipta of eertain railways by
gltering the direction and epmrse of traffia and average hond
of traffic on railways; and :
(2) It has also tended to increase the cost of stores purchased by

_ railways.

(1) Effect of the protective policy of Goversmeni on rastway earnings.
It is very difficult if not impossible to assess precisely in terms of
money effect on railway earnings of the protective policy, for while one
11@.]'. ; lose considerably another may gain. For example, the
orth Western Railway have estimated that owing to the protection givgm
to sugar, iron and steel, and cotton manufactured, it has lost, owing to the

peduction of imports, vig Karachi and of long lead traffic therefrom over
half a crore of rupees—

Lakhs.
Sugar .. .. 31
Iron and steel .. 12
Cotton manufactured .. 11
’ 54

What is certain is that the average lead is shorter as is shown by the

following figures with regard to three of the more important commogdi-
ties concerned, viz.:—

Iron and steel which received protection from 1924 ;

Cotton manufactured which recgived protection from September
' 1927 ; and L

Sugar which received protection in 1932.
Iron and Steel.

Tons Groas Average

Year. carried, earnings. gross Index No.
earnings o
. 1 per ton. -
Iron and Steel. - | |
1923-24 1,089 1,67,66 14-5 100
193435 L . 2,266 2,34,19 10:3 7
Coljon Manufactured.
1026-27 968 2,51,00 25-9. 160
1034-35 1,002 2,45,07 224 87
Sugar. ‘

1031-32 1,089 1,50,88 139 | 100
1934-35 144 | 1,56,82 nma b 80
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On the other hand the rodunction im lead may be cempensated Ly an
imerease in the total traffic carried though how far a manifestation of this
kind will be due to general economic ehanges, how far to the stimulus of
the proteetion to the particular industry, it is impossible to say.
Goneraily speaking as protection is designed to raise prices, the increased
wvelume weuld be due to other causes and even if i were due to protection
there would, if orthodox economie theory is correct, be & countervailing
reduction of traffic in other commodities especially in these produced for
export.

-(2_) Effect of the protectwe policy of Government on railway expendsturs.
on the purchase of stores.

It has not been found possible t0o put a money value on the additional
charges imposed on railways by the rise in prices of stores required for
railways resulting from protection owing to the complications produced
by the emormous charges in the general price level.

The cost of stores purchased by railways has also been increased to a
certain extent by the policy laid down in 1929 by the Government for the
supply of articles required for public service. This policy is to make
purchases of stores for the public service in such a way as to encourage
the development of the industries of the country to the utmost possible
exiemt corsistent with economy and efficiency. In order to give effect to
that policy a certain margin of price preference is given to articles pro-
duced or manufactured in India either wholly or in part. Here too it ie
nut possible to give a general picture, but one or two examples can be given.
The approximate extra expenditure incurred by railways on this account
with reference to their more important stores during the years 1931-32
and 1934-35 has been roughly estimated as follows :—

Lakhs.
(¢) Coaching underframes and wagons purchased by 61
State-managed Railways.

(#) Coaching underframes and wagons purchased 3}
by Company-managed railways,

In 1927, railways entered into a long term contract with Taias for
the purchase of rails required for nse on State-owned railways. This
price was some times more than the price of imported rails, but on the
whole the long term contraci entered into did not invoive considerab'e
loss exeept that in 1930-31 or 1931-32, it was arranged that in view of the
fall in the orders placed with Tatas considerably helow expectations, an
additional price of Rs. 20 per 4on should be paid to them. The total pay-
ment made in the 2 years as a result amounted to 294 iakhs.

(B) CoNCESSIONS GRANTED TO (GOVERNMENT JJEPARTMENTS,
(1) Military Department—
The special rates allowed by railways for military traffig- were referred

to by the Railway Retrenchment Sub-Committee of the Retrenchment

f};;l]visory Committee in paragraph 193 of their report which reads as
ollows —

*“ Our attention has been drawn to the eoncessions given by rail-
ways to the Military Depapimemt. Special rates are
18

L284LAD
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apparently quoted for military goods traffiec, and all military
o&cers and soldiers of all ranks are entitled on duty, and
1 often on leave, to travel in a higher class on payment of &
. lower class fare. One of the witnesses who appeared before
us (Mr. B. Das, M...A.) has estimated the loss to railway
i revenues at a crore of rupees annually. We have not been
able to verify this estimate. We are not aware of the reasons
that have led to the latter concession being granted to mili-
tary personnel, but we are quite convinced that there are
none that can justify the cost not being charged to the
Army . Department, but to railways. This concession, and
; the special freight rates quoted for military traffic if suck
" rates are not on a remunerative basis, is, 1n our view, sub-
vention from railways to the Army Department which, apart
from any other comsideration, railways are mot in a position
to afford today. We strengly recommend that thes: com-
cesstons should not be continued any longer ’’.

2. The practice of allowing special rates for military traffie originated
in 1868. Various alterations in the method of charge were made from
time to time, but in 1904 the whole position was re-examined with a view
to the adoption of an arrangement which would be equally applicable on
mobilization. As a result of this examination, it was decided to introduce
from 1st January 1908 a system of charge per vehicle per mile for
military traffic in vehicle load and a uniform rate for traffic not in vehicle
loads. This is broadly the system in force today. The rates were raised
in 1910 and again in 1923 as a result of increased working expenses

3. The rates now charged for military traffic are as follows :—

I. Coaching Traffic.
(a) in full vehicle loads, per 4-wheeler—

broad gauge .. .. .. 5% annas per mile.
other gauges .. 4 -annas per mile.
(b) when not in tull wvehicle loads—first eclass passengers are
charged second class fares ;
second class passengers are charged third class fares, bLut
when despatched by mail or express trains, the fare charge-
able is the lowest rate at whieh the public are booked by
such frains ;

;hird class passengers are charged ordinary {hir;l class
ares ;

(c) baggage for which Government pays—
0-38 pie per maund per mile ;
(d) Special trains for troops—rates as in item (a) above, subject to a
minimum charge as for 16 vehicles.

I1. Goods traffic—
(a) in fall vehicle loads, per 4-wheeler—
broad gauge .. .. .. b annas per mile.
other gauges 3} annas per mile."

(b) consignment not in full vehicle loads—
0°38 pie per maund per mile.
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I11. Rates applicable for ordinary public traffic apply in the following cases :—

(a) Parcels sent by passenger trains when not in vehicle loads ;

(b) Coal, coke and patent fuel ;

(c) Explosives ;

(d) Kerosene oil and liquid fuel, non-dangerous, carried in tank wagons; ‘

{(¢) Journeys performed by officers and others who draw travelling
allowances under the provisions of Passage Regulations, India ;

(f) Military stores, the property of Civil Departments, and Military

4.

Engineering Services (s.e., stores consigned to Garrison Engineers
or Officers Commanding Royal Engineers) ;

(9) Btores consigned to and by Regimental Canteens, Messea and
Executive Officers of Cantonments ;

(h) Goods or live-stock not the property of Government in the Defence
Department at the time of despatch;

(¢) Stores, which, at the time of despatch, have been sold or are for sale
to the public.

The special rates for military personnel carried as coaching traffic in

wvehicle loads also apply in the case of military cars, of which there are 89 (all
bogies), which are maintained for the exclusive use of military personnel.
The military authorities pay 94 per cent. per annum on the capital cost of these
ocars for interest, maintenance and depreciation charges. In addition to the

charge

of eleven annas per mile for loaded haulage, a charge of eight annas per

mile for empty haulage is made for these cars.

6. The above bases of charge for military traffic compare as follows with the
average earnings of railways :—
Miuary traffio—
Minimum charge for a special train .. Rs. 5/8/ per mile.
Goods traffic in wagons loads .. 60 pies per wagon per mile,
Goods traffic not in wagons loads .. 10-34 pies per ton per mile.

Average earnings of railways (broad gauge) for 1934-35.
Coaching Earnings  Earnings per goods Earning per ton

Railway. per train mile. wagons per mile. per mile.
i Ra. Pies. ‘ Pies.
B.N. : 3-14 40-6° 5-98
B.B.&2C.L .. 4-28 67-4 10-28
E. B. 2.75 451 9-12
E. I 3-49 37-9 5-41

G 1P 2-74 53-2 8:38
M &S M. 3-94 525 - 930
N'w. 3-84 639 9-85
81 2-96 76-8 12-65
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6. The Government of India favour the retention of the present arranpe-
ment with e slight modification as being a convenience for both the Railways
and the Army because :—

(@) it obviates the necessity for the laborious and often intricate
calculations of rates and fares which the application of public
tariff rates would necessitate ;

(%) itissuitable for the special conditions which would obtain on mobili-
Zation ;
(c) it gives the railways an average rate substantially in excess of what
they get from public traffic generally ;
(b) it absolves the Radways from the necessity of loading and unloading
vehicle loads which in the case of most traffic carried would have
to be done by railways if public rates were charged ;

{e) Railways are not liable for loss of, or damage to, military consign-
ments in transit under the same terms and conditions as apply
when risk note form ‘B’ is executed for public traffic ;

(f) any increase in the rates for military traffic must mean a definite
loss to the Government of India, as under the contracts with
Company-managed railways the rates chargeable .on those lines
for military traffic are required to be the same as are prescribed
by the Government of India for State-managed lines.

This remark, also applies to lines owned by Indian Btates, such ws-
the Jodhpur and H. E. H. the Nizam’s State Railways.

(g) on railways in other countries, special rates are allowed for military
traffic generally.
7. Apart from the special Tates allowed by Railways for military traffie
certain concessions in fares are also allowed for military personnel when travel-
ling at their own expense. The more important of these concessions are :—

(¢) Officers not above the rank of Captain get first class tickets on
payment of second class fares,

(¢1) Indian officers of the Indian Army,

(142) Warrant officers, non-commisgioned officers and men, both British
and Indian, and their families, get return tickets on payment of
single fares.

These concessions have been influenced entirely by commercial considerations,

The withdrawal of the concession now admissible to & junior officer would
probably result in driving him and his family (who get no concession) inte &
lower class, and thereby further accentuate the falling off notlceable within
recent years in first class traffic.

Similarly, the withdrawal of the concession for other troops will probably
result in deterring the great majority of them from travelling as :—

.4} most units, part.lcularly in the case of Indian Army, to wﬁom. ﬂlﬂ

concession’ applies only when travelling to their homes, ' afe

stationed far from their homes ;- v
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(#%) the comparatively small pay they get does not provide a sufficient
margin for payment of railway fares;

In these circumstances and for the following further reasons, the Govern-
ment of India consider that the concessions now allowed to military personnel
#htn travelling on leave at their own expense, and to their families in certain

- eities should be continued :—

(@) it is the practice in Great Britain where the railways are not owned
by Government, and also in several other covntries to allow such
CONCessions ;

(b) Railways allow concessions to the general public for certain noliday
geasons, e.g., Christmas and the New Year, Easter and Durga
Pooja during which a large number of people take their vacation,
and these concessions are not of any particular use to officers
and men of the Army who are only allowed to go on leave as
and when they can be spared.

8. Estimates have been made from time to time about what is called the
loss to Railways in allowing special rates for militarv traffic. What is meant
is an estimate of the difference between charges at these special rates and charges
at ordinary public rates, for as will be seen from the particulars given in paragraph
B of this memorandum, there is no actual loss. The position in this respect
was reviewed recently by eight of the more important Railways and the aggre-
gate amount of this difference on these railways approximated to Rs. 45 l;ﬁ.
Applying the proportion which this difference bears to the total earnings from
military traffic on these railways to the earnings of the other three Class 1§
Railways who did not make a similar estimate, the difference in their case
works out to approximately Rs. 94 lakhs and the total may be taken as about
65 lakhs. This is only an estimate and it does not follow that railways wouid
get an increased revenue of this magnitude by charging pukblic rates. This
will depend entirely on the extent to which military traffic would be diverted to
other competitive means of transport and in any case any increased Revenue
to the Railways would be counterbalanced by an exactly similar increase in
the expenditure of the Government of India.

(2) Postal Department.—The rates charged to the Postal Department
(which have now been in force since 1924) are roughly as follows :—
(A) Postal Special Trains—

Broad Gange—

(2) When public passenger traffic is carried (for a mari- Rs. 1-8-0 per mile.
mum of three bogie vehicles).

(b) When public passenger traffic is not carried (for a Rs. 2 per mile.
maximam of 3 bogie vehicles).

(c) Additional vehicles per mile .. .. .. Annas four.
{d) Minimum charge . .- . .. Ra.75.
Metre Gauge— I
trains are charged at (irrespective of the number Rs. 1-8.0 per mile.
of véhicles).

Minimum charge .. Rs.50.
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(B) Mails carried under the weighment system—

(a) for regular daily despatches—14 pies per maund per mile, subject to
& minimum weight for charge as for 5 seers for each despatch ;

(b) for occasional despatches—14 pies per maund per mile, subject to &
minimum weight for charge as for 5 seers and also to a minimum
payment of 6 annas for each despatch.

(C) Haulage of Postal Vehicles—

Broad gauge . .. 36 pies per 4-wheeler per mile.

Metre gauge . .. .+ 24 pies per 4-wheeler per mile.
(D) Haulage of non-postal vehicles—

Broad gauge .. 48 pies per 4-wheeler per mile.

Metre gauge -- 36 pies per 4-wheeler per mile,

(B) Masls carried in compartments of non-postal vehicles—
Proportionate charge on the basis of rates shown in (C) above.

Railways have expressed the opinion that these rates are too low and the
Indian Railway Conference Association has suggested an increase. Proposals
for revision of rates are under discussion. Any increase will of course involve
an increased charge on the Postal Budget and of course on the general Budget
also.

Certain railways (viz., North Western, Great Indian Peninsula, Madras
and Southern Mahratta, South Indian, and Bombay, Baroda and Central
India) have assessed the difference between the public tariff rates and the
special rates at present in existence at about 39 lakhs.

(C) Concessions granted to Commercial Firms (The Talas Iron and Steel
Company, the Indian Iron and Steel Company, the Bengal Iron and S!ed-
Company).

In 1908, the Bengal Nagpur Railway, with the approval of the Govern-

ment of India agreed to allow for 26 years to the Tata Iron and Steel Gompa.ny
the following concession rates :— \

(A) 1/15 pie per maund per mile (exclusive of ferry charges and tran-
shipment charges) for—

() raw materials required for the manufacture of iron and steel ;

(b) finished products and bye-products of coking ovens from Tata-
nagar to Calcutta for shipment ; and

(B) 1/10 pie per maund per mile for articles classified Specml class on
1st January 1905 and 1/6 pie per maund per mile for articles
classified 1st to 5th classes on 1st January 1905, manufactured
by the Tata Iron and Steel Company except those referred to
in item (A) (b) above.
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2. In 1914, the Bengal Nagpur Railway similarly agreed to allow for 26
years to the Bengal Iron and Steel Company the following concession rates for
the carriage of raw materials only, from and via an_v‘station on the Bengal
Nagpur Railway to the Company’s works :—

(a) when the traffic amounts to 30 .. 1/15 pie per maund per mile
million ton miles or over per annum.
(b) when the traffic varies between .. Proportionately higher rates.

20 and 30 millicn ton miles per annum.
The agreement expires on the 31st March 1939.

These concession rates have since 1922 been allowed also for raw products
eonsigned to the Indian Iron and Steel Company’s works,

As a result of these concessions allowed over the Bengal Nagpur Railway,
it was necessary for the East Indian Railway to grant the same concession to
the Bengal Iron and Stzel Company and the Indian Iron and Steel Company.

3. The agreement with Tatas expired on 30th June 1933, and the Bengal
Nagpur Railway proposed a revision of rates on a more remunerative basis
which was still lower than public tariff rates. Their proposals were expected to
yield approximately 40 lakhs by way of additional revenue annually. On
Tata’s protesting that the proposed enhancement would seriously affect them,
the Bengal Nagpur Railway Company suggested an arrangement to continue
the old rates provided Tatas would in addition make an annual lump sum
payment of 20 lakhs to the Bengal Nagpur Railway. The Railway Board did
not approve of this arrangement but ultimately decided that the revised rates
originally proposed by the Bengal Nagpur Railway should apply and a rebate
given of 25 per cent. provided that the total traffic exceeded 300 million ton
miles during the year. The revised rates (including the rebate) have effect
from the 1st July 1933 and will remain in force till 31st March 1939 (when
the contract with the other Iron and Steel Companies terminate) and are as
follows :—

(a) Coal .. At the Bengal coal scale in force at the time inclusive

of the surcharge, viz.—
1—-200 miles .. -185 pie per maund per mile.
201—400 miles .. -130 Ditto.
(b) Iron ore and lime stone required for the manu-

macture of iron and

steel . ..+12 Ditts.
(¢) Manganess ore (§) From C. P. .. +10 Ditto.
(4#8) From stations on
the Amda-Jamda
' Branch .. o012 Ditto.
() Pig Trom for export .. -12 Ditto.

(e) Finished products of At schedulc B.N./P/1, viz:—
the Steel Company Miles—

and Tar. 1—299 .. -166 Ditto.

N 300—499 .oo012 Ditto.

PRt " 500and over .. 10 Ditto.
(f) Salphuric Acid .. 8RR. ie, .. 1-04 Ditto.

6 OR. se, . .. -3 Ditto.

_ Sulphate of Ammonia C.F.F Schedulese, 10 . Ditte.
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4. It has been estimated that for the ten years ending 1931-32, the actual
rates charged by the Bengal Nagpur Railway for this traffic yielded about 96
lakhs less than what they would have got if they had charged the ordinary
class or schedule rates applicable to similar public traffic. But it is unlikely
that the full public tariff rates could have been charged in every case and lower
rates would perhaps have had to be quoted for some of this traffic in the ordi-
nary course as is done in similar cases to secure the traffic.

The rates proposed by the Bengal Nagpur Railway in 1933 were approxi-
mately 100 per cent. more than the rates charged before and were estimated to
yield 40 lakhs more. - If it is assumed that these rates (without the rebate)
approximate to what the traffic could bear, the value of the concession before
1933 may be taken as roughly 40 lakhs per annum.

Since 1933, the traffic has increased ; and in 1935-36, the rebate granted

was 26 lakhs which may roughly be taken as the value of the concession #t
present.

It may be added that the earnings of the Bengal Nagpur Railway increased
by 26 lakhs as a result of the new arrangements.

(d) Rebate granted on coal exported from Calcutta.

In 1923 on representations made by the coal trade, it was considered
desirable that action should be taken to regain for Indian coal the markets
that had been lost to foreign coal consequent on restrictions imposed on exportt
of Indian coal as a war measure in order to conserve the local resources.
These restrictions were removed in 1923, but in the meanwhile Indian cosl
had disappeared fron1 overseas markets. Coal producers and the Port authori-
ties were, therefore, to do their share, and Railways were asked to assist either
by reducing the freight for long distance coal or by giving a rebate on coal
exported from Calcutta to foreign countries or to other Indian ports.

With effect from 1st January 1924, the Bengal Nagpur and East Indian
Railways notified a rebate of 25 per cent. on coal booked to Kidderpore
Docks for shipment. On the recommendation of the Indian Coal Committee
(1925), the rebate was enhanced to 37} per cent. for coal certified by the
Grading Board : the 25 per cent. rebate continuing on other than graded coal.
Finally export coal was cxempted from the surcharge of 15 per cent. imposed
in 1932 on coal freights (reduced to 12} per cent. in 1935). The tonnage of
coal shipped from Calcutta to ports in India and Burma during recent years has
been as follows :—

1931-32

1,660,424
1932-33 1,662,958
1933-34 1,406,344
1934-35 1,712,174

The total amount of the freight rebate (at approximately Rs. 1-5-0 per ton)

and of the surcharge waived (approximately ten annas per ton in 1934-36)
works out, on the figures for 1934-35, to about 33 lakhs.

From the strictly railway point of view, it may be argued that special
concessions granted for cargo coal to Ihdian ports are agaih the interest 6f railway
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as they tend to make coal meve from Calcutta to the portsin the south and west
of India by sea rather than by rail : but the withdrawal of the rebate and the
imposition of the surcharge together would mean an increase in coal freights
to Calcutta of approximately Rs. 1-13-0 per ton. It appears that the present
difference in the F. O.B. price at Indian ports of South African coal as compared
with Indian coal is just about a few annas in favour of Indian coal. Any
intrease in rail freights to Calcutta will, therefore, very probably result in South
African coal displacing Indian coal in those markets.

The railways most concerned (the East Indian and the Bengal Nagpur
Railways) claim that the actual rate charged for export ocoal is only
56 per cent. of the public rate and that consequently they can afford to lose
45 per cent. of their present traffic and still make a profit ; as in that case, their
groes earnings are unimpaired while their actual cost of haulage will be greatly
diminished. Itisonly if the loss in traffic is considerably more than 45 per cent.
(which they consider unlikely) that they stand to lose. They poiut out that
the object achieved by the present policy of ensuring that Indian coal is not
displaced by South African coal in Indian markets is one which is not directly
or purely a railway object and should not involve railways in a loss. It
should be possible to achieve it by other means (snch as a hounty) which do
not impose a burden on railway reveuues.

E.—Restriction on Owtput from rashway collieries.

The attached statement gives with regard to each of the collieries owned
by State-managed railways (viz., Giridih, Bhurkunda, Kargali, Sawang and
Bokaro, the last two of which are shared with the Bengal Nagpur Railway)
the information necessary to estimate the net loss or gain by our present poliey
of regulating the output from them.

2. On the best estimates we can make at present, our all-in-costs of ex-
traction, compared with existing prices of market coal of similar quality,
are generally unfavourable. The difference involved is in the neighbourhood
of 12 lakhs on our existing production of 14,20,000 tons (of which 2,70,000
tons are for the Bengal Nagpur Railway) and on existing market prices. It
should be remembered, however, that prices are at a particularly low level now
and they are bound to rise

(¥) when general economic conditions improve :

(#2) if there is an appreciably larger demand from railways as will be
the case if we close down our collieries temporarily ;

(#%0) if we loose our only weapon of seeing that prices quoted are not
unreasonable by closing down our collieries permanently ;

(w0} if, a8 a result of any measures for conservation of coal that may be

‘ given effect to in the near future, costs of extraction in private
collieries are considerably increased. It is believed that any
inerease due to similar causes in the cost of working in State
Railway collieries will be much less as meost ofthesemcompu -
tively newly opened.
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_ Any rise in market prices not accompanied to the same extent by a rise
in the cost of production on State Railway collieries will necessarily improve.
the position.

3. This loss cannot be avoided by closing down all these collieries ; for,
unless we abandon them altogether, we shall have to incur certain fixed charges
such as interest, depreciation, minimum royalty according to the lease, cost
of the minimum establishment necessary for care and maintenance to see that
the colliery can be reopened when necessary and so on. The total expendi-
ture involved amounts to 25 lakhs if the collieries are kept de-watered. If all
(except Giridih) are allowed to flood, the expenditure would be 2334 lakhs
about a lakh and a half less, but such a course is not one that can be recommend-
ed with confidence. In the case of Giridih, it is absolutely out of the
question as the capital cost of re-opening would be prohibitive. Again,
according to the terms of the mining leases for all our collieries, continued
development and coal raising is required, otherwise claims for forfeiture of the
lease by the superior landlord may arise.

4. The immediate loss can be reduced if we abandon the collieries alto-
gether, in which case it is practically only the interest on the capital lost that
we should continue to pay. But as the total capital involved is 218 lakhs and
the estimated quantity of coal in reserve on the 1st April 1935 was 222 million
tons, this is obviously impossible. Apart altogether from the loss in capital
and coal reserves, these are our only defence against a combination by the trade
to increase prices to railways, and it was with the object of ensuring railways
against such a contingency that these collieries were purchased. That

the danger is not imaginary can be seen from the prices charged to railways
before they acquired their own collieries.

5. These figures also show that by increasing the quantity of coal extracted
from these collieries by about a million tons per annum, we can reduce the loss
by about 5} lakhs as the all-in-costs of production per ton will automatically
bereduced. Against this, however, must be set the fact that apart from Giridih
the coal obtained from railway collieries is second class coal, and an increased
output involves replacement of coal bought at present from sources of supply
nearer where the coal is required, thus saving cost of haulage. Owing to the
present low prices of market coal, it is thus in most cases profitable to us to conti-
nue to buy market coal as we can select the collieries so as to reduce haulage to the
minimum. In the second place, a large increase in our own production and a
consequent large decrease in our purchase from the market may have the effect
of driving a large number of the smaller collieries out of existence which will
not in the long run be in the interests of railways as reducing competition.
In the third place, the increased output involves an increase in the slack coal
produced by about 2,50,000 tons, under present conditionsin which by a self-
denying ordinance railways refrain from selling slack, the additional slack
may constitute a serious danger to the collieries, and removal to a comparative-
ly safe locality will involve considerable expenses which has been roughly
estimated at 4 annas per ton of slack. On the other hand if the policy of not

pelling slack were reconsidered, the extra slack mlght become an additional
source of revenue.
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‘Btayeniimt: -
" Present Maximum Present Loss Savings Fixed Fixed
output. economio losson if any on by if charges if
output current maximum increase i kept
Tons. market  output in is de-watered,
in prices. at current output. flooded. Ras.in
thousands. Rs. - market Ra. Res. lakhs.
in prices in in
in
lakhs.
Giridih . 450 450 4-86 4-86 12-08* 12-08
Bhurkunds 80 400 8-30 -25 3-05 8-87 412
Kargali 350 700 1-97 1-31 6a 399 404
Bawang 40 150 92 18 ‘T4 1-21 1-38
Bokaro 500 700 -94 -94 228 254
420 2,400 11-80 LR 5-39 23-43

* Giridih mmhnﬂoﬁhﬂoduthemtofmmhgwﬂdhpmﬂbﬂiw.

() Strategic Railways.

Strategtic railways are administered as part of the North Western
Railway system. The total ronte mileage of these lines at the end of 1934-35
was 1,714 miles and the total capital at charge a little over 34 crores. At
present the losses on these lines amount to round about 2 crores per annum.
The details are as follows : —

Loss in
working (including  Interest. Total.
depreciation).
1924-25 35-69 122-77 158-46
1925-26 15-33 130-94 14627
1926-27 . 32-07 131-35 163-42
1927-28 34-70 134-03 168-73
1928-29 30-19 141-81 172-00
1929-30 47-43 14009 187-52
1930-31 66-46 146-91 213-87
1931-32 47-52 148-87 196-39
1032-33 . 55+65 146-56 202-20
1933-34 50-67 144-16 194-83
1934-35 . . 55-48 140-23 194-71

Under, the 1924 Convention, the losses on strategic lines were to be de-
ducted from the annual contribution paysable on account of commercial lines.
From 1931-32 when the contributions had to be suspended, the losses have been
borne by railway revenues. Any relief that can be obtained by railway re-
venues on this account, it need hardly be said, will, under present conditions,
be an addition to the general budget.
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APPENDIX IV.

Resulis of the more important changes in xabes and fares.

At the meeting (August 1935) of the Public Accounts Committee it was
suggested (wde paragraph 47 of the Public Acceunts Committee’s Report,
Volume IT—° Evidence ’) that an attempt should be made to work out the
effect on traffic of the more important alterations in fares and rates. This
suggestion had reference to the statement in paragraph 9 of the Financial
Commissioner of Railways’ Review of the Appropriation Accounts of Railways
for 1933-34, regarding enhancements made to obtain increased revenue. In the
following paragraph, such statistics are given as are available showing the
fluctuations in traffic following the changes made, as compared with the
period prior to the change.

2. Passenger fares on the Bombay Baroda and Central India Railway.—
Third class fares by ordinary and mail trains were revised as follows : —

Ordinary fares (from 1st April 1931) : telesoopic.

Previous basis. Revised basis,

— A i s A Al
Distance. Pies per mile. Distance. Pies per mile.
1—150 34 1—300 33

1561—300 3 over 300 23
over 300 23

Ordinary and mail fares (from Ist July 1932) : telescopic.

Previous basis. Revised basis.
A A
— ] — -
Ordinary Piesper Mail Pies per Ordinary  Piesper Mail Pies per
Distance. mile. Distance. mile. distance mile. Distance. mile,
1—300 3} 1—300 4 1—50 33 1—50 43
over 300 23 over 300 3 51—=200 3t 51—200 4
201—300 3 201—300 3z
over 300 2§ over 300 3

The number of third class passengers carried by both mail and ordinary
trains and earnings were as follows :—

Percentage varia- Percentage varia-

Year. Number. tion over Earnings. tion over
1930-31. Ras. 1930-31.
1030-31 40,496,419 .. 2,01,37,185 ..
1981-32 37,079,816 —8 2,74,22,409 —6
1932-33 37,700,465 —7 2,89,51,755 —1
1933-34 35,774,076 —12 2,83,85,272 —3
1934-35 35,848,762 —11 2,87,26,650 —1
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3. Passenger. fores on the East Indian Railway.—The basis of third clags
fages ware revised from Ist Ootober 1931, as follows : —

Previous basis. Revised basis.
l_iu‘stanoa. Piee per mile. Distance.  Pies per?ﬁle.
1—50 33 1—50 3
51—300 24 51—300 2}
over 300 13 over 300 12

The number of passengers and earnings therefrom for the year 1930-31 to
1934-35 were aa follows :—

Percentage varia- Percentage varia-
Year. Number. tion over Earnings. tion over
1930-31. Ra. 1930-31.
1930-31 .. 60,724,000 e 4,56,25,000 ..
1931-32 56,050,500 —7-7 4,34,99,000 —4-7
1932-33 54,945,800 —0-5 4,32,59,000 —5-2
1933-34 .e e 53,886,400 —11-3 4,14,96,000 —9-1
1934-35 . .. 54,996,400 —9.8 4,34,92,000 N

4. Passenger fares on the North Western Railway.—Third class fares were
revised as follows :—

Previous basis. From lst October From Ist December
— A N 1931. 1933.
Distance. Pies per mile. Piea per mile. Pies per mile.
1—50 3} 33 3
51—300 24 3 2§
over 300 13 2 2%

The revision in December 1933 represented a reduction for distances up to
approximately 450 miles and a slight enhancement for distances beyond.

The number of passengers and earnings therefrom during the years 1931-32
to 1933-34 were as follows :—

Pementa;;é varia- Percentago varia-

Year. Number. tion over Earnings. tion over
1930-31. 1930-31.

1930-31 .. .. 70,099,600 .. 4,78,42,000 ..
1931-32 .. 85,807,900 —20-4 4,24,73,000 —11-3
1932-33 .. 56,937,900 —198-8 4,28,14,000 —10-9
1933-34 .. 58,796,800 —l18-1 4,14,71,000 —13-3
1834-35 . .. 63,814,800 — 90 4,15,54,000 —13-1

5. Passenger fares.—An examination of the figures in paragraphs 2-4
relating to the changes in third class fares oan the Bombay, Baroda and
Central India, East Indian and North Western Railways shows that the drop
in passenger earnings over the Bombay, Baroda and Central India and East
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Indian Railways has been proportionately less than the drop in the number
of passengers carried. The enhancement in the fares thus helped to rmimise
the loss on falling traffic. On the North Western Railway similar tendencies
operated for the years 1931-32 and 1932-33. The figures for 1933-34 and 1934-35
were affected by a further alteration in the fares from December 1933 which
represented a reduction for distances up to 450 miles. This alteration had been
made in 1933 to test the possibilities of a reduction in fares. A review of the
figures for the first twelve months during which the revised fares operated show-
ed that while the number of passengers carried increased by 12 per cent. earn-
ings decreased by 1%, as follows :—
. Number (in lakhs).  Earnings (in lakhs).
Year ending 30th November 1933 .- 5-47 4-03
Year ending 30th November 1934 .. 6-11 3-98

A further review of the figures for the seven months of December 1934 to
June 1935 showed a further improvement in earnings as compared with the
figures for the previous corresponding period, but when compared with the

figures of 1932-33, the position was still unsatisfactory as will be seen from
the following :—

Number. Percentage varia- Earnings. Percentage varia-

Year. (in thousands). tion over  (in thousands). tion over
1932-33. Ra. 1932-33.

1932-33 30,883 .. 23,220 ..
1933-34 . 34,750 +12-52 22,8356 —1-69
1934-35 .. .. 35,008 +13-36 23,084 —0-62

A review simultaneously made of the earnings on the East Indian Railway
on which no alternations in fares had been made, showed that, during the
same period of seven months, the number of passengers increased by 5%, and
earningg by T per cent.

Briefly, while the East Indian Railway revenue position improved by 17
lakhs, the North Western Railway’s deteriorated by 1} lakhs.

The North Western Railway have, therefore, again revised their third
class fares with effect from 1st January 1936 as follows :—

Distance. Pies per mile.
1—300 3
over 300 24

6. Luggage and Parcels.—The scale of charges for luggage and parcels was
revised generally on principal railways from the 1st May 1931, the revision re-
presenting an approximate increase of 15%, on the old scale. The earnings
from luggage and parcels from 1930-31 to 1933-34 were as follows : —

Earnings.
Year. (In thousands). Percentage variation over
1930-31.
_ Ra.
1930-31 3,80,10 .o
1852-33 3,67,87 —5
1533-34 3,62,11 —1
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Heore agaim, the enhanoement made helped to reduce the loas in earnings from
luggage and parcels. This conclusion finds support from the fact that the pas-
senger traffic in 1932-33 and 1933-34 showed a fall of 129, and 15%, respectively
a8 against a corresponding fall of 59, and 7%, respectively in luggage and parocels.
Bo far as the earnings from luggage are concerned (these are unfortunately not
separately available), these may be expected to vary directly with the fluctua-
tions in passenger traffic, but the parcels traffic has also suffered at least from
one common factor which is affecting passenger earnings adversely, i.e., road
competition. To meet this competition, Railways have had to maintain rates
lower than the normal scale rates where they are faced with motor competi-
tion.

7. Coal.—With effect from the 16th January 1932, Railways imposed a
surcharge of 15%, on the freight for coal. This was reduced to 124%, with a
maximum of Re. 1 per ton with effect from 1st April 1935. The tons carried
and earnings therefrom for 1930-31 to 1934-356 were as follows :—

Tons carried. Percentage varis- Earnings. Percentage varip-

Year. (in thousands). tion over (In thousands). tion over

1930-31. Ra. 1930-31.
1930-31 . .. 19,788 .. 6,19,45 ..
1931-32 . .. 18,791 —5 5,97,84 —3
1932-33 . .. 17,692 -—11 5,92,61 —4
1033-34 .. .. 19,064 +4 6,53,80 +6
1934-35 .. 20,783 +5 7,09,42 416
1855-36 21,061 +6 6,92,91 +12

8. Petml —The Bomba.y Baroda and Central India, Eastern Bengal, Great
Indian Peninsula, Madras and Southern Mahratta and North Western Railways
enhanced their rates from C/T schedule to C/U schedule from July 1931. The
bases of the previous and the revised rates were as follows :—

Previous basis. Revised basis.

Distance. Pies per mile. Pies per mile.
1—300 -83 83
301—600 . 42 -62
over 601 -38 42

The tonnage carried over the Railways on which the enhancement was
made and the earnings therefrom for the years 1930-31 to 1934-35 were a8
follows :—

Percentaze varia- Earnings, Percentage varia-

Year. Tons carried. tion over  (In thousands). tion over

1930-31. Ras. 1630-31.
1930-31 . .. 326,800 — b 71,69 —1
1931-32 .. . 309,900 —23 76,64 —18
1932-33 . .« 250,600 —20 63,60 —16
1933-34 . .. 260,300 —16 64,02 —15
1934-35 . s 202,100 —11 74,63 — 4

L284LAD M
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-9, Sugar.—An enhancement in the rates by approximately 10% was made
by the followmg Railways :—
‘Eastern Bengal.
East Indian.
Great Indian Peninsula.
Bengal Nagpur.
Bengal and North Western.

The tonnage carried and the earnings from this traffic for the years 1930-31
to 1934-35 over these railways were as follows :—

. Peroentage varia- Percentage varia-

Year. Tons carried. tion over Earnings. tion over
1930-31. Ra. 1930-31.

1930-31 . .. 548,900 .. 73,65,700 ..
1931-32 .. .. 500,300 —9 59,50,400 —19
1932-33 .- . 530,600 —3 59,73,400 —19
1933-34 . . 832,600 +52 90,96,300 +23
1934-35 .. .. 792,900 +44 86,41,700 “+17

10. Kerosene oil.—The rates for kerosene oil were enhanced over railways
(Eastern Bengal, East Indian, Great Indian Peninsula, North Western, Bombay
Baroda and Central India and Madras and Southern Mahratta) in July 1932
by the withdrawal of the C/S schedule. The old and the revised rates are as
follows :—

Previous basis, Revised basis.
Distance. Pies per maund per mile. Pies per maund per mile.
1—300 -42 42
301—400 -30
401—500 -20
501—%00 -125
6111—700 ‘115
over 700 . 100.

The ton.na.ge carried and the earnings therefrom for the years 1931-32 to
1934-35 over the railways concerned were as follows :—

Percentage varia- Percentage varia-
Year. Tons carried. tion over Earnings (In tion over
1931-32. thousands). 1932-33.
Ras.

1931-32 o .. 853,300 .. 1,12,20 ..

1932-33 o . 663,700 —22 93,22 ., —17
1933-34 . .. 702,800 —18 1,00,18 —I11
1934-35 e . 729,400 —15 1,02,41 — 9

11. Goods Rates.—It will be seen that the imposition of the 15%, surcharge
on coal (vide parageaph 7) helped to maintain raflway revenues and & reduction
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made in 1935-36 has led to a fall in revenue, although there has been an incregse
in the tonnage carried. _ o

- As regards petrol (vide paragraph 8), with the improvemeut in trade condi-
tions there has been a partial recovery in the tonnage carried, and the enhance-
ment made has helped to reduce the loss in ailway earnings. As against a
drop of 11%, in tonnage in 1934-35 as compared with 1930-31, there has been
a drop of 49, in earnings.

As regards sugar (vide paragraph 9, factors other than an alteration in the
rates have also contributed to the variations both in the volume of traffic
carried by railways and the earnings therefrom. Up to 1931-32 to 1933-34,
there was a fall both in tonnage and earnings. But with the recent growth
of the sugar industry, however, up-country sugar factories have been able to
extend their markets farther afield, leading to increased traffic. Earnings have
not increased proporticnately with the volume of traffic, as traffic from up-
country sugar factories is comparatively short-lead or moves at special reduced
rates which have been quoted by Railways to assist the movement of traffic
to distant markets. In fact, an analysis of this traffic affords an apt illustration
of the difficulties in assessing with any accuracy the effect of alterations in
rates. '

As regards kerosene oil (vide paragraph 10), the fallin tonnage is accounted
for partly by trade depression and partly by the greater use of clectricity ia the
larger towns. The sudden drop in 1932-33 was due largely to a rate-war be-
tween the two principal oil companies, when stocks were laid in by dealers and
speculators. The decreasc in earnings has, however, heen less than the dec-
rease in the tonnage carried.

This review of freight rates shows clearly how difficult it is to isolate th®
effects of various general factors affecting the movement of traffic, c.g., depres-
sion in agricultural and industrial conditions, growing competition with road
transport, changes in the nature of trade demands, etc., etc., in order to esti-
mate with any approximation to accuracy the exact measure of the financial
loss or gain consequent on alterations in rates and fares. The difficulties of this
assessment are accentuated in a period of continued economic depression.

APPENDIX V.

LETTER FROM THE GOVERNMENT OF INDIA, RAILWAY DEPARTMENT (RAILWAY
Boarp), To THE AGENTS, AssaM BenGaL Raimnway, BeEncan Nacerr
RaiLway, BExGaL aND NorTH WESTERN RATLWAY, Bovsay BARODA AND
CENTRAL INDIA RATLWAY, BURMA RATLWAYS, EASTERN BENGAL RatLway,
East INpDIAN Rarnway, GReEaT INDIAN PENINSULA RAILWAY, MADRAS.
AND SOUTHERN MAHRATTA RAarLway, NortH WESTERN RaiLway, Ronir-
KUND AND Kumaon Rainway, Sourn Inpian Ramway, H. E. H. Tae
Nizam’s STATE RAiLway, AND THE MaANAGER, JoDHPUR RarLway,
No. 3027-B., paTeED THE 91H JULY 1936,

Supplementary grants.

Criticisms have frequently been expressed in discussions in the Legis-
lative Assembly and the Public Accounts Committee that demands for supple-
meutary grants are not placed before the Assembly till after the expenditure

L284LAD M2 .
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Hax already been incurred.’ ‘The Railway Board ‘sre an¥ious to do all ¥hit i
possible to avoid grounds for criticism in this respect and desire- th¥
do-bperation of railway adsinistrations in order to achieve this purposs. =~
2. Bince the sessions of the Assembly generally take place in August-
Beptember and January-March, it is desirable that the estimates of railway
administrations regarding additional funds required should be in the hands
of the Railway Board not later than the 15th August and 15th December each
year.

3. The Board recognise that an estimate submitted in August can only
be very rough. It can only be based on the expenditure in the first 4 montha
or less of the financial year and will naturally include only items of new expen-
diture which were definitely not anticipateg in the budget and which cannot
be postponed without serious detriment to safety or efficiency. As examples
might be mentioned expenditure op reconstruction of a bridge seriously
dsmaged by floods, or expenditure on new staff necessitated by very considerable
increase in traffic not foreseen in the budget. In submitting such demands
the administration should review the position in as much detail as possible at
the time and examine whether such expenditure can be met by savings in
-expenditure provided for in the budget when such savings can be foreseen or
can be achieved without serious damage. A report should be submitted to
the Railway Board before the 15th August at the latest whether such exami-
nation discloses the necessity of additional grants or the possibilities of net
savings in order to enable the Board to set off savings in one railway against
excesses on another ant to place before the Assembly an estimate of the net
additional grant required, if any.

4. The estimate of additional funds required in December can be prepared
in conjunction with the revised estimates. The administration will be in a
better position than in August to review the whole position and arrive at a
reliable estimate of the expenditure likely to be incurred during the financial
year and how it compares with funds already provided both in the original
budget and by means of supplementary grants, if any.

5. Finally, the position should, as at present, be reviewed finally at the
end of February and the Railway Board informed by the first week of March
whether on the basis of expenditure up to date the Railway administration
require further funds or are in a position to surrender any of the funds already
allotted under the various demands.

6. It is needless to say that the demands in all these cases should be sup-
ported by adequate explanations of the reasons for the demand.

7. In this connection the Railway Board desire to draw the attention of
the Railway administrations to paragraph 15 of the Railway Audit Report,
1936, where it is pointed out that on certain railways reappropriations were
made only towards the end of the year. The Railway Board have in the past
issued instructions to railways that reappropriations should be made as and
when necessary, The whole object is to ensure that, as far as possible funds
which are not required are withdrawn from disbursing officers as soon as it is
definitely known that they are not required ; and incidentally to provide that
any really unavoidable expenditure is met from such savings as far as possible.
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The Board recognise, however, that,it would probably conduce to more effective.
financial control if reappropriations are not made haphazard on the basis of
individual items of expenditure where the original provision is exoeeded, and
that in many respects it is better to review the position as a whole at intervals
&hd carry out the necessary reappropriations. They therefore consider thas
advantage should be taken of the review of the whole position which, as pres-
dribed in the above paragraphs, will be undertaken in August, Deeember and

February to carty out the re-appropriations necessary ; but, when funds have
to be provided for new expenditure under one of the sub-heads and the ad-
ministration are definitely in a position to withdraw the grant from another
sub-head for this purpose, re-appropriations can suitably be made at the

time. .

No. 3027-B.
Copy forwarded, for information and guidanoe. to the :—
Chief Mining Engineer, Railway Board.
Senior Government Inspectors of Railways, Circles Nos. 1,4, 5 and 7.
Government Inspectors of Railways, Circles Nos. II and 1I-A,
Administrative Officer, Vizagapatam Harbour Construction.
Chief Controller of Standardization, Central Standards Office.
Copy forwarded for information to the :—

Chief Accounts Officers, Burma, Eastern Bengal, East Indian
Great Indian Peninsuls and North Western Railways.

Director, Railway Clearing Accounts Office.
Controller of Railway Accounts and Director of Railway Audit.

Memorandum by the Auditor Genera] in regard to the improvement in the form
of the balance sheets and profit and loss accounts of railway collieries. |

The - introduction of 'a system of proper commercial accounts on all
collieries worked by Railways was discussed at some length by thc Publie
Accounts Committee dealing with the accounts of 1928-29. The Financial
Commissioner, Railways, explained ‘‘ that the difficulty is one of settling the
prices which the Railways ought to pay to their own collieries for coal, so that
'it was not possible to get an exact profit and loss account”. The difficulty of
ascertaining the true commercial profit of these collierses arises from the fact
that Railways to a considerable extent control the coal market, It cannot
be definitely’ stated that the market price quoted for a particular class of coal
or coal from a particular colliery would have been the same if a smaller or larger
‘order had been placed by the Railways for that quality of coal. The Com-
‘miftee accepted the explanation and “ considered that accurate costing
.accounts should be kept, including all charges, so that, in a broad way, one
could see from year to year whether it paid the Railways to work their own
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from outside *.” : :

2. The Public Accounts Committee, dealing with the accounts for 1929-30,
was supplied with forms of accounts to be kept by Railway collieries, drawn
up in consultation with the Director of Railway Audit and the Directorof
Commercial Audit. These forms were drawn up after consulting the forms of
pro forma Balance sheet and Revenue account similar to the ones used by all
c0a] companies under the management of a certain firm in India. The Com-
mittee was satisfied that the general purpose of the recommendations of the
previous Committee. was being fulfilled.

collieries or whether they were losing in doing so instead of buying their coal

3. In 1932, an officer of the Railway Accounts Department was placed:
on special duty to examine thoroughly various matters of detail connected
with the accounts of the railway collieries and as the result of his investigation
the accounts were overhauled.

4. The forms of annual accounts have again been re-examined by the
Director of Railway Audit and the Controller of Railway Accounts and they
have both come to the conclusion that they adequately fulfil the purpose for
which they were devised. They however consider that the description “ Profit
and Loss Account” is not only unsuitable but even positively misleading
The object of this statement as already stated is to present “ accurate costing
accounts, including all charges ”’, so as to furnish information as to whether
it was cheaper to raise coal than tobuy it in the open market, and the more
appropriate heading of the account would be ““ Statement of all in costs of coal”.
It will follow that the entries of essential interest to the Public Accounts Com-
mittee are those under the heading “ Rate per ton ”.

APPENDIX VII.

Note by the Railway Boand regarding Policy of Railways in regard to treight
rates to and from ports.

The Public Accounts Committee in paragraph 18 of their report (August
1935) recorded as follows :—.

“ The Committee desired that the Railway Department should examine
and send a note to the Committee to show whether is' any basis
for the allegation generally made that the rates of freight at
present charged operate in such a way as to help the export of
raw materials and the import of foreign manufactured goods to
the detriment of Indian industries .

. 2. The Railway Board believe that the origin of this allegation is to be
found in the special rates that were being quoted many years age when indus-
trial conditions in India were very different to what they are at present.
Such industries as existed absorbed only a small fraction of India’s large
supplies of raw materials and could meet only a small part of her demand for
-manufactured goods. India’s foreign trade was, therefore, characterised by
large movements of raw materials to the ports and large imports of finished
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goods from the ports. This constituted the nature of the demand for trans-
port which the Railways had to' meet-and to which their tariffs had accordingly
to be adjusted. -

- ‘8. Conditions in this respect have materially altered within the last quarter
of a century, but.the allegation that the railway freight rates charged operate
to help the export of raw materials and the import of foreign manufactured
goods continues to be made, apparently because railway tariffs show a large
number of special rates quoted for traffic to and from the ports. Practically
all these rates have been influenced by the fact that the ports are the chief
distributing centres and incidentally also the more important industrial
centres.

4. The following extract from the report of the Acworth Committee
which enquired into the administration and working of Indian Railways in
1920-21, might be considered as effectively disposing of the charge against
Railways on the point in question :—

“149. It is an Indian grievance of old standing—It was voiced in the
Legislative Assembly at Delhi in 1915 by a distinguished Indian
now a Member of the Executive Council of Bombay, 8ir Ibrahim
Rahimtoola—that the railways fix their rates to suit their own
pecuniary interests—if indeed it be not to suit the interesta of
European merchants—regardless of the effect of these rates on
the native industries of India. And we have no doubt that the
c.t;h:;geissooeptedaaprovedbyalargepmporﬁon of Indian

ers.

160. Charges based upon motives are difficult to prove or to disprove.
It was not our duty to investigate specific cases in detail, nor
would the time at our disposal have permitted us to do so. Un-
questionably, low exceptional rates exist for traffic to and from
‘ports especially the great ports of Calcutta and Bombay. But.
exceptional rates such as these exist in every country, and are
justified on the ordinary grounds, not only of the economy
of handling goods in large volume, but also of competition be-
tween railway systems serving the same distributing or consum-
ing area.

151. In one respect, at least, the Indian Railways have refrained from
following the accepted railway practice in other countries. It is
usual in most countries to concede for export: traffic through a

' seaport rates which are not available to that seaport for local
e traffic ; and vice versa in countries which adopt a Free Trade
policy, to fix lower rates for the carriage inwards of goods im-

ported through a port than for goods produced locally at the

port town. This practice is not, so far as we have been able to

. ascertain, followed iu India. Bombay receives from up-country

large quantities of ruw cotton, part of which is worked up on the

spot and part exported. BSimilarly, Bombay distributes to up-

country pointa large quantities of cotton cloth, part of it locally
mannfactured and part imporfed. The raw cotton rates down

to Bombay port and to Bombay town are the same, and so are
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the manufactured cotton rates upwsrdn The same : principle,
we understand, is applied elsewhere in the case, for matanoe, of
the great Calcutta jute trade.” p

b: To permit of an appreciation of railway rating policy it is perhaps
necessary to explain that, for the purpose of carriage by goods train, all com-
modities are grouped into classes of which there are sixteen. This grouping
is for the purpos- of :(—

(a) arriving at the rate to be charged when no station-to-station or
schedule rate is quoted ; and

(b) fixing the maximum and minimum rate per maund per mile within
the limits of which all rates, whether station-to-station or aghedule
must be kept, subject to exceptions specially authorised by the
Railway Board.

The maximum rate for commodities in the 1st class is 0-38 pie per maund per-
mile and for commodities in. the highest class 1-87 pie per maund per mile.
The minimum rate for the two lowest classes is 0-10 pie per maund per mile
apd for the remaining fourteen classes is 0- 166 pie per maund per mile. Within
these maxima gnd minima Railways are permitted to quote special rates
apcording as circumstances may require. These special rates may be either
station-to-station rates quoted from and to specific pomt.s or scheduled rates
applicable more or less generally. If no:special rate is quated, the rate nor-
mally applicable is the maximum of the class in which the commodity is placed.

6. Railways quote special rates when they have reason to believe that
the free movement of raffic by railway would not otherwise be facilitated.
The existence of alternative competitive routes, e.g., the rivers in Bengal and
coasta} shipping the opening up and’ development of new ports, e.0., Vizaga-
patam and ports in Kathiawar, also influence the quotation of apacml rates.
The following special rates quoted for cotton illustrate how ooa.stal shipping
influences the quotation of such rates:—

Per maund.
Ra. a. p.
Navsari to Howrah (1,168 miles) .. .. .. 219
Broach to Howrah (1,191 miles) . . e 2 47

The Railways’ classification for cotton is fourth class, the basis of which is
0+62 pie per maund per mile. To the rates arrived at on the actual distance
are normally added what are termed terminal charges ”. The above rates
to Howrsh have, however, not been arrived at on’ the actual distance by
wilway, but as follows :— iy

' The ordinary railway freight charge to Bombay, plus incidental charges
at Bombay which would be incurred if consignments were booked
by railway to Bombay in the first instance and re-booked thence
to ‘Calcutta, plus the special rate which Railways' have quoted
‘from Bombayt.oEowmhmoomPehnon wrt:h thesen route.

»
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Had thesa special rates from Nawsari and Broaoh ta:Howrah not been: quoted
thamdmety Gl&pﬂ rates would have apphed via Amalner and Nagpur as fnl]nws :

Per mau.nd.

Rs, a. p.
From Navsari (1,168 miles) .. 313 8
From Broach (1,191 miles) .. .. .. .. 31410

With these rates, however, the traffic would not be carried direct to Calcutts,
but would move to Bombay and thence re-booked to Caloutta. The quotation
of these special rates is obviously justified, but there is no reason for allowing for
cotton consigned from Navsari and Broach to, say, Cawnpore special rates
on the same or any other basis lower than the fourth class rate. The rates
to Cawnpore are accordingly : —

Per maund.

- | Rs.a.p.
From Navsari (831 miles) . . . . 28 2
From Broach (761 miles) .. - e . 25 4

It will be seen that, although the distance to Cawnpore is 337 miles less than
to Howrah and from Broach to Cawnpore 430 miles less, yet the freight rates
to Cawnpore are 0-6-5 pies more from Navsari and nine pies more from
Broach than they are to Howrah. It is presumably instances of this kind that
lend colour to the suggestion that railway freight rates help the export of raw
materiala to the detriment of Indian industries. If Railways were not per-
mitted to quote special rates, as in the case illustrated, without being com-
pelled to make reductions on the same basis to other centres withaut similar
justification, they would inevitably lose the traffic within competitive areas
or else be forced to lose revenue on traffic to areas where there was no' compe-
tition.

7. Special rates to the ports are also quoted in order to assist in, getting
commodities placed on the markets of the world in comp.tition with other
producing countries. For example, low special rates have been quoted for
manganese ore from the Central Provinces to the ports of Bombay, Calcutta
spd Vizagapatam and for chrome ore from Baluchistan to Karachi, as such
traffic could not possibly move if the class rate (in these eases first class, i.e.,
0-38 pie per maund per mile) were applied. The North Western Railway
have also notified a rebaté of 26 per cent. of the railway freight charges on
wheat carried to Karachi for export to porte west of Aden with a view to
facilitate the export of surplus produce in competition with wheat from other
countries. In spite of this substantial reduction, the tonnage exported has

been oompamtively mmgmﬁcnnt

* 8. During the course of the dmcuasmn at the meeting of the Publio
Accounts Committee (vide the first paragraph of this ‘'memorandum) it was
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that the rabes for paeeegoadsmdfornce in the l![a.d.mst__ :
dency m:ght. in this connection be examined. - The rates for piece-goods from
the ports of Bombay, Calcutta, Karachi and Madras have been compared
with those quoted for internal movements by the Railways serving these
ports. Innocase has the traffic any greater advantage in the matter of
freights than it is open to such traffic to secure by existing alternative
channels of transport over which the Railways have no control. For
example, for piece-goods from Bombay to Calcutta (1,221 miles) the rate per
maund is Re. 1-1-0 per maund whereas from Bombay to Nagpur (518 miles)
the rate is Rs. 2-2-11 per maund. In the latter case, no convenient alternative
mode of transport is available, and the rate is, therefore, based on the classifi-
cation of the commeodity (as explained in paragraph 5) on the actual distance
from Bombay to Nagpur. In the case of traffic from Bombay to Calcutta,
a rate on the same basis would result in the entire traffic offering being
carried by sea. The special rate to Calcutta is, it may be added, applicable:
both for imported and for indigenous piece-goods.

As regards the freight rates for rice in the Madras Presidency, the Rail-
ways principally concerned are the Madras and Southern Mahratta and South
Indian. On the Madras and Southern Mahratta Rallway, the rates
chargeable over the system generally are the maximum, i.e., 0-38 pie
per maund per mile;but for consignments of not less than 400 maunds
from broad gauge stations and 270 maunds from metre gauge stations, the

schedule C/G rate applies. The basis of this schedule, which is telescopic,
is as follows :—

Pie per maund per
mile.

Milee,

301—400 .. .. . .. -30

401—500 .. . o . e 20

501—8600 .. .. . ‘e .o .. -126
601—700 .. .. . . . . -"115‘
over 700 .. . e v es N -10

Lower rates than those arrived a? under this schedule are quoted for internal
movements but not for traffic from the ports.

On the South Indian Railway, the rates for traffic from the. port-sJ ‘are the
maximum, .e., 0-38 pie per maund per mile, while for internal movements
there are special rates varying from 5 to 31 per cent. lower than thejmaximum.

9. The detailed examinatin. made by the Railway Board of the.rates
policy of Railways in regard to port rates does not indicate that any of these
rates gpcrate to the detriment of Indiap industries. On the contrary, a very
large number of special rates have been quoted for Indian industries.on & basis
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appreciably lower than those applicable from the ports, e.g., for sugar from
the sugar producing areas, iron and steel from Tatanagar, etc.

APPENDIX VIII.

Report by the Railway Board on the financial results of the electrification of the
South Indian Railway in Madras.

The Public Accounts Committee desired to have a report on the financial
results of the electrification of the suburban section of the South Indian
Railway. The first complete year of working of the electric service was 1932-
33, the electric service having been started on the 11th May 1931. The
Financial results for the years 1932-33, 1933-34 and 1934-35 are shown in the
attached statement. This statement has been prepared by the Railway
Administration in consultation with the Government Examiner of Accounts.
In preparing this statement the same form as that prepared in 1933 l_:hy
Mr. Nixon, then Director of Railway Audit, for exhibiting the financial
results of electrification of the Great Indian Peninsula and Bombay, Baroda
and Central India Railways has been adopted.

2. The figures are summarised below :—

Traffic in train  Percentage of net
miles (lakhs). savings on net outlay.

Eatimate . Not available. 13-00
1932-33 - . .- 677 2-46
1933-34 . 6-13 0-48
! 1934-35 .. . 6-01 1-81

Figures for 1935-36 are not yet available.

3. The poor results are due to the large increase in cost over estimates
(from 47 to 74 lakhs) and the fall in earnings.

4. As regards the increased cost of 27 lakhs, the greater part of the
increase is due primarily to a chang: of allocation of the total expenditure
between the electrification scheme and the Madras iraprovement scheme with
which it was originally combined. Efforts were made to separate the two
schemes, but they were so interlaced that it was Jdifficult to fix a definite
border line. Finally, a sum of about Rs. 15 lakhs, being the cost of automatic
signalling and ‘interlocking, quarters for operating staff and clectri: lighting
of stations and quarters, which were originally considered to be part of the
improvement scheme, was debited to the electrification scheme. In consi-
dering the results, therefore, of the latter, it would be justifiable to exclude
this item. If this is done, the gross outlay would be reduced from 74 lakhs
to 59 lakhs and the net outlay from 37} lakhs to 224 lakhs.



1884 v U SR RTVR ANSEMBEY. - i - v [ATRE-SRER1936.

Ee

Theretum oncap:talwﬂlthenbe—m-' a

1832-33 . 9-20
1933-34 e -2+82
1934-35 .. 600

5. The other reasons for the excess in cost were as follows :—

(+) New works not originally- contemplated but subaequently found
necessary during the execution of the work (27 lakhs).

(+3) Payment made to the Telegraph Department for shifting of Govern-
ment telegraph lines not originally provided for (2-9 lakhs).

(1#5). Excess in the actual cost of sub-station bmldmga and electric
lighting of stations (2-7 lakhs).

(w) Purchase of additional electric stock for goods services not part
of the original scheme (5 lakhs).

6. As regards the fall in earnings, the total number of passengers carried
showed a considerable increase as compared with 1925, but the passengers
fares had to be reduced and cheap season tickets introduced for servants ab
a nominal rate of 6 annas per month for a distance of 10 miles to combat the

severe bus competition. The position would have been woise but for the
electrification.

7. The Director of Railway Audit has questioned the correctness of the
assumption made in these calculations that the number of train miles would
be the same both by steam and electric traction (which follows what was done
in examining the electrification schemes on the Great Indian Peninsula and
Bombay, Baroda and Central India Railways). His reason for“the doubt
is that in the original estimate, when comparing steam with electric traction,
the Consulting Engineers had based their calculations on 26 steam trains
a day and 43 electric trains a day. From this he infers that they meant td
equate the two. This point will be further considered, but from the papers
available it is considered more likely that the consulting Engineers were
taking into account the maximum capacity per day. in each case. Electric
traction has a definite advantage “over steam traction ina greater acceleration
and a quicker turn round and consequently, if necessary, 43 electric trains

can be worked & day, whereas the ma.x:mum with steam traings would be
only 26.

8. The Director of Railway Audit has also expressed a doubt about the
‘assumption that an expenditire of 22 lakhs would have been““mcurred on
the purchase of all-steel (oaches if the electrification ‘scheme had' not been
carried out. In his opinion it is problematical whether the comparatively
costlier steel coaches would actually have been‘ordered instead: of ordinary
wooden coaches, if steam traction had been decided upon. The Railway
Board agree that very likely all-steel coaches would not have been ordered
if steam traction had been decided upon. On the other hand, steam operation
vould not provide an equivalent service to that which is being maintained with
slectric traction and it is the improved service which has created the dermand.
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Son‘m IFDIAR MWAY.
Financial Results of Madras Suburban Electrification.

Actuals,

‘ A
1932-83. 1993-34. 1034-35.

No. Particulars, Estimate.

Lakhs of Lakhsof Lakhsof Lakhsof
Rs. Ra.

Rs. Ra.
1 Traffic lakbs of Train Miles (Steam) .. . 6:77 8-13 6:01
Gross outlay on Electrification .- 47-36 63-93 74-08 74-33
3 If no electiification, estimated extra 31-00 31-00 31-00 31-00
steam outlay for increased traffic.
4 Cost of steam stock :eleased because of 7-21 5-76 5-78 5-76
Electrification.

5 Net butlay on Electrification (Item 2, 9-15 2717 37-52 37-57
item 3—Item 4).

6 Cost of steam working—Working Expenses 677 6-38 5-79 5-81
excluding dupreciation.
7 Cost of Electrical Working—Working 4:31 4-89 4:49 4-00
Expenses excluding depreciation.
8 Groes savings in working expenses due to 1-48 1-49 1-36 1-81
Electrification (Item 6—Item 7).
9 Depreciation on groes outlay on Electrifi- 1-42 1-92 2-22 2-23
cation at 3 per cen*. ( Item 2).
10 Depreciation on steam outlay avoided at 1-15 1-10 110 1-10
3 per cent. on items 3 and 4.
11 Increase in annual depreciation charges 0-27 82 1-12 1-13
due to Electrification (Item 89—
Item 10).
12 Net savings in working expenses due to 1-19 -67 <18 -68
Electrification (Item 8—Item 11).
Percent- Percent- Purceni- Percent-
age. age. age. age,
13 Percentage of gross saving without allow- 3-08 2-33 1-76 2-44
ing for depreciation on giose outlay.
(Item 8 100) (Item 2).
13(A) Percentage of g1oss savings (after allowing -08 — 87 —1-24 - 57
for depreciation on Electric outlay)
on gross outlay [Item (8—9)x 100
Item 2].
14 Percentage of groes savings on Net outlay 15-96 b-48 3:50 4-82
(Item 8 x 100) / (Item 5).
15 Peicentiage of not savings (after allowing 2:61 1-06 +24 01

for depreciation) on gross outlay
(Item 12 x 100) / (Item 2).

16 Percentage of net savings (after allowing 13-00 2:48 48 1-81
for depreciation) on net outlay
(Item 12 x 100) / (Item 5).
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- APPENDIX IX.

Summary of the approximate financial results of Indian State-owned railways
in 1635-38.

Approximate figures of railway revenue and expenditure for 1935-36
which are now available show a deficit of nearly 4 crores, which is over half
a crore less than the revised estimate made in February last and over a crore
less than the deficit in 1934-35.

For the greater part of 1935-36, railway revenues Were more or less steadiiy
worse than the previous year. It was only in the last 5 or 6 weeks of the year
that there was a welcome change.

Gross traffic receipts of State-owned railways for 1935-36 amounted to
90-2/3 crores or about half a crore more than in the previous year.

Ordinary working expenses (excluding depreciation) amounted to 50§
crores or half acrore more than in the previous year. As the increase due to
withdrawal of the cut in pay amounted to 90 lakhs, this was tantamount to a
decrease of nearly 40 lakhs, in expenditure coinciding with an increase of half
a crore in earnings.

According to the new method of calculation of the contribution to the
Depreciation Reserve, theamount set apart for depreciation was 13} crores,
or nearly half a crore less than in the previous year.

Net traffic receipts were 2660 crores or 39 lakhs more than in 1934-35.

Miscellaneous transactions resulted in a net addition of 86 lakhs against
53 lakhs in the previous year, and the net revenue available for meeting interest
charges was nearly 274 crores, about § crore more than in 1934-35.

The total interest payable was 31 42 crores, or 38 lakhs less than in 1934-35.

The deficit was just under 4 crores and 110 lakhs less than in the previous
year.

The appropriation to the Depreciation Fund was 13} crores, and the
amounts withdrawn for renewals amounted to 9} crores. The net accretion
to the Fund of 4 crores was almost entirely required to meet the deficit, and the
actual balance at the credit of the Fund was increased by only 6 lakhs during
the year. _ '

The actual balance at credit of the Fund was 9} crores ; and the nominal
balance 41 crores.

The total capital expenditure was 2} crores ; and stores balances remained
practically unchanged at about 9-1/3 crores.

At the end of 1935-36, the liabilities of railways amounted to_57} crores,

of which 31} crores represent loans from the depreciation fund and 25} crores
anpaid contributions due to general revenues from 1931-32 to 1935-36.

The ratio of ordinary working expenses to gross traffic receipts was 56
per cent.

The ratio of total working expenses (including depreciation) was 70 per
cent.
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These ratios are sbout the same as in the previous year.
«- The ratio of net revenus t-othacaprtalstohugem344percent
against 3°36 per cent. in the previous year.

Tala.ng all Class T railways together, gqods earnings in 1935-36 were a

e better.” In four main commodities, earnings were considerably lower

in 1934-35. These were Rice (41 lakhs) Grams and Pulse (25 lakhs),

oil seeds (21 lakhs), Jute (29 lakhs). On the other hand, the earnings were

dxahnct.ly better in8 main commodities—Metallic ores (35 lakhs), Cotton

raw (35 lakhs), Iron axid steel (23 lakhs). . Small improvements.in many other

commodities resulted in & total net improvement in goods earnings of about
40 lakhs:

1934-35. 1935-36.
" Revised Latest approximate X
. estimates. estimates.
Groes Traffic receipts .. - o 90-29 90-00 90-65
Ordinary operating expenses .. .. bO-27 60-756 . 50-80
Depreciation .. . . 13-72 13-26 13-25
Net traffic receipts .. . .. 2621  25-99 26-60
Net Miscellaneous receipts . . -53 -84 -86
Total net revenue .. . . 26-74 26-83 27-46
Interest . .o . .o 31-80 31-37 31-42
Deficit . . . 5-08 4-54 3-98
APPENDIX X.

Memorandum by the Finaneial Commissioner of Railways on the policy of the
Railway Board in the matter of stores purchases.

1. The Standing Finance Committee for Railways at their meeting held
on the 21st September 1935 desired to be furnished with a memorandum de-
tailing the policy followed by the Railway Board in the purchass of stores.

2. The Railway Board strictly follow the policy laid down in 1929 by the
Government of India in the preamble to the rules for the supply of articles
required to be purchased for the public service (Annexure A). The policy of
the Government of India in this matter, as enunciated in those rules, is to
make purchases of stores for the public service in such a way as to encourage
the development of the industries of the country to the utmost possible
extent consistent with economy and efficiency.

3. In order to give the fullest effect to that policv the following procedure
has been laid down by the Railway Board :—

(¢) Parchases of rails and fishplates, sleepers, locomotives, coaching

underframes, goods stock and coal for the State-managed
railways are controlled by the Railway Board. Company-

managed railways have voluntarily agreed to come into the
combined arrangements for purchases in many respects, e.g.,
rails.



1908 fen | rmelstATIVE ASSEMSEY. . o [17va Szer. 1936.

(%) The power of giving price preference in favour of indigenous products
in order to encourage existing and new industries in India has
beenretamedbythelewayBo&tdandhu been used freely.
When purchasing locomotives and carriage and wagon fittings
and components State-managed railways are required to refer
to the Railway Board before any tenders for imported stores ate
accepted.

(#68) As regards other classes of stores manufactured in India, railways
are required to submit to the Railway Board quarterly reports
detailing with full reasons for their aetion all cases where they
have placed orders for materials of foreign manufacture when
tenders were received for the same materials of Indian manu-
facture. This was one of the recommendations of the Railway
Retrenchment Sub-Committee whose remarks on the subject
of stores purchase are reproduced in Annexure B for facility of
reference.

() The Railway Board is increasing the types and quantity of stores
purchased through the Indian Stores Department on behalf
of State-managed railways. The Board meets the Chief Con-
troller, Indian Stores Department, half-yearly to discuss and
settle with him new items of railway stores, the purchase of
which by State-managed railways through the agency of the
Indian Stores Department should be made obligatory. Conse-
quently the value of stores purchased by the Indian Stores
Department on behalf of Indian railways has increased from
Rs. 74 lakhs in 1927-28 to Rs. 265 lakhs in 1934-35.

4. One or two concrete instances of action taken by the Railway Board
to help and encourage existing industries and to foster new ones in India during
the past few years are given below :—

(@) All orders for major bridge work and for the renewal of large bridges
such as the Ava (Burma), Willingdon (E. I. R.), Broach (B. B.
and C. I.), Chambal and Sindh (G. I. P.) have been placed for
construction in India by Indian firms,

(b) For the years 1933-34, 1934-36 and 1935-36 orders for the cons-
truction of approximately 3,000, 3,000 and 3,750 new wagons
respectively were placed with Indian firms for construction im
Indis.

(c) Due largely to the progress made in standardization gf design—

(s) Vacuum brake material used on coaching and goods stock is now
wholly manufactured in India.

(#%) The manufacture in India of permanent-way fittings, track

tools, etc., and the development of the re-rolling industry has
been increased enormously.

(#%) A factory has been started in Calcutta to manufacture railway
rubber fittings.
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(d) The manufacture of pomts and crosamga and signal material has
been discontinued in some railway workshops and restricted
"in others to mere repair operations, and orders for all new works
are placed in the market in India.

(e) Results of experiments and tests carried out by railways on new
stores and material (largely indigenous products) are now oir-
culated to the Board, Indian Storgs Department, and other
State-managed railways. When an item has been found to be
unsatisfactory owing to its being inferior to other makes or brands,
not up to specification, etc., its deficiency is specially investi-
gated.

6. A statement showing the value of stores (imported direct, imported
stores purchased in India, and indigenous stores) purchased by the State-
managed railways and Company-managed railways during 1931-32, 1932-33,
1933-34 and 1934-35, the value of stores purchased by these railways through
the Indian Stores Department and the value of stores purchases «ontrolled
by the Railway Board is attached for the information of the Committee. The
value of stores purchased by railways through the Director General, India
Store Department, London, during the same period was as follow :—

£ Ra.
1031-32 .. .. .. 23,485 = 3,13,133-5-4
1932-33 .. .. .. 28,507 = 3,80,083-5-4
1933-34 . o . 44,763 = 5,96,840-0-0
1934-35 .. .. .. 85069 =4,75,586-10-8.
ANNEXURE A.
Rules tor the supply of articles required to be purchased for the public service.
PREAMBLE,

The policy of the Government of India is to make their purchases of stores
for the public service in such a way as to encourage the development of the
industries of the country to the utmost possible extent consistent with
economy and efficiency, and the following rules, which are applicable to the
purchase of stores (other than printing and stationery stores) for the Govern-
ment of India and for provinces other than Governors’ provinces are prescribed
in acoordance with this policy. These rules supersede all previous orders on
the subject.

~ In order to give effect to the above policy preference in making purchases
will be given in the following order :—
First, to articles which are produced in India in the form of raw materials,
or are manufactured in India from raw materials produced in
India, provided that the quality is sufficiently good for the
purpose ;
Secondly, %o articles wholly or partially manufactured in India from
’ imported materials provided that the qusality is sufficiently good

for the purpose ;
L284LAD |
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Thirdly, to atticles of foreign manufacture held in stock in India pro-
vided that they are of suitable type and requisite quality ;

Fourthly, to articles manufactured abroad which need to be specially
imported.

Departments of the Government of India, or officers specially authorised
in this behalf, may, when they are satisfied that such a measure is justified,
allow a limited degree of preference in respect of price to articles produced or
manufactured in India either wholly or in part.

Rule 1.—Save as provided in Rules 7 and 8, all articles required to be
purchased for the public service shall be purchased on the condition that deli-
very shall be made in India for payment in rupees in India.

Rule 2.—Tenders shall be invited in India, and abroad also when considered
desirable, for the supply of all articles which are purchased under rules 1 to 4,
unless the value of the order to be placed is small or sufficient reasons to be
recorded exist which indicate that it is not in the publi: interest to call for
tenders. No tender which fails to comply with the conditions as to delivery
and payment prescribed in Rule 1 shall be accepted.

Rule 3,—All articles, whether manufactured in India or abroad, shall be.
subject to inspection before acceptance, and articles for which specifications
and/or tests have been prescribed by competent authority shall be required
to conform to such specifications and/or to satisfy the prescribed test or tests
which may be carried outduring manufacture or before or after despatch from
the suppliers’ premises.

Rule 4 —Important plant, machinery and iron and steel work shall be
obtained only from firms approved by the Chief Controller of Stores, Indian
Stores Department, and specified in the lists issued by him from time to time.

Rule 5.—In the case of important construction works let out on contract,
articles required for the construction of such works may be supplied by the
contracting firm provided that when specifications and/or tests have been
prescribed for such articles they shall conform to such specificationsand/or
shall satisfy such tests.

Rule 6.—Nothing in these rules shall be deemed to prohibit the purchase
of articles by one Department or Railway from another.

Rule 7.—The articles enumerated in the Schedule below or any other
articles cf a special or unusual character, may, when suitable and economical
purchases cannot be made in accordance with the preceding rules, be obtained
without reference to those rules subject to the following conditions :—

(a) Where the value of the purchase exceeds Rs. 5,000 the purchasing
officer shall place on record his reasons for not effecting the pur-
chase in accordance with the preceding rules.

(b) The purchasing officer may at his discretion either obtain the article
that he requires by indent on the India S8tore Department,
London, or purchase it direct from manufacturers or dealers
abroad. Where resort is had to direct purchase from manu-
facturers or dealers abroad, tenders shall, whenever practi-
cable, be first obtained.
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(c) When articles are purchased abroad under this rule through the
.agency of the Indm Store Department, London, payment shall
be made by that department.

In other cases payment shall be made—

(¢) in countries other than Great Britain and Northern Ireland, direct
to the suppliers by the purchasing officer ;

(¢¢) in Great Britain and Northern Ireland, through the High Com-
missioner for India.

Rule 8. —Lethal weapons, munitions of war, technical apparatus and equip-
ment, and any other stores required by the Naval, Military or Air Forces of the
crown in India for which drawings, patterns, specifications, or designs have
been issued, prescribed or announced by the Admiralty, War Office, Air Ministry,
Government of India, or Commander-in-Chief in India, shall be obtained
by indent on the Indin Stor: Department, London, unless they are available
in India in accordance with the prescribed drawing, pattern, specification or
design. Any departure from this rule requires sanction of the Government of
India, and whenever an expenditure exceeding Rs. 20,000 is incurred in any
individual case to which such sanction has been accorded it shall be reported
to the Secretary of State for India in Council.

SCHEDULE.
(v) Seeds.
(%) Cinchona Bark,
(#23) Articles for experimental purposes.
(#v) China, glass, cutlery, plate, crockery and perishable fabrics, including
linen for residences which are furnished by Government.

(v) Copper, zinc and other non-ferrous metals produced in Australia or
America.

(v3) Timber produced in Australia or North America.

(vi1) Such articles as the Superintendents of Vaccine Depots may require
for the preparation of vaccine lymph.

{vits) Chemicals and scientific instruments.
(¥z) Preserved and tinned foodstufis.
(z) Articles required for Viceregal residences.
ANNEXURE B.
. ; CHAPTER XII.
' MISCELLANEOUS MATTEBRS.
Stores Purchase.

189. We held a joint meeting with the Stores and Printing and Stationery

'%musmmmwmmmmdmmmmp
e
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‘through the Indian Stores Department. The total purchases made by railways
through the Indian Stores Department in 1929-30 amounted to 1} crores,
whereas the total cost of material purchased amounted to 30 crores of which
133 crores represented indigenous material. We must, however, observe that
the proportion of purchases through the Indian Stores Department should not
be taken on the figure of 30 crores, as this includes materials like rolling stock,
permanent way, bricks, ballast, etc., which it is neither necessary nor practi-
‘cable to buy through the Indian Stores Department. We recognise that it is
difficult to lay down general principles in this matter and that each case must
be considered on its merits. We think that the present system by which the
Railway Board discuss periodically with the Indian Stores Deparment the new
classes of stores that can be added to the list of stores purchased through the
Indian Stores Department is a convenient and practical method. . We agree
with the Chief Controller of Stores, that, though Railways can in many cases buy
a8 cheaply directly as through the Indian Stores Department, they should take
into aocount the fact, that other smaller departments get the benefit of lower
prices on account of combined purchases on a large scale. This argument applies
strictly to articles which are in demand by other departments as well as by
railways. Both the Chief Commissioner and the Financial Commissioner of
Railways agree that when, with regard to any class of stores, they were
convinced that it would be advantageous to the State as a whole to purchase
through the Indian Stores Department, they would consider handing over the
purchase to them and not look to the interests of railways alone.

190. In pushing too far the system of bulk purchase through the Indian
Stores Department, or otherwise, two dangers are to be guarded against. One
is the possibility—and undesirability—of increasing stores balances. The
other is the risk of the system of bulk and centralised purchas: resulting in
giving an advantage to the foreign manufacturer who has the benefits of mass
production and can usually quote better terms than the indigenous manufac-
turer who- usually manufactures on a small scale, and in preventing new firms
from getting a footing in the market, thus leading to the formation of a combine.

191. We observed a flaw in the present procedure for considering price
preferences to indigenous material since powers have not been delegated to
Agents or railways by the Government of India. It is only when a recommenda-
tion is made to the Railway Board by the Agent that they can decide whether
& preference should be given or not. We feel that some Agents might, not
knowing the Railway Board’s policy in the matter, consider a particular percent-
age unreasonably high, and refrain from referring the matter to the Railway
Board whereas if the matter is referred to the Railway Board it is possible that
the difference in price might be considered by the latter to be so small as
to justify the indigenous material being preferred. We recommend that rail-
ways should report periodically to the Railway Board all cases where the
Agent has without a reference to them decided to place orders for foreign
material, because in his opimion the disparity in price was too high.
We also recommend, that with a view to facilitate the active compliance by
Agents with the policy of the Government in this regard, powers may be dele-
gated to Agents authorising them to give price preferences to a tmited
extent {say b per cent.), provided that the amount in any case does not excestd
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a fixed maximvum (say Rs. 500, If this recomimendation is accepted, it should.
be made clear 10 Agents that these Limits do not represent the maximmm
' rce which the Railway Board are prepared to give which must neces-
sarily depend on the circumstances of each case. .

Statement showing the value of stores purchased by the Staie-managed and Compawy-
managed railways during 1931-32 to 1934-35, the value of stores purchased by
those Rashoays through the Indian Stores Department and the value of stores
purchases controlled by the Railway Board for those Railways during thosa

8.
. W (Figures in thousands.)

Total wvalue of stores parchased. Valoe of Value of
r A — etores stores
Railways. A. B. C. Total. purchased purchases
~— - . v through controlled Peroentage
Indian Percen by the Column

Stores Column  Railwa Bto B.
Depart- 6Bto5. Boa

ment,
1 ] 3 4 5 ] 7 8 9

1831.32.
Biate . 1,03,23 2,91,66 5,47,71 6,42,60 L18,08 12:5 4,561,48 479
Company . 1,41,21 1,28,46 3,87,24 6,566,081 7,87 1-2 173,73 26-4
Total . 2,44, 44 4,20,02 9,34,06 13.09,4]1 1,25,96 7-8 8,25.21 391

1932.33.
Btate . 8,54 220,28  3,86,16 6,20.98 146,94 23-3 2,61,06 ¢l-4
Company - .. 79,00 1,07,12 23,8783 47395 4,70 " 96,87 203

Towl ..  BL5¢ 33340 08299 11,0393 15L54 137 35692 329

1933-34.
Btate 66,81 2,60,63 4,04.51  7,51,86 1,70,82 22-7 3,22,17 42-8
Company . 66,36  1,12,71 2,65,56  4,44,63 3,81 BB 77,68 17-4
- Tokal - 73,17 3,33,34 7.60,07 rl 1,96,68 1,74,73 148 3,09,76 33-4

' : 1934 35.
Btate . 5,40 2,68,28 5,41,62 8,05,20 2,563,651 3148 3,48,19 43-2
Company . 1,10,80 1,45,85 3,561,568 6,08,13 6,16 1-01 1,40,1R 2300
Tokal N L1630 - 4,03,83 893,10 14,13,33 2,569,686 18-37 4,88,37 345

¢ Note—A—Imported direct.
B.—Imported storcs purchased in Fndia.
. O —ludigrnonr
APPENDIX XI.

Memorandum by the Railway Board on the progress of job analysis on Indian
_ Railways up to 31st March 1835.

The Public Accounts Committee desired to have a report on the progress

made in the job analysis on Indian Railways. The memoranda printed -as

Appendices VI and VII to the report of the Public Accounts Committee on the
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accounts of 1933-34, Vol. I, Part IT, explain the position as it stood on the 31st
March 1934, The figures for the year 1934-35 are given in paragraph 12 of the
report by the Railway Board on Indian Railways, Vol. I, a copy of which is
attached.

COPY OF PARAGBAPH 12 OF THE REPORT BY THE RAILWAY BoARD ON INDIAN
Ramways ror 1934-35.

12. Mr. Pope’s investigations.—It was mentioned in the last year’s report
that the work of job analysis was still in hand on most of the railways and that
the recommendations made by Mr. Pope in his second report were under the
consideration of the Railway Board. The more important of the recommenda-
tions contained in the second report were on the following subjects :—

(¢) Intensive use of locomotives.
(¢7) Intensive use of coaching stock.
(¢4%) Intensive use of machinery and plant.
(tv) Uneconomical wagons.
(v) Combining resources between railways.
(vi) Handling and transport of small traffic and of traffic to be trans-
shipped at break-of-gauge stations.
(v3) Ticketless travel.
(veet) Methods of increasing earnings.

The Railway Board and Railway Administrations have already taken action
in regard to some of the recommendations while others are under further detail
investigation. Job analysis was continued on most of the Railways during the
year under review and the following table shows the economies effected side

by side with the cost of the organisations for the two years 1933-34 and
1934-35.

1933-34. 1934-35.

— N — S—
Cost of Savings Costof  Savings
Railways. Job effected. Job effected.

analysis analysis

organisa- organisa-
E L o .- .. .. 77,601 7,01,128 92,884 18,14,5644
G. L P. .. - .. .. 56,680 4,156,000 64,000 2,04,246
N. W. .. ‘e .a .. 32,000 12,66,749 46,006 12,37,376
E. B. .- . .. .. 63,000 2,14,864 65,9956 1,29,508
B.B.&C.I .. .. .. .. 58,789 3,562,862 35,300 11,41,696
M&S. M .. .. . .. 8,750 45,220 17,632 1,14,000
8. L - .. .. ‘e 19,580 27,400 2,180 25,000
Burma - .. .. - 7,500 25,871 26,615 73,352
Aseam-Bengal . .. .. 12,82 1,31,755 8,208 12,650

The subject of the organisation required to conduct job analysis was dis-
cussed with the Agents of principal railways in October 1934 and the majority
held that a special organisation was no longer necessary, and that it would be
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preferable to make a yearly allotment to railways to utilise as they might think
fit for carrying out special investigations. This, accordingly is being done on
certain railways.

————

APPENDIX XII.

Report by the Railway Board on the financial results of the electrification of the
railways in Bombay.

The attached statements which have been prepared in consultation be-
tween the Railway Administration and the Statutory Auditor concerned show
the financial results of the electrification scheme on the Great Indian Peninsula
and Bombay, Baroda and Central India Railways for the years 1930-31 to
1935-36. These have been prepared on the same basis as those which were
prepared by Mr. Nixon as Director of Railway Audit in October 1933, and
were placed before the Public Accounts Committee in 1934. The figures for
the Great Indian Peninsula Railway show the result of all the schemes in a
cansolidated form .as they are inter-dependent. It was found impossible to

te the figures for suburban services as the expenditure has not been
separately booked under main line and suburban electric services.

2. The figures for the two railways are summarised below :—

Bombsy. Baroda aud Central
Great Indian Peninsula. India.
A

A, ——

('_I‘mﬂic in Percentage of Tmﬁn in Percentage of
train milese. netsavingson train miles. net savingson

net outlay. net outlay.
Lakhs. Lakhs.
Betimate . ‘e 55-40 10-51 16-60 16-93
1830-31 e . 4250 4-80 14-28 10-35
1931-32 .. 41-87 5-37 13-43 10-98
1932-33 .o . 41-21 5-23 12-568 11-62
1033-34 .. 41-86 4-980 14-00 13-43
1934-36 . .o 41:80 4-42 14-07 15-54
1935-36 . .o 42-37 4-86 14-31 16-63

3. On the Great Indian Peninsula Railway the decrease in the percentage
in 1933-34 was due to certain adjustments between capital and revenue, and
expenditure incurred for the first time on the normal periodical overhaul to
electric locomotives. In 1934-35 the expenditure on overhauls and repairs
increased. In 1935-36, besides the increase in tmffic, the repairs to stock
were not carried out on the same scale as in the previous year and economy was
effected in the repa.n- cost and stores. A reduction in staff was also mads

~ . 4. The more favourable results obtained on the Bombay, Ba.mda a.tul
Central India Railway as compared with the results on the Great Indian
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Peninsuls Raflway are due to the fact that the gross capital expenditure in
the former case was reduced to a much larger extent proportionately by the
credit for the steam stock released. The actual value of this has proved to
be even larger than was originally estimated. The results of 1935-36 are better
than those of the previous year on account of the saving effected in the cost of
electric current due to rewiring of buildings and change in the source of supply
of electric current from Bombay Electric Company to Tatas.

5. The percentage given above have been worked out after taking the net
outlay as equivalent to the gross outlay reduced by the cost of steam stock
released because of the electnfication and also by the extra outlay that would
have been required for inereasing traffic if no electrification had been carried
out. This last is, as pointed out in the previous memorandum, problematical.
Increased traffic has not materialised to the extent anticipated, and it is pos-
sible that some part of the estimated saving should be neglected. If the whole
of it is neglected, the percentages will be as follows :—

Bombay,
Great Indian  Baroda and
Peninsula. Central Indis.

Per cent. Per cent.
1930-31 . .. 3-12 3-18
1931-32 . 3-568 3-46
1932-33 ‘e . 3-49 377
1933.34 3-24 4-61
1934-356 . .. 2-87 5-568
1935-36 - 3-20 6-10

‘6. As was pointed out last year, the real percentage of net savings for each
railway probably lies between the figures in paragraphs 2 and 5 and, in all
probability, more near the former than the latter. In both cases it is reason-
ably certain that extra outlay would have been necessary in any case evem
if electrification had not been introduced, in order to improve the capacity of
the line, though it is not now possible to state with any degree of accuracy
the number of additional steam locomotives which it would have been necessary
to purchase immediately. In the case of the Bombay, Baroda and Central
India Railway, for example, it would have been necessary in the absence of
electrification to quadruple the line and the cost of this would have been so
high as to be prohibitive. It has been estimated that, though the additional
expenditure for additional steam stock would not all have been spent at once
and some portion of it could have been deferred until the full increase in traffic
was in sight, land for additional track facilities required for steam working
would certainly have been required at once and the cost would not have been
less than a orore of immediate expenditure and might have been considerably
more. There would also have been a considerable expenditure necessary on
the renewal of the existing stock. The estimate, therefore, of expenditure
avoided by electrification is more likely to be an under than an over estimate. -
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S STATEMENT A" i
Financial results of the G'reat Indian Peninsula Razlway Elecirification Schemes.

Estimate
. of all Actuals including percentage out.
Particulars. eleotrified.
Total 1930-31. 1931.32. 1932-33. 1933-34. 1934.35. 1935-36.
Estimated.
1 2 3 4 6 6 7 8

1. Traffic in lakhs of train miles (Steam) 65-40 42-50 41-87 41-21 41-85 4180 42-37
In lakhbs of Rupees.

2. Gross outlsy on eleotrification .. 950-90 042-65 053-03 969-72 959-78 059-30 960-58
3. 1f no electrification, estimated extrs

steam outlsy for increased trafio .. 175-93 175-99 175-93 175-93 175-93 175-93 175-93
4., Cost of steam stock raluled boumo

of electriffcation .. 254-71 172-98 172-08 172.98 172-98 172-98 173-98
& Net cotlsy om eleetrifiontion [,n..

2—item 3—item 4) - 520-26 593-74 605-20 610-81 610-87 610-20 610-63
& Cost of Bteam Working, i.e., working ‘

exp luding depreociati .. 158:54 116:38 114-65 112-85 114-60 1l14-4 116°08
7. Ouutofllaotnmll?’mkmg ie., wrk

ing exp excloding 87-52 72-85 6€3-83 @508 68-81 71-67 70-51
8. Gross savings in Working Expenses I '

due to trification (itum 6—

item 7) . . . 71-02  43-53 47-82 47-T7 45:79 4279 45:01
O.anmonhonongmuouﬂngonmen- . )

trification . . . 27-20 23-82 $4-13 24:66 24:67 .65 06

m.mpmi.cimmmumwanyamm 10-88 8-81 8-81 881 &8 6881 88l

1L I 1d ti ue to
mmmm(.mo—mmw) . 16-32 15-01 15-81 15-8% 15-86 18-84 15-85

12. Net s in working expenses due

o iflcation (item 8—item 11} .. 54-70 28-52 32-51 31.02 20-8 2605 20-60
FPercentages.
18. Percen! 5300 ving-ungruu
uu.y‘—‘r}';’g———’-— 74T 462 501 408 47T 448 44
tem 2).
14, Percentage of gross savin-= mulndmg
depreciation on slectrical
onyylllem 89X 100) .. 461 200 248 241 2:20 189 317
Ttem 2. -
lﬂ.Pﬂm savings on net
d_mm!ixg .. .. 13-85 7-33 780 782 7-50 701 7-48
Item 5.
16. Percentage of savings on gross
‘_.%1 575 303 341 333 302 261 309
Item 2.

17. Percentage of net savings ou net

outlay (Item 12x 100) .10-51 4-80 537 528 490 - 442 486
—T_ - L
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Financial results of Suburban Electrification of the Bombay, Baroda and Uentral
India Raslway.

Esti- Actuals Actuals Actuals Actuals Actuals Actuals
No. Particulars. mates. 1930-81. 1931-32. 1932-33. 1833-34. 1984-35. 1935-36.
1 Traffioin lakhs of train milee (Steam) .. 16-60 14-28 13-43 12:56 14:00 14-07 14-31
Lakhs of Rupees.
2 Gross outlay on Electrification 204-28 202-00 202-00 202-80 202-80 202-90 202-90
8 If no electrification, estimates extrs
steam outlay for increased traffic .. 72:00 72-00 72-00 72-00 72-00 72:00 72-00
4 Cost of steam siockmleued bmnseo(
electrification 50-00 68-79 68-79 68-70 68-79 @8-79 68-79
1 Netouﬂmehcm.ﬁmtmn{Ihmﬂ-— . .
Item3—ltam4) 82-28 __62-11 62-11 62-11 62-11 62-11 62-11
6 Cost of steam working—working ex- ) o )
penses excluding depreciation 37-55 20-35 27-50 25-82 28-78 2802 20-42
7 Cost of Electrical working—working .
expenmexcludlngdepmmtlon .. 21-16 2359 20-58 16-73 18-57 17-40 17-22
8 Groes savings in working expenses due
to electrification (Item 6—Item 7) 16-39 5-76 7-01 900 10-21 11-52 12-20
9 Depreciation on gross outlay on Electri
fication at 3 per cent. (Item 2) 6-12 6-09 6-09 6-00 6-09 68-09 6-09
10 Depreciation on steam outlay avoided
at 3 per cent. on items 3 and 4 e 3466 4-22  4.22 4422 422 422  4-22
11 Increase in annual depreciation charges
due to Eleetnﬁuhm (Itam —
Item 10) . . 2-46 1-87 1-87 1-87 1-87 1-87 1-87
12 Net savings in working expenses due to
Electrification (Item 8—Item 11) .. 1383 3-89 5-14 7-22 §8-34 9-65 10-38
Percentages.
13 Bum gu- -V without
for I.!o'.zpm groas
outlay (1tem 8x lm)
Y Tem 2 . . 8:02 2:84 345 448 503 ©5-68 6-01
l.ul’\uunhp of groes -v'ln. [ ter allow.
ing for (Itunl 8-8x ltﬂ)) 1 out-
]nlj' T 5-03 —0-18 0-45 1-48 2-03 2-88 3-01
14 Percentage of gross savings on  net
outls (e 9 100) 1992 927 11429 14:68 1644 18-85 10-64
Ttem 6. " - ’ ’
15 P«mhndm-mm(mm
(Htom 10 T00) ) % BP0 outley
am
“Tem2 . 682 1.92 253 356 411 476 509
16 Pumhgaofnﬂnvmp(uurdlow-
hI:g lzde{mmmm)m net outlay .-
{Ifom 12x 100) 16-93 1035 10:96 11-62 13-43 1554 16-63
Ttem 5. :
17 Percontage of net savings (after allow-
ing for depreciation) on actual gross
outlay Jof 202-90) with traffic of . -
lﬂdh.khlmfnmilﬂ ‘. . 6-86 2.3 3-13 4-70 487 5-62 5-90
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APPENDIX XIII

Memorandum furnished by the Railway Board regarding the verification of scrap
material at Haji Bunder on the Great Indian Peninsula Railway.

The Public Accounts Committee desired fuller information in regard to
(s) the reasons for the stock verification not having been carried out regularly
and (st) the punishment inflicted on the Depot Superintendent.

2. Generally the procedure on the Great Indian Peninsula Railway was
to have all articles in stores checked periodically by stock-verifiers of the
Accounts or Audit Department against the quantities shown in depot ledgers
or cards by actual counting measuring or weighing. No such check had been
made of ferrous scrap by the present Accounts Department or by the old
combined Audit and Accounts Department since 1916. Deliveries only of
ferrous scrap sold were witnessed by stock-verifiers till 1924, but the then
Chief Auditor stopped even this witnessing, as he thought that this by itself
was not a sufficient check and a complete pericdical verification, as is done in the
case of all other stores, was impracticable, owing to the scrap being generally
too considerable in volume and weight to be handled by the available weighing
facilities.

- 3. In 1928, when the Controller of Stores pressed for the reinticduction
of the practice which was stopped in 1924, the whole question was examined by
the Agent, who was of opinion that, in order to prevent frauds or mistakes,
an accounts verification of weighments was essential. Accordingly it was
arranged that all weighments of receipts and issues of scrap should be wit-
nessed by a stock-verifier of the Accounts Department, and this procedure
is now being invariably followed.

4. As mentioned in the Audit Report, conditions of unprecedented
congestion prevailed at Haji Bunder throughout the period of the arrival from
abroad of materials for the suburban electrification scheme and precluded
altogether any attempt being made to conduct ordinary departmental veri-
fications even on a small scale. It appears that the procedure in force for many
years before, broke down under these abnormal conditions and necessitated
the introduction of the completely reorganised form of procedurs now in
force. This procedure, it is stated, has been so drawn up that even an acate
congestion should not result in a repetition of the previous unsatisfactory
state of affairs,

5. The Wharf Superintendent, the Agent states, was transferred to a
less important charge in November 1932 and his pay was reduced from Rs. 600
per mensem to Rs. 500 per mensem, from 1st October 1933.

APPENDIX XIV.
Memorandum by the Railway Board regarding the average time taken to supply
wagons to consigners at two selected staticns each on the North Western
and East Indian Railways.

" The Public Accounts Committee at their meeting on the 22nd August
1935 desired that the priority registers for a week at two stations, one big
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and one small, some time during the: couréa of a year, should be exs:;mined
and a summary given of the average time taken to supply wagons required by
consigners. . o

2. The priority registers of the follewing stations were called for and an
examination made of the entries relating to the period shown against each :—

North-Western Railway.—
Amritsar—first week of June 1935.

Jhelum—last week of May 1935, the case of priority registers detailing
requirements for one type of stock ; last week of July 1933,
in the case of priority registers detailing requirements for two
other types of stock.

East Indian Railway.—
Cawnpore—first week of April 1936.
Aligarh—week ending 28th December 1934.
The result of the examination made was as follows :(—

Amritsar.—22 wagons were requisitioned for during the week ; all were
supplied on the same day.

J helum.—83 wagons were requisitioned for during the week ; all were
supplied on the same day.

Cawnpore.—T77 wagons were requisitioned for during the week ; 49 wagons
were supplied on the same day, 22 wagons on the following day,
3 on the third day, two on the fourth day and one on the fifth
day. In the last case, one of the intervening days was a Sunday.
The delay in the last four cases was due to long-type low-side
trucks having to be specially obtained to comply with the
requisition.

4ligarh.—63 wagons were requisitioned for; 27 were supplied on the
same day, and the remainder on the following day.

APPENDIX XV,

LETTER FROM THE GOVERNMENT OF INDIA, RATLWAY DEPARTMENT (RAILWAY
Boarp), To THE AGENTS, AssaM BENGAL Ramway ; BercaL Nacrue
Ramway ; BomBay, Baropa anxp CentrRaL INDia Ramway ; Burma
Ramuways ; BENcaL anp NorTrH WESTERN Rannway ; EasTeRN BExear
Ramwway ; East INpiaN Rammway ; GreaT INDIAN PENINSULA Ratnway ;
NorT WESTERN RaiLwAY ; MADRAS AND SOUTHERN ManraTTA RAIL-
waY ; RomiLkrunD AnD KumaoN Ramway ; Soutn INDpiax Ramwway;
H. E. H. ToE Nizam’s StaTE RATLWAY, AND THE MANAGER, JoDHPUP
Ranway; No. 1444-W_, paTeD THE WrH FEBRUARY 1936.

SussEcT.—Completion Reports.
1 am directed to bring to your notice that the Public Accounts Committee
have recently had occasion to comment on the very large number of iters of
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unsanctioned expenditure on Railways sevaral of which have besn outstanding
over a period of years, and have enquired whether steps cannot be taken 68
assure a speedier regularisation of such expenditure.

" 2. The Railway Board observe that in the case of a large number of these
items the expenditure is held under objection owing to the delay in the pre-
paration of final completion reports for the works and that the delay is not
confined to cases of new projects or large open line works but relates also to
works of comparatively small magnitude.

3. I am, therefore, to request that necessary steps may be taken to impress
on all departments the desirability of closing the accounts of individual works
as soon as possible after completion, and preparing a final completion report
immediately thereafter, for eanction by competent authority.

4. In this connection I am to invite your attention to paragraphs 159
and 178 of the State Railway Code for the Engineering Department and to
suggest that steps may be taken to avoid delays in the disposal of surplus and
released materials, to which delays in the preparation of Completion Reports
are attributable in the majority of cases. I am also to request that timely
action may be taken for the settlement of other questions such as those of
allocations and junction arrangements, etc.

No. 1444-W.
Copy forwarded for information to the—

(1) Chief Accounts Officers, North Western, East Indian, Eastern
Bengal, Great Indian Peninsula and Burma Railways.

(2) Controller of Railway Accounts.
(3) Director of Railway Audit.

AFPPENDIX XVI.
Note by the Railway Board showing the ultimate savings likely to socrue when
the revised scales of pay are fully operative.
At its last meeting the Public Accounts Committee desired to be furnished
with a note showing the ultimate savings in the cost of railway staff that was
likely to mecrue when the revised scales of pay were fully operative,

2. A statement showing the savings in the cost of gazetted and non-
gazetted staff accruing on State-owned railways when the revised scales of
pay are fully operative is attached. It will be observed from this statement
that the approximate anticipated savings in expenditure on these railways
amount to Rs. 3,70,48,000 per annum, '

3. Another statement giving figures for similar savings in expenditure
on staff employed in the Railway Board’s office, Central Btandards Office,
Central Publicity Office, Offices of Government Inspectors and Chief Mining
Engineer, in the Railway Aoccounts Department and the Railway Audit De-
partment is also attached, The amount of approximate savings in respect of
these offices amounts to Rs. 16,38,000 per annum.
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4. The total savings in the cost of staff chargeable to Railway Estimates,
when the revised scales of pay are fully operative, would approximately amouns
to Rs. 3,86,86,000 per annum.

Btatement showing the savings in the cost of gazetted and non-gazetted staff accrumg
on all State-owned Railways when the revised scales of pay are fully operatie.

[Figures in thousands.]
Non- -
Gazetted gazetted Total
Railways. staff staff Bavings. Remarks.
- savings. savings.
E.IL . 6,92 48,50 56,42
E. B. .. 3,03 17,63 20,66
G.IP. . 7,19 42,37 49,47
N.W. .- 8,48 55,70 62,18
Burma . 2,63 18,67 19,20
Total State Railways .. 26,06 180,87 206,93
S.L .. .. .. 2,63 14,93 17,48
M. & S.M. .. .. 6,46 26,82 33,28
B.N. . .- 4,99 26,24 31,23
A. B. .. .. 1,79 3.20 4,99
B.&ENW. .. . 1,20 3,44 4,64
Includes  staff
employed on
Company-owned
R.& K. .o . 24 75 99 ] sections.
B.B. & CL .. 11,32 59,64 70,96
Total Company-owned Railways 28,563 1,35,02 1,63,55
Total State and Company-owned 54,59 3,15,89 3,70,48
Railways.

Statement showing the savings in the cost of gazetted and non-gazetted staff in offices
efo. skmm“bdowwhenthemwadwakofpayarefuayoporawe

[Figures in thousands.]
Non-
Name of Office, Gazetted ' gazetted Total ’
staff staff savings. Remarks.
savings. savings.
Rs. Ra. Rs.

Railway Board .. .. ki 87 144
Central Standards .. . 11 29 40
Railway Aocounts Department 2,32 7,80 9,92
Central Publicity Officer - 3 2 b
Government Inspectors of

Railways .. 3 3 37
Chief Mining Engmeor . 93 83 1,56
Railway Audit Department .. 1,18 1,46 2,64

Total .. . 568 10,70 16,38 ; -.
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APPENDIX XVIL

Note by the Railway Board on the arrangements for obtaining legal advice by
Railways.

‘When discussing the case mentioned in paragraph 134 of the Railway
Andit Report, 1935, in August last, the Public Accounts Committee desired
to have a note showing the arrangements in force in various railways for obtain-
ing competent legal advice. The replies received from the railway adminis-
trationis show that the existing arrangements are adequate and satisfactory.
Briefly they are as follows :—

Assam Bengal Railway.—The Railway has retained a pleader in head-
quarters at Chittagong on a monthly retaining fee of Rs. 100. He conducts
civil and criminal cases on behalf of the Railway at Chittagong. For drafting
agreements, leases, contracts, etc., he is consulted and the fee payable is decided
on the merits of eacu case.

For conducting cases outside Chittagong pleaders are engaged and paid
at a daily rate.

Bombay, Baroda and Central India Railway.—In Bombay Messrs. Craw-
ford, Bayley and Co. are the Company’s Solicitors .and their opicions are
obtained on a wide variety of matters. In each case they charge for the
opinion given according to the importance of the subject and the time taken
on it. Their fees range from Rs. 15 to Rs. 60 per opinion.

The Company has also a senior counsel for conducting important cases
and also on occasions for giving opinions. He is not paid a retainer, but

charges fles.

In addition the company has a counsel for the Ahmedabad area and another
for all legal work in the courts in Kathiawar. The former gets a small retain-
ing fee and the latter gets a fixed monthly remuneration. At all other places
local pleaders are engaged, whenever necessary.

Bengal Nagpur Rasiway—In Calcutta, the company utilises the services
of the firm of Messrs. Orr Dignam and Co., Solicitors, for advice cn all im-
portant matters where it is considered necessary to seek such advice. They
have also engaged approved advocates and lawyers who conduct cases on
behalf of the railway in almost all district courts and other important places
in the provinces through which the railway system runs. It is the practice
for all the district officers to consult these advocates and lawyers whenever
occasion arises.

Burma Raidlways.—This railway is utilising the firm of Megars. Clark and
Burridge, Solicitors, to whom doubtful points of law are referred for opinion.
Important law suits are conducted by the members of the firm, and important
ones by local lawyers, whether in Rangoon or clsewhere.

Eastern Bengal Ravlway.—All cases requiring legal opinion are first of all
sent to their Law Officers and on his advice, if the Agent thinks it necessary,
‘a reference is made to the Legal Remembrancer or to the Government Solicitor.
The Law Officer is paid a monthly salary of Rs. 500. He gives opinion on all
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civil and criminal cases and also condwets the criminal cases in the Calcutta
courts when required. He scrutinises and approves all draft agreements,
livensas, leases, forms and other: documents, whenever required. The Legal
Remembrancer attends to all civil appeals in the High Court by or against the
railway.

The Government Solicitors (Messrs. Sanderson and Co.) attend to the

ocases in the Small Causes Court and in the original side of the High Court at
Calcutta.

No fee is paid either to the Legal Remembrancer or to the Government
Pleaders, High Court, for consultation or for conducting cases.

~ North Western Railway.—There is a separate Litigation Branch in the
Headquarters office under the charge of an Assistant Commercial Officer who
is a qualified lawyer. He advises in all cases involving legal technicalities,
arranges conduct of court cases and deals with all matters relating to with
which the railway is concerned.

Cases of importance involving intricate questions of law or affecting the
policy of the railway, excluding those arising in Sind, Baluchistan and North-
West Frontier Province are referred to the Legal Remembrancer to the Punjab
Government for his opinion, and a monthly remuneration of Rs. 500 is paid to
the Provincial Government for such services. There is a separate Legal
Adviser at Karachi who advises the railway in matters relating to Sind and
Baluchistan at a remuneration of Rs. 200 per mensem. References in con-
nection with matters relating to the North-West Frontier Province being rare,
the Local Government of that province has agreed to permit their Legal Re-
membrancer at Peshawar to advise the railway without any rem@neration.

South Indian Raidway.—All matters arising on the railway, where legal
opinion is required, are referred to the Law Section in the Chief Commercial
Buperintendent’s office. This section consists of a Prosecuting Inspector, who
is & qualified legal man, and is supervised by an Assistant Traffic Superintendent
who is also a qualified legal man. Cases which involve intricate questions of
law or large sums of money are, however, referred to Mesars, King and Part-
ridge, Solicitors, Madras, who are the Solicitors of the railway.

Bengal and North Western Ravlway.—This railway retains two subsidised
Law Officers ; one the Senior Law Officer who is Bar.-at-Law, and the other a
vakil. The Senior Law Officer is paid Rs. 250 per mensem in lieu of fees for all
tases civil and criminal—instituted in Gorakhpur Court. This includes
opinions, drafting of deeds, etc., and also drafting of plaints and written state-
ments and giving of advice in cases filed outside Gorakhpur ; in fact everything
save and except actual appearance in courts outside Gorakhpur. The Junior
Law Officer is paid a monthly remuneration of Rs. 40 and his duty is to leok

after criminal cases of the railway instituted at Gorakhpur and to assist the
Senior Law Officer.

Where necessary, Counsel’s opinion or opinion of solicitors of high standing
in Calcutta is taken by direct application to the authotities whoee opinion it is
desired to consult. -
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East Indian Raiway.—Matters requiring legal advice, which arise in the
day-to-day administration of the railway and the number of which is consider-
able, are referred by the various departments situated at Calcatta and by the
Divisional Superintendents direct to the railway vakil who is a wholetime law
officer with his office at Calcutta and his advice in such matters is generally
acted upon.

Matters of special importance involving important principles of intricate
questions of law or heavy liability are, after consultation with the railway
vakil, referred to the railway Solicitors for their opinion or for opinions of
eminent Counsels, if necessary.

Rohilkhund and Kumaon Railway.—The railway retains a vakil at
Bareilly as its Law Officer by payment of Rs. 40 per mensem. This retaining
fee is inclusive of charges for opinions, drafting of deeds, etc., in fact every-
thing save and except actual appearance in Courts outside Bareilly. Where
necessary Counsel’s opinion or the opinion of Solicitors of high standing in
Calcutta is taken by direct application to the authorities whose opinion it is
desired to consult.

Madras and Southern Mahratta Ratlway.—All important legal work is
conducted by the Company’s Solicitors, Messrs. King and Partridge. The fees
depend on the importance of the case concerned.

Great Indian Peminsula Ravway.—Generally when this railway requires
legal advice on any matter, a reference is made to their Solicitors, Messrs.
Little and Co., Bombay. When the matter is considered by the Solicitors
to be of sufficient importance to justify the obtaining of Counsel’s opinion, it is
generally obtained from the Advocate General, Bombay.

In minor cases local pleaders are engaged.

2. The replies from railway administrations also indicate that important
contracts are entered into only after their legal advisers are consulted and have
approved of the draft.

APPENDIX XVIII

Note by the Railway Board explaining the reasons for the excess of Rs. 10 lakhg
over the ganetioned estimate for the development of Jarangdih colliery.

The excess is mainly due to the fact that an umexpected charge of about
Rs. 11} lakhs representing the difference between the market value and actual
cost of production of coal during the development period 1926-27 to 1933-34
was debited to this project in 1933-34. It was first intended that the coal
raised during the development period would be issued at actual cost of pro-
duction, but it was subsequently decided that the correct method to follow
was to eharge the railways to which the coal was issued only at market rates
aud leave the difference to be borne by the capital account of the colliery.

L284LAD o
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The reason for this decision was that during the period of development of a
colliery, most of the aoal extracted was more or less of the nature of a by-
product as it was an incidental result of the necessity of making passages in the
colliery to develop it. If the coal thus obtained had been sold to the public,
it'would have been sold at market price, and the receipts thereof taken as a
credit to the capital account, and the total cost of development charged to
capital. It will thus be seen that the excess does not represent any additional
works carried out without sanction of competent authority.

APPENDIX XIX.

Further memorandum by the Railway Board on the financial results of
the electrification of the South Indian Railway in Madras.

The Railway Board deeply regret that through an oversight there
was a serious mistake in their report to the Public Accounts Commitiee
on the financial results of the electrification of the South Indian Railway
in Madras, and they feel they owe an apology to the Committee for the
inaccurate information which was supplied to them.

2. In showing the outlay on the electrification to the end of 1934-35
us 74.33 lakhs, the South Indian Railway had already deducted the cost
of automatic signalling and quarters required for operating staff, which
amounted to 12.58 lakhs. Without this deduction.the total cost would
l:ave come to 86.91 lakhs, including 1545 lakhs of expenditure incurred
after the scheme was completed, viz.—

on electrical locomotives for goods service in 1932-33 .. 5.06

additional electric passenger coaches with trailers .. 10.15
and other works in 1933-34

additional works carried out in 1934-35 .. .. 24
The total gross cost was thus nearly 87 instead of 74 lakhs.

3. In the report originally furnished to the Committee, a deduction
of 15 lakhs was made on account of that part of the cost which was
originally considered to be part of the improvement scheme, and which
was finally debited to the electrification schemwe. This amount was made
up of the 124 lakhs referred to above, and of 23 1lakhs
on account of electric lighting at stations. In making
this deduction, however, the gross cost should have been taken as 87 lakhs
and not as 74 lakhs. The reduced outlay would thus be 72 lakhs and not
59 lakhs as onvlnally reported. This ﬁgure differs little from the figure
of 74 lakhs taken in the statement as the gross outlay and the réturn ean
be taken to be as shown in paragraph 2 and not as shown in paragraph 4
of the memorandum. i

4. Tn addition to the reasons for the excess in cost given in para-
graph 5 of the report should be added the last two of the works referred
to in paragraph 2 above which were constructed after 1932-33 and cost
nearly 104 lakhs. Neither these nor the goods locos bought in 1932-33
costing 5 lakhs were included in the original estimate.
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Dr. Ziauddin Ahmad : On a point of order, Sir. - Will the Report
of the Public Accounts Committee be ever discussed in this House {

Mr. 8. Satyamurti : May I know, Sir, when the House will be:
informed of your ruling on my adjournment motion f

Mr. President (The Honourable Sir Abdur Rahim) : I will give it
later.

THE INDIAN COMPANIES (AMENDMENT) BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim) : The House
will now resume consideration of the Bill further to amend the Indian Com-
panies Aect, 1913, for certain purposes, as reported by the Select Committee.

Mr. N. M. Joshi (Nominated Non-Official) : Sir, when we adjourned
last afternoon, two speeches were made in opposition to the amendments’
put forward on behalf of the Congress Party. I congratulate both the
speakers on their speeches. T congratulate my Honourable friend,
Mr. N. C. Chunder, upon giving us the rare pleasure of hearing his
sonorous voice in this House. Unfortunately, Mr. President, I cannot
congratulate him upon the view which he has taken of this ameudment.
Nor can I congratulate an eminent lawyer like him upon the arguments
which he used in support of his view. Let me also offer my congratula-
tions 4o the Honourable the Whip of the (Government side. = His speech
was very eloquent, and I wish the Leader of the House would give him
larger opportunities of taking part in the debates of this House. Let
me ulso congratulate him upon the great learning which he exhibited
yesterday in his speech. When I was hearing him, I felt I was in a
college class. (Laughter.) Unfortunately, Mr. President, being very
weak in mathematies, T eould not follow the posers which he placed before
this House.

The Honourable 8ir Nripendra Sircar (Law Member) : You do not
want mathematies for labour, do you ?

Mr. N. M. Joshi : Sir, the speeches of these two gentlemen were full
of fallacies and contradictions. In the first place, my Honourable friend
the Chief Whip of the Government Party eaid that this method of pro-
portional representation is not an infallible one and that if we adopt this
method, we may not be able to secure our object except when the share-
holders are a body of intelligent men and when they are organized. I am
prepared to admit that a large number of shareholders are not organized.
1 am not prepared to say that they are not intelligent, and it is because
they are not organized that several of the clauses in this Bill are introduced
to protect their interests. At the same time, I am sure, no mathematician
will be able to prove that the method of proportional representation will
give them less opportunities of securing represenzation on the directorate
than the method which is being followed under the present company law.
The Honourable the Chief Whip of the Government Party has not yet
shown that by following the proportional method shareholders will lose in
the matter of representation. I have absolut2ly no doubt in my mind
that although the shareholders may be unintelligent, ignorant and un-
organized, there will be many occasions on which they will be able to"

L284LAD o2
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secure proper representation on the directorate if they follow the propor-
tional method of election. Mr. President, the main argument both of my
Honourable friend, Mr. Nirmal Chunder Chunder, and the Honourable the
Chief Whip of the Government Party was this that this principle of
democracy may be very good—not that they consider it to be very good—
uo, Sir—but, for argument’s sake they are prepared to concede that the
principle of democracy is a good one in polities but not so good, not at all
good in business. Mr. President, I am one of those people who feel that
democracy is good not merely in polities, it is a prineciple of life. (Hear,
hear.) It is a ‘principle which we must observe in all human affairs.

Unfortunately, Sir, there are men who do not believe in this principle of
democracy. .

The Honoumble Slr Nripendra 8ircar : I believe in ‘‘ one man, one
share in a company ’

- Mr. N. M Joshi: .... and those who do not believe in the principle
of democracy are not willing to say that. Therefore, they say that the
principle of democracy may be good in politics. May I ask my friend, the
Chief Whip of the Government Party, whether he approves of the principle
of democracy even in politics ¢

Mr, P. J. Grifiths (Bengal : Nominated Official) : On a point of
information, Sir, I may say as a Government official, T have no views.

Mr. N. M. Joghi : I am glad my Honourable friend admits that he
eannot express his honest views on polities. (Hear, hear.) Therefore, it
is not right for him to say that the principle of democracy may be good
in polities—I am not quite sure whether he considers democracy as a good
principle even in polities—I have heard many of his countrymen saying
that the principle of democracy is a good one for the Western countries of
Burope but t.hefy are not-sure that it is so for Eastern countries. Mr.
President, we feel and we feel with conviction that the prineiple of
democracy is a sound principle for all human affairs and therefore we
shall try to apply that prineiple to all human affairs. Mr. President, it
has been said that the executive of any organization must be a harmonious
body. If you introduce minerity representation in the executive, there
will be factions, and secrets will go out. Well, Sir, T remember some years
ago having heard that argument when the first Indian was appointed a
Member of an Executive Council The British people not only in India
but even in England said—‘‘ you may appoint these Indians in the Legis-
latures if you like but you cannot take them on the Executive Couneil.
Secret affairs are to be discussed : the Cabinet must be unanimous *’. May
I ask whether the Cabinet is not unanimous today when there are three
Indian Members of the Executive Council ?

Mr. M. A Jinnah (Bombay City : Muhammadan Urban) : They are
all unanimous. (Laughter.)
Mr. N. M. Joshi : May I ask if the affairs of the Government of

India are not going on as they were going on when all the Members of the
Execuuve Council were Europeans t

Mr. 8. Bntymtmh (Madras City : Non-Muhammadan Urban) :
tpe of them is here to answer you.
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Mr. N. M, Joshi : If, therefore, the argument that the presence of
Indians on the Indian Council would ruin the interests of India and Grest
Britain is not quite true, let me assure this House that the prophecy that
the affairs of the company will be ruined, and harm will he done to the
company, to the shareholders and to all interests if the minority of share-
lf:l:llders get some representation on the directorate, will prove equally

se.

S8ir H. P. Mody (Bombay Millowners’ Association : Indian Com-
merce) : Are the Members of Government elected on the principle of pro-
portional representation ?

Mr. N. M. Joshi : I can understand the argument that the executive
should be a harmonious body. Unfortunately we are providing for a
commercial organization where the only legislative and deliberative body
is the directorate. The unorganized shareholders that are scattered over
ithe whole country in hundreds of towns and even in villages can never
become a deliberative or legislative body : the only legislative body in our
commercial organization is the direetorate. Therefore, it will be wrong to
deny representation to the minority of shareholders on the directorate.
We are not suggesting that the managing agents should consist of a body
representing all shareholders. The managing agents are the executive and
the directorate is not the executive. If you want a harmonious body to
work the administration, you have got the managing agents, but it will be
wrong to prevent the minority of the shareholders from getting even
detailed knowledge of the affairs of that organization. After all, the
minority of shareholders cannot hope to control a commercial organiza-
tion. What they can hope for is to secure some voice, to secure some
knowledge of the administration of that commerecial body.

8ir H. P. Mody : What do you do in Trade Unions ?

~ Mr. N. M Joshi : We give representation to all sections in Trade
Unions.

An Honourable Member : Even proportional representation f

Mr. N. M. Joshi : We shall give it if people demand it. If the ques:
tion comes up of giving representation, I am not one to refuse it ; when
the question comes up, we shall do it. The question has come up today of
giving a proportional representation to the shareholders. It is therefore
wrong to deny representation to the minority of sharcholders on the
ground that the working will not be harmonised. Sir, the greatest
argument used by my Honourable friend, Mr. Nirmal Chunder Chunder,
and the Honourable the Chief Whip of the Government Party was that
the interests of all shareholders are one. Well, Sir, may I ask one question?
if the interests of the shareholders are one, why should the majority be
afraid of giving some representation to the minority # The interests of
the majority and the minority are the same. Whether the minority is
represented or the majority is represented, the affairs of that company
'will be conducted on very sound lines. I, therefore, feel that those people
who talk of the interests being the same are not sincere in their statements.
It is said, 8ir, that if you allow a minority to get representation on the
d:rectorate the secrets will leak out. But why should the secret leak out
if it is in the interests of the minority to maintain those secrets. 1 feel
that it is wrong to say that there are no differences among the shareholders
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‘As a matter of fact, there are differences among the shareholders just as
‘there are differences in all classes of people. There are shareholders who
-want their dividends very quickly and there are shareholders who want a
.stable income. Now, those people who want their dividends quickly, they
will conduct the administration of that company on one particular line and
by one particular method. Those who want stable income, they will
conduct the affairs of a company on a different line. Those who want
larger dividends, they will not take care of their machinery properly.
Those who want stable income, they will take care of the machinery much
better. There may be some people who may want their dividends by
exploiting their labour. There may be some people who will be content
with smaller dividends but not exploit their labour. There are some
people among the shareholders, say, of a mining company who are also
interested in an iron and steel company. The interests of those people
who are shareholders in a mining company but who have a predominant
interest in an iron and steel company and of these who have interest in
iron manufacture will not be the same. I, therefore, feel that there are
.differences among the shareholders and it is much better to recognise
these differences and give representation to the minority interests. Sir,
much is made of the rivals of the companies getting hold of some shares
and securing representation on the directorate. In the first place, this
Bill itself is providing that, if the managing agents or the managing
directors or the directors do not want some shares to be transferred to
their rivals, they can prevent the transfer. That power has been given.
And, after all, how many shares can these rivals take ¥ They may take
one or two shares ; they are not going to take 49 per cent. of the shares
of your company. If they had so much capital, they would rather start
their own business instead of taking the shares of another company.
Moreover, I do not understand how there can be so many secrets in the
&dministration of a commercial concern. We have heard of secrets being
maintained and protected in the foreign office and such matters. I had
never heard before that the affairs of a commercial concern are con-
ducted on secret lines. I feel, Mr. President, that there canndt be many
secrets and it is wrong to believe that there are secrets. Moreover, you
bhave got the power to prevent your rivals getting hold of the shares.
But the denial of representation to a minority is intended only for one
purpose, namely, the minority of these shareholders should not have any
voice, should not have any knowledge of the administration of the
company. If you, Sir, know, as I sometimes have known, the uses to
which the majority of the directors and shareholders of a company have
used their power, you will know that in a large number of cases those who
hold the 51 per cent. of the shares swallow the 49 per cent. of the shares.
That is one of the dangers of the present method of representation of the
shareholders and this Legislature must do everything in its power to see
that the 51 per cent, of the shareholders will not be able to swallow the
49 per cent. It is the easiest way of making money but we should not
allow that being done. Then, Sir, there is another danger of the minority
being prevented from representation on the directorate and that danger
J:,s this. There are, as I said, some people who invest their money as honest
investors and there are some people who are speculators, people who are
supposed to belong to what is called high finance. The object of the people
belenging to this class of high financiers is to keep control of these com-
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wercial organisations in order that they should be able to make profit by
speculation. Moreover, they have got anather object and that object is
this that by securing 51 per cent. shares in several concerns they concentrate
the control of the commereial life of the country in a few hands. Instead
of putting 100 per cent. capital in one concern they put 51 per cent. capital
In several concerns and secure the benefit of having put in 100 per cent.
capital in all these concerns. So, if we refuse representation to the
minority of shareholders, to the honest investors, there is a danger of the
commercial life of this country being under the control of a few people
wha possess large amount of wealth. That danger has come over several
countries in Europe. It has not yet come over India to such an extent.
But if we allow these people to control all the commercial organisations
by giving them 51 per cent. representation not only among the shareholders
but on the directorate, our life will be in danger in the same way in which
the European commercial life is in danger. I, therefore, feel that the
Legislature should pass this amendment.

Mr. F. E. James (Madras : European) : Sir, I must congratulate
my Honourable friend, Mr. Joshi, for his honest trust in competitive com-
panies. He is so apparently and transparently honest himself that he
does not appear to see any wrong in them at all! But I do not want
to cover the same academic ground that has been covered by Members
speaking on this question. I should like to put forward the plain ana
practical difficulties in the way of the adoption of this particular proposal.
I would, in the first place, observe that it is a system that, as far as I am
aware, is not generally known anywhere in company management. 1
should like also to observe that as far as I know this demand has not come
from the democracy whose name has been invoked by my Honourable
friend, Mr. Satyamurti. I do not know what particular organisations have
put up this request. Naturally, when T saw this on the particular order
paper I turned to the Bible according to the Bombay Shareholders Associu-
tion to find out whether they advocated this and I find that they do not
advocate this method.

Mr. 8. S8atyamurti : That should be an argument for it !

Mr. F. E. James : When it comes, I am sure my Honourable friend,
Mr. Satyamurti, will have a perfectly good reply, but I would remind
hin that sometimes democracy does go to people’s heads. Perhaps tlis
is an &llusion to that. Further, the adoption of this method would inter-
fere with all existing arrangements in regard to election and incidentally
—-and perhaps this is the real motive behind this—it would effectively
destroy the managing agency system. Perhaps that is why my Honour-
able friend, Mr. Joshi, is so anxious to support this proposal, as could be
gathered from his remarks this morning. The actual effect on a company
of the adoption of this proposal would be very nunfortunate. Wherever a
company was running into diffieult times, it would make it possible for
a winority pf disgruntled or dis-satisfied or alarmed shareholders to elect
a lesding agitator to the Board who would rot only harass the manage-
ment of the company, but would probably be able to delay and disorganize
the work of the directorate altogether. In a Board, for example, with five
directors or five members, there will be five directors on this system
-each representing approximately one-fifth of the shareholders. A Board,
neeting under this system, may easily develop and I think would probably
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develop into a constant struggle within itself for power. On the other
hand IiJn general meetings the will of the majority would prqva:l and
constant reference to shareholders might be necessary, adding a great
deal to the cost and the difficulty of company management. The adoption
of this system would make it impossible for special arrangements to be
“made for the coupling of finance and representation on the Board or for
arrangements whereby a specialist might be elected to the Board. To
that extent it would destroy that flexibility which we, on these Benches,
believe to be éssential in regard to efficient company management. Then,
again the adoption of this proposal would make it almost impossible for
amalgamations and reorganizations and mergers to take place, where
companies are to come together and where part of the conditions are
connected with the representation of one company on the Board of another
und vice versa. Further this system would lead also to periodic changes
of representation when continuity of policy and utilisation of experience
would be thrown to the winds just at a time when they were most neces-
.pury.. Prior to elections, the directors would be engaged in canvassing
(votes instead of attending to the business of the company. In elections
under ¢his system, one knows from experience in other directions, there
-would be all sorts of campaigns started in order that certain minority
‘directors might achieve election. My Honourable friend behind me
referred to the Reserve Bank elections. I would first of all point out that
the system which applies to the Reserve Bank applies to elections to
electnral colleges and not to elections to the Board of Directors. That
ds an entirely different thing. Also I would remind my Honourable
Ariend of the most unfortunate scemes which took place not very long
-ago in Calcutta in connection with election on this basis to the Reserve
Bank electoral college. That surely is not the kind of thing we want
to encourage in regard to elections for directors of companies. My
Honourable friend, Mr. Joshi, referred to the possible division between
these who wanted quick dividends and those who wanted stability in the
financial management of the company. Exactly. This method of elec-
tion would make it possible for a person who was only interested in getting
quick dividends for himself to engineer an election to such an extent
that those people who believed in that as against sound and conservative
management would get considerable influence upon the Board of Directors,
—-the very thing we do not want to give an cpportunity for. I am glad
my Ilonourable friend, Mr. Joshi, has given me that particular illustration.
‘These are the main reasons why we hold that this method of election
would retard the development of joint stock enterprise under reputable
axanagement. My Honourable friend has constantly applied the political
-pavalle] to company management, but Mr. N. C. Chunder’s main argument
:has still not been seriously assailed in any part of this House. There is
.no cssential comparison between politics and company management. The
-essence of polities is eompromise ; but the essence of company management
is cfficiency, speed and decision. Onece the element of compromise, which
.is necessary in palitical life, is introduced to company management, then we
apprehend that the difficulties will be so great that industrial develop-
‘ment on all hands will be retarded in this country. (Applause.)

Mr. M. Asaf Al (Delhi : General) : Sir, ever since the unlocking of
‘the flood-gates of oratory on this' somewhat technical question, I have
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serupulously abstained from intervening in the debate for a variety of
reasons, the first of which being the immediate fact that I think it is only
fit and proper that only those who have had the advantage of participat-
Ing in the Select Committee should really take a prominent part in the
discussion in the House and try to settle the few points which may or may
not have been settled in the Select Committee.

Mr. N. M. Joshi : Many of us would have liked to be on the Select
Committee.

Mr. M. Asaf Ali : But there are oceasions when even those, who
would not like to tread where experts and pseudo-experts have been vying
with one another ¢o rush in, and who want to keep silent, may say a
word. Yesterday, before the House rose, the Chief Whip of the Govern-
ment treated us to a political dissertation or perhaps it was just an
academical or a mwathematical dissertation—it was a disquisition right
enongh—and in his zeal to try to teach us a lesson in principles and
methods of representation he indulged ir. a lot of faets and figures in
which he himself was a little lost and he also left us in a maze. However,
the point at issue is a very simple onme. The proposition which my
Honourable friend, Mr. Satyamurti, and also the Deputy Leader of our
Party put forward yesterday only relates to the simple question of adopt-
ing zome method of electing directors. One part of the House hoids one
view and we on the other side hold a different view. Before we come to
the actual decision as to whieh of these two methods or which of these
various methods which have been placed before the House should be
adopted, I think the best course would be to define the objective very
elearly. I take it that in so far as the question of managing a ecompany
is coneerned there is no question of politics. 1 agree entirely and abso-
Iutely with those who say that polities should not be imported into business
affairs. I entirely agree with Mr. James also that political parallels will
not do so far as business affairs are concerned. I shall eliminate politics
altogether and I assure yvou that in so far as my Party is concerned, there
is no political motive behind the proposals which have been put forward.
It is a simple, straightforward, and honest proposition which has been
‘put before the House to be adopted, for the simple reason ¢hat we want
to secure the representation of all interests which may go to the makiny
of a business concern. Nothing more and nothing less ; and we would
not like the majority of interesis which may go to the making of a busi-
ness concern to submerge, or swamp or wipe out, if possible, the interestd
of the minority. That is all that we are concerned with. Perhaps at
thiz stage I might be allowed to say just a word about the rule of the
majority. I refuse to submit to the rule of the majority if the majority
Tappens to be a majority of thieves and dishonest men ; if that majority
happens to be a majority of frauds and cheats, I refuse to submit to it.
Moreover, when people talk of the rule of the majority I should like
them to remember that a majority has its rights and its responsibilities.
1T a majority is not aware of its responsibilitiss and if it does not carry
out its respomsibilities honestly and with the utmost of integrity, then I
refuse to submit to is. T would rather that a minority of honest men
had the dominating voice in matters which require honesty, and the
‘management of companies will be nothing if it is not based on honesty.
sg:r, my learned friend, the¢ Chief Whip of Government, told us yester-
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‘The Honourable 8ir Nripendra 8ircar : He is not a learned fricnd.

Mr. M. Asaf Ali: Accepting that correction, I will call him the
unlearned Chief Whip. (Laughter.) The Leader of the House has given
me a tip and I must accept it. The Chief Whip of Government speaking
yesterday said that in so far as companies are concerned, let us not forget
that there can be no conflict of interests among the shareholders ; there
must be an identity of interests among the shareholders. I once again
refuse to accept that proposition. There must be an identity of interests
to a certain extent and a conflict of interests in many matters. Now, let
me try to visualise the situation here. We take for granted that there
is a company which has issued a thousand shares. The majority of these
ghares, as Mr. Joshi said, we will say 51 per cent., will be held by just a
few gentlemen,—probably two or three. These two or three gentlemen
will hold 51 per eent. of the thousand shares of the icompany and the
remainder will go to various persons in different parts of the couniry
who may never be able to meet together to be able to decide who the
director may be. It is quite possible, because they are putting all their
trust in these few men. What really does happen is this. These 51 per
cent. shares are owned and held either by the nominees of the managing
agents or they are held by those who can spare a lot of money. But their
51 per cent. money will not be able to run the entire show. Therefore,
they go ta the public and say that they want to issue shares to them, and
4Y per cent. ig raised by selling shares to these sundry people. I have
also noticed,—and I am speaking from personal experience in this case,—-
that some big companies have lately started issuing a few shares to their
workers also. In fact, there is in Delhi a very big concern which has
1ssued a number of shares to its workers so as to be able to say that they
are following Fordism so that workers may also have their voice in the
management of the company to a certain extent. Now, I ask you, is
it possible for those who represent the interest of the workers and those
who represent the interest of the small shareholders to have identical
interests with those who hold the majority of ¢he shares ? It is utterly
impossible. There is a regular conflict of interests between them. Our

purpose is merely to see that all these different interests are properly
adjusted.

Now, Sir, in so far as the question of smooth running of the manage-
ment is concerned, it is perfectly obvious that those who hold the majority
of shares may be two or three persons or they may be more as against
perhaps a thousand. Those who hold the majority of shares, considering
‘the fact that each share will carry one vote, will naturally manage the
whole show. Supposing there are five directors to be elected, 51 per cent.
will naturally elect the majority of the directors ; only a mjinority of
directors will be elected by the minority, in which case the management
of the company will certainly not suffer ; only a minority of the directors
‘who will represent the interests of the minority will be able to watch the
interests of the minority. They will be able to #ell the minority of share-
holders how the management is being earried out. That is all that we
want to secure and nothing more. Sir, a certain amount of contempt
has been poured over this proposal of introducing ¢he method of propor-
tional representation into the eleetion of directors. I have always heard
that familiarity breeds contempt, but unfortunately in -this
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particular instance it is want of familiarity which has bred contempt, as
was admitted by Mr. James. Mr. James said that the system of propor-
tional representation is little known in the country and it is certainly
little known in the management of companies. That is the reason why
they seem to be unfamiliar with the method and that is why they are
either afraid of it or they treat it with contempt. If only they knew
the real implications of it, if they realised that the management of the
company would not suffer by introducing the method of proportional repre-
sentation, they would welcome it, for the simple reason that it would then
satisfy not merely those who hold the majority of shares but it would
also satisfy those who hold a minority of shares. I do not think I need
say much more except by way of a word of reply to what Mr. James said
towards the end of his speech. He said something about the difficulties
which might be experienced in case proportional representation was
introduced into the election of directors. Of all the difficulties which he
put before this House, I took note of only three which appeared to me
to be worth taking note of. To begin with, he said that if this method
were introduced it would be extremely difficult to elect specialists on the
board of directors. I fail entirely and absolutely to see how this dirfi-
culty can ever possibly arise if the holders of the 51 per cent. of the shares
make up their minds o put their faith and trust in specialists and elect
them as their representatives or they might be able to persuade the
minority to elect specialists. But even if they cannot persuade the
minority, I do not see why they themselves cannot make up their minds
to allot at least one out of the number of seats which they are bound
to control in the directorate, to a specialist or more than one specialist.
So, that difficulty to my mind is purely illusory. There is no force
in that argument.

The other difficulty which he put forth was that if this method
were followed the company management would find it
difficult to embark upon schemes of reorganisation and
amnalgamation, ete., etc. That again to my mind seems t¢ be a perfect
bogey, because as I have stated before, it is those who will represent the
mujority of shares—do not let us talk of shareholders, and of democracy
and all that—democracy does not enter into this business at all : it is
mercly a question of majority or minority of money—so many money
bags on the one side and on the other so many money bags held by two
or three persong and so many held by a thousand.....

Mr. N. M. Joshi : Honest men !

Mr. M. Asaf Ali: .... honest men and thieves or other persons
whom the people fear might be thieves and defrand them : however that
mighi be, the point remains that those who hold ¢he majority of votes
will always carry the day and therefore I do not see where the difficulty
of reorganisation and amalgamation comcs in. This fear again is
purely illusory. B

.The last one was a difficulty which really deserved a certain amount
of. consideration and that difficulty I.believe is one which is experienced
‘everywhere, whether it be in political cireles or in business circles or in
social circles. Wherever there are human beings that difficulty is bound
to be experienced and it is up to those who claim to be skilled enough
-and wise enough to be able to manage human affairs to try to get over

1p.M.
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this difficulty. The difficulty which he mentioned was that as soon as
you allow a minority to elect its own directors, there will be intrigues,
there will be a campaign to secure votes for minority directors. Suppos-
ing there is some such difficulty, supposing some such intrigues are going
on : what about those who are still in a position to dominate the minority f
They will still be able to get over this difficulty. Therefore to my mind
even this difficulty is not of any very great value.

Having said all this, I do not think I need oecupy the time of the
House any more. All that I need say in conclusion is thai before the
House makes up its mind to cast its vote one way or the other, I would
request Members kindly to consider the method of proportional represen-
tation not as a bogey, not as a hindrance but as a factor which is likely
to—and which will probably—end many of the difficulties which company
managements have been experiencing for some time and which they are

bound to experience in future as people begin to be a little more conscious
of their own rights.

Mr. Akhi] Chandra Datta (Chittagong and Rajshahi Divisions :
Non-Mvhammadan Rural) : Mr. President, ordinarily—almost invari-
ably—I worship at the same temple as my friends here on this side. But it
is my painful duty on this amendment to have to differ from them. Sir,
I do not propose to discuss the principle of democracy, the principle of life
or for the matter of that the principle of death. I wish to be very brief
and shall offer only a few remarks from the point of view of the practical
business man. As was pointed out by the Honourable Mr. James, the
gystem of proportional representation, which is sought to be introduced in
the company management by this amendment, is a system which is quite
new, a system with which our people are absolutely unfamiliar. We have
gt to make one uniform rule for all companies, big and small. It is a
highly technical and complicated system, a scientific system. Not only
big companies in big towns, managed by highly educated people, will be
governed by this rule, but also the small companies in the remote moffussil,
managed by people who are not very highly educated, will also be governed
by this rule. This system of representation is quite unknown to them, and

I for one do not know whether they will be able to work it out or not.
That is my first objection.

My second objection is that which has been urged by dther speakers,
that cohesion and not frietion should be the motto of a board of directors :
they must act as one solid team ; otherwise harmonious working will
become impossible. What is the meaning of this majority and minority ¢
What is the implication of that supposition'? It proceeds on the footing
that there are two sets of opinions, two parties. That may be due to
honest difference of opinion, or more frequently ‘it may be due to party
faction amongst the shareholders. In this cursed country of ours, we
know by bitter experience that in almiost every town in every place, and
in every company. there is party faction. What will be the result of this
representation of the minority ¥ The result will be that in the board there
will be a spirit of mistrust, suspicion, bickerings and bitterness ; and I
appeal to my Honourable friends to consider this, as to whether it is
possible to transact business in an atmosphere like that, an atmosphere of
irritation and rancour and all that. We want the coolest and most dispas-
sionate eonsideration in coming to right decisions on business propositions,
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and that will become impossible if there arq party factions or if there are
two fighting groups in the Board of Directors. A_notlller result will be
this, there will be a natural tendency for the minority to attack the
majority group of Directors, the minority would always be dissatisfied,-—
there will be the natural tendency, unconsciously if not deliberately, to
disparage the majority group, and the result will be that the whole com-
pany will be discredited and the reputation of the concern will be con-
siderably damaged. I am afraid, Sir, that contagion will spread over
even to the executive staff of the company and to the employees. There-
fore, 1 think from the point of view of a practical business man, this system
of proportional representation, however democratic it may be, however
desirable it may otherwise be in other spheres, will not work well in so
far as the company management is concerned. Sir, I oppose.

BMr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sir, I had no desire to take part in this debate at this
stage, but as my friends, Mr. N. C. Chunder and Mr. Griffiths, Lave
introduced the subject with a sense of ‘‘ communal philosophy ’’, of politics
I may explain that Mr. Griffith’s effort to explain his view point by the
belp of mathematics did not prove convincing and I do say that it will not
be possible for the minority holding a less number of shares to destroy
the company as suggested by opposers of the amendment. T feel it my
duty to impress upon the House that we are not concerned with ihe ques-
tion of democracy on which so much emphasis has been laid, but with the
question of vested interests. A certain class of shareholders, may they
be in comparative minority, naturally have vested interests, and they do
have every right to look into the management and be represented on the
Board if and when they hold a sufficient number of shares. If I have
contributed reasonably a large amount of capital in the shares of a com-
pany, I must be given a chance to have my ‘‘say’’ there. Of course,
Mr, James tried to explain certain difficulties in the way of practice of
such a method. Such difficulties are bound to exist in the beginning, but
if the companies have once been used to those things, by practice those
difliculties will disappear. Mr. James ecould not adduce any arguments to
prove that it would be impossible or is against the interest of a company.
The only thing he said was that there were some practical difficulties in
the way. Sir, we have seen that in the election of Local Boards of the
Reserve Bank, this system has been approved, and the Directors of the
Local Boards of the Reserve Bank are elected on the system of the single
transferable vote. I, therefore, cannot understand why this system can-
not work in other joint stock companies if it has worked so successfully in
the elections of Directors to the Local Boards of the Reserve Bank. Every
shareholder, Sir, has naturally some interest in the concern, and by the
system of single transferable vote, he will have a chance to get into the
Board and take practieal interest. Tt cannot be expected that an undesir-
able person would be able to get in, because the first question to be
considered is that of holding a sufficient number of shares to qualify that
person for the Board ; again, they should have reasonable vested interests,
to the extent that same would qualify them to get elected to the Board.
Therefore, it is not at all possible for undesirable persons to get into the
Board unless the so-called undesirable persons have a sufficient stake in
the eompany, and if they have such a stake, T cannot imagine why they
:;:eauld b:lrefused to take an active part in the management or to get into
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Pandit Krishna Kanta Malaviya (Benares and Gorakhpur Divisions :
Non-Muhammadan Rural) : If they have a big stake in the company, they
will be in a majority.

Mr, Muhammad Nauman : It is not necessary, that a particular set
of individuals should have a big stake and not one man. Supposing five
directors are required in a company which has 1,500 shareholders.
Naturally, if a person or group controls 25 per cent. of the shares, he or
this group will be able to get into the Board with only 300 shares, whereus,
in the present case, even if a group or a man has 45 per cent. of the shares,
he or this group has no chance of getting into the Board. With these
words, I support the amendment, and I hope the House will seriously
consider the position of shareholders.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Rai Bahadur Seth Bhagchand Soni (Ajmer-Merwara : General) : I
oppose the amendments. The proposed amendments introduce a new
principle for election of directors, known as proportional representation
by the system of the single transferable vote. Sir, I have very strong
objection to these amendments. In ordinary trading and manufacturing
companies this principle cannot be of any benefit to the shareholders. It
involves a complicated and a difficult process which very few shareholders
can understand. We do not see groups or classes in companies which can
be called minorities whose representation on the board is required for any
purpose. In a public utility company the conditions are different and
in them several groups and parties may have different interests and views
and their representation could be sought under this system. There are
other practical difficulties as well in the case of large companies where
the number of shareholders is very large and different shareholders
have got different powers of voting. Sir, the directors who could be
elected to the board require minimum qualifications and the choice of
the shareholders is always restricted to the few persons who have got
qualification shares. In some of the companies it may be difficult to
get shares in the market and any person who gets elected by such repre-
séntation and is not approved by other directors may find ‘it difficult to
acquire such qualification shares even.

Sir, in joint stock companies, the sole management and supervision
of the business lies in the hands of the directors. The sole desire of the
shareholders is, as has been said by my Honourable friend, Mr. Griffiths,
to have steady and regular dividends, appreciation in the value of their
holdings and efficient and profitable working of the company.: If these
objects are served the shareholders have nothing else to desire.

I do not understand what is meant by minorities in the cdse of manu-
facturing or trading companies. This system may be suitable for-election -
of members for Councils or Assemblies where a representation of the-
minorities is to be safeguarded. Where the political eonsiderations and
conditions demand, such a system can be commended. Sir, it is entirely out
of place to make such a provision for all types of companies and businesses. -
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I have great doubts if ordinary shareholders would be able even to under-
stand the principles of such elections, and election by such a method will
ouly add to the confusion and troubles of the electors. The system may
only do harm rather than do any good and is entirely not in the interests
of the efficient working and successful management of the companies.

With these words, Sir, I oppose the amendments.

. Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Mulammadan Rural) : Sir, I have very great sympathy with the objects
which the Honourable the Movers of these amendments have in view. They
want to protect the interests of the small investors, call them a community
or what you will, but by whatever name you call them, there is no doubt
that if you want the ecompanies in this country to flourish we must create
confidence among the small investors, without which the future of these
companies will be in the dark. That is really the first objeet which my
Hounourable friends have in view. The second object which they have is
that the entire affairs of the company should not be left in the hands of
a single individual or perhaps one or two individuals. If one person has
acquired 51 per cent. shares and he nominates all the directors, it really
means that that person represents the company himself. If that is the
point of view, then why not have only one clause in the whole Bill, that
is, repeal the Indian Companies Act of 1913 and entrust everything into
the hands of a single individual ¥ These are the-two objects which my
Honourable friends have in view, and I think every one of us must
sympathise with these two objects. But the question is whether these two
objects can be achieved by the proposals which are now before us. I have
given very ecareful consideration to this question and thought over every
possible method of election by means of which these two objects can Le
achieved. My Honourable friend, Mr. Soni, has pointed out that the share-
holders do not take much interest in the company. I think he is perfectly
right. So long as the shareholder gets his dividend regularly, he does not
worry about anything else. He does not even read the papers sent to hirm,
but if the things are not all right with the eompany, if the eompany haa
ultimately to go to liquidation, then it is but fair to the shareholder that
he must know the state of things in time so that he may take whatever
action he deems fit. I agree in principle with the arguments advanced
by my Honourable friend, Mr. Joshi, but I do not agree with him in one
detail, namely, when he said that democracy should be extended to all
human affairs. T am not telling you a story, but reeiting to you a mere
fact. We had a professor in a college, T won’t mention the name of the
college or the name of the professor, who decided all questions of grammar
by the show of hands of his pupils. If there was any doubt whether a
particular word was masculine or feminine, he would take the votes of
the class and then decide the question. (Laughter ) After all, in human
affairs there is a stage beyond which democracy cannot go.

Now, the question is, how can we achieve the two objects which I have
just deseribed ¥ By single transferable vote 1 I have spent a good deal
of time, and.} am not afraid of giving mathematical figures, but if I do
not give mathematical tables, it is the fault of the Secretary, because Le
has not provided a black board in this Hall. (Laughter.) If we give
one man one vote, it would be exceedingly hard and unfair, because one
person may have 1.000 shares and another may have only one share, and
surely the interest of the man with 1,000 shares is one thousand times
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greater than the interest of the man who has only one share. So that we
eannot have one man one vote, but we can at least have one share one vote,
After considering all possible methods, plurality of votes, single trans-
ferable vote, and every other possible manner, the conclusion at which I
bave arrived is that instead of one man giving all the votes to all the
directors, one share should be given only one vote and not as many votes
4s the number of persons whom you are required to elect. If you do that,
you can partially achieve the object. If a man has 500 shares he must
have 500 votes. But he should vote for only one person or should divide
his 500 votes among more than one person, so that he should not give 500 ~
votes to each Director. By this method you cannot achieve all your objects
in foll. You can only partially achieve it in this way. A person who has
got 51 per cent. will no longer have all the directors aecording to Lis
liking. Another man who has got 25 per cent. will come in the field and he
will also have one or two directors according to his liking but even then the
interests of the smaller shareholders will not be represented in this manner.

The second point which I want to raise is how to safeguard the interests
of the small investors. This is very important and the only way that I
can think of is to enact that about ome-fifth of the directors should be
elected only by those persons who have got less than a certain number of
shares. Unless this thing is regulated by law, I think it is not possible
to manipulate this result by means of any system of election. Therefore,
though I entirely sympathise with the objects of the Movers of these
amendments that you must safeguard the interests of the small investors,
you cannot introduce the principle of democracy. These two objects are
not fully achieved by the amendments which are now.before us and I
think we should devise some better method for achieving this objeet.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions:
Non-Muhammadan Rural) : At the time I moved my amendment, I sought
the permission of the Chair and was allowed to reserve my remarks. I
should have very much liked to speak after the Honourable the Law Mem-
ber but I feel that the debate has already taken some time and there are
also certain points which I would like to place before him at this stage, as
I believe that ke Las still an open mind on the question. When this pro-
position was made before this House, we did think that it was an innova-
tion whieh would evoke a certain amount of criticism and even opposi-
tion but considering the importance of the subject I never apprehended
that this matter would be dealt with in a spirit of flippaney and blatancy,
mixed or unmixed with folly and intoleranece. The question is of great
importance and it behoves the House to consider it dispassionately. 1 do
not propose to refer individually to the various speakers who have opposed
this amendment but I eannot help offering my thanks to Mr. Griffiths. He
very kindly extended an invitation to Mr. Satyamurti and myself to follow
him to the lobby so that he might give us some lessons on the subject of.
proportional representation. For that I am really grateful to him : but
what is still more desirable and what I conmsider appropriate is that
I should congratulate him, for om Tuesday afternoon he eonsulted me
and my friend, Mr, Paliwal, as to what proportional representation meant
and also wanted to know the distinction between transferable and non-
transferable single vote.
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Mr. P. J. Griffiths ;: I did not ask Pandit Pant what propdttional
representation means—I uasked himn what particular system of propor-
tionate representation he meant.

Pandit Govind Ballabh Pant : I thank Mr. Griffiths: Only he seemed
to be perfectly satisfied when I explained the process and told me that the
explanation that had been given to Lhim by Mr. Paliwal had not made the
position clear. Any way, it is in no way derogatory to him that he should
‘have such wonderful eapacity for mastering subjects overnight, and
T congratulate him on the phenomenal growth resembling the Indian
juggler’s mango tree that he has shown. The question, as I said, deserves
very dispassionate consideration and I regret that while many speakers
‘have tried to rise to heights and to float in the region of clouds, few
have so far cared to come to solid ground, to brass tacks. We have talked
-of democracy, of cabinets, of the Government of India and of other digni-
fied things but very little about company management, about the institu-
tion of the Board of Directors, about the methods of management that are
in vogue, whether they are efficient or inafficient and whether any reform
is needed in that direction or not. These seem to me to be questions
which are directly relevant and deserve consideration above everything
else. So far as the academic question of proportional representation
which is known as the P. R. is concerned, my friends must be acquainted
with the names ot Hare, Hill and others. If Mr. Griffiths still hag, some
little use for any assistance, he could perhaps get it from Houston, the
Secretary of the P, R. Society in Liondon and forthwith from the Secretary
of the Assembly who has got to deal with this question every time when
there are elections to the Standing Finance Committee or to the Standing
Committee on Accounts. In these cases the elections take place according
to the regulations in the Manual regarding proportional representation
and the process has been elucidated and elaborated there. So if anybody
wants to know more about it he can refer to Mr. Rafi who is an expert
in that matter and if he wants more information he can refer to some
other books. We heard a lot about democracy here and also heard a lot
about the executive bodies, about deliberative bodies and so many other
things. Some gentleman asked how the Government of India would fune-
tion if it were selected by that method but is not the Government of India
virtually constituted in that manner ? If the selection had been made by
8 majority on a straight vote would Sir Henry Craik, Sir James Grigg,
my Honourable friend, the Law Member, and Sir Muhammad Zafrullah
and Kunwar Sir Jagdish Prasad all have been returned simultaneously
by a common electorate ¥ I wish to impress it on the House that every
Cabinet is in reality formed in accordance with the principle of propor-
tional representation. It may not be so in for.. The members of the
Cabmet-; are never elected by the majority party. The leader of the party
sees which are the distinct groups inside that particular party and he chooses
the leaders of such groups as the members of his cabinet. That is nothing if
not representation in accordance with the principle of proportional repre-
sentation. My friends here have enunciated a reverse doctrine in fact,
so far as democratic bodies are concerned, proportional -representation is
not desirable, and so far as executive bodies and administrative bodies
are econcerned, proportional representation is the best safeguard. That is
the opinion even of the unrelenting crities of the system of proportional
representation. T have before me a book by Horwell on proportional
repregentahon. He is an inveterate enemy of the system of proportional
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representation but even he states that so far as administrative and exeeutive
bodies are concerned, proportional representation is the best system by
which we ean secure the maximum standard of efficiency ; but, Sir, where
we want the reflection of political opinions which differ fundamentally,
there proportional representation is a misfit and out of tune. Assume the
elections to this Assembly were held on the basis of proportional repre-
sentation and we had been enjoying responsible Government. We might
have a number of groups none in a majority and each with a different
opinion of its own with the result that no Government would be stable. As
Honourable Members are aware, most countries have today introduced the
principle of proportional representation in their Governments and the
Weimar constitution was based on that. But, the general opinion is that
so far as democratic governments are coneerned, proportional representa-
tion is got sound and wholesome, because then you cannot have a party
system g‘f) government. Then we would have different groups, and no
Government will be stable and in power for a fairly long time, but so far as
administrative and executive bodies are concerned, proportional representa-
.tion is the best method. Now I refer passingly to the way in which we form
-our Standing Finance Committtee in this House. Does the Standing
Finance Committee in any way suffer in efficiency because members are

elected not by the majority in this House but they are elected by means
. of the'single transferable vote ¥

8ir H. P. Mody : How does he know ¢

Pandit Govind Ballabh Pant : Well, my friend, Sir Homi Mody says,
“* how does he know ?’’ I can only tell him that formerly we had a system
-of proportional representation and it was found that it did not work well®
and, after experience, this method was substituted, which goes to prove that
it had been found by those in & position to judge and to decide that the
method of the direct vote was unsound and inappropriate and this one was
better. That is what we do in the matter of our Standing Finance Com-
mittee and also our Public Accounts Committee. Every group of this
House is better informed about the finances because of this method ; other-
wise those people who would not be represented on the Public Aceounts
Committee or the Standing Finance Committee would not know anything
about the affairs of the Government in the Finance Department. It is not
only here. I may remind Honourable Members that in the provinees and in
my province at least in the ease of the district as well as the munieipal boards,
while the elections of the members themselves are direct, the elections to all
executive and administrative bodies such as the Education Committee, the
Public Works Sub-Committee, the Sanitation Committee and so on are held
in accordance with the principle of proportional representation. I only want
to impress it upon this House that the system of proportional representa-
tion is considered to be the best for administrative and executive bodies and
not equally good for large, democratic assemblies. We are asked ‘‘ what
will happen if there are differences of opinion ?'’ It is because the edges
are rubbed, the differences are adjusted in small bodies where people sit
together to administer matters that eabinets are formed with members hold-
irg different opinions. If my Honourable friends, Sir Nripendra Sircar
and Sir James Grigg and Sir Frank Noyee. sit together with Sir Muham-
mad Zafrullah Khan, everyone of them with a regular point of view of
his_own, T think they are all the better for it and ultimately they must

-
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hammer out something which should be aceeptable to- all-those who are
collectively responsible for the final decision. So I submit that this is a
very wholesome principle. Experience has testified to it and those who
have studied this question have arrived at the conclusion that this is the
safest method for achieving the maximum amount of efficiency ; Sir,
coming now to things that are I think of greater importance, we must see
what the amendment is, what the present system of management of com-
panies is, and whether it is the best, or whether it can be improved, and if
it can be improved, whether this is or this is not the best method of improv-
ing it. Firstly, I may remind Honourable Members of what the amend-
ments exactly are. There are three amendments, one by my friend to'‘the
left. His amendment gives discretion to the company to alter the articles
but he wants that, subject to such regulations, the companies should elect
their directors a¢eording to the principle of the single transferable vote. The
second amendment has been introduced by my friend, Mr. Bajoria. It has
two parts. By the first he wants the tenure of service of every'girector to
be three years. - That I think is out of order as, after having adopted
regulations 78, 79 and 80 as mandatory which require election every year,
we cannot press a motion like this. Then he asks for elections to be held in
accordance with the single transferable vote. Well that too gives the dis.
eretion to the company. The third amendment is my amendment, and
I hope Sir H. P. Mody will agree that this is the best.
. S}:r H, P. Mody : I you two will agree amongst yourselves, prohably
might. i
Pandit Govind Ballabh Pant : You act as arbitrator between us and
we will abide by your award. The third amendment which I have moved
asks for the introduction of the prineiple of proportional representation by
a non-transferable vote. Now one feature i8 common to all these proposi-
tions and it is this, that the person who can get the quota will be returned.
In the case of the transferable vote, if there is any excess left, then it will
be transferred to the second preferenee. In the ease of the non-transferable
vote, there is nothing like that. The benefit of the non-transferable vote
is this that it ensures the return of the man who has the support of neces-
sary number of the individuals who do not fall short of the quota. At the
same time, it ean be worked in a very simple manner. Now, Sir, I want
the House to remember that the first amendment of Mr. Satyamurti gives
only discretion to the ecompany to have or not to have proportional repre-
sentation. The second amendment of Mr. Bajoria does likewise. The
third amendment which T had the audacity to place before the House wants
to have this uniformly and without any exeeption.

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
What do you want ?

Pandit Govind Ballabh Pant : I want the mandatory principle that
all elections to the boards shall be in accordance with the principle of the
non-transferable single vote. Now, Sir. an objection was raised by
Dr. Ziauddin. T did not know that a mathematician would find any diff-
culty or would be staggered if hundreds or thousands were concerned but
he seems to have got confused.

8ir, T do not in any way suggest that if a shareholder has a hundred
‘votes, then he will exercise one only. The principle is
‘very simple and it means this that irrespective of the
number of vacancies in the Board every shareholder will haver__onl‘v one
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set iof votes and these will not be multiplied in accordance with the
number of vacancies. If a person has a hundred votes, then there can
be a differential method of voting as also a transferable or a non-trans-
ferable method of voting. If there is a differential method of voting,
what takes place is this. If there are three vacancies, then every one
who holds a hundred votes has the right to vote for all and each of the
vacancies but if we have the principle of a single non-transterable vote,
then the man who holds a hundred votes can only exercise that number
of votes and these only once, even if there are three vacancies. He
cannot give hundred to one and hundred to the other and hundred to
the third. That is the whole merit of the system. Every person's right
of voting will be in regard to the holding of the company but it will
not be multiplied in the light of the vacancies in the Board and that
ensures the return even of those having only a minority support,

‘Dr. Ziduddin Ahmad : May I just cxplain my position. I said that
it you have cumulative vofing, you can safeguard the interests of
persons who have got perbaps 25 per -cent. shares, but you cannot safe-
gnard the interests of the shareholders who have got one or two shares
only unless you fix the shares of directors by law. '

Pandit Govind Ballabh Pant : You can do that if every shareholdeér
is made a director, But so long as you have a Board of Directors which
ig tosee elected by the shareliolders, then one share unfortanately is to
count as one. Dr. Ziauddin has my genuine sympathy and I am thank-
ful to him for extending his sympathy to us. ‘Well, Sir, so far as the
rroposal before the House goes, the question has to be judged in the
light of concrete facts. The process is simple enough. We were told
that the minorities would ecome in and the majorities would therehy be
disturbed and so on. I hate to see the idea of a minority and a majority
in a business eoncern. I see no reason why there should be any idea
of & minority and a majority in a business concern at all. They arc all
shareholders and they have a common concern and they want to run the
anstitution on the best of lines. If 10 or 15 of them think that A is the
ran whq can do their work most efficiently, why don’t you let them
return A ? If 20 shareholders think that B is the best. man, why don’t
ou let them return B ? You can have this idea of majority only so
long as you have the system of direct vote but once you introduce the
system of a single non-transferable vote, the very basis for this coadict
is gone. -The idea of majority vanishes and from that moment onwards
every individual, who is returned, will have to look at the management
of the company only from the point of view of the company without
teing tied down to the opinions of any majority among the shareholders
or being adverse or hostile to any minority. That is the merit of this
principle of proportional representation. "It takes away fhe very idea
of clash. It gives the company the opportunity of returning the most
-efficient men, who, in the judgment of those who have interests in <he
company, are considered to be the best for administering their affairs.
‘Why should anybody have any objection to it and how could it provoke
any antagonism, I fail to understand. Then, we were asked ‘ why do
you insist on it’ ¢ I will tell you why I insist on it. For that, T will
have to refer to the New Testament. T think we have had enouch of
the Old Testament. The New Testament is Mr. Lokanathan’s book.
Before I do so, I would like to meet a few points. The first point con-
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cerns Mr. James, because in his researches he had not been able to find
from which quarter this arrow had been shot.  1f he will refer to t‘aper
No. 7 which is not from the Bombay Shareholders Association, a body
which takes a ‘partizan view of things, but from a Chamber of Com-
meree, the very name of which is so dignified. It is a Chamber of Com-
merece of the elass with which, I think, Mr, James and Sir Leslie Hudson
are more intimately connected than the Gujdaraties in Bombay. "1t i3
tne memorandum of the Marwari Chamber of Commerce.. In this memo.
randum, they make the following remarks on page 80. I need not read
the whole of it.

‘¢ The Committee, therefore, strongly recommends the adoption of the syste:ﬂﬂb'f
proportionate representation by a single transferable vote in the election of directors.””

Well, Sir, the Marwari Chamber of Commerce is not a creature of
the Congress people and so far as we are concerned, we have never been
atlacked more mercilessly than by the Marwari Chamber of Cemmerce.

Now, Sir, I want the House to consider the question very dis-
passionately and it is to certain other aspects of the question that I
want to refer the House now. You must remember, first of all, that the
managing agent is the essential part of our industrial machine. Iie
dominates everywhere, and the entire management rests in the hands
of the managing agent. That is one thing which should be borne in
mind. The managing agent has been defined in the Bill. He is a-person
who is in exelusive charge of the whole of the affairs of the company
and all powers which have not been retained by the directors are
also vested in him. He is the man who bosses the whole show. The
anaging agent is the man who, in fact, administers the affairs and
he is besides independent of the Board of Directors to the extent he
holds powers under his agreement. That is a cardinal feature of onr
industrial system which must be borne in mind. The second thing that
we have to remember is this. Our Boards of Directors have proved
for the most part inefficient. Not only have they proved inefficient but
they have taken no interest and further they are a packed body, being
either elected or nominated by the managing agents. The Honourabhle
the Law Member does not seem to agree with me.

The Honourable 8ir Nripendra Sircar : Why ?
Pandit Govind Ballabh Pant : Because you shook your head.

The Honourable 8ir Nripendra Sircar : It was not meant for vou.

Pandit Govind Ballabh Pant : 1 will now resd out from the New
Testament. Tt refers to the evil of pluralism in the Board of Directors.
The passage runs thus :

‘‘ One reason for this state of affairs is the managing agency system itself. The
mam_lg'ing agents practically nominate the directors of all their companieg and they
nominate one another. The Indian industrial eompanies have, therefore, Boards of
Directors almost wholly manned by the representatives of the managing agents, Even
the few men who are outside the managing agency firms are connected with the husiness
of the managing agents in several ways and therefore Indian industry does not contain
on the Board of management that variety of interests and experience nceded for
successful and efficient management. The few Indians that are nominated to the
Boards of industrinl companies under the British managing agents, become ¢ stoek ’
direetors in ‘all sorts of concerns.’’ .
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:ysRhen, again, I will read another passage :

‘“ In practice therefore the only persons who count are the agents, and
po far as technical and administrative efficiency is concermed it is their efficiency that
is important.’’

" Then, he goes on to say :

‘¢ Of these 175 directors in all the cotton textile companies in Bombay, 95 are
agency directors, including under that term partners and others connected with one
agency firm or another in Bombay, and 80 are outsiders not connected with any
managing agency firm, who are practieally nominated by the managing agents. These

outdide directors, even .if they are able and experienced men, lack the power and the
incentive to be of any real use to industry,’’

I have the figures for the Ahmadabad mills, for the coal eompanies,
for the tea companies and also for others. I may as well tell you that
62 conl companies have in all only 50 directors because the managing
agents ofyone serve as directors in the Board of another. Similarly, in
tlie case of textile companies in Ahmadabad, of all the directors 104
geraons are themselves either the managing agents or the sons or
brothers of the managing agents while 64 others have been virtually
pominated by them. Similarly in other cases. I have got a staicment
with me, We find that the Board of Directors are the bemamidars for
1he managing agents. The Board of Directors have no independent
¢lement in them at all. But I would not worry about that even. My
trouble is much bigger. It is this that industry today is advancing in
the world at a marvellous pace and every day we see technical advance,
new methods of manufacture and so on. How are you going to make
any progress in your industries, if your managing agents are to fill
{hese Boards and if these Boards are to be packed by their own
nominees ! Sjr, T submit that in the interest of the progress of industry,
it is necessary that you should make some provision by virtue of which
new blood, talent, intellect and energy might be introduced into these
Tioards. . Then, there are other important factors which have to be
horne in mind. The interests of these managing agents, we have been

told by Mr. Lokanathan, are fundamentally opposed to those of the
shareholders. He says :

‘¢ The managing agency system is by no means a perfect one. On the contrary
its leading characteristic is the possible disharmony and conflict of interests between
the managing agents and the shareholders. In every large industrial concern all over
the world, there is a poasibility of divided interests between the entrepteneurs and the
shareholders. ..... Quite apart from the extent of the managing agent’s holdings
which may vary from time to time, a divergence of interests occurs becanse the manag-
ing agents regard the earnings from shares as subordinate to their earnings in other
sapacities and fields of aetivity,..... The fact is that the managing apents have found
that. thg profits which they receive from their ownership of the shares in the mill com-

panies are not so important as the profits which a large number of related side activities
afford them.”’

Now, Sir, we have these hard facts facing us. One is thal the
manpaging agents. have the sole charge in the management of the affairs
ol the eompany, the second is that the legal ownership of the comvany
xests in the shareholders and ultimately the advantage or the disadvant-
eze acerues to them. Thirdly, the Board of Directors who alone .can
look after the interests of the shareholders, at least to a partial extent,
arve no more than nominees of the managing agents and their creatures.
What is the remedy ¥ How are we going to get over these difficulties t
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I may also tell the House what the Tariff Board said about the present
Loards of management and about the directors. It says :

‘* Both in Bombay and Ahmedabad the constitution of the Board of Tlirectors
of the mills was the target of much criticism for which there was, in our view, con-
siderable justification. It was contended, that few, if any, of the directors took an
active interest in the affairs of the mills with which they were connected and that fewer
still had any technical qualifications for appointment.’’

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : But
they supplied the Congress with funds !

Mr. 8 Satyamurti : Don’t talk nonsense,

Pandit Govind Ballabh Pant : We will not refuse anything :even
from you. 1 will vgive you an opportunity to try before we leave this
Chamber today. e will oblige you.

Then, Sir, the other feature is that our Boards are inefficient. The
other day the Honourable the Law Member referred to the paucity of
industrial intellect, I aceept that statement as correct ; and yet we want
industrial expansion. And there can be ro industrial progress unless you
allow people outside the caucus to get into these Boards, and enable them
to acquire experience and insight into the methods of the industry to
aceelerate the industrial progress of the country. What is the method by
which this ean be achieved ! Even from this point of view it is neces-
sary {o provide some means by which people interested in the industrial
affairs and in the fortunes of such companies may find access to-, these
Boards to work for their benefit and for the uplift and advancement of
industry generally.

Reverting to this New Testament, there is another thing which 18
laid down here and which deserves the attention of this House. It is la.ld
down by Mr. Lokanathan that the Board of Directors in the present cir-
cumstances cannot act efficiently. The Board is, in fact, more or less &
superfluous body. It is something like the fifth wheel to a coach. Now,
Sir, the position is this, that the managing agent has ail the powers ; so
far as the administration of affairs of the company goes, he has also the
opportunity, if he is so base as to have recourse to such devices, to benefit
himself at the cost of the company. What it is that can save the share-
bholders ¥ It is only the directors. Mr. Lokanathan goes mach furlher.
1le is of opinion that the Board of Directors has no place in our system
and that we must have a Board of Supervisors. But I will leave that
alone. Now the position is plain : the managing agents stand in need
of supervision. Their vagaries have to be echecked and their excesses
have to be restrained. The managing agents today dominate the com-
rany. I have no quarrel with them. But this is indubitably true that
the majority of the shareholders, if not all, are under the thumb of the
managing agent. If the thing is left to the majority you can never
expect that any light will enter that dark corner. What method ti:en
15 10 be devised ? (Government have not proposed anything by way of a
board of supervisors or efficiency auditors. If they had done so, we
would have considered it. I myself would have been prepared to con-
sider some suggestion as then the functions of the direetors would
havé been clearly defined and their independence ensured. So, Sir, in
order to make these boards of directors useful, in order to protect the
interests of the shareholders to the extent it is possible, I suggest. that
the system of proportional representation should be introduced. Now
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what will be the effect ¥ That too I will tell you. As I indicated in
the beginning, the election of directors can be only by way of rotat_‘wn.
Only one-third of the directors will retire at the end of the year. Sup-
pose there are nine directors in a company ; then three will retire. Now
suppose these three seats are filled by the system of proportional repre-
sentation. The men whom you can return to the board of directors
should still possess at least the support of between one-third and oue-
fourth of the shareholders. It is not like a stray shareholder meeting
me at the crossing of the road and appointing me as director. ke will
have, to get the support of at least one-third or one-fourth of the share-
nolders. Will a director take such a suicidal step as to destroy the
company ! If such is the state of affairs in this country then there
is no hope for industrial regeneration. But I cannot think, I cannot
possibly coneeive that a man who is elected in this manner and has the
backing of one-third of the shareholders would ever behave in that
rianner. o one should have the support of one-third of the shave:
holders before he can get in even by means of this method of propor-
tional representation. And may I know why Government have in-
creased the number of directors from two to three ¥ Why was the
minimum number put down at two in the last Act ¥ Why is the num-
ber increased § It is evidently because the directors are necessary and
Government feel that these directors should function intelligently and
efficiently, and if the number is small they cannot do so. But you may
have three or you may have ten or thirty ; if they are all nominees of
the managing agents it serves no purpose. You may have ten crows in
a tree or a hundred but if a little clapping makes all of them fly away
the number would make no difference. It depends on the strength of
{he individual, on his nerves, on his independence, on his ability. The
number by itself is immaterial and of no use whatsoever. So I claim
that it is a very reasonable proposition that 1 have placed before the
House. T assure the House that it has been introduced here with the
best of motives, with a view to improve the industrial mechanism of this
country. T will not give the figures now but I think I will have an
opportunity again to show how very backward we are and how very
lamentable is our comdition. Do you not want to improve it ¢ Will
you stand by these biassed and prejudiced vested interests and throw to
{ue winds the interests of the millions of people in this country 7 Is
that how you are going to develop your country or improve your own
status or the position even of the richer classes in this eountry ¢ sir, 1
appeal to the Honourable Members of this House to rise above prejudice,
to think of the skeletons that are stallding all over this land, to devise
means by which more wealth may be produced so that those who are
starving may get at least one meal a day, if not two.

8ir Cowasji Jehangir : Sir, it must be admitted very readily that
we have had a very pleasant debate up till now ; and let me readily
aeknowledge the earnest desire of my Honourable friends on the Congress
Bench to do their best to improve this Bill ; and when we disagree with
them, it is because we feel that they are wrong and have taken a wrong
view of the question. The eloquent speech which we have just heard
deserved a hetter cause. T could net help feeling, the whole time I was
hearing my Honourable friend, the Pandit. address this House on the con-
dition of the 350 millions of ‘the people of this conntry, that he might have
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reserved his energy and his breath for another occasion.. ‘Well, Sir, at any
rate, so' far as two of the amendments are concerned,—those of
Mr. Satyamurti and my Honourable friend Mr. Bajoria,—they are purely
academical. My friend the Pandit’s amendment stands on a _complet_ely
different footing. Mr. Satyamurti is quite willing to leave this question
to the majority of the shareholders. He is quite prepared to allo_w them
to -decide in their -articles how they should elect their directors.
Mr. Bajoria stands in the same pogition. But it is my Honourable friend
the Pandit who insists upon there being a statutory prevision as to how
directors should be elected. Now, Sir, we -are not talking of the govern-
ment of a province or of a country or of local self-government. We arg
talking of pounds, shillings and penee ; and generally in pounds, shillings
and pence there is not much room for sentiment. I have already said that
I readily admit the earnest desire of the Panditji and Mr. Satyamurti
to improve this Bill as far as they possibly can and thus to help on the
industrialisation of this country. But I cannot help saying that if the
Panditji’s amendment were carried, nothing worse could be done in this
House to hinder and jeopardise the industriel growth of this country ; and
I say that in all earnestness. Sir, the whole question is, if an individual
or a group has the majority of shares in a company, whether that individual
or group who chooses to risk half the capital of the company should or
should not have a predominant voice in the affairs of the company. My
Honourable friend the Pandit, says no.

Mr. N. M. Joshi : He does not say that.

8ir Cowasji Jehangir : You say so too. He says that they should
not have the predominant voice, that although they had risked their monies
to the extent of 50 per cent. of the capital, the minority of shareholders,—
although they might only be 25 per cent. or only 10,—should have the
right of combining and sending one or more directors to the board. Now,
Sir, T again venture to state with a full sense of responsibility that if that
was done, contrary to the wishes and desires of my Honourable friend the
Pandit, you would be setting back the industrialisation of this eountry to
a degree and extent that my Honourable friend does not realise. Now,
Sir, my Honourable friend the Chief Whip of Government tried to point
out yesterday that there is no comparison between a eompany and the
administration of a province or of a municipality or of Government, and
suppose we do just consider the analogy for a minute, we find that we get
into a most illogieal position. If any body of men in a company should
be elected by the single transferable vote, it should be the shareholders :
but ean you elect the shareholders * There seems to be a certain amount
of confusion about a company : there are in a company, first, the share-
holders who have their rights and privileges : then there are the directors ;
' and tyen In most companies in India there are managing agents : then
th'ere is one more factor, the auditors, which I will not consider in dealing
with this question of single transferable vote. The shareholders, if there
is any analogy at all, take the place of the legislature : the directors take
the place of the executive government. .. ...

Pandit Govind Ballabh Pant : Of the Standing Finance Committee.
8ir Cowasji Jehangir:.... and the managing agents are a part

of the executive government. It cannot be contended that the executive
government in any country should be elected by the single transferable
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vote. You may eontend that it is the legislature that should be elected by
the single transferable vote ; but instead of the legislature, you have the
shareholders ; and the shareholders come into existence by j;he power of the
purse. Those who have the financial strength and the desire to buy shares
in a company do so. Where is the comparison between a government of
a province and a company ! My Honourable friend the Pandit said—and
I believe Mr. Asaf Ali also said—that the principle of proportional repre-
sentation is present in all cabinets : I am unable to follow him. A cabinet
in every part of the world where there is a demoeratic form of government
is not elected : it is appointed either by the President of the Republic or
by the King on the advice of the Chief Minister whom the King or the
President chooses to call upon to form a government. .. ...

Mr. M. Asaf Ali : Do you want directors to be appointed or selected
by some one ? If so, who will do it ¢

8ir Cowasji Jehangir : I am coming to that. You gave the example
of a cabinet ; a cabinet can never in any country be elected by propor-
tional election : that is what the Panditji said and that is what you your-

EH" tried to' make out, that the principle of proportional election is
ere...... '

Mr. M, Asaf Ali : T kept polities out altogether.

8ir Cowasji Jehangir : It is impossible to compare the two things.
Suppose you did give the right to the minority of shareholders to send
one or more directors to the board : they would haturally be directors who
were elected for the special purpose of opposing the policy of the majority
of the directors on the board : otherwise there is no question of a minority :
and do you think for one minute that that will help towards efficiency
or better administration of a company, the only object of which is
efficiency, resulting in better profits for the shareholders themselves ¥ It
seems to me that my Honourable friends, ingenious and clever as they are,
desire to bring in a method of election of directors into the Companies Act
not to be found in any other country in the world

......

Mr. 8, Satyamurti : Are managing agents found in -any other
ecountry 1

8ir Cowasji Jehangir: No ; but because there are no managing
agents in other countries and there are directors in other vountries and
directors in this country, therefore you want for directors a method of

election unheard of, never suggested and never put imto practice in any
part of the world......

Pandit Govind Ballabh Pant : Reserve Bank Aect.

8ir Cowasji Jehangir : That is a very different thing altogether.
The Reserve Bank is a government institution, where the shareholders
cannot buy as many shares as they want : they are limited to a number of
shares only. I applied for shares in the Reserve Bank, but I only got
Rs. 500 worth and T can never be allowed to buy more than Rs. 10,000
worth. Where is the analogy between the Reserve Bank and an ordinary
company that is floated in this country where any individual can purchase
75 per cent. of the shares 1
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An Honourable Member : We are not imposing that restriction : it
is to your advantage.

-Bir Cowasji Jehangir : Therefore, there is no analogy between the
Reserve Bank and an ordinary company......

Dr. N. B. Khare (Nagpur Division : Non-Muhammadan) : The
Reserve Bank is a political institution ?

8ir Cowasji Jehangir : No : it is an institution which belongs to the
State. It is a nationalised bank where no one individual should have more
than a very small number of the shares of the bank. There is no analogy
between the two and what I contend most strongly is that if my Honour-
able friend the Panditji’'s amendment was carried, there would be no
encouragement to start new companies, to promote new industries : there
would be no encouragement to buy a large block of shares, or to retain a
large block of shares in any company, because you would always feel that
your money was at visk, that at any time your policy could be defied by
a small minority who had nothing like the stake which you had in the
company ; and therefore you would think twice before you promoted a
company ; you would think twice before you held a large block of shares
in a company, you would think twice before you even helped to finance a
company. Sir, that is not what we want to do. We want to encourage
the formation of new companies, to open up wide from all areas this great
country of India. We desire to see capitalists and the individual small
investor come forward to start new industries. You will be doing, contrary
to your wishes I know, exactly the opposite......

Mr. Muhammad Azhar Ali (Lucknew and Fyzabad Divisions :
Muhammadan Rural) : You want that there should be eomplete mono-
polisation by an individual ?

Sir Cowasji Jehangir : In company promotion there must be a
certain amount of monopoly. Unless the man who puts in a large amount
of money is given a predominant voice in the administration of that com-
pany, he will not put in that capital ; and you will prevent him from
putting in that capital ; and if you prevent him from putting in ca.plgal,
you prevent the starting of new companies and you. prevent the opening
up of our country industrially. It cannot be helped. If my Honourable
friend, Mr. Azhar Ali, had 55 per cent. of the shares in a company, I feel
very confident he would say ‘‘ My voice shall be predominant and I shall
dictate as to how the company is to be run and I shall get the benefit that
I deserve from having more than half of the capital of the company ™ ;
I am fairly certain he would say that, and I am also confident he wouid not
talk of monopolies,

ow, Sir, I feel that a t deal has been said in this Honourable
Hous}: 'd’us I;ol a lack of eill;e:riencé. For the 'tlnrd time, -I desire to
acknowledge and willingly acknowledge the desire, the anxiety of my
Honourable friends to do the best they can for the Companies Act and
for industries in general ; and therefore wher. we dlsagree, we dgsaaree
because we feel that we look at this matter from two different points of
view. My Honourable friend, the Pandit, looks at it f_rom a theorethl
point of view : my Honourable friend, Mr. Satyamurti, also looks at it
from a theoretical point of view. I unfortunately am forced to look at
it frem a practical point of view. I wish I could look at it from a
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theoretical point of view. If I looked at it from a theoretical point of. view;
I might be able to agree with my Honourable friends ; but I have to look
at it from a strictly practical point of view, and therefore it is my duty
to place before this House the strictly practical point of view. 1 know
very well that, if my Honourable friends over there and I could be
Directors of a Board of a big company for only just a year or two, they
would sing a different song.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

They would then realise that it is not to the interests of their country
to set back the hands of the elock of the industrialisation of this country,
and, therefore, I do not desire to take up any more time of this House

Mr. N, M. Joshi : You have already taken up enough time.

8ir Cowasji Jehangir : My friend, Mr. Joshi, who up to now has had
his say on most subjeets and on every subject, who is an authority not
only on labour but on how a company should be run, shculd be the last
to complain of the time I have taken up on a question of such vital
importance, as the Companies Act.

Now, Sir, I have nothing to say about democracy. I don’t think really
we can discuss the principles of democracy in the Companies Act. I do
appeal to my Honourable friends to consider this question from a practical
point of view, and after they have given it the reflection that they ought
to, after they have consulted their own friends who happen to be connected
with any industry or trade, I feel confident that every one of them will
come to the conclusion that they had better give up the theoretieal
enunciation of principles and come down to brass tacks and let us do the

best we can for the Companies Act resulting in the best for all industries
in this country.

Mr. M. 8. Aney (Berar Representative) : Sir, I had no desire to
take part in this debate, but somehow the debate has taken such a turn
that I thought I should be failing in my duty if I recorded a silent vote
on this question. I have very patiently and attentively Jistened to the
earnest and eloquent appeals made by my friends, Pandit Govind
Ballabh Pant and Mr. Satyamurti and others, for whom, I think I need
not repeat, T have the highest regard and respect. Whenever an appeal
comes from a friend like Pandit Govind Ballabh Pant who makes his
speeches after a very careful and thorough study of the question which
he handles, it deserves to be seriously considered by thizc House. Yet,
if I have the misfortune to differ from him, T think he will give me the
credit that I have some convictions on the subjeet which unfortunately
remain unshaken in spite of all the cogent arguments which he tried
to advance in support of his proposition,

Now, 8ir, we are thinking of introducing the principle of propor-
tional representation in & business concern.  That is the point before
the House, Tt is not possible for me, nor is it desirable to do so, to go
back to the history of this whole question of proportional representation.
but it has come into existence for this reason, that it has been accepted
that the mere method of representation by majorities has been found to
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be inadequate to represent the interests of certain minorities in matters
of State administration, and, therefore, a method has been devised Lo
gecure some kind of representation to those minorities whose interests
have to be properly safeguarded in the State. Therefore, the guestion
arises only in the case of and for the sake of protecting defined and
well recognisable minorities whose existence is clearly presumed.
Without it no thought to secure the proportional representation of any
interest can at all arise. When my frieng, Pandit Govind Ballabh Paat,
emphatically told this House that there was no question of minority
or majority whatsoever, there was nothing like the separate and
conflicting interests between the majority and the minority when we
were dealing with, the guestion of company. management, and that the
interests of all the shareholders were one and the same, I feel that he
has given up the entire case for proportional representation which he
15 urging before the House. He has given away the whole case when
he has said so ; thers is nothing on which he can take his stand and
call on this House to record their votes in favour of his proposition.
Leaving aside that theéoretical question for the moment, let us sce how
it is likely to work, and whether it js likely to work in a beneficial
manner or in a disadvantageous manner. One thing is admitted both
by my friends, Mr. Satyamurti and Pandit Govind Ballabh Pant. 'There
were three propositiong before the House, and one thing eommos to all
the three propositions was, that if any person or shareholder secured
the minimum quota he was bound to be elected and find a place in the
directorate. That, we know, is an admitted feature in the system of pro-
portional representation. That one feature is common to all the 2 or 3
amendments moved by them, namely, if anybody is able to get the mini-
mum quota of votes to be calculated according to a certain basis, he is
bound to find a place in the directorate, Now, Sir, let us take this one
point and seriously consider its implications and possibilities. T want this
Honourable House to consider whether it is not a thing of which a rival
company can certainly take advantage to the detriment of the first
company and succeed in introducing certain persons on the board of
direetors and whether such a thing may not lead to the ruin and destruc-
tion of the company. Suppose there are 5 directors, and 200 is the
minimum quota required. There is a rival company dealing in the same
class of goods. If that company wants to know the secrets or the plans
which the first company has in mind to undertake, it is quite possible
for the rival company to go in for 200 shares and send in a man who,
on the strength of those 200 votes, can be returned to the directorate
of the first company whose secrets in the interests of that very company
ought not to go out, or at least ought not to be known to the rival con-
. cerm. In my opinion, it will mean giving a handle. to secure some kind
of representation on the Directorate of the rival company, in the hands
of those whose interest it is to see that the first company is ruined.
That is a proposition to which no Member of this House woqld.ap:ree.
Therefore, Sir, I feel it is very dangerous to infroduce a principle of
that kind in a business concern, and particularly in the election of its
directorate in whose hands will lie the initiation and exeeution of its
poliey.

Then. Sir. the third thing ig this Tt has been pointed out that the
only hope for this country lies in the growth cf industrialisation in future.
That is the only solution by which you can expec¢t the problem of
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unemployment and other problems solved. Whenever we make any
suggestion we have therefore to see whether that suggestion is likely to
promote the growth of industrialisation at a rapid pace in the near
future, or it is likely to hinder it. If the suggestion of proportional
representation is likely to create some kind of suspicion in the minds
of those who hold the capital and without whose capital the industrialisa-
tion cannot progress, and if the capital which is already proverbially
shy will become more shy on account of any alteration or any amend-
ment that we may make in the law here, we shall not be helping the
progress of industrialisation but we shall be retarding it. What my
Honourable friend, Sir Cowasji Jehangir, said on this point deserves
to be very seriously considered by us. It is not enough merely to
examine the problem from the polnt of view of seeing whether the
board of directors is theoretically perfect or not, but it must be
approached mainly to find out whether a directorate formed on that
basis is likely to command and inspire confidence in the minds of
those from whose hands capital is likely to flow and without which no
progress of industrialisation in this country is possible. The question
before the House is not limited to the creation of an ideally and
theoretically perfect directorate but is essentially one on a proper and
practical solution of which the future of industrialisation of the
country is to a large extent likely to depend. On all these grounds,
notwithstanding the best motive and the earnest desire with which
my Honourable friend, Pandit Govind Ballabh Pant, has put forward
his suggestion, I must request the House to think over the matter
seriously, and in recording their votes they should not go by any
preconceived notions but they should give their best thought to each
and every aspect of the question : and if they do so, I have no doubt

that they will find themselves unable to subscribe to the amendments.
(Applause.)

Mr K. Ahmed : What about H. E. H. the Nizam floating a big com-
pany in Berar ?

Mr. 8. Satyamurti : Can Mr. Kabeer-ud-din Ahmed (who was
sitting on the Opposition Bencheg) change sides like this ¥ (Laughter.)

The Honourable Sir Nripendra Sircar : So much has been said on
this subject and proportional representation has taken such a dispro-
portionate amount of time (Laughter) that I would not like to tire the
House by a long speech. I wonder if the House has reslised what the
two amendments are. To put it shortly, if Mr. S8atyamurti’s amendment
is carried, it refers to transferable votes, then that is subject to the articles
of the company.

Mr, 8. Satyamurti : Unfortunately, yes.

The Honourable 8ir Nripendra 8irear : That is to say Mr. Satya-
murti does not feel very strongly. ...

Mr 8. Satyamurti : On a point of personal explanation. I want
to assure my Honourable friend that I have really made a mistake. I
should ‘have dratted it differently. T apologise. ' '
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The Homourable 8ir Nripendra 8ircar: That is the difference
hetween Govm_-nment and my Honourable friend. (Laughter.) When
we make a mistake we do not persist in it..

' Mr. 8. Satyamurti : T have said that I made a mistake.

The Honourable 8ir Nripendra Sircar : Be that as it may,—I accept
my Honeurable friend’s explanation—the result is that all these dis-
cussions about a new heaven and a new earth under the Government of
India Act, demouracy, this and that, really is not of much importance.
If that horrible managing agent with 60 per cent, of shares in his
pocket is stalking the land there will not be the slightest difficulty in
changing the articles, so that this interesting debate, about which I do
not complain exeept for the excess of it, is really a harmless one. My
Honourable friend, Pandit Govind Ballabh Pant, as is to be expected,
is more thorough-going. He wants his prineiple 10 apply whether there
are any provisions in the articles or not, because you cannot override the
provision in the statute unless the section says subject to regulation,
or articles and w0 on. My Honourable friend, Mr, Satyamurti,
in his discourse on the Government of India Aect, and particularly
on human nature, told us yesterday that this is one of the things which
is part and parcel of human nature. Just as the baby cries for milk,
so we cry Ffor proportional representation. (Laughter.) I do not
know that my Honourable friend really is so very keen on proportional
representation. Some question was put to him by that irrepressible
interrupter, Mr. Kabeer-ud-Din Ahmed, ‘* What happens in the Congress ¢
You do not follow this proportional representation in the Congress . I
think my Honourable friend, rather emphatically, said, and his voice is
fairly strong at all times,—he said, ‘‘ Yes, we follow *’. But I heard some
kind of murmur from that side, ‘‘ No, no. That is not so ’’.

Pandit Govind Ballabh Pant : We do follow.

The Honourable 8ir Nripendra 8ircar : I am very glad to hear it,
that they do follow.

Mr. 8, Satyamurti : Members of the All-India Congress Committee
are returned by proportional representation.

Pandit Govind Ballabh Pant : I do not know if that would be a
reason for the Honourable Member agreeing with that principle or
disagreeing with it.

The Honourable 8ir Nripendrs 8ircar : Neither one nor the other,
(Laughter.) All this juggling about A. I C.C, B.P. C. C, or
C.C.D.D.......

Mr. 8. Satyamurti : You mind only G. G.! (Laughter.)

The Hononrable 8ir Nripendra Bircar: I did not say d-d. T find
from the Tribume of Lahore, dated ‘‘ April, Proceedings of the Lucknow
Congress *’,—let as see what has happened -

¢ The next big debate was om the question whether proportional representation
by single tramsferable vote as the method of election to the All-India Congress Com-
mittee was to be maintained. Dr. Pattabi Sitaramayya on behalf of the Working
Oommittee said the volume of written opinion from the majority of the Provincial
Congress Committees was against it.”’ \ .
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The Provincial Congress Committees were fairly reasonable people
and they opposed proportional representation :

¢ The opposition was led by Mr. Avideshwar Prasad Sinha socialist who supported
by Mrs. Kamaladevi Chattopadhyaya and others urged that the minority of socialiste
would be erushed out of existence if proportional representation was deleted.’’

 Then, Mrs. Kamaladevi Chattophadayaya made & speech in
support......

Mr. M. A, Jinnah: What did Mr. Satyamurti say f

The Honourable Sir Nripendra Sircar : Mr. Satyamurti, I think,
gave a silent vote against proportional representation. (Laughter.)

Mr, 8. Satyamurti: My Honourable friend is at liberty to have a
joke at my expense. But.I was not present at the time of voting in the
Congress.

The Honourable Bir Nripendra 8Sircar : I accept it. May I say that
my ‘Honourable friend did not have to vote because he was not there ?
I am very sorry if I made a mistake. I do not want to read all this.
Mrs. Kamaladevi Chattophadayaya made a speech, as is to be expected,
in support of proportional representation, otherwise the poor socialists
would be erushed out. Then, Dr. Khan Sahib tried to impress upon
them that there was no desire to crush, ‘‘ You had better agree to what
'we are doing ”’. Somebody else, Mr. Annapurniah, an Andhra dele-
gate, supported the retention of proportional representation. Then
Mr, Amritalal Seth declared himself non-socialist and supported the
retention and so on. Now, I'come te Pandit Jawahirlal Nehru :

‘¢ Pandit Jawaharlal Nehru, before putting the motion to vote, said, though the
issue before the House was small a great principle was involved. Unless the minority
was to be forced to revolt, representation of minorities by means of proportional
representation must be safeguarded. There was, however, no truth in the allegation
that the proposed Congress executive aimed at crushing the socialists.’’ -

What was the result in spite of Pandit Jawahirlal Nehru’s pointing

out so forcibly that they must have proportional representation ¥ The
House decided by 37 votes to 32 acainst proportional representation.

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) ;

It was not the open session of the Congress ; it was only the All-India
Congress Committee. .

The Honourable 8ir Nripendra 8ircar: I know the distinetion
between A.I.C.C,, BP.C.C., and C.C.D.D. I am reading the report_from
the newspaper. (Interruption.) If my Honourable friend will allow
me to go on, I am anxious to finish as soon as possible. The result was
that it was lost in spite of Pandit Jawahirlal Nehru.

An Honourable Member : It was carried in the open Congress.

Pandit Govind Ballabh Pant : I eaid that the method of propor-
P tional representation still holds the field so far as’ elec-
tions to the All-India Congress Committee are con-

cerned.
The Honourable 8ir Nripendra 8ircar : I accept that, and knew it,

and I was only showing that the demand was not eral, as part of
‘‘ human nature *’, generes
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Pandit Govind Ballabh Pant : The Honourable the Law Membe;
ha:s read out a passage which would give one the impression that wh!:a.lt ;
g.md was incorrect. I have only to point out that what he has read out
is @ report of the proceedings of the Working Committee, but when the
matter went to the open session of the Congress, this recommendation was
not accepted and th_e original proposition about the retention of the
prineiple of proportional representation was retained by a majority of
about two to ome.

m, President (The Honourable Sir Abdur Rahim) : 1 should like
to point out that this discussion about what happened in the Congreus
Committee may not be entirely irrelevant, but I do not think it ought to
te carrfed too far.

~ The Honmourable 8ir Nripendra Sircar : Sir, T had no desire to
éarry it any further, I have said what I had to say. Now, Sir, if the
idea of this proportional representation is carried out. let us try to see
how the Board will function. I was thinking of it last night and I
thought that, accepting this principle of representation of different
interests, and the Scheme of (Government of India Aet, democracy, new
beaven and a new earth, which are Mr. Satyamurii’s arguments, the
composition of the ideal Board composed of different interests will work
like this. Mr. Satyamurti will represent one party. Let us have Mr.
Rajah em the Board as representing the depressed classes and where is
Mr. Bajoria.....

Mr. 8. 8atyamurti : You have sent him home !

The Honourable Bir Nripendra S8ircar : He will represent the
Mitekshara Sanatanists and Mr. Joshi will represent Labour.

My. N M Joshi: I won't put a farthing in it.

The Honourable Bir Nripendra Sircar : I don’t suggest you will
huy shares. No. (Laughter.) Let us put in Sir Homi Mody on the
wholly untenable ground that he has got something to do with business.
IHow will this Board function f Suppose the company is proposing to
erect gn additional mill and is intending to buy machinery. Sir Homi
Mody, a business man, says ‘ We have got plenty of money and money
after all makes money. That is my motto. Let us have another mill ’.
Mt Satyamurti will say ¢ Nothing of the kind. Are we going to buy
Fotéign machinery ! I won’t allow it. We must wait until our nationals
produce better machinery '>. Mr. Joshi will have no abjection whatsoever
to the mill being started provided it is understood that the company will
agree to a 20 hour week, double wages and compensation to any worker
who runs away without notice. (Laughter.) This is, Sir, how this
Board will function. I submit that ¢he directors are in the position of the
executive, they are in charge of the management and they must have
certain amount of freedom of action, so that there may be continuity of
policy. They have to act on the spur of the moment on the conditions of
the money market and so on. It should not be the idea that on the Board
you must have representatives of different irterests. In the matter of
company management the interests of everybody are to secure a dividend.

Then, Sir, I shall discuss one more matter before I resume my seat:
Let us suppose there are thousand voters who are going to elect their
directors. How do you find out which is the majority and which is the

L284LAD Q
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minority. My Honourable friend, Mr. Joshi, gave an example. He said
supposing some of them are interested in another company which carries
.on business in steel, then their interests will be hostile. Be it so but here
ave thousand men coming to vote. llow is anybody to ascertain what are
the conflicting interests and what is the majority and what is the minority.
1 submit that all these ideas of majority and minority are a complete
misfit so far as company law is concerned. Then my friend, Pandit Pant,
throughout his argument based it on the faet that here is the managing
_agent and that makes all the dilference. I do not want to go into details
in regard to those arguments, but may 1 remind him that i{ is quite true
that the managing agent has dominant power by reason of various facts
into which I need not go at this hour but what about other companies.
1t is quite true that the big companies, about 75 to 80 per cent., are run by
managing agents but when you take the entire list of companies, includ-
ing big, medium and small, only 32 per cent. are run by managing
agents. *

Pandit Govind Ballabh Pant : Almost all having a eapital of more
thau a lakh. :

The Honourable Sir Nripendra 8ircar : I can mention offhand the
Bengal Chemical Works the capital of which runs into several lakhs, and
has no managing agents. If I make research, I can find more. I really
do not desire to take up any further time of the House. My friend,
Mr. Pant, said that he hoped that the Law Member had an open mind. I
would be deceiving him if T said that I had an open mind. I had no open
mind. I had thought over this matter very carefully and in my opinion
rather than be a party to a Bill which will involve ruining the business
by this system of directors, I would not have any improvement on <he
company law at all.

Mr. President (The Honourable Sir Abdur Rahim) : I will first put
Mr. Satyamurti’s amendment. The question is :

‘¢ That in clause 37 of the Bill, for the words ¢ Section 83B of the said Act ’ the
following be substituted :

‘ In sub-section (ii) of section 83B of the said Act, after the words ¢ in general
meeting * the words ‘ by election on the principle of proportional repre-
sentation by the system of the single transferable vote' shall be inserted
and section 83B as amended ’.’’

The motion was negatived.
(Mr. Bajoria’s amendment was not put.)

Mr. President (The Honourable Sir Abdur Rahim) : I shall now
put Pandit Pant’s amendment. The question is : '

‘‘ That in clause 37 of the Bill, after the proposed sub-section (£) of ion 83
the following new sub-section be added : propo n (£) of section 83B,

¢ {8) The election of directors shall be held on the principle of proportional
representation by means of single non-transferable vote according to-rules

ir:tnief., for the purpose under sub-section (4) of section 151 of thiw

The motion was negatived.
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Mr. M _Ananthasayansm Ayyangar (Madras ceded Distri
Chittoor : Non-Muhammadan Rural) : Sir, I move : ° ots and

oo ‘I‘]mt in clause 37 of the Bill, the proposed sub-section (2) be re-numbered
as sub-section (3), and, before the sub-section as so re-numbered, the following be

inserted :
‘ (2) The term of office of 2 director except that of a managing director shall

not exceed seven years and a dircetor if otherwise mot disqualified shall
be eligible for re-election or re-appointment ’.”’

My sole object is this. In many a memorandum it is prescribed that
some particular persons shall be life directors. I do want by this amend.
ment to abolish that practice. I want that he shall not be a director for a
period of more than seven years. If we take the model articles, all direc-
tors generally shall have to retire by rotation within a period of three
years. ‘Such articles may not be incumbent and need not be followed in
all cases. Therefore, it is possible for all companies to have directors con-
tinuing like this, once they are elected, and it is to avoid such persons con-
tinuing as life directors that this amendment is moved. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘“ That in clause 37 of the Bill, the proposed sub-section (#) be re-naumbered
as sub-section (8), and, before the sub-section as 8o re-numbered, the following be
inserted :

‘ (2) The term of office of a director except that of a managing director shall
not exceed seven years and a director if otherwise not disqualified shall
be eligible for re-election or re-appointment ’.’’

. Mr. 8usil Chandra Sen (Government of India : Nominated Official) :
Sir, T oppose this amendment. My Honourable friend, Mr. Ayyangar,
in explaining the reasons, has not said on what grounds he is justified
iu proposing the exclusion of a director who by reason of experience has
got a thorough knowledge into the inner working of a company’s business
and whose experience onght to be an asset for the company rather than be
a disadvantage.. ...

Mr. M. Ananthasayanam Ayyangar : On a point of personal expla-
nation, Sir, I have said towards the end of my amendment that they ‘‘ shall
be eligible for re-election or re-appointment ’’. I say it is not at a stretch
that they should be appointed for more than seven years.

Mr, Susil Chandra Sen : My friend has apparently forgotten that
by the inclusion of the compnlsory articles from Table ‘“ A"’ we have
adopted the principle of rotation and it is not possible, unless the directo-
rate has assumed a disproportionate size, to have a director who will con-
tinue for more than seven years without retirement. .Tl.lat. is a contin-
gency which will very rarely happen and therezfore, Sir, # is not fair to
gsay that this amendment is really meant to kit only persons who will
continue without re-appointment or re-electiop. for seven years. If this
amendment is accepted, it will surely jeopard:se the position of directors
who have been on the Board for a long time and whose experience, as I
say, ought to be an asset on the side of the company rather than a dis-
advantage. Sir, the principle is vicious and I oppose it.
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Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That in clause 37 of the Bill, the proposed sub-section (2) be re-numbered
as sub-section ($), and, before the sub-section as 8o re-numbered, the following be
inserted :

¢ (2) The term of office of a director except that of a managing director shall
not exceed seven years and a director if otherwise not disqualitied shall
be eligible for re-election or re-appointment ’.”’

The motion was negatived.

Dr. N. B. Khare ; Sir, I move :

¢¢ That in clause 37 of the Bill, for the proposed sub-section (£) of section 83B,
the following be substituted :

¢ (2) Notwithstanding anything contained in the articles of a company other
than a private company not less than two-thirdas of the whole number of
directors shall he persong whose period of office is liable to determination
at any time by retirement of directors in rotation :

Provided that nothing herein contained shall apply to a company incorparated
before the commencement of the lndian Companies (Amendment) Aet,
1936, where by virtue of the articles of the company the number of
directors whose period of office is liable to determination at any time by
retirement of directors in rotation falls below the two-thirds proportion
mentioned in this section ’.’’

Sir, the difference between my amendment and the clause as provided
in the Select Committee’s report is not very much. There one-third of
the directors are allotted to the shareholders and one-third are allotted to
the managing agents and the remaining one-third represent no man’s land.
I want to give two-thirds to the shareholders as I want to further the
elective principle. It is often said in this House that this country is ham-
pered by a dearth of competent industrialists, that we have few indus-
trialists. Now wunless we put in new men on the directorate, how
can we get more and more people who are competent to look after
mduatry? This will surely give the shareholders ome-third more than
is intended in the Bill as it has emenged from the Select Committee and
also help to create more and more men who would be competent to look
after industry. Besides, why should the managing agent, who is the
monarch of all he surveys, clamour for more and more directors ¥ After
all, he iz the sole master and all the directors are generally under his
thumb ; so he should be content with less than one-third. Sir, an objec-
tion Wlll be raised that other interests which will form the company, such
as (Government, the States, Municipalities, ete., will suffer. . Sir, this
seennd proviso of mine will obviate that difﬁeult.y. After all, the manag-
ing agent gets a little less than one-third, and he should be satisfied with
that, and in ¢hat one-third all the other special interests can be accommo-
dated, and if the managing agent has got a complaint against the directors,
he can go to the shareholders. If he wants to have some of his men on
the board, certainly they can come through by election. Nothing in this
clauyse prevents that. Tt only liberalizes and gives mare rights to the
shurcholders. And, Sir, another objection might be raised that mergers
may not be possible. T will give a concrete case.—that of the recent cement
mevger with twenty-two directors out of which only one represents manag-
ing agents and seven represent the so-called special interests, the Indian
States and fourteen are elected. Of course this concrelte example will
knock the bottom out of such objections if raised. Sir, T maye,
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egr. President (The Honourable Sir Abdur Rehim) : Amendment
moved : '

| “¢¢That in clause 37 of the Bill, for the proposed sub-secti ;
the following be substituted : prop Subrsection (£ of section 8B,

(8 ﬂotmthst.vfnm anything contained in the artieles of s company other
than & private company not less than two-thirds of the whole number of
directors shall be persons whose period of oftice is liable to determination
at any time by retirement of directors in rotation :

Provided that nothing herein contained shall apply to a company incorporated
before the commencement of the Indian Companies (Amgndme;?;‘ Act,
1836, where by virtue of the articles of the company the number of
directors whose period of office is liable to determination at any time by
retirement of directors in rotation falls below the two-thirds proportion
mentioned in this section ’.’’

The Honourable 8ir Nripendra Sircar : Sir, I think the Iouse
should know the history of this provision. In Mr. Sen’s report, speaking
from recollection, there was no recommendation. Then, when the matter
came np before the Advisory Committee, Mr. Davar, who was representing
the Bombay shareholders, wanted that the maximum number of directors
whieh could be nominated by the managing agents should be laid down in
the statute. That is how it came about when one-third was fixed as the
maximum number of the directors to be nominated by the managing acent.
That again is from recollection. No one objected and we put tkat provi-
sion in the Bill, viz, of the directors, not more than one-third should be
nomjinated by the managing agents. When the Bill came before the Select
Committee, the alteration which was made was this and the present form
was adopted, viz, the maximum of appointment by managing agents was
ane-third, at least one-third by shareholders, and one-third was left as a
possible gap beeause in many companies, under statutes, the representa-
tives of locgl boards or Government are put in as directors. Also, Sir,
sometimes thery are directors appointed under agreements contained in
debentures. They want their directors and so on. So, this gap of one-
third was left, if I may use colloquial language, for the special directors.
The result is that in so far as there may not be special directors, after
the managing agent’s one-third, whatever margin is left, that goes to in-
crease the proportion which has got to be elected by the shareholders at
a general meeting. The managing agent cannot get any benefit ; his one-
third cannot be increased merely because there are no special directors.
Well, Sir, we are not seriously opposing that and, when the Select Coni-
mittee has decided that, we are quite willing to accept it and Govern-
ment: is quite willing to accept the change which has been made by the
Seleet Committee. If the matter is going to be re-opened, I would very
.much like to go back to the old provision in the Bill as introduced, that
is to say, to have the minimum of the managing agent’s nominees being
fixed at one-third and say nothing about the proportion to be elected by
the shareholders. That is our position. If the martter is going to he re-
opened, I would rather prefer ooning hack to the provision in the Bill as
introduced, but T amn quite willing to accept. if that is the desire of the
House, the provision which has been made, namely one-third and one-third.
But T object to the amendment the result of whizh is this that two-thirds
will be elected by the shareholders, leaving onz-third for the managing
agents and if there are any special directors who are to be appointed by
debenture holders or under the statute or under any agreement. that will
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come out of the one-third of the managing agents. To that, Sir, I am not
agreedble and 1 oppose the amendment.

Pandit Govind Ballabh Pant : Sir, I rise to sapport the amendment
moved by my friend, Dr. Khare. I have not been able to follow the remarks
of the Honourable the Law Member. The original clause in the Bill, as it
was introduced, ran as follows :

‘¢ Notwithstanding anything contained in the articles of a company other than a
private company not more than one-third of the whole number of directors shall be
appointed otherwise than by the members in general meeting.’’

If he is prepared to accept this clause, we are prepared to stand by it.
But, as I observed, I did not quite comprehend the import of what he said.
The original clause in the Bill was distinet. It laid down that at least
two-thirds of the members should be elected by the shareholders in a general
meeting. If he is prepared to accept that, then there is no occasion for any
further controversy or discussion. But if he is not, then he must aceept
that he is going back upon the clause as it was originally embodied in the
Bill. There are one or two points which I would like the House to bear in
mind. One is this that this clause does not apply to the articles of the
companies that exist today. As to how they are constituted, it is immaterial.
We are not attacking the articles of the existing companies. The point is
this, whether for the future you are prepared to accept or not that at least
two-thirds of the directors shall be elected or appointed by the general body
of the shareholders ? There is no use, no point and no merit in prescribing
that the managing agents will not be allowed to make it more than one-
third when they can nominate one-third otherwise. If the provision re-
mains as it is today, what is there to prevent a managing agent from having
two or three persons appointed as life directors and then himself nominating
one-third ¥ So, I say it is better to omit this clause altogether and to say
that the managing agents will be free to nominate as many as they like
than to have a clause like this only to force them to use a subterfuge for
having a majority ¥ The managing agent or the promoters are free
to appoint one-third as life directors jn some form or other, so that they will
have a standing majority of two-thirds.

8ir H. P. Mody : Not the managing agents.-

Pandit Govind Ballabh Pant : What is there to prevent them from
doing so !

8ir H. P. Mody : There are special directors, debenture holders
and so on.

Pandit Govind Ballabh Pant : What I am saying is that a manag-
ing agent can always nuse methods and devices of having one-third nominated
according to his wishes and to his liking.

8ir Oowasji Jehangir : May I interrupt my Honourable friend.for
a minute ! The managing agents have one-third in order to represent
different blocks of shareholders. Different blocks of shareholders demand
that they should have representation. Then the managing agent, when
promoting a company, permits such a block of shareholders to have one
representation. All that is covered by one-third. '
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Pandit Govind Ballabh Pant : Does my Honourable friend mean that
such blocks of shareholders will not then be entitled to take pa:t Iiln L;e
election of the general meeting ¢ 1f he accepts that, I have no quarrel

Bir Cowasji Jehangir : No, no.
Pandit Govind Ballabh Pant : If these people are going to have a

‘voice in the election again, then I do not see any point in the remark that

he has just put in. The shareholders will be free to elect only one-third
if there are occasions for doing so. My submission is this that if the deben-
ture holders want a director or if any other class wants a director, then it
is not excluded by the language of this amendment. All that it lays down
is that two-thirds will retire and two-thirds wiil be elected by such classes
of shareholders as you may provide in your articles. There is nothing to
prevent you frem doing that. But I see no reason why the shareholders
should be'deprived of their right in a manner like this. If you want that
the managing agents should not have more than one-third, then there should
be a specific provision to that effect. 1 am really surprised that after all
that we have seen about the way the Boards of Directors have been consti-
tuted up to this time, there should be still a desire that at least one-third
should be left-out for the managing agents. I submit that if the debenture
holders or other persons have in any case to put a director who is not to be
covered by the two-thirds then one should be allotted out of the remaining
one-third. I see no reason for this special tenderness for the managing
agent. I see no reason why he should have one-third and in every case why
the rest.of the entire body of shareholders should be restricted to one-third
only. I hope the House will accepi this amendment in spite of the wishes
of the Government to the contrary.

Mr. G. E. J. Robertson (Burma : European) : Sir, I oppose this
amendment. Pandit Pant has just stated that as the managing agents are
to have the right to appoint one-third of the Board, there is no reason why
the remaining two-thirds should not be appointed or elected by the company
at a general meeting, He says there is no necessity for leaving one-third for
any other purpose. Now, Sir, I think it is very necessary that room should
be left for directors who will reach the Board by some other means, than by
election by shareholders. It is very common to find provision made for
nomination of directors to the Board of a company for the purposes of
special representation. This takes diiferent forms. Sometimes it may be that
we have a Government representative on the Board of a Railway company
or a public utility company. In other cases, a special class of shares
carries with it the right to nominate a director. Again in return for taking
up a large block of shares, a shareholder or shareholders may have the
right to nominate a director and this also arises in the case of debenture
issues. Now, Sir, Pandit Govind Ballabh Pant alsc said, and claimed as
a special merit for this amendment, that it would not apply to companies
incorporated after the passing of the Act. That is one particular reason
why we should keep & margin within which direztors may be appointed
otherwise than by the company in general meeting. If we do not do that,
we shall place a very real obstruction in the way of financing companies.
Any provision which restriets a company giving such a right is likely to
retard progress, as frequently capital is only subseribed or advaneed by
a class of shareholders, debenture holders, ete., on t:he footing that they shall
have the right to nominate directors. If there is no provision for such
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nomination, we shall seriously restriet the free flow of finance. I would also
like to point out that directors who are appointed by the shareholders
holding a large block of shares or holding special issues of shares are
equally representative of shareholders as those elected by the company in
general meeting. The suggestion has been made that these directors will
"be the nominees of the managing agents. They do not hold their office at
the will and pleasure of the managing agents, but by reason of the fact
that they represent shareholders and in that respect the qualification of
such directors is similar to that of those who are elected by the company
in general meeting, that is to say they represent the shareholders. It is
just as necessary that we should provide for appointment of directors
to the Board otherwise than by election by the ecompany in general neeting
in the future, as it is in the case of companies already incorporated, from
the point of view of the most important aspect of finance. Sir, I oppose
the amendment.

Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, I wish to make the position as clear as I ean
having regard to the stages which the Honourable the Leader of the
House has referred to during the progress of the Bill. In the Bill, as
originally introduced, the elected number was two-thirds. It has gone
through many changes since then, and the objection that is now raised
to maintain the original two-thirds elected body was that the interests
of bodies like the debenture holders or public authorities may, either
under the Statute or under an agreement, have the right to nominate
a director. But so long as you provide for that particular limited pur-
pose, there may be something to be said for it, but if you leave the
remaining one-third, in all cases where such appointments are called for
or not, you are leaving that one-third really as it is alleged, at all
events for the purpose of the benefit of the managing agents. May I,
therefore, suggest that while providing for these special nominations,
you may still maintain the original spirit of the Bill if words to that effect
are added after sub-clause (2) as in the amendment :

‘* Notwithstanding anything contained in the articles of a company other than
a private company, not less than two-thirds of the whole number of directors shall be

persons whose period of office is liable to determination at any time by retirement of
directors in rotation :

Provided that in cases where a director or directors are to be nominated by public
authority or debenture holders, the two-thirds may be reduced to that extemt.’’

An amendment like this will get rid of, at all events, this argument
that you are not providing for a case where grievances are against the
managing agents. But, in that case, you should not go the length of
leaving the remaining one-third entirely outside the hands of the share-
holders election. I, therefore, suggest that the amendment I have pro-

posed will meet the difficulties which have been raised and also maintain
the spirit of the original Bill.

The Honourable Sir Nripendra Sircar : It is rather diffieslt to
follow the implications of my Honourable friend’s amendment. If he
will give us a draft of his amendment, it will probably facilitate mattsrs.

8ir Cowasji Jehangir : What does Mr. Bhulabhai Desai snggest 1

The Honourable 8ir Nripendra Bircar : What my Honourable friend
suggests is thi. One-third maximum to be appointed by managing
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agents and about two-thirds, if there is. a question - i
dm?etors like direetors nominated by debantgr:s}aglzeg ::yb;pft?;:ll
!yodleis, and so on, that will come out of two-thirds. .. That will not
mfringp on the one-third maximum- which hag been- given to the
managing agents. : . )

. An Honourable ﬁember : That is the B111

The ’Honourable Slr Nripendra 8ircar : It is rather difficult to
grasp, without more time, what my Honourable friend, Mr. Bhulabhai
Desai, has said. I would like to have a draft. All that I want to say
is this that the proposition is such that I cannot stand up and say that
it is unacceptable. , ' : -

Mr. M. A. Jinnah : May I point out to the Honourable the Leader
of the House, that I do.not know what the intention is. It seems_to me
that, under the clanse as it is now before the House in the Bill, it is
all in favour of the managing agents, because the managing agents,
first of all, have the undoubted right. to appoint one-third. Having
appointed one-third, then at least the remaining two-thirds ought to be
¢hosen by a meeting of shareholders, and in that I suppose the managing
agents, holding a large number of shares, will have a finger in the pie.
Having assured themselves of one-third, the managing agents will have
their fingers in the pie for whatever may be left to the shareholders to
choose. It seems to me that the original Bill was muech, better in the
interests of the shareholders leaving aside the guestion how to provide
for special direetors.’ - T s

Mr. Bhulabhai J. Desai : That is what I am trying to do.

Mr. M. A Jinnah : We have got these two. things before us. The
third suggestion made just now, I have not beey able to follow, but
speaking for myself, I would rather have the original Bill than the one
that has emerged from the Select Committee. There i no meaning in
that. The agents say, ‘* One-third is.my own, and, with ‘regard to the
remainder, whatever that is, I will have a finger in the pie, except, of
course, special directors ’>. I rather prefer the original.

. . N/
Mr. M. Ananthasayanam Ayyangar : If we are prepared to go back
to the original Bill, T have an amendment to that effect, which is No. 90.
Sir H. P. Mody : No ; I understand that the draft of my Honourable
friend, the Leader of the Opposition, is on these lines that not more than
one-third will be reserved....
' Mr. President (The Honourable Sir Abdur Rahim) : I think T will
read out the draft of the Leader of the Opposition :
¢ (2) Notwithstanding anything contained in the articles of a company other than
a private company, not less than two-thirds of the whole number of directors shall be
persons whose period of office is liable to determination at any time by retirement of
directors in rotation :
Provided that in cases where a director or directors are to be nominated by public
authority or debenture holders, the two-thirds may be redveed to that extemt.’’

Mr. Bhulabhai J. Desai : I only offer this if it is acceptable to all
sections of the House. If not I do mot press it at all. I thought it

met the case.
L284LAD ®
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The Honourable Bir Nripendra 8ircar : All that I can say is that
so far as Government are concerned, they will be prepared to accept
that, but I do not want to commit myself finally. That is my view that
it ought to be accepted, but other sections of the House may nou like.it.

Mr. Bhulabhai J, Desai : If they do not like it, I do not press it.

The Honourable 8ir Nripendra Bircar : Let us have time to think
over it.

Mr, M. A. Jinnah : Sir, I do not think it right that on a Bill of
this importance an amendment is suggested on the spur of the moment
and the House should be asked to consider it here and now. If there
is an amendment, let us consider it carefully, because it is rather
important, rather than decide here on the spur of the moment.

Mr. Bhulabhai J. Degai: My friend has entirely misunderstood
me. 1 am not asking for anybody’s consent at all here. I thoughi
Government put forward the case that if you make two-thirds entirely
rigid and exclusively elective, then there will be no room left in cases
where public authority or debenture-holders were under agreement
or under Statute. I was only trying to express it. I am not forcing
it on anybody whatever. If the House requires time, it can stand
over

Mr. M. A Jinnah : The Leader of the Opposition said just now
that if the othér side does not accept it, he will withdraw it.

Mr. Bhulabhai J. Desai : No, I said that I do not want to press
it.

Mr. M. A Jinnah : Therefore, it means that we should either say
yes now, or he is not pressing it.

Mr. Bhulabhai J. Desai : If my Honourable friend thinks so, 1
am very sorry indeed.

Pandit Govind Ballabh Pant : What happened was this. After
this amendment had been indicated, Mr. Jicnah observed that he would
rather like to have the original clause as it stood in the Bill. We
ourselves on this side would prefer it to the amendment moved by the
Leader of the Opposition. So we said that if it was not acceptable
to any group in this House, then we are not going to force it. because
we ourselves are not very mueh in love with it. There should not
be any occasion for any misunderstanding.

Mr. M. A Jinnah : I do not wish to commit myself in any way at
all, and I do not know exactly what arrangement was arrived at in the
Select Committee. I merely made an observation that if I had the
cheice I would prefer the original. That is all

Mr. President (The Honourable Sir Abdur Rahim) : If the Leader
of the Opposition wants this amendment to be considered, I am willing to
let it stand over till tomorrow.

Mr. F. E. James : Sir, may I rise to make a submission ¥ That
18, that if an amendment on the lines of the suggestion of the Leader
of the Opposition is to be drafted and put in for submission to the
Honse. it should. if possible, be circulated in sufficient time to all



THE INDIAN COMPANIES (AMENDMENT) BILL, 1457

Parties, before the meeting tomorrow. We on these Benches do share
the al_)prehension of Mr. Jinnah, because we had an unfortunate
experience where we were forced to acecept an amendment which in
its present form is nonsense, and we do not want to be put in the
same position again. [ do very much hope that that course will
be followed and we shall be given enough time to deliberate.

_ Mr. President (The Honourable Sir Abdur Rahim) : I understand
it ean be circulated tonight. I think that will give ample time.

The question is :
‘* That clause 38 stand part of the Bill.”’

The motion was_adopted.
Clause 38 was added to the Bill.
Clause 39 was added to the Bill.

RULING ON THE MOTION FOR ADJOURNMENT RE FREEDOM
OF INDIVIDUAL MEMBERS OF GOVERNMENT TO EXPRESS
PERSONAL OPINIONS,

. Mr. President (The Honourable Sir Abdur Rahim) : I promised to
give my ruling on Mr. Satyamurti’s adjournment motion, and I give it
now.

_The motion for the adjournment of the business of Assembly, of which
notice was given by Mr. Satyamurti yesterday, raises the question whether
the answer on behalf of the Government to his short notice question
regarding Members of Government making public speeches alleged to be
against the accepted policy of Government is a definite matter of urgent
public importance within the scope of the Rules and Standing Orders.
The specific answer of the Leader of the House on behalf of the Govern-
ment which Mr. Satyamurti desires to be considered in connection with
this motion is ‘‘ the question of when an avowed divergence of opinion is
incompatible with continuance in the Government of the individual Member
concerned is a question of degree to be decided by the head of the Govern-
ment ’’, Mr, Satyamurti would seem to urge that ‘‘ there should be no
freedom of speech at all to the Members of the Government against the
accepted policy of the Government ’”. Tt has heen definitely ruled by my
predecessor in office. as indeed has been the general practice hitherto, that
an answer to a question in itself, because it is considered unsatisfactory,
furnishes no ground for a motion for adjournment of the business of the
Assembly but whether a matter is a definite matler of urgent publie
importance is to be judged with reference to the question whetker the subject-
matter of the question and the answer satisfies the requirements of a
motion for adjournment. (Vide Ruling No. 532 on page 13 of Selection
from the Decisions from the Chair, Part II.) Now, the short notice
guestion under consideration apparently arose from the faet, though it is
not mentioned there, that the Honourable the Finance Member had, about
a year ago, made a speech in Bombay with reference to what is known as
the diseriminating protection policy of the Government of India, which
was alleged to be against the accepted policy of the Government. After
the delivery of that speech by the Finance Member it was open to a Member
of this House, if he so desired. to move at the earliest possible opportunity
2 motion for adjournment of the business of the Assembly, as has happened
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[Mr. President.]

in similar cases in the British Parliament. But no such action was taken,
although there were sufficient opportunities for such a motion being
brought forward. I should also mention that a question was asked
(question No, 180) on the 4th September, 1936, with reference to the
opinions expressed by the Honourable the Finance Member in connection
with ‘‘ industrialisation by a protective policy ’,- to which Sir James
Grigg replied ‘‘ I have already said on previous occasions that as a Member
of the Government of India, I accept the policy of discriminating protec-
tion coupled with a due regard for the imperative revenue necessities of
the country and the other safeguards recommended by the Fiseal Com-
mission and adopted by the Government of India’’ I do not know
wiether that answer was considered satisfactory, or not by Mr. Satyamurti
but the fact remains that neither he nor any other Member attempted to
bring up any motion for adjournment based on that statement by the
Finance Member. It is, therefore, clear that so far as the protectionist
poh(y of the Government of India and.the att.lmde of the Finance Member
in that connection is concerned the matter is set. at rest.

Now, all that I have to consider is whether the general attitude of the
Government as disclosed in the answer to the short notice ques_tlon\, with
respect to ‘whether and how far, an individual Member of- the Gov-
ernment is free to express his own mdwulual opinion, which may not coin-
cide with the avowed policy of the Government of India, can be a definite
maiter of urgent public importance.. I shall suppose for argument’s sake
that this can. be said to be a. definite matter, still 1 fail to see how the
general proposition stated in the answer given by the Leader of the House
or as formulated by Mr. Satyamurti himself ean be said to be an urgent
matter in the sense that it would justify an adjournment-of the business
of the Assembly to enable the Member to consider and discuss it.

Mr. Satyamurti-or any other Member can, if he do desires, table a
resolution in order to discuss this general question or find some other
suitable opportunify for the purpose. But I can See To urgency. about it.
As has been stated in the House of Commons ‘‘ Ry the present rules such
a motlon for adjournment ean only be permitted in case of special
urgency "', (Vide Legislative Assembly Debates, Volume IV, page 559.)
The same prmelple is enunciated also at page 2812 of Leglslatrve A.ssembly
Debates, 1924, Volume IV, part IV.

I, therefore, rule that the motion for adjournment, of which notice
was given by Mr. Satyamurti yesterday, is out of order.

The Assembly then adjourned till Eleven of the Clock on Friday, the
18th September, 1936.
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